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LOK SABHA DEBATES

LOK SABHA

Monday, August 2, 1982/Sravana 11,
1904 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER IN THE CHAIR]

ORAL ANSWERS TO QUESTIONS

EFFECT OF DROUGHT AND FLOODS ON
FOOD SITUATION

#326. SHRI B. V. DESAT: Will the
Minister of AGRICULTURE be pleased
10 state :

(a) whether both the floods and drought
in many parts of the country will aggra-
vate already persisting shortage of food-
grains in the country;

(by if so, whether Food and Agricul-
ture Organisation (FAO) has been asked
to help India in meeting the food situa-
tion; and

(c) if so, what steps are being taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMART
KAMLA KUMARI) : (a) It is not cor-
rect to state that there is already a per-
sisting shortage of foodgrains in the coun-
try. However, this year the behaviour of
the monsoon has been erratic and there
have been dry spells. Moderate to heavy
rainfall in many parts of the country dur-
ing the last few days will have beneficial
effect on kbarif crops. It is, however,
too early to make an assessment of kharif
production prospects at this stage.

(b) Does not arise.

(c) A statement is laid on the Table
of the House.

STATEM INT

The Department of Agriculture started
since early May, a contingency plan on
drought. The State Govermments and the
various Departments of Goverament of
India were given detailed guidelines and
reque ded to take appropriate geps to keep
the situation continuously under watch
and to see that timely action is takem fow
helping the farmers in combating any
situation of adverse weather conditions.
Specific action points in agriculture pro-
gramme were identified and communicat-
ed for being taken care of at the State,
iDistrict and Block levels. The Prime
Minister’s Twelve Point Programme for
drought management which wa, the basis
of combating the drought of 1979, has
alwo been brought 1o the notice of the
State Governments for meeting the
drought situation this year. The Banking
Sector has also been requested to apgist
the farmer. in the drought affected areas.
Similarly, Ministry of Irrigation also is-
sued instructions to the State Govern-
ments in the North Western region,
Maharashtra and Madhya Pradesh request-
ing them to make the most optimum use
of the available irrigation water in the
reservoirs for crop production purposes.

2. An Inter-Ministerial Coordination
Committee on Disaster Management in
the Ministry of Agriculture reviewed on
the 9th June 1982 the monsoon sitnation
and the contingency plans for the kharif
season. Area officers have been dayignat-
ed to visit the States and review Contin-
gency Plans for drought management.
Weekly meetings are being taken by the
Cabinet Secretary to assess the develop-
ing sitvation and take timely action. A
number of issues concerning various Mi-
nistries relating to provision of seeds of
» hort duration varieties, provision of loans,
fertilisers, optimum use of water in the
irrigation systems, priority for supplyiri
power and disel for agricultural opera-
tions, provision of drinking water etc. are
constantly under review.
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3. The Government of India have re-
leased short-term loan of Rs. 113.50
crores to the States for purchase and dis-
tribution of agricultural inputs to the far-
mers.

4. The Ministry bas sent joint teams of
officers drawn from Ministries of Agri-
culture, Irrigation and Energy (Rural Elec-
trification Corporation) to visit the States
where rainfall hi» been deficient to make
an assessment of the situation and to
impress on the State Governments to en-
sure supply of electricity, diesel and
other agricultural inputs so that produc-
tion does not suffer.

SHRI B. V. DESAI: I have read
the reply of the hon. Minister to my ques-
tion. On 20th July, 1982, the hon. Mi-
nister for Agriculture made a statement
on drought conditions and the steps the
Government of lndia were going to take
or about to take. In that statement he
has mentioned about nine States, 243
district; out of 243 districts, 187 dis-
tricts are affected by drought conditions,
that is, deficit or scanty rainfall. REven
today in the Economic Times there is 2
coverage on this where it is said that more
than three-fourths of the country has re-
ceived deficit rainfall and, State-wise,
there is a review. In his statement he
has mentioned some of the steps which
are being taken, the Contingency Plans
for drought management, the Prime
Minister’s 12-point Programme for drought
rmanagement, Inter-Ministerial Coordina-
tion Committee on Disaster Management,
and so on and so forth. Finally he has
ended up with release of loan of about
Rs. 113 crores to States, and all that. All
these steps are of a transient nature or
temporary nature. I would like to know
from the hon. Minister what are the per-
manent remedial measures which he is
thinking of taking no alleviate flood and
drought conditions in this country.

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : The oply permanent solution
for drought is extension of irrigation
facilities, and that is being speeded up.
My colleague, the Minister for Irrigation,
would be able to give detailed informa-
tion on this whenever notice—is given to
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him. A4 it is, we have been trying to
provide relief to the drought-affected areas
from time to time and it is known to hen.
Members that the resistance and resilience
of Indian agriculture during the past gve-
ral years has increased. Now the dam-
age due to drought is not so much as it
used to be earlier, and this is on account
of various factors like better technology,
drought-resistance-seeds being  developed
and farmers being helped with larger
amounts of loan and subsidy for deve-
lopment of their lands. with regard to
soil conservation, etc.

The situation of rainfall, since I last
made a statement before the House, has
considerably improve, The hon. Members
themselves are aware that, during the last
few days, it has been raining even in areas
where there was deficiency of rainfall. For
instance, thc present situation in Rajas-
than also is much better than what it was
on 20th July. On 14th July, 24 districts
had been affected by deficiency of rain-
fall and on 28th July, the number came
down to 13. In Punjab, all over, there
has been normal rainfall. In Haryana,
the rainfall which way reported deficient
earlier is, in fact. slightly above normal.
Similarly in areas of West Bengal also it
has been raining since yesterday and more
rainfall is expected during the next three
to four days. In Orissa as well as in
Bihar we are expecting rainfall during the
next few days according to the meteoro-
logists.

gemd WEEd ;. M e @@ &4,
aifaw, g arer &)

SHRI B. V. DESAI: My question was’
the effect of drought and floods. It is not

only drought and my pointed refereace to
Rao Sahib ...

SHRI M. RAM GOPAL REDDY:
Rao Sahib?

SHRI B. V. DESAI: Yes, hon. Spea-
ker called him Rao Sahib. So, Sir, my
pointed reference was about a permanent
remedy.

SHRI M. RAM GOPOL REDDY : Rao
Sahib means Agriculture Minister,

£
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SHRI B. V., DESA]I: These are all the
temedies of course, but we are seeing
floods and drought are our every-year fea-
tures. There are certain Plans and if our
Agriculture Minister would care to take
them out and ree that they are imple-
mented it will be very helpful, that is,
the flood control measures inter-related to
drought-prone areas, to see if the excess
water of the flood-effected areas could be
diverted to drought-prone areas so that
roth the situations can be brought under
control. And in that direction, there are
many plans and will the bon. Minister
assure us that he will take up at least a
portion of it or a start will be made in
this regard ?

PROF. N. G. RANGA : Rajasthan
Canal,

SHR1 M. RAM GOPAL REDDY:
Ganga-Kaveri link.

RAO BIRENDRA SINGH : 1t is all

an inter-related one.

I made a mention in my statement
about inst;uctions being issued through
Irrigation Ministry in this regard. Meet-

ings are held from time to time with the
htate Governments concerned for taking
«<p extension of irrigation projects and for
carly implementation. The Rajasthan
Canal also only a few days back was dis-
cussed by the Chief Minister and other
Mini-ters of Rajasthan with the Fipance
Minister in my presence and we are try-
ing to help Rajasthan to find more funds
for early completion of the Rajasthan

Canal. That is all I can say.

PROF. N. G. RANGA : What about
Narmada project ?

SOME HON. MEMBERS: rose.

MR. SPEAKER: We have a discus

sion later on.

Shri Anantha Ramulu Mallu.

SHRI ANANTHA RAMULU MALLJ

Question No. 327.
R S s o

SHRI M. RAM GOPAL: REDDY:
Rao Sehib.

E AT fag . 17 A wmvm @
AT oA § )
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q% wrotg exed ; A9 A1 49 TTEA G |
st wEw fagr} wiodd : wr AW AT

% W feg ;AT A FoRAT #
feerm 1] wr & oW oA Q9
f& ag Jiweyrw g @ &1

PROCUREMENT OF WHEAT

*327. SHRI ANANTHA RAMULU
MALLU : Will the Minister of AGRI-

CULTURE be pleased to state :

(a) whether it is a fact that the wheat
procurement has been very tardy and the
procurement of adequate quantity is not
likely to be achieved;

(b) if so, the details regarding the rea-
sons therefor and the names of the States
where procurement of wheat has not been
satisfactory; and

(c) the anticipated shortfall in the pro-
curement and its likely impact on the buf-
fer stock and the public distribution ys-
tem vis-a-vis its prices ?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b) No, Sir. During
the current markcting season, as reported
upto 28th July, 1982, a quantity of 7.64
million tonnes of wheat has been procur-
ed as against 6.45 million tonnes in the
corresponding period of the last season.
However, in Bihar, Madhya Pradesh and
Uttar Pradesh the wheat procurement is
lower than thc last year.

(c) The higher level of wheat procure-
ment has resulted in the replenishment of
stocks. This will help in mantaining the
public distribution system, which has a
sobering effect on prices.

SHRI ANANTHA RAMULU MALLU:
f would like to kpoow from the hon.
Minister as to what are the reasons for
short procurement in Bihar, Madhya
Pradesh and Uttar Pradesh. TIs it because
of shortfall in production or because of
the lazinesm in the procuremest agencies ?
Or has it something to do with the un-
remune ;ative prices given to the farmers ?
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RAO BIRENDRA SINGH: Prices
given to the farmers are the same all over
the country and there has been the second
best procurement of wheat this year.

We have alresdy procured 7.6 million
tonnes of wheat as against the previous
highest procurement achieved of 8 million
tonnes in 1978-79. But, the total pro-
curement of foodgrains this year both
rice and wheat put together has exceeded
even the previous highest figure of 1978-
79. Wheat and ricc put together so far
procured during this year is 14.8 million

tonnes as against 14.3 million tonnes in thr
full year 1978-79.

Our achicvement is a record achieve-
ment in spite of some damage to the
wheat crops due to untimely rains. Pun-
jab, Haryana and other States which have
been helping us in procurement have done
so well that it cannot be said that on
account of unremunerative prices in Bihar,
Madhya Pradesh and other places pro-
curement has been less than that of last
year.

1 can agree that there might have been
some shortfall in production on account
of deficient rainfall and drought conditions
in parts of these States which have not
procured well. But the main reason prob-
ably is the lack of interest on the part of
the State Governments in the procure-
ment drive.

MR. SPEAKER : Mr. G. Y. Krishnan.

SHRI ANANTHA RAMULU MALLU :
I have my second supp.ementary, Sir.

MR. SPEAKER : What is the second
one ? There will be a di-cus-ion today on
this very subject.

SHR1 ANANTHA RAMUIU MALLU :
My wecond supplementary is : is it also a
fact that the farmer are getling a better
price compand to the procurement price
and s there al:0 any target fixed for this
year for the procurement of wheat ?

If 0o what is the achievement ?

RAw+ BIRENDRA SINGH : No targets
were fixed Statewiwe. But, we have been
trying to maximise the procurement. If
the farmers get a higher price from the
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agencies other than Government agencitt,
they are allowed to xell it 10 anybody they
like. But it is mainly with a view to
-tabiliss the fom! prices and to help the

farnwis 10 uwet a remunerative return  for
their produce that this Policy has been
adopted by Government Farmer, appre-

ciated 1. Thal i= why so much wheat has
be=n sold to Govrrnment agencies.

Wit wfgs oo gRo go Wi :Emer wERT,
FfF  #@Hr  wErEm & AWNTER IR 142
mT w4, fam &t awg &, 9§ =T
3 ¢ f5 fae smdthe g
afFm d@ s\ A T g—a fx
femm s am & g de F oW, TR
oA 4T WA oA T qig ST
™ At Tw oA fiEiape e aaReT
q ggr Zr, a7 a.sgmr ¥ F oagA
I T T OE AT AW TR AT AR
Fa=mT ?

st g fog o I TR E wmar X fF
A fg. 280 Ty wfa feew faw w@r
2

T WX fag : semw agEm @ wfEm, @
TANEG AT At AT AT ¥AE T 7 &

sorw P ;g e oA
fggr #v&8 €1 sy ufax a@Es & 939
F Fqa g |

Ty Wrer ﬁ'@:ﬁgaﬁmmfﬂ%mﬁ‘r
gt w r feedt o fEmm & A
N SRz ¥ M g qm awrt T
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WY GV sOAIS ¢ 39 G oedrar X o
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TE T AT @ €
fear |

oF A TR . g ATATE, @@ oW
B

oy it g o e e aferdy o
frizr W & Iwx o, whed 9@ ¥
Trier aw W sOwndw aw w@ ko



9 Oral Answers
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DEVELOPMENT 01 TRACTOR OPERATED
SUGAR-CANE HARVESTING MACHIME

329. DR. KRUPASINDHU BHOIL:

Will the Minister of AGRICULTURE be

plemsed to state :

(a) whather tractor operated wugarcane
harvesting machine has been designed and

developed by the engineers of the Institute

of Sugarcane Research. Lucknow;
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(b) if so, the salient features thereof;
and 1

(c) the time by which it is likely to be
available in the market and how far it will
go in helping the harvesting of sugar-cane ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) Lo (c) A state-
ment is laid on the Table of the Sabha.

STATEMENT

(a) No, Sir. However, a simple tractor
operated sugarcane harvester has been
designed which is still under development
and trial.

(b) The salient features include a hori-
zonfally rotating lobed disc which cuts
the capes flush with the ridge top. Cut
canes are laid down to the left of the
machine which are hand picked, cleaned
and detopped.

(c) It is difficult to lay down the time
limit for the availability of the harvester
in the market since thc equipment is still in
the research and development phase and
the marketability would depend on the
adoption of the harvester by manufacturers.
The harvester would no doubt be very use-
ful to sugarcane growers as time and
labour saving device.

DR. KRUPASINDHU BHOI : Sir, you
just go through the question and the
answer. In answer to part (a) of the Ques-
tion Ume Minister has said -

“No, Sir. However, a simple tractor
operated wugarcane harvester has been
designed which is still upder development
il el

This i8 a dmrespect to the scientists who
have invented this machine. 1 want to say
fthat we must congratulate those acientists
who have invented this type of machine.
In this context I would like to know
whetber Government of India has allotted
special fmndds for early invenltion of this
sugareane hacrvester which is under trial
and whetber Government has got any in-
formatsom that in any western countries or

AUGUST 2,

1982 Oral Answers 12

agricultural based country this particular
sugarcane harvester has already been in-
vented and whether the Ministry is going
to import that design para-meter so as to
help our scientists to have an early deve-
lopmient of this programms.

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES, (RAO BIRENDRA
SINGH) : The hon. Member seems to
have better information than myself. He
has objected to what I stated on the one
hand saying, Government’s information is

wrong. Simultaneously, he is praising the
clfortls of our scientists. He is most wel-
come. About Government’s view, I have

already stated that this machine ii not yet
fully developed. This proto-type is not yet
ready to the satisfaction of the Govern-
ment and it will take some time more to
develop this particular machine which can
be used by farmers for sugar-cane cutting.

DR. KRUPASINDHU BHOI How
much time the particular scientists would
take ?

RAO BIRENDRA SINGH : The proto-
type has already been made.

AN HON. MEMBER : At leaxt one year
Or so.

DR. KRUPASINDHU BHOI : Normally,
I have not objected to your answer but
your ‘No, Sir’ is not correct.

RAQO BIRENDRA SINGH : It is in the
process. You asked whether it has been
developed; I said, it has not yet been

developed.

DR. KRUPASINDHU BHOI : No, Sir,
should have come in the 'end.

ff qwo Trmitam [ ¢ F AT MRS E
fe giddfeT  afrmr & fau =1 Ffww
T W g, WTifE gz A7 t6fza am
g, W A AR & Fed WT g

W W ¥ AR EEW SOOTH &t )
Fr gifeRl W el W ¥ W9 Fx
W fewm g a swm e ar @

¥, T amEy wIA w7
" voum wfveax @ @ o b
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RAO BIRENDRA SINGH : 1 have al-
ready »aid that the machine is under deve-
lopment. It will take some little more time
for its fu'l development. We have asked
our scientists and experts to ace how time
can be cut short. So, further efforts will

be put in. This machine which is under
development will save labour cost *ubstan-

tially. About hundred man-days are re-
quired for cutting one hectare of sugar-
cane, by the use of this machine, it will

reduce by 40 man-days and that will me.n
a substantial saving in sugar-cane cutting
cxpenses. It will give a saving of about
Rs. 200 to Rs. 280 per acre when this
michine is fully developed.

“HRIMATI GEETA MUKHERIEE : In
view of the facts stated by the hon. Minis-
ter. may 1 know, before introducing the
machine whenever it is rcady, whether the
hon. Minister will go into all the aspects
#s to what will be the cffect on agricultural
labourers who are already in great trouble
in getting proper wage+ throughout the
country ? In view of the unemployment
in agricultural labour, and the plight of
sugar-cane workers, will the hon. Minister
1ake enough caution before he introduces
any such machine ?

SHRI M. RAM GOPAI. REDDY : The
CPM Member does not know that labour
is not available in the villages.

RAO BIRENDRA SINGH : There need
not be any apprehension on this account
because of this. 1t is a small machine
and a cheap machine. It will be costing
around Rs. 4,000 only. The farmers have
to be helped to minimise their expenses
on cost of production and collection ex-
penses of sugarcane because that ultimately
reflects on the price to be paid by consu-
mers. But we have to strike a balance
romewhere, This country cannot afford to
go in for large machines and most sophis-
ticated machines which can be used by
many advanced countries. We are a land
of small farmers; labour will always be
required to work along with farmers.

REQUEST rFrROM WELT BrnGaL To GANGa
Froop CoNTRuL BOARD FOR FUNDS 10
CHECK EROSION

*332. SHR] SOMNATH CHATTERIEE:
Will the Minister of IRRIGATION be
pleased to state :
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() whether it is a fact that the West
Bengal Government had asked the Ganga
Flood Control Board for a grant of fund
to check erosion in the financial year
1980-81;

{b) if so, details thereof;

(c) whether the xaid amount has been
released so far; and

(d) if not, the reasons for the inordinate
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARID) : (a) No, Sir.

(h) to (d) Do not arise.

SHRT SOMNATH CHATTERJEE: 1
don’t know whether the hon. Minister is
trying to take advantage of the framing
of the question in saying that there has
been no request for funds for the anti-
crosion works in West Bengal due to
construction of Farakka barrage. But I
have a copy of the spcech made by the
State Minister in a recent meeting held on
6th of July, 1982 of the Ganga Flood Con-
trol Board. This question was raised
there. 1 will just read one sentence, with
your kind permission. It -ays:

“We had framed and submitted euti-
mates amounting to Rs. 198 crorex for
pcrmanent protection of the banks under
crosion, in accordance with the recom-
mendation of the aforesaid Gangu River
Erosion Committee”

—which is known as Pritam Singh Com-
mittee. This statement has been reiterated
by the State Government repeatedly. The
importance of such anti-erosion work has
been emphasised by this high-powered
committee, chaired by Member, Floods, of
the Central Water and Power Commission
and it has been pointed out how it iy im-
powzible for the State Government to spend
Rs. 198 crores out of its own resources;
nowadays the cost has also increaseyl very
much. The State Government framed
and submitied estimates to ihe Central
Government who asked the Flood Control
Bourd to participate in this. Therefore, 1
do not know, how the Minister can may
‘“No’. Is there no requesi for any grant*?
I don't know whether he is quibbling
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about the language. 1 would like to knoy
whether there han b en any requeat in any
form from the Stute Gov rnment either to
the Central Government or to the Irriga-
tion Commission to Flood Control Board
or any other agincy for taking ~teps for
doing theie anti-erosion works. T would
like to know the Go _rnment’s reaction
thereto.

SHRI Z. R. ANSARI]: If you just go
through the question certainly it is a sp -
cific question and my answer is al o “peci-
fic. This is a question about West Bengil
asking for +oime Central Assistunce during
the fAnancial ycar. 1980-81 and the specific
answer to this question is ‘No, Sir'. But
now. he has cnlurged the scope of the
question. I do not want to give any evasive
an-wer (o thi que tion. The Ganga Flood
Control Board meeting wax held in August,
1981. The Wa=ast Bengal, Government rais-
ed this question and said that soil erosion
works in We t Bengal. because of the
meandering of the Ganges, require huge
amounts 1o be spent. They wanted to in-
clude this item in the Agenda. This was
dicuss d in the year 1981-1982. The
repre entative from West Bengal Govern-
ment observed that the problem of erosion
ha- become aggravated both up-stream and
down--trecam due 1o const:uction of Farakka
Barrage. The only difference between the
view of We-t Bengal Government
Government of India is this. They insisted
that soil erosion has become aggravated
becau-e of the Farakka Barrage. Our view
is that this i~ a thing which e~isted much
earlier, even much before the Farakka
barrage project camc into existence; and
this i because, a you know, like many
other alluvial rivers. the mcandering prob-
lem is there. So. onc commiltee wan
appointed by the West Bengal Government.
Shri Pritam Singh who was Member
(Floods) of the Central Water Commis-
sion was Chairman; and other persons
were there to go into detail:. They have
suggested certain thing-.

and

4, far as the Farakka barrage complex
is concerned, the Farakka barrage up-
stream and down-stream. and also the
Jangipur barrage are parts of the larakka
project complex. Government of India is
fully taking up all ~tep: to see that nothing
goes wrong with thiv project. And they

2, 1982
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take carc of thc soil ercsion whi h adfecty
the Farakka barrage project.’ But as far a»
the other arcas ani oth 1+ reaches are con-
erned, ccriainly this is the re ponsibility
of the Siate Governmunt; and beizuse West
Bengal Government has mentioned certain
difficultien, the Irrigation Minister had
asstired that we wou'd have a mecting of
those institutions e.g. Railw.ys and Road .
as oon as the pioje t came before them,
i.e. after clearance from the Ganga Flood
Control Commis ion.  (Jmterruption)

SHRI SOMNATH CHATTERIJEL : 1
would scek your indulgence, Sir. Because
of the very great importance of the inatter.
let u. not fight as to what is the cause of
the eroion. Thre years ago, the Jilfe-~
1 nee 1o land gapn  bet veen Ganga and
Bhagirathi wa- § Kms. Within three years,
' his come down to 1. Kms. Kindly ap-
pricime the eiiou nes of the pioblem.
3! Kms. of land have been eroded away
within the last three years. So, let uw. not
fight whether it is the Centre or the State;
or whether it is due to the Farakka bar-
rage—this or that. We are not on that,
but on whether thc country as a whole has
a responsibility for saving this part of the
country. The Jangipur barrage itself, which
is a part of this Farakka barrage is now
only 1.250¢ metres away from the ecroding
bank of Ganga. Due to active erosion of
its right bank. Ganga ha. reached within
360 m tre. of the ¥Farakka-Dhulian-langi-
pur broad gauge raillway line of the
lFa.tern Railway at Sankopara, 800 metre-
al Durgapur and 1200 metres.at Bajitpur.
Jangipur barruge is in great dang:r; the
railway linc- are in great dunger. The
present Irrigation Minister was earlier the
Railway Mini-ter.  Mr. Pritam Singh ix a
very expcrienced person. He wu- the
chairmn of thi committee; it was appoint-
c¢d under the State Go crnment’s au-pices.
but the entral Governm nt official was
the Chairman. Th.y have said that due to
this barrage. this has come about. 1 am
not intere-t.d in quarrelling as to what is
the cause: but th- fact is .0 serious, and
the danger looming is $0 Serious. It has
come s0 n ar. 1 would appeal to the
Mini-ter they have now done away with
over-drafts. We have no other resources.
Our Ministers have to run here cven for
nominal Plan assistance. Is it powible for
a State Government to take necessary
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action n view of its limited revources? 1
would like to know whether the Central
Government has any re.ponsibility to take
up the necessary works of anti-erosion. I
would . ppeal to the hon. Minister alo
kindly to let uv know whut = thi po-ition
of the Siate and the Centre. and to take
a very -'mpathetic attitud in the mattrr.

SHR1 Z. R. «N»ARIl: We¢ arc quite
aware of the problem, and we have al-
ready :aid that are examining the recom-
mendations of the Pritam Singh Committee.
ar well as we have asked the Wesl Bengal
Government that if they put some pragma-
tic , opo~il for the consid: ration of assis-
tance from other beneficiaries like Railway,
road and others. the Irrigation Minister
has  <sured the We<t Bengal Government
to tall a meeting of Lhose institution: and
h.'p the Wet Bengal Go .rnment. The
hon. memb-r i© mistaken that the Chair-
man of t-e Pritam Singh Commitlee ho-
anywhuere said that this problem of soil
erosion ha been anggravated because of the
Furakka barrage complex.

PROF. K. K. TEWARY : The hon.
member has finallv agreed that the quce-
tion of ero-ion is more important than the
causes why erosion takes place. I am talk-
ing of Bihar. particularly my cons .tuency,
Bau a1, ({wierrupriors) It in a question
of crosion. 1 have raised thi matter under
rule 377 in the Hou.e [ wanl some as u-
rance from the Minister. My con tituency
m  the worst victim of this erosion.
(Int- rruptions) | want the Minister 10 give
an aurance about this. My constituency
is fatme o danger.

MR. SP1 vKER : You put anoth r que -
tion and I will - llow you. He cannot reply
tc thi-.

PHL F. K. l.. TEWARY: You
been allowing supplementaries.

have

MR. SPr AKER : No, no this w irtele-

vant to thin qu tion.
PROUF. K. K. TEWARY : How i. thns
irrelevant 7 It is connected with erosion

arnl wo are facing a great danger in Bihar.

MR. SPEAKER : Mr. Minister. arr you
satisfied with the question? Are you seized
of the situation ? Are you willing to reply
to thiv question ?
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SHRI Z. R. ANSARI : How
This is a specific question.

can I?7

PROF. K. K. TEWARY : You give us
some assurance.

MR. SPEAKER: You put a question
and I will admit it for you, but not like
this, It is a general question.

PROF. K. K. TEWARY : Why don’t
you ask the Cabinet Minister to give us an
assurance ?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): For cons-
tructing an embankment from Bauxar to
Arya a scheme is under consideration.
(Interruptions)

SHR1 CHITTA BASU : I think you and
the House entirely agree with the immen-
sity of the problem. May T know from
the hon. Minister whether it is not a fact
that the West Bengal Government wan
asked to submit a recast project for the
protcction of this and the West Bengal
Government has already submitted a recast
project for the protection of this ? In’view
of the fact that this problem cannot be
managed by the State Government within
its limited resources, would the Govern-
ment kindly assure the House that in terms
of the recommendation of the Pritam Singh
Committee the Government shall frame a
project within a time-bound period.

MR. SPEAKER : He has already repli-
ed to that question.

SHRI SOMNATH CHATTERIJEE : He
ays he is waiting for a pragmatic project.

SHR! CHITTA BASU: He has not
followed my question. He says, “The
West Bengal Government was asked to
submit a pragmatic proposal.” I say it
has already been given to the tune of
Re. 17 or Rs. 18 crores. What is the
reaction of the Government to this?

MR. SPEAKER : The same question has
been put by Shri Somnath Chatterjee.

SHRI Z. R. ANSARI : Originally the
®Vest Bengal Government asked for the
total erosion work in the Ganges baain
amounting to Rs. 200 croren. The Central
Government asked them to recast the pro-
posal; and now a recast proposal has been
received by the Ganga Flood Control
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«Commistion which is examining it; as soon
as they examine it and send it to us, to
the Central Government, we shall certainly
look into it and we shall certainly take it
up with the other beneficiaries.

¥y T o ¥ gue §g foden
afafa w1 mza
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FACILITIES PROVIDED TO CULTIVATE PuLses
IN SUMMER SEASON

*334. SHRI R. N. RAKESH :
SHRI NAWAL KISHORE Wil
SHARMA |

the Minister of AGRICULTURE ) g
be pleased to state :

(a) what measures Government propose
to take to ensure all round facilities, such
as power and water, to farmers for their
summer crops specially to enhance the
production of pulses so that country™ de-
mand of pulses could be fulfilled;

(b) quantity of pulses expected to be
produced during the current rummer
season; and

(c) what steps Government propose to
take so that the pulses are supplied to con-
sumers at reasonable prices ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The State
Governments have been advised to provide
diesel, electricity and irrigation water for
summer moong on a priority basis.

A special programme of Summer Moong
production has been taken up in the poten-
tial summer moong growing states from
1982 wunder the Centrally Sponsored
Scheme on Development of Pulses. Under
this Scheme, assistance i8 provided to meet
the partial cost of seed and irrigation
charges. For the propogation of techno-
logy on a larger scale, provision has also
been made for laying out demonstrations
on farmers’' field and publicity. Under the
Central Sector Scheme 54,600 minikits
seed packets were also distributed to the '
farmers, free of cost.
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(b) On the basis of preliminary .infor-
mation received from the States, the pro-
duction of summer moong during summer,
1982 is expected to be about 5.70 lakh
tonnes.

(c) All out efforts are being made under
the New Twenty Point Programme to in-
crease the production of pulses in the
country. This will increase their avail-
ability to consumers at reasonable prices.

st Qo QAo TWW : IR [EEG, WL
o § 92 (U) & Jad § e wg-
T X wE R —
“The State Governments have been
advised to provide diesel, electricity and

irrigation water for summer moong on
a priority basis.”
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SHRI RAJESH PILOT: To start with,
may | ask the Minister whether he has in
mind to create a monitoring cell to monitor
such facilities to the farmers at a regular
basis because every time the assurance is
given, it is not implemented ? When the
Government gives instructions, it should
make sure that the instructions are follow-
ed and implemented by the State Govern-
ments. If this is the question that

oW ¥ wwg X fam @  av RErag wx &k
¥ Wfew
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they 4~ not discharge their resporuibility.
May | have an assurance that such moni-
toring cell shall be eatablished in the
Ministry to monitor all the facilities at a
regular baxis ? 1T the instructions are not
followed. the House may be informed at
the same time.

RAO BIRENDRA SINGH : We have al-
ready taken action ever since this Govern-
ment was formed in 1980. We have atarted
the system for the first time in 1980 and
it is continuing. The suggestions given by
the hon. Member are already in our mind
and we are working accordingly.
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NorMS REGARDING FIXATION oF MILk
PRICES

*337. SHRI G. NARSIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the norms prescribed by Govern-
ment for fixing the price of mik of
Government dairies like the Mother Dairy;

(b) whether the Chairmnan of the
National Dairy Development Board has
expressed his opposition to this norm;
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(c) if so, what arc his suggestions, if
any; and

(d) whether Government would have a
scond look at it so that both the consu-
mer’s and the milk suppliers’ interests are
maintained at a reasonable level ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) The price of
milk of dairies in general is a matter to
be decided by the State Governments or
respe;tive authorities like public sector cor-
porations, cooperative federations, elc. res-
ponsible for running the dairy plants.

Generally. respective authorities take in-
to consideration the cost of various inputs
like purchase price of milk, processing,
transportation and distribution cost etc. in
fixing the issuc price of milk. In the case
of Delhi Milk Scheme the issue price of
milk for consumers is fixed with the prior
approval of the Government.

However, no specific morms have been
prescribed by Union Government for fixing
the price of milk by dairies excepting the
general guideline that due care may be
taken to protect the interests of both the
producers and consumers.

(b) and (c) Since no specific norms
have been prescribed by Union Govemn-
ment for fixing the price of milk. the ques-
tion does not arise.

(d) Government’s endeavour is always
to see that the interests of milk, producers
and that of consumers are maintained at
reasonable level.

WRITTEN ANSWERS TO QUESTIONS

HousING SCHEME IN URBAN AND RURAL
ARBAS

*328. SHRI G. Y. KRISHNAN : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether it i8 a fact that the housing
schemes in different cities, towns and rural
areas in various States and particularly in
Kamataka are held up for want of Central
Government’s assistance; and

(b) if so, what efforts are being made
to expedite these schemes ?

SRAVANA |1, 1904 (SAKA)

Written Answers 26

THE MINISTER OF PARLIAMEN-
1TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) No, Sir.

(b) Does not arise.

Ricr Stock IN TRIPURA UNFIT FOR
HuMan CONSUMPTION

*331. SHRI BAJU BAN RIYAN : Will
the Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government are aware that
a huge quantity of rice are lying with the
Food Corporation of India in Tripura
which is unfit for human consumption;

(b) if so, total quantity of such rice
lying there;

(c) whether Government of Triptira re-
quested Union Government to send a team
of experts to examine the rice;

(d) if so, whether Government
sent the expert team; and

have

(e) if not, the reason thereof?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (SHRI RAO BIREN-
DRA SINGH) : (a) and (b) A quantity of
370 tonnes of rice out of the stocks held
by the Food Corporation of India in
Tripura has been found to be unfit for
human consumption. The State Govern-
ment had also required that a stock of
3392 tonnes of rice held by the Food
Corporation of India should be re-milled
and cleaned before being issued for public
consumption. Food Corporation of India
has agreed to allow the State Government
a rebate of Rs. 12.13 per quintal towards
re-milling and cleaning charges in respect
of 2600 tonnes.

(c) to (¢) Yes, Sir. A Commiitee of
two officers of Food Corporation of Tndia's
Zonal Office, Calcutta, visited Tripura in
June 1982 to verify the quality of the rice
stocks. The team recommended that the
balance of 792 tonnes may also be re-
milled and cleaned before issue, as desired
by the State Government,



27 Written Answers

‘g Tt wfen da fowets”! aareTe
*335 &t fagm oy : 7 gfe o og @@
% g oFO fE

(%) ®1 gore &1 g fRAiw 7 adw,
1982 & fegmm zrgm # wwfow “g@
Fronan waw i9 fraws” (s fem &
AT K A} WEE BT & AR
feemar mar &

(=) w1 Wi &g fm & enamw
(4 T g a9 ;T
g Ifqe ®E FEEE T F @ &
FX & dd4y ¥ faa

wfa awr gritor  fewre @ar amfos qfa
Wt (Iw @twm feg) (W) W g
ag qATAX WAy g frm F geamye
WY 9a v (d9ma) ¥ adw, 1982 W
A & fau wweif@ &% & smara &
T ¥ "afaw

(@) stx (v) wrAw &w fAw &
FERAMIT A WF @O 9 dg9 F fau
@ T wE ¥ FIETAT F BE-gE AQ F

*336. Wt feeilw fog wicn . w1 fwiw
Wit qmwm A oy TOF R FORG

fw :

AUGUST 2,

1982 Written Answers 2R

(%) &= TR N W oW & JEETD
¢ 5 g aor a cifwal o aTow
r 7€ ImEw afeiaard mAle Gal X
g &t fafa ¥ gER &= &l Fwer
™ME TN § e @ §;

(&) ;=1 T@&R § s@Erm ke
¥ TE-ad aifadl & i ofY Ok

(w) afx g, & F@Edy v #w B
&

() 2w & aEmew e fAeir af-
At #F g A F fag @ & seaE
grere & faarodra g7

dedty ®@ anr  fanfa  wic waw W&
(» Wrq arerawm fag): (%) T AW T
FfgFONt o T FT T AR
a7 2w ¥ yanig feafa w6
gy F AgETd gWIE I &

(@) 57 & 7@ FoaT )
(7) T97 & A <z

(¥) F@R & #9a1 & anfm SrETw
sraEn & afew e & FwaR @ TN
I FETAE dTEE grAEn §1 IS 9TY-
faFar & &1 851 99 aulm gET T
W Y G F @R G964 ST@ wHfa-
@9 qf@d § smEm W9 qar 36 §E
aetw wfgA of@d &1 fawin sgmer
& & g1 g@ g &1 Aff afes gfe
¥ FAEAR T F Hrarq 9T AT BT R
™ QAT ¥ gAWT I AWA 600 FAE
T & o faw &1 fER } R owoss
sfawa anfas sfic & saww o awr faem
yT AT F Ay ¥ fqU &

REQUEST FROM RAJASTHAN TOR ANOTHER
STUDY TEAM TO ASSESS DROUGHT RELIEF

*338. SHR1 KRISHNA KUMAR
GOYAL : Will the Minister of AGRI-
CULTURE be pleased to state :

{a) Whether it is a fact that Rajasthan
Government have requested the Ceatre to
send a second team to the State to make
a realigtic assessment of its financial re-
quirements for drought relief and asked
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for a special assistance of Rs. 280 crores;
and

(b) if so, the reaction of the Centre to
the request of the State ?

THE MINISTER FOR AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): (a) and (b)
Yes, Sir. The Government of Rajasthan
have submitted a Supplementary Memo-
randum seeking for additional Central
assistance of Rs. 61.00 crores for Em-
ployment Generation Works which is
under consideration.

OWNERSHIP RIGHTS TO THE CULTIVATING

TENANTS
*339. SHRI BHOGENDRA JHA:
Will the Minister of RURAL DEVE-

LLOPMENT be pleased to state:

(a) which are the States and Union
Territories where ownership rights have
been conferred on cultivating tenants or
leasing permitted with security of tenure
respectively and whether it is proposed to
bring about uniformity on this issue
throughout the. country;

(b) if not, reasons therefor; and

(c) what specific mechanism has been
or is being provided to ensure correct
entry of the names of tenants against the
lands cultivated by them ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM) : (a) Ownership
rights have been conferred on cultivating
tenants in all the States except Andhra
Pradesh, Bihar, Haryana, Punjab, Tamil
Nadu and West Bengal Leasing is fully
or partially permitted in all the States ex-
cept Assam, Kamataka, Kerala, Hima-
chal Pradesh, Manipur, Saurashtra area of
Gujarat and Uttar Pradesh. Where leas-
ing is permitted the position of tenants is
generally secure except in Andhra Pra-
desh, Bihar, Tamil Nadu, Punjab,
Haryana, Rajasthan and West Bengal
The State Governments have been re-
quested to adopt suitable measures in
States where the tenancy laws fall short
of the accepted national policy.
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(b) Does not arise.

(c) Recording of names of tenants in
the record of rights is an accepted national
policy. Provision for these entries haa
been made through survey and settlement,
annual inspection and mutation opera-
tions.

DEVELOPMENT OF SILENT VALLEY AS
NATIONAL PARK

*340. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) the steps taken by Government to
develop Silent Valley as a National Park;

(b) whether the Government of Kerala
has done anything in this direction;

(¢) if so, the details thereof;

(d) what suggestions have Govermment
of Kecrala made to the Central Govern-
ment in this behalf; and

(e) the action taken by Central Govern-
ment on it?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) The Govern-
ment of India has advised the Govern-
ment of Kerala repeatedly to constitute
the Silent Valley National Park in accord-
ance with the provisions of the Wild Life
(Protection) Act, 1972. Financial assis-
tance for the development of the national
park so constituted is being also offered
since 1980-81.

(b) and (¢) On the 26th December
1980, the Government of Kerala issued a
notification under section 35(1) of the
Wild Life (Protection) Act, 1972, declar-
ing its intention to constitute the area >f
the Silent Valley Reserve Forests as a
National Park to be known as “Silent
Valley National Park” Subsequently, on
the 30th January 1981, an erratum noti-
fication was issued by the Government of
Kerala to exclude the area required for
the Silent Valley Hydro-electric Project.
A final notification constituting the
National Park has not been issued so far.
The Government of India has been re-
peatedly requesting the State Government
to withdraw the erratum notification siace
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it defeatn the main objective of setting up
the Mational Park and also because it
violates the provisions of the Forest (Con-
servation) Act, 1980.

(d) and (e) The Government of Kerala
has not yet accepted the above men-
tioned suggestions of the Central Govern-
ment. However, it has been stated by the
State Government that it would maintain
the status-quo in Silent Valley until a final
decision is taken on the recommendations
of the Joint <Central-State Committec
headed by Prof. M. G. K. Menon, Mem-
ber, Planning Commission.
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TTHIT AR wAEn ATATTEAT FERT &
vew ¥ a7 gm "ew ¥ fav ofemw g
s & gaw feg oA &1 g3 arear
(1980-85) wo® ¥ fmifra wmwzwe} &
FYE 1500 AYT IAE FT K FIGEAT
™ o gfAwa wEi & 000 ¥ 1500
& MM K FAEAT F 50 Sfwwa Al
% 1990 dF A FEH F g @A
A Azl ¥ A1 AT g o ®H FOrEA
1 ATHT 50 WAGA ST 1485 &F G
femr ST 3 gy @wr afRArE el
F amd ¥ gw wmzes § Cmfgs ant”
F gfegmr & A #r ywfa & da
28 2 Tow wwdijew migy ddar
1 ey & g f& _EAw smammwArn
FAYT & 9F AT ¥ oyA IE WP F
¥ wTgfag wfaotjsmgfas sasnfaat
Ffux weHear I T & =A@ fear
I IR A TET F owewl ¥ AT F
fau oMas st F1 Ffre FT ¥ W
fear @@ o @ wEl &r W w7
gdl @Y I gEw ¥ Sred & fau faee
grag fmaifa fear o

VIRAL DISEASE IN COCONUT PLANTS IN
KERALA

344, PROF. P. J. KURIEN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government are aware of
the fact that coconut plantation in Kerala
is on the verge of decline owing to somc
viral disease;

(b) whether any steps have been taken
to prevent this disease; and

(¢) if so, the details thereof ?

THE MINIST R OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) About 30% of the coco-
nut area in Kerala has been affected by
root-wilt disease which causes decline in
pr uctivity.

(b) and (c) TIntensive research work is
being done by Tndian Council of Agricul-
tural Research to diagnose the caue of
the most serious disease, 1i.e. Coconut
Root-wilt. However, the caun e has not
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yvet been established. A number of fac-
tors, one or more of which could be res-
ponsible for the disea e have been pin-
pointed and further work in this direction
1 in progress. A strategy for arresting
further spread of the Root Wilt discase
has b n developed and replanting prog-
gsamme has been formulated. Various
inv stigations on the etiology and control
of the disea e are in progress. Research
work is also being carried out by the
Kerala Agricultural University.
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M ETING OF INDO-US AGRICULTURAL
SuUB-COMMISSION

¥231. PROF. RUPCHAND PAL : Will
the Minister of AGRICULTURE be
pleased to lay a statement showing :

(a) whether any meeting of the Indo-
US Agricultural Sub-Commission was held
during the last three months; and

(b) what were the subjects considered
by the above Sub-Commission ?

THE - MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
(a) and (b) The Sub-Com-
mission and its followings four Working
Groups met from June 3rd to June 9th at
Washington :

(i) Agricultural
tion.

(i) Ioputs & Allied Technology.

Research & Educa-

(iii) Natural Resources Management.
(iv) Extension & Training.

The list detailing the subjects considered
is laid on the Table of the Sabha.

STATEMENT
I. Agriculiural Research & Education :

1. Integrated Plant Nutn'ent'Managc-
ment Systems with Emphasis on
Biological Nitrogen Fixation both
Symbiotic and Non-Symbiotic.

2. Energy Management in Agricul-
ture.

3. Soil and Water Management.

4. Post-Harvest Technology :

(a) Soyabean processing and utili-
2ation research;

(b) Durable agricultural commo-
difies;

(c) Fruit and vegetable pr
tion.

5. Citrus Management.

6. Groundnut Research.

7. Agro-Forestry Silvi-Pastural
Development of Suitable I~ood,
Fodder and Fuel Systems, etc.

erva-

8. (a) Pest Management Utilizing
Insect Pheromones.
(b) Meoldogyne Nematode Pro-

jéct.
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9. Reproductive Physiology and

Breeding of Penaeid Prawns.

10. Haematozoan Diseases of Live-

stock a d Their Control.

11, Livestock Breed Development :

(a) Methodology and efficient nu-
trient utilisation In livestock;

(b) Studies on nitrogen conversion
in buffaloes/cattle.

12. (a) Bxploitation of Unutilised and
Underutilised plants;

(b) Plant Hormones and other

Bioregulants.

New Arcas identified as priority Areas :

1. Integrated plant nutrient manage-

ment, including biological nitro-
gen fixation;

2. Haemoprotozoan  diseases, es-
pecially theisariasis with special
reference to the development of
immunopriophylaxis;

3. Embryo transplantation in live-
stock; and

4. Microbial degradation of lignocel-
lulose for livestock feeding.

II. Agricultural inputs & Allied Techno-
logy :

1. General Agricultural Information
Exchange.

2. Fertilizers :

(a) Efficiency of use of fertilizer;

(b) Movement, Handling
Storage of Fertilizers;

and

(c) Production Technology;
(d) Organic Fertilizer.
3. Pesticide :

(a) Pesticide
logy:

(b) Procedure
Pe ticides.

Analysis Techno-

for Registration of

4. Seed Testing Technology.

2,
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Natural Resources Management

1.

10.

11.

12,

13.
14.

15.
16.

17.

18,

19.

. Sedimentation prediction for

. Scientific

Erosion Control and Monitoring of
Sediment for Integrated Water-
shed Management.

Scientific and Technical Coopera-
tion in the fields of Forest Manage-
ment and Forest Research.

pro-
ject Planning, Design and Opera-
tion.

. Wildlife Management and Re-
search.
. Afforestation, social Forestry,

Farm Forestation.

. Wildlife Captive Breeding and zoo

Management.

and technological
change and Cooperation in the
Field of Research and Training in
Irmigation, Drainage and Reclama-
tion.

. Technology on Flood Plain Zon-

ing. Flood Plain Management,
Flood Risk Mapping and Flood
Insurance.

. Crossbreeding of cattle and Im-

provement of Buffaloes Using
Frozen Semen Techniques.

Creation of Disease Free Zone for
Animals in South India.

System studies of Narmeda Basin.

Technology on River Merphology
and River Training.

Farming with limited Jrrigation.

Exchange of Latest Technology in
Water Resources Development,

Range and Pasture Management.

Assess-
Deve-

Environmental Impact
ments of Water Resources
lopment project.

Reclamation of Forest Areas dis-

turbed by Mining.

Reclamation of Ravines.

Utilization of Wood and Forest

Residues.
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20. Public Eudcation and Interprecta-
tion in National Parks and other
Protected Areas.

V. XTENSION AND TRAINING

A, Exchange visits and Training Program-
mes

I. Training facilities in al]l the 12 areas
in the field of agricultural research and
«education under the subjects of the Work-
ing Group of Agricultural Research and
Education.

2. Training in the fields of seeds, agri-
cultural implements and machinery, pes-
ticides and fertilizers as recommended by
the Working Group on Agricultural Inputs
and Allied Technology.

3. Natural Resources Management :
(a) Cat-Fish Culture

(b) Sedimentation Technology es-
pecially as it applies to FErosion,
Sediment Reduction and Sediment
Damage both in Large, Medium and
small Reservoirs.

(c) Erosion Control Technology for
Integrated Watershed Developments.

(d) Agricultural Drainage Techno-
Agy.

{e) Technology of Flood Plan Zon-
ing, Flood Plan Plain Management,
Flood Risk Mapping, and Flood
Insurance.

(f) System studies of Narmada
Basin.

¢« g) Technology on River Morphology
and River Training.

(h) Scientifi¢ and Technological Ex-
change and Cooperaton in the field of
Research and Training in Irrigation
‘Water Management,

(i) Crossbreeding of Cattle and I'm-
provement of Buffaloes Using Frozen
Semen Technique.

(j) Technology on Flood Forecasting,
Flood Warning and Di semination.

(k) Land Reclamation of Water log-
ged and Salinity infested Area .

(1) wild Life Captive Breeding.

(m) Cooperative Scientific & Tech-
nical Assistance in Forest Manage-
ment.

(n) Creation of Disease Free Zone for
Animals in South India.

(o) Technology on Structural Meas-
ures for Flood Control such as
Reservoirs, Embankments, Drainage,
Improvement Works and  River
Diversions.

4. Extension and Training :

Training Programmes

Priority Areas

(a) Seed technology, including areas
of production, processing and certifica-
tion.

(b) Technology of oilseeds production
and processing, particularly in respect
of groundnut and soyabean.

(c) Technology of production of pul-
ses particularly in respect of peas.

Other Areas

(d) Areas of low cost farm com-
munication techniques and agricultural
journalism.

(e) Vocational training particularly
non-formal farmer’s training from the
field extension ervices and from the
agricultural universities,

(f) Designing of curricula f r the
several type of training cour es.

(g) Improvement in the communica-
tion network and for supporting train-
ing programmes relevant to agricultu-
ral development and food production.
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Tentative schedule for the Seven Training Course proposed by the India

legation.
Course Number of Course Date
Trainees
TC 110-3 Agricultural Communication and
Media Strategies 18 October 18—Nov. 26, 1982.

TC 110-5 Development and Operation of Agri-
cultural Extension Programmes
Group |

Group 2
TC 110-14 Application and Diffusion of Agri-

cultural Research Results to the Community
s Level

TC 110-15 Agricultural
ment

Trainer Develop-

TC 110-16 Vocational Agricultural Education
Systems in Developing Countries

TC 120-7 Soyabean Processing for Food Uses

SHORTAGE OF DRINKING WATER IN PaTN\

IN BIHAR

3588. SHRI RAMAVATAR SHASTRI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that in Patna
the capital of Bihar, drinking water facili-
ties have not been augmented in propor-
tion 1o thc increa e in population;

(b) if so, whether it is also a fact that
due to this about eight lakhs citizens of
Patna are facing acute water shortage
during this summer season; and

(c) if so, the action taken or proposed
to be taken by Government in future in
order to bring thess citizens out of this
crises.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOU NG (SHRI BHISHMA NARAIN
SINGH) : (a) According to the Govern-
ment of Bihar, it is not a fact that the
drinking water facilities have not been
augmented in proportion to the increase in
population. There wers 13 deep tube
wells in 1952 through which water was
being upplied to 2,83,000 persons. Bet-
ween 1951 to 1971 the population
of Patna increased to 4,75300 and
the number of deep tubewells in
creased to 22. The population of -

20 Mar. 28—May 27, 1983
20 Sept. 12—Nov. 11, 1983
25 May 16—June 24, 1983.
18 Oct 10—Dec. 3, 1982.
- 30 Mar. 21—Apr. 29, 1983,
6 May 16—July 1, 1983.
Patna as per the census of 1981 s
8.11,249. The number of tube wells have

now increased to 64. The total amount
spent for improvement in water supply
system in Patna during the last three years.
was Rs. 111.30 lakhs.

(b) It is not a fact that the entire popu-
lation of Patna is facing drinking water
difficulty. During summer there are in-
stances of inadequate supply in some arcas
due to uncertain power supply and rise i
seasonal demand, causing some difficulty.

(c) At present several extension schemes

are being executed. As a long term
measure a project report for the Patna
Water Supply Scheme has been pre-
pared.

DeMmann ofF F.C.I. EMPLOYEES

3589. SHRI BHEEKHABHAT : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that the Food
Corporation of India Employees Congrz s
had given a notice a agitation from
26-7-1982 for redressal of their long pend-
ing demands, interim relief, removal of
stagnation stc.:

(b) whether it is also a fact that these
demamls were discussed with them by the
management several times since April 1981
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but the commitments made to them were
not honoured;

(¢) if so, the action now being taken to
honour the commitm:nts given to Emp-
loyees Congress or otherwise the difficul-
ties for implementing the decisions taken
from t:me to time with Employees Cong-
ress and rzasons thereof; and

(d) if so, in case of difficulty, any
meeting is being arranged with the Emp-
loyees Congress so as to take them into
confidence ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) The Food
Corporation of India Employees Congrems
had given a notice of relay fast from 26th
July, 1982, in connection with their de-
mands, which include recognition of their
union, wage revision, payment of interim
relief, removal of stagnation, etc. They
have, however. now postponcd this agi-
tation.

(b) to (d) There is no de-jure recognised
union at the All India level in the Food
Corporation of India. In the absencs of
such a wunion, the Management is hold-
ing meetings with various unions periodi-
cally. The demands raised by the Union
are of all India nature and meetings are
already in progress with th= various unions
in the Corporation. The discussions have
also been held with the Food Corporation
of India Employees Union to which the
Food Cormoration of India Employees
Congr™ is reported to be affiliated. Some
of the proposals agreed to at these Dieet-
ings have already been implemented;
others are in different stages of implemen-
tation consideration.

PoorR FUNCTIONING OF ICAR

3590. DR. A. U. AZMI : Will the
Minister of AGREZULTURE be pleased to
state :

(a) whether his attention has been drawn
to news item concerning poor functioning
of ICAR (Financial Express dated 10-6-82)
as breught out by Chandra Shakhar &ingh
Committes and if so, the carrective stepa
proposadi on various problemm.
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(b) whether it is a fact, that no action
has been taken on the report of Sujan
Singh Committee and if &o, the reasons
thereof;

(c) whether most of the problems now
arising are due to failure to implement the
essential recommendations made by the
Gajendragadkar Committee as pointed out
by tha NCA report; and

(d) whether in view of the complete
failure of the reorganised I.C.A.R. the
Government would place the 1.C.A.R.
directly under the Prime Ministzr as in
case of C.SI.R.? R

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) The views ex-
pressed in the Financial Express dated
10-6-1982 on the Chandra Shekhar Singh
Committee are not the views of the Com-
mittee. Tt is not correct that the Com-
mittee has come to the conclusion that the
ICAR’s working is unsatisfactory. The
Committec was appointed by the Govern-
ing Body of the 'CAR under the Chairman-
ship of Shri Chandra Shekhar Singh, a
Member of the Governing Body, 10 re-
view and suggest improvements in the work-
ing of some of the financial and adminis-
trative matters of the Council. The Comm-
ittee has submitted two interim reports. The
second is under examination in the Coun-
cil while the first has been accepted by the
Council and brought into effect.

(b) No, Sir. The Governing Body set
up a Sub-Committee undzr the Chairman-
ship of Shri Sujan Singh, M.P., a Member
of the Governing Body, to look into certain
items relating to personnel, administrative
and service matters of the employess. This
sub-committee submitted its report on the
various items referred to it in stages. Ac-
tion has been taken on most of the
recommendations and the remaining re-
commendations are being processed. It
is, therefore, not correct to say that no
action has been taken on the report of the
Sujan Singh Committee.

(c) No, Sir. The main recommendations
of the Gajendragadkar Committee set up
in June, 1972 were considered by the Go~
vernment and those acceptml by Govern-
ment have been duly implemented by the
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ICAR. This information was also placed
on the table of the House on 25-7-1977
in reply to Lok Sabha Unstarred Quektion
No. 4747.

id) The 1.C.AR. is at preaznt under the
charge of Minister (ARD&CS) and this
system’ is working smoothly and the
Council’s activities are very much in the
national main stream. Apart from this,
none of the previous Committees consti-
tuted to look into the question of re-or-
ganisation of ICAR felt the necessity for
placing the ICAR directly under the charge
of Prime Minister. There is therefore no
necessity for placing the LCAR directly
under the Prime Minister.

STUDY BY NATIONAL INSTITUTE OF OCEANO-
GRAPHY TO INCREASE FISH CATCH

3591. SHRIMATI SANYOGITA
RANE : Will the Minister of AGRICUL-
TURE be pleased to state

(a) whether it is a fact that National
Institute of Oceanography had made studies
about the stagnation and ways and means
to increase the f{ish catch;

(b) the requirement and supply of the
{ish at present in the country; and

(c) the projects to be undertaken for more
fish production in Sixth-Plan period.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR!I R. V.
SWAMINATHAN) : (a) Yes, Sir.

(b) As per the projections made for
Sixth Five Year Plan, the requirements of
fish by 1985 is 3.5 million tonnes. The
supply of fish at present is 2.3 million
tonnes in India

(c) Projects to be undertaken for more
fish production in Sixth Plan period under
Central Sector or Centrally Sponsored
Schemes are :

(i) Assistance to Shipping Develop-

ment Fund Committee for Trawler
Development.

(ii) Programme for Fish Seed Deve-
lopment.

(iii) Development of aquaculture
(FFDA).
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(iv) Establishment of Prawn Hatch-

eries and Prawn Farming in the
maritime States.
(v) inland Fisheries Project with

World Bank Assistance.

In addition, there are a number of Pro-
jects under Stute Plans for increasing fish
production.

OPENING OF MORE KRISHI VIGYAN KENDRAS

3592, SHRI BALASAHEB YIKHE
PATIL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Government
have asked the Indian Council of Agricul-
tural Research to examine the possibilities
of opening more Krishi Vigyan Kendras
where rural women could be imparted
training in agricultural and other related
operations;

(b) if so, the details thereof;

(c) the number of Krishi Vigyan Ken-
dras functioning at present and those which
are likely to be opened (Statewise); and

(d) when these are likely to be opened ?

THE MINISTFR OF STATE IN THE
MINISTRIES OF AGRICUI TURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Yes, Sir. The
Indian Council of Agricultural Research
has a scheme of establishing Krishi Vigyan
Kendras in the country with a view to
strengthening vocational training pro-
grammes for farmers, farm women and
young boy: and girls.

(b) The Government of India have ear-
marked Rs, 9 crores under the scheme of
Krishi Vigyan Kendra for the Sixth Five-
Year Plan (Plan Scheme). This amount
has been earmarked for 19 existing Krishi
Vigyan Kendras and 7 Trainers’ Training
Centres to continue during the Sixth Five-
Year Plan upto 1984-85 and also to estab-
lish 45 new Krishi Vigyan Kendras and 1
Trainers’ Training Centre during the Sixth
Five-Year Plan.

The ICAR had also entablished 12 Krishi
Vigyan Kendras at selected locations, spe-
cially in backward districts. out of the Ceas
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Fund of the Council, during 1979-80. The
Council has further sanctioned the estab-
‘lishment of 14 new Krishi Vigyan Kendras
during 1982-83 out of Cess Fund. Thus, by
the end of the Sixth Five Year Plan, it is
expected that there will be 90 Krishi Vigyan
Kendras in the country.

(¢) The number of Krishi Vigyan Ken-
dras already functioning at present are 34.
The State-wise detailed list of existing
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Krishi Vigyan Kendras appears at Anne-
xure-1. The Council plans to establish 56
new Krishi Vigyan Kendras during Sixth
Five-Year Plan.

(d) During the Sixth Five-Year Plan,
naw Krithi Vigyan Kendras will be estab-
lished after identifying suitable site® in the
States in consultation with the State Depart-
ments of Agriculture and the respective
Agricultural Universities,

STATEMENT

List of Krishi Vigyan Kendras at present functioning in different States

—_—— = e _

Lodtion of Krishi Vigyan Kendra

State/Union Territory S. No.
Andhra Pradesh 1.
Arunachal Pradesh 2.
Assam 3.
Bihar 4.

5.

6.

Gujarat 7.
8.

Haryana . . 9.
Karnataka 10.
11.

Kerala 12.
13.

Madhya Pradesh 14.
15.

Mabharashtra 16.
17.

Manipur 18.
Meghalaya 19.
Mizoram N 20.
Nagaland 21.
Orissa . 22,
23.

Pondicherry . . 24.
Punjab - - 25.
Rajasthan 26.
Sikkim 27.
Tamil Nadu 28.
29.

Tripura 30.
Uttar Pradesh 31.
West Bengal , \ 32.
33.

34.

Hyatnagar, Hyderabad
Basar, Distt. Siang.
Na-Pam, Distt. Tejpur.

Sokhodeora, Distt. Nawada;

Monghyr, Distt. Monghyr; and
Morabadi, Distt. Ranchi.

Deesa, Distt. Banaskantha; and
Randheja Gram, Distt. Gandhinagar.
Karnal, Distt. Karnal.

Hanumanamatti, Distt. Dharwar.
Chethalli, Distt. North Kodagu.

Narakkal, Distt. Ernakullum.
Vellanad, Distt. Trivandrum.
Kasturbagram, Distt. Indore.
T. T. Nagar, Distt. Bhopal.

Kosbad Hill, Distt. Thane.
Selsura, Distt. Wardha.

Lamphelpet, East Distt. (Ukhurune)
Tura, Garo Hills.

Kolasib, Distt. Kolasib.

Jharnapani, Distt. Kohima.

Dhauli, Distt. Puri.

Keonjhar, Distt. Keonjhar.
Pondicherry.

Gurdaspur (Gurdaspur)

Fatehpur Sekhawati, Distt. Sikar.
Saramsa, Sikkim.

Navalur Kottapattu, Distt. Trichy;
Vivekanandpuram, Distt. Coimbatore.

Khowai, Distt. West Tripura.
Sulianpur (Sultanpur).
Kapgari, Disit. Midnapore;

Nimpith Ashram (Sundarbans), Distt. 24-
Parganas.

Kakdweep (Sunderbans) Distt. 24-Parganas.
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INSTITUTIONS GETTING BULK OF WATEA
SUPPLY

3593. SHRI N. E  HORO: Will the
Minister of WORKS AND HODUSING be
pleased to state :

(a) whether the number of societies/
institutions getting bulk of water supply for

swimming pool/domestic/commercial pur-
pose in Karol Bagh Zone Delhi;

(b) whether any permission has been
granted to such societies/institutions for

bulk supplies of water and if so, the details
alongwith names;

(c) whether they are allowed to sell the
water on higher rates than the scheduled
‘rate; and

(d) if not, whether Government have any
check and what are the scheduled rates of
water for commercial and domestic con-
sumers in Delhi ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The requisite infor-
mation is being collected and will be laid
on the Table of the Sabha.

F.A.O.’s AID FOR PODUCTION OF FORAGE
LEGUME SEEDS

3594. SHRI CHINGWANG KONYAK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the Food and
Agriculture Organisation have proposed to
aid India for the schemes for production of
forage legume seeds in the Northern Hill
States; and

(b) if so, the details of the aid ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.”

(b) A short term project for production of
forage legume seeds in upland rain-fed areas
of the hill states at a total oost of US
$128,000/- has been signed between Gov-
ernment of India and F.A.O. The details
of aid for the project duration of one yecar
are ! —

(i) Consultant’s services for a period
of six months.
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(ii) Equipments and supplies such as
specialised agricultural equipments
for hilly terrain and seed cleaning
and grading equipment not available
in India and nucleus seeds of high
yielding temperate forage legume
varieties to be multiplied under this
programme.

Training of three Indian nationals
abroad in the field of temperate for-
age seed productioq.

(ii)

REGULARISATION OF AGRICULTURAL FOREST
DEPARTMENT WORKERS

3595. SHRI DAYA RAM SHAKYA':
Will the Minister of AGRICULTURE be
pleased to state :

(a) list of those labourers (daily wages)
in Agriculture Forest Department of Delhi
Administration whose cases have been scru-
tinised;

(b) list of those whose cases are still
under scrutiny; and

(c) by what date Delhi Administration
will be able to regularise services of those
who have worked for more than 240 days
on daily wages ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (c). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

PRICI. OF ESSENTIAL. COMMODITIES

3596. SHRI K. MALLANNA : Will the
Minister of CIVIL SUPPLIES be pleased
to state :

(a) the monthly prices of essential com-
modities during the last three years and
the percentage in their increase, as on 30
June, 1982 with their base on 30 June 1981;

and

(b) the names of those commodities the
prices of which had fallen during the said
period ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) A statement showing
the monthly wholesale prices indices of %e-
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lected commodities during the last three
yeart from July, 1979 onwards is given in
the statement laid on the Table of the
House. [Placed in Library. See No. LT-
4387/82.]

The percentage variation in the wholesale
price indices of selected commodities bet-
ween the terminal weeks of June, 1981 and
June, 1982 is given in the statement laid on
the Table of the House. [Placed in Library,
See No. LT-4387/82.] ~

(b) The wholesale price indices of jowar,
bajra, ragi, gram, moong, masoor, black
pepper, sugar, khandsari, gur, groundnut
oil, mustard oil, handloom and powerloom
cloth, soda ash -and matches were lower in
the terminal week of June, 1982 as com-
pared to the terminal week of June, 1981.]

AMOUNT FOR IRRIGATION FACILITIES
TO STATES

3597. SHRI ARJUN SETHI: W1l the
Minister of IRRIGATION be pleased to

state :

(a) what are the details regarding the
amount earmarked by the Central Govern-
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ment for providing irrigation facilities inv
different States. particularly Oris%a, during
last two years; and

{b) the annual amount earmarked for
minor irrigation projects to the States dur-
ing the last two years; and

(¢) the details regarding the progréan
made in this regard so far?
The MINISTER OF STATE IN THE

MINISTRY OF IRRIGATION (SHRI Z. R.
ANSARI): (a) to (c). Irrigation is a State
subject. Central Government does not
sanctioned any amount to any State for
irrigation projects. Only some Central
assistance is given to the States in the form
of block loans/grants by the Ministry of
Finance and is not tied to any head of
development or individual scheme. The
outlay as proposed by the State Governmenis
for irrigation sector are accepted by the
Planning Commission. The outlays ax
approved by the Planning Commission for
major, medium and minor irrigation and the
potential created through major. medium
and minor irrigation during the last- two
years are given below : —

Potential crcated

Year Approved Outlay
(Rs. Crores) (Thousand hectarcz)
Ma_j-oT o I\Tino: Major Minor
& &
Medium Mcdium
1980-81 1239.85 281.86 877 14C0
1981-82 1400.46 298.25 1022 1500

(Anticipatcd)

JNSTALLATION OF DUG WELLS IN ORISSA

3598. SHRIMATI JAYANTI PATNAIK:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the total number of dug wells instal-
led in Omissa with the Denmark Govern-
ment’s aid}

(b) the name of the districts of Orissa
where those dug wells have been installed;

(¢) their district-wise number and when
thoie dug wells were installed; and

(d) the details thereof ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d): A Rural Water Sup-
ply Project in the Saline Belt of Orissa is
proposed to be implemented with assistance
from the Government of Denmark. Agrce-
ment has since been finalised for the prepa-
Provision of

and

ratory phase of the project.
drilling rigs, jeeps and other vehicles
scientific and laboratory equipment includ-
ing services of Danish experts, is contemp-
lated. Actual implementation of the project
has not yet been commenced as equipment
is still to arrive.



51 Written Answers

WEIGHING OF KEROSENE OIL BY KEROSENE
OsL DEPOTS

3599. DR. A. U. AZMI : Will the Minis-

ter of CIVIL SUPPLIES be pleased to

state :

(a) whether it is a fact that the kerosene
oil depots in Delhi earn extra-money by
weighing less oil to the consumers;

(b) if so, has a discreet survey been
carried out to check the unwanted activities
©of oil dealers; and

(c) if so, with what results and details
thercof ?

The DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) to (c). Delhi Admi-
nistration has reported that the inspection
staff of its Weights and Measures organisa-
tion have a system of regular checking on
the activities of the kerosene oil dealers in
Delhi. During the current year only onc
case of short measurement has been detect-
ed so far.

APPLICATIONS FOR ALLOTMLNT oOF LIG
FLATS IN SHALIMAR BAGH AND ASHOK
VIHAR, DILHI

3600. SHRT CHANDRADEO PRASAD
VERMA : Will the Minister of WORKS
AND HOUSING be pleased to state -

(a) whether it is a fact that aplications
for allotment of L.I.G. ilats in various loca-
Tlities like Shalimar Bagh, and Ashok Vihar,
etc. under General Housing Scheme upto
1976 were invited by D.D.A. in December,
1981;

(b) whether the persous, who were suc-
cessful at the draw for allotment of specific
flats held in March, 1981, have been issued
allotment-cum-demand letiers; .,

(c) if not, the reasons for such long

delay in issuing the allotment-cum-demand
Jetters; and

(d) the likely date by which the allot-
ment-cnm-demand letters will be ivsued to
1he allottees by D.D.A. ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) Yes, Sir.

(b) Yes, Sir,

(c) and (d). Do not arie.

REPLACEMENT OF SINKS IN KITCHENS OF
TYPE IV QUARTERS of R. K. PuUrRAM

3601. SHRI DIGAMBER SINGH : Will
the Minister of WORKS AND HOUSHML:
be pleased to state :

(a) the period after which the sinks in
Kitchens in Type IV quarters in Secters 8
and 12 of R. K. Puram, New Dclhi aie
likely to be replaced by the CPWD autho-
rities on a request being made to them;

(b) in how much time, CPWD are sup-
posed to replace such sinks broken due to
efflux of time and wear and tear; and

(c) what is the number of complaints
pending with the CPWD Enquiry Office
Sectors 8 and 12, R. K. Puram for the
replacement of such sinks and the number
they have replaced during the last 2 year: ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) and (b). Kitchen sinks
broken due to wear and tcar after their
normal life of 10 years are replaced on
request, subject to availability of material.

(c) The number of complaints pending
is 42 and the number of sinks replaced is
23

LACK OF INFRASTRUCTURAL FACILITIES IN
MAYUR VIHAR

3602. SHRI ERA ANBARASU: Will

the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether it is a fact that the ncw
DDA housing colony in Mayur Vihar is
lacking lot of infrastructural facilities like
(i) proper raia water drainage; (ii) ade-
quate treated drinking water facilities;
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(ili) play ground, garden, community
hall etc; and

(b) if so, the actions proposed to be
taken to provide the above facilities by tak-
ing up the matter with appropriate depart-
ment ?

THE MINISTER OF PARLIAMEM-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) and (b). Information is
being collected and will be laid on the
Table of the Sabha.

Funps for IRDP IN THE FIRST TWO YEARS
OF THE SIXTH PLAN

3603. SHRI SUBHASH CHANDRA
pOSE ALLURI: Will the Minister of
RURAL DEVELOPMENT be pleased to
state :

(a) the amount of funds earmarked for
the Integrated Rural Development Pro-

gramme in the first two years of the Sixth
Five Year Plan period;

() the amount actually disbursed so far
either by way of loans or grants;

(c) whether evaluation of the usefulness
of the money spent has been made; and

(d) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRIFS OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM) : (a) During the
first two years of the Sixth Five Year Plan,
Rs. 227.50 crores were provided in the
budget for Integrated Rural Development
Programme.

(b) The total provisional expenditure
including the State share in the first two
years of the Sixth Five Year Plan was
Rs. 409.70 crores. This includes befides
subsidies, some amount spent on adminis-
tration and infrastructure. The total term
credit mobilised from financing institutions
is of the order of Rs. 677.10 crores.
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(¢) and (d). The State Government of
Gujarat had carried out sample studies on
the impact of the programme. The study
carried out by the State Government involv-
ing 1892 families in 194 blocks revealed that
in the year 1980-81, 8% of the families had
improved their income to the level above
Rs. 3500/-; 50% of the families improved
their income to a level of Rs. 2000-3500
and 33§{% to the level of Rs. 1000-2000.
The Govt. of Rajasthan have also carried
out such a study the results of which are
awaited. An evaluation has been made by
the Planning Board, Kerala. - The gist of
their findings is enclosed. (Statement). All
the State Governments have noew been
requested to carry out such studies by
October, 1982. The Programme Evaluation
Organisation of the Planning Commission:
has also taken up the evaluation of the
Integrated Rural Development Programme
at the All-India Level.

Statement

Though different agencies are reported to:
have undertaken impact evaluation studies
on Integrated Rural Development Pro-
gramme in different states, the Ministry has
received a comprehensive report only from.
Kerale in respect ‘of an Evaluation Study
undertaken by the State Planning Board in
that State. The study was undertaken for
a reference period in March, 1980 before
the programme was extended to all the
development blocks. The Study covered 11
blocks and information was collected from
557 beneficiary families and 220 non-benefi-
ciary families and 95 knowledgeable persons
who were in some way associated with the
implementation of the IRD Programme.

The following are the major conclusions of
that Study : —

1. A major portion of the assiated
beneficiaries are labourers and gene-
* rally no-asset or low-asaet holders;

2. There has been a high emphasis in
agricultural and allied activities and
low emphasis on small scale indus-
tries schemes;

3. The percentage of loan assistance
under differential rate of interest for

the beneficiaries have been low;
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4. Most.of the schemes taken up were
of zhort gestation period, and the
gross increase in income bat been
ramgonable in such cames. The
increase in net income has been rela-

tively. gmunll. In terms of annual
household income, 18.6% of the
households assisted crossed the
poverty line. In the case of 50%¢2

of the beneficiaries, some increase
in employment has taken place.

FURCHASE OF VANS BY ANDAMAN AND
NICOBAR ADMINISTRATION FOR VETERINARY
SERVICES

3604. SHR1 MANORANJAN BHAK-
TA : Will the Minister of AGRICULTURE

be pleased to state :

(3) whether it is a fact that five vans for
atilisation as Mobile Dispensaries have
already been purchased by Andaman and
‘Nicobar

. 3
services; R B¢

Administration for veterinary

(b) whetier it is also a fact that no staif
including veterinary compoundeér,
and driver for

dresser
such mobile dispensaries
have been posted;

(c) if so, whether Government propose
1o sanction posts for such mobile dispensa-
ries; and

(d) if so, when?

THE MINISTER OF STATE IN THE
MINISTRIES 'OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN : (a) to (d). The
information is being collected from the
Andaman and Nicobar Administration and
shall be placed on the Table of the House
i soon as received,

CENTRAL AGRICULTURAL FyRMS3

3605. SHRI A. K. ROY: Will the
Minister of AGRICULTURE ve pleased to

¥ 1ATE ki

rtate :

. T mmp—m g ©  — —

AUGUST 2,

1982 Witten Answers 56

(n) the average per acre pradugtion of
difterent major items in Central Govern-
ment’s owned agricultural farms in 1580-81
and 1981-82 and the cost of production per
ton for the same period;

(b) whether there ‘has bcen any break
through in these farms in the productivity
as compared to Japan, China and U.S.A,;

(c) whether Government have any plan
to start a public sector in agriculture to
ensure steady supply to fair price shops and
to give guidance to the private cultivators;
and

(d) if not, the reason thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Tie average per
acre production of different major crops
in central State Farms, being run by the
State Farms Corporation of India Limited,
for the year 1980-81 and 1981-82 and the
cost of production per ton for the year
1979-80 and 1980-81 are given in the
Annexure-I. As the accounting year of the
Corporation has ended on June 30. 1982
only, the cost of production for the year
1981-82 has not yet been worked out.

(b) The levels of production in Japan,
China and U.S.A. may be seen at Annexure-
11 for the purposes of comparison with
The yields at the farms of the
State Farms Corporation of India Limitel,
are lower than the yield levels in the above

Annexure-1.

mentioned countries.

(c) and (d) : Government of India have
no plan to start a new public sector under-
taking for production of agricultural crops
to ensure steady supply to Fair Price Shops
or to give guidance to private cultivators.
Supplies to Fair Price Shops are ensured by

when  the
Guidance to
through

institu-

procuring various commodities
crops come in the market,

private cultivators iz provided
Agricultural Universities, research
tions and extension agencies of the Govern-

mant of India and the State Government.
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.- Average Produciion per acre and cost of production per tonne for Major Crops at different

Farms.
S. Farms Crops Average yield /jacre Cost of Prodn. per
No. in Quintals tonne in Rupees for
the year.
1980-81 1981-82  1979-80  1980-81
1. Suratgarh (Raj.) . Paddy 771 7-45 151340 2021 -50
Wheat 9-98 9-86 1661-10 1812-00
Gram 3-59 2-34 327130 347070
2. Jetsar (Raj.) . Puddy 10-96 1690 1235-30 172650
Cotton 414 3-68 326230 4626-80
Wheat 888 1034 1481-:60 1774 -60
Gram 4-05 442 341220 3155-60
3. Hissar (Haryana) . . Cotlon 721 10-07 3439-50 2938:10
Wheat 13-74 14 -93 918-50 135870
Gram 5-23 439 191820 2649 -05
4. Ladhowal (Punjab) Paddy 12 09 815 130340 N/A
Wheat 8 -69 9-87 178730 N/A
5. Bahraich (U.P.) . . Paddy 7 68 11-81 3392-00 2564 20
Wheat 561 6-14 222480 275360
6. Kokilabari (Assam) , Paddy 7-50 9-66 135300 N/A
7. Usar Reclamation Project
Rae-Bareli (Uttar Pradesh) Paddy 7-16 9-08 179180 N/A
8. Chengam (Tamilnadu) Maize 6-20 6-68 2859-10 N/A
9. Raichur (Karnataka) Cotton 6 -54 9-83 553800 5531-50
N/A =Nol available.
STATEMENT-IT
Yield per hectare of Important Crops in selected Countries 1978-80.
(In Kgs.)
Japan China US.A.
Crop —— e Ry — —
1978 1979 1980 1978 1979 1980 1978 1979 1980
Wheat . 3274 3631 3052 1962 2139 1934 2114 229% 2249
Rice . 6416 5986 5128 4095 4249 4163 5026 5155 4935
Maize . 2917 2591 3000 2790 2981 2980 6342 6883 5711

Source : FAO Production year Book 1980.
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SUPPLY OF EDIBLE OIL TO PUNJAR DURING
CURRENT YE\R

3606. SHRI R. L. BHATIA : Will the
Minister of CIVIL. SUPPLIES be pleased
to state :

(a) the total quantity of edible oil madc
available to the TPunjab State during the
current year so far and expected to be mad::
available during the rest of the year; and

(b) how far it falls short of the State’s
requirements ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGR!CULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) : (a) and (b). Allocations
of imported edible oils to States/Union
Territories are decided fromm month to
month on the basis of various factors such
as demand, consumption pattern, festival
season, availability of indigenous edible oils
in the State or the rzeion, availability of
stocks of imported edible oils with the State
Trading Corporation, allocaticns made ear-
lier and quantities litted against them.
Allocations to Punjab Jduring the remaining
part of the current oil year will depend
upon these- factors. Maonthly allocations
made to Punjab from November 1981 upto
the end of July 1982 and upto 8390 tonnes
of RBD Palm Oil. Thc Punjab Govern-
ment has been asking for an allotment of
3000 metric tonnes per month.

DEVELOPMENT AND BEAUTI¢IC\TION OF
MEHRAULI

3607. SHRI BHIKU RAM JAIN : Will
the Minister of WORKS AND HOUSING

be pleased to state :

(a) whether it is a fact that development
and beautification work of Mehrauli, Delhi
had not been done since long;

(b) whether it iy also a fact that a

comprehensive deveiopment plan for the
area had been drawn up but not imple-

mented; and

(c) if so, the steps proposed to be taken
for the development of Mehrauli area keep-
ing in view of its fame and glory ?

THE MINISTER OF PARL!AMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHRI BHISHMA. NARAIN
SINGH) : (a) to (c). The information is
being collected and will be laid on the Table
of the Sabha.

MALPRACTICES IN CO-QPERATIVE HUUSING
SOLICTIES

3608. SHRI K., RAMAMURTHY : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether it is a fact that in several
cooperative housing societies, annual general
meetings are not neld for long ana the exist-
ing office bearers continue to function on
one excuse or the other, induct new mem-
bers of their own on cxtrapneous considera-
tion, and allot p.ots/flats to them by
disqualifying their gcnuine members on
flimsy grounds;

(b) whether Registrar of Cooperative
Housing Societies is taking adequate mea-
sures to curb the malpractices in housing
societies; and

(c) the namecs and addresses of group
housing societies whiza have not ‘eld their

annual general meeiungs duting 1982
although due and also the names of societies
whose  Presidents, General Secretary/

Secretary, Treasurers are continuing conse-
qutively for more than two terms ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) The Registrar, Cooperative
Societies, Delhi has reported that as when
it comes to their notice that the election
of the Managing Committee of a Coopera-
tive Housing Society is overdue, he imme-
diately takes action under Section 30 of
Delhi Cooperative Societies Act, 1972. The
Registrar has further reported that no
records are maintained about the general
body meeting and elections of each society.
The Registrar has further reported that as
and when complaints are received about
irregularities regarding induction of new
members for allotment of plots/flats,
thorough investigations are made and
remedial measures are taken if the com-
plaints are found genuine.

(b) Yes, through the process of conduct-
ing audit of the societies annually and
ordering  inspections/inquiries = whenever
required.
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.¢) As explained in reply to part (a)
ove such records are not maintained by
+ Registrar, Cooperative Societies, How-
er as and when irregularity of continua-
on of office bearers for more than two
rms is brought to their notice appropriate
:tion is taken by the Registrar, Coopera-
e Societies.

SUPPLY OF EDIBLE OIL FOR WEST BENGAL

3609. SHRI SANAT KUMAR MAN-
DAL) : Will the Minister of CIVIL SUP-
PLIES b: plraced to state :

(a) the quantity of edible oil released to
West Bengal State uptil now;

(b) the quantity likely to be made avail-
able beforc the onset of the next festival
season; and

(c) what action is being taken to ensure
that there is adequate supply and avail-
ability of this oil to the peopis of West
Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) : (a) to (¢). Allocation
of imported edible oils to States/Union
Tervitories for public distribution are made
from month to month on the basis of
various factors such as demand, consump-
tion pattern, festival season, availability of
indigenous edible oils in the State or the
region, stocks available with the State Trad-
ing Corporation, allocations made earlier
and quantities lifted ajyainst those alloca-
tions. Allocations to West Bengal during
the ensuing festival season will be made in
the light of these faciors. M the wurrent
og yesr {Movember, 1981 0 Octahe:.
1982); 11.400 mwuric toanes of RED painn
oil and 35,539 tonnes of refined rapsssed
oil bave keem Bllocated 0 West Bengal for
the first nine months ending July, 1982.

SiTA MATA WILD L.IFE SANCTUARY

3610. SHRI JAT NARAIN ROAT :: Will
the Minivter of AGRICULTIME be phmised
to ate :

(a) whether there is a Sita Mata Wild
Life Sanctoary in Rajasthan;

(b)) #f w5 what am the develapment
plans;
3—591 LSS/82
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(c) what allocation has been approved
{or this Sanctuary of the tribal area; and

(d) whether there is any other scheme
to preserve wild life in 1iribal areas in
Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Yes, Sir.

(b) The Sita Mata Sanctuary is located
in Chittorgarh and Udaipur districts of
Rajasthan extending over an area of about
500 sq. kms. The development plan for
the sanctuary aims at rehabilitation of the
natural vegetation of the area, effective
protection of the wild life contained therein
and scientific mapagement of the endan-
gered species found in the samctuary,

(c) The Government of Rajasthan has
cstimated an expenditure of Rs. 14.03 lakhs
during 1982-83 and 1984-85 for the deve-
lopment of this Sanctuary. During 1981-82
the State Government undertook work
costing Rs. 0.20 lakhs of which fifty per
cent was provided by the Central Govern-
ment.

(d) The Government of Rajasthan i3
making efforts to preserve wild life in the
tribal areas of the State. Central assist-
ance on a sharing basis is available under
the Centrally sponsored Scheme for the
development of National Parks and
Sanctuaries.

IMPORT OF FISHING TRAWLERS FROM
US.A.

3611. SHRI DAULATSINHIT TADEJA:
Will the Minister of AGRICULTURE be
pleased to state

(a) the particulars of all Tndian com-
panies, giving names of their Indian dirtc-
tors and promoters who bave applied for
permimion to impeart fishing trawlers from
USA i 1958, 1981 sad 1982; and

(b) the details of such applications which
have been owmde during 1980, 1981 and
1981 7

THE MINISTER OF STATE IN THE
Mimix e OF AGRICULTIIRE AND
RURAT. DEVEILOFMPANT (ART R V.
SWAMINATHAN) : (a) and (b) A state-
ment & sttached.
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STATEMENT
Name of the Company No.of Name of the Directors and_
fishing Promoters
vessels

1. Arya Fisheries Pvt. Ltd.,
Bombay.

2. Sea Garden Pvt. Ltd.,
Visakhapatnam.

3. Artna Fishing Company Pvt. Ltd.,
Visakhapatnam.

4, Sea Gull Sea Foods Pvt. Ltd.,
Visakhapatnam.

5. Prakash Marines Export Pvt. Ltd,
Hyderabad.

6. Sancheti Food Producis Ltd. .
Calcuttar

7. Kermeen Sea Foods Pvt. 1.td.,
Bombay.

8. Anjadiv Fisheries Pvit. Ltd.,
Bombay.

-). Indo Icelandic Fisheries Pvt. Ltd,
Bombay.

10. Gemini Disilleries Pvt., Ltd.,
Bangalore.

-— S

2 77 Mr.C.J Pastakia
Mr. Porus J. Pastakia

Mr. Kckhushroo E. Sukhia

2 Mr. H. Ahmed
Mr. D. C. Visweswar Rao
Mr. K. Vijaya Bhaskar
Mr. Nekkanti Ramayya

2 Mr. K. V. Upendra Gupta
Mr. B. Gopala Rao
Mr. Deepankar Haldar
Mr. K. Hari Babu

2 Shri M. R. Babu
Shri Kodanda Ramaiah

2 Dr. T. S. Prakash

2 Shri P. M. Singhvi
Shri D. C. Bothra
Shri Ashok Sancheti

6 Shri V. V. Kesh Kamat
Shri N. M. Dattani

2 Shri V. V. Kesh Kamat
Shri N. V. Kesh Kamat

4 Shri V. V. Kesh Kamat
Shri S. Ramaswamy

°2 Shri M. L. Advani
Shri H. T. Ramulu
Shr C. Laxman
Shri G. H. Allappa
Shri Raviraj

RECOGNITION OF FEDERATIONS

3612. SHRI' R. L. P. VERMA will

the Minister of WORKS AND HOUSING
be pleased to state :

(a) names of the federations function-

ing under the administrative control of
Ministry of Works amd Housing;

(b) the names, of their Presidents,
Secretaries and Unions affiliated to each
federation;

(c) whether any verification of member-
ghip of the Unions was conducted; and

(d) if =0, which federation was found in
majority and granted recognition?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) to (d) : The information
is being collected and will be laid on the
Table of the Sabha.

ENHANCING SUGAR QUOTA OF GUJARAT

3613. SHRI DIGVIJAY SINH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the per
capita consumption of sugar in Gujarat is
around 882 grammes as compared to the
pnational average of 720 grammes;
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(b) whether the allocation for Gujarat

mtate should be 28412 tonnes as against
14433 tonnes; and
(¢) whether Government will enhance

the quota requirement of Gujarat State ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) to (c): In their
letter dated 21-5-1982 Gujarat Govern-
ment had mentioned that the per capita
consumption of sugar in Gujarat is 882
grammes per month as against the national
average of 720 grammes. However,
according to the present estimates, the
average per capita consumption of sugar
in thz country during the current 1981-
82 sugar year will be about 8.1 kg per
annum or 675 grammes per month. This
includes the comsumption of both levy and
free sale sugar.

2. With the refixation of Statewise
monthly levy sugar quotas with effect from
April 1982 on the basis of 425 grammes
of per capita availability with reference to
the population as on 1-3-1981, Govern-
ment of Gujarat is getting a monthly
quota of 14,433 tonnes from the said
month. Since the monthly levy sugar quotas
of various States have been fixed on the
basis of uniform criteria, it is not possible
to deviate from the same and allot a higher
quota for Gujarat State. Extra require-
ment of sugar of the consumers is to be
met from open market sugar.

NBwS ITEM CAPTIONED ‘CHARGES OF
Misusg oF LAND’

3614. SHRI ATAL BIHARI VAJ-
PAYEE : Will the Minister of WORKS
AND HOUSING be pleased to refer to
news item titled “Charges of Misuse of
Land Revised” “Hindustan Times” dated
3rd May, 1982 and place a copy of the
said order/press-release on the Table of
the House alongwith an explanation and
meaning of “misuse charges” and state :

(a) whether all leasehold properties in
Delhi are affected by this order or only
properties leased through the Land & De-
velopment Office are affected; and

(b) why despite this order the
L. & D.O. is demanding misuse charges at
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higher rates even after the issue of this
order by Government and whether Gov-
ernment have withdrawn notices to pay
misuse charges after 1 April 1981 at
higher rates, issued to leasees ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : The order in question are de=*
partmental executive instructions and it is
not proposed to lay them on the Table of
the House. It is also not the practice to lay
news items on the Table of the House.

(a) The concession that pre-1981 land
rates will apply in calculating mis-use
charges applies to all residential lease®
measuring 100 sq. yeards or less. The
other concessions contained in the revision
of the formula for calculating misuse
charges are applicable only to rehabilita-
tion residential leases.

(b) The concessions are not applicable
to past cases where recovery of misuse
charges have already been made accord-
ing to the orders in force at the relevant
time. Subject to the above, L. & DO. is
being instructed to revise the demand
notices accordingly.

BAN OF FISHING DURING MONSOON

3615. SHRI B. K. NAIR : Wil the
Minister of AGRICULTURE be pleased
to state :

(a) whether there is a ban on fishing
during the two months of monsoon, June
and July;

(b) how far this has been effectively
enforced by the State Government;

(c) whether it is a fact that the steady
depletion of our fish resources is due
partly to the absence of proper control;
and

(d) whether the Centre propme to en-
force stricter discipline in this regard ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) to (d) Infor-
mation is being collected and will be

placed on the table of the Sabha.

o
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AppoIHTEENT OF LEGAL HEIRS OF THR
DECEASED EMPLOYEES OF GovT. OoF INDIA
PREZS, NILOKYERI

3616. SHRI HIRALAL R. PARMAR:
Will the Minister of WORKS AND
HOUSING bes pleased to refer (@ the
reply given to unstarred quastion No. 1567
on 19-7-82 regarding appointment of legal
deirs of the deceated employmes of
Government of India Pres.. Nilokheri, and
stote the detailed policy guidelines of the
Government for employment of legal heirs
of deceated Governm:nt employees ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH) There is no
provision for gwing employment
to the legal heirs of deceased Gov-
vernment employees of the Government of
India Prewses. Compassionate employment
may, however, be granted to son/daughter/
near relative of a Govermment servant
who dies in harness leaving his family in
immediate need of assistance, in the event
of there being no other earning member
in the family, to a Group ‘C’ or Group
‘D’ post as per policy guidelines issued
by the Ministry of Home Affairs (Depart-
ment of Personnel & Administrative Re-
forms) in its Office Memorandum No.
14014/1/77-Estt(D) dated 25-11-1978 as
amended by OM. No. 14014/10/80-
Eatt (D) dated 18-3-82 as in Annexure

1 & II. [Placed in Library—See No. LT-
4388/82).

REQUEST FROM GUJARAT TFOR MORE
EDIBLE OIL

3617. SHRI UTTAMBHAI H. PATEL :
Will the Minister of CIVIL SUPPLIES be
pleased to state :

(a) whether the Gujarat Government has

often written and made requests to Centre
for more allocation and supply of edible

oil and Imported Pamolein oil etc.;

(b) if so, the details of such requests
made during 1-2-1980 to 30-6-1982;

(c) what is the requirement of Gujarat
of varioma edible oils, how much alloca-
tiom and eupply has wen made to Gujarat
during the abova petiod;

(d) the reasons for short allocatior and
supply; and
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(e) how and when the allocation and
supply will be increased keeping in view the
requirement of the same by weaker sec-

tion and under the new 20-Points Program-
me ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) : (a) to (e) :
Allocations of imported edible
oils to States/Union Territories for public
distribution are made on consideration of
various factors such as demand, consump-
tion pattern, availability of indigenous
edible oils in the State or the region,
availability of stocks with the State Trad-
ing Corporation, allocation made earlier
and quantities lifted against them.

Gujarat is one of the most important
oil producing States in the country. Apart
from groundnut oil, it also produces
sesame, rapeseed an mustard oils. It
also gets soyabean and rapeseed oils im-
ported by the National Dairy Development
Board. In addition, large allocations of
imported palmolein are being made to
Gujarat by the Central Government. During
the period November, 1981 to july this
year, 29,295 tonnes of RBD palmolein
have been allocated to Gujarat for its pub-
lic distribution system.

It is true that the Gujarat Government
has been making from time to time re-
quests for increasing  allocations  of
imported palmolein to the State. In view
of the considerations mentioned above,
however, allgcations of imported edible
oils made to Gujarat wre by and large
adequate.

IRRIGATION PROJECTS UNDER CON-
STRUCTION

3618. SHRI NAVIN RAVANI : Will

the Minister of TRRIGATION be pleased
to state :

(a) the details of 66 irrijution projects
in theg country wisch are under cdmtruc-
tton and for which he has directed the
State Governments to compléte twm with-
in the ¢urrent plan period;

(b) what u the progress of construc-
tion of the irrigation projects; and

(c) the steps taken by the Sate Gov-
emiments to cofmiidte them in time ?
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THE MINISTER OF STATE IN THE

MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI: (a) to (c): The con-
cerned State Governments have been

advised to complete 65 on-going major
irrigation projects which were started prior
to 1-4-1976 within the Sixth Plan. A state-
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ment showing the names of these projects
in each State, their project potential and
the p;otential created upto June, 1982 in
each project is enclosed. The State To-
vernnients are making all efforts to com-
plete these projects in time, ifle. during
the dlixth Plan period.

STATEMENT

Statement showing details of Ongoing Major Projects taken up before 1-4-1976

Sl Name of Project
Mo.
I 2
Andhra Pradesh
1- Godavari Barrage
2. Nagarjunsagar
3. Sriramsagar Stage-1
4, Somasila Stage-1
5. Tungabbadra H.L.C. Stage-11l
6. Vamsodhara Stage-1 & 11
Assam
7. Dhanxiri
Bihar
8. Gandak

9. Kosi Barrage and Eastern Canal
10. Rajpur Canal .

11. Sone H.L-C.

12. Barnar

Gujarat

13. Damanganga

14. Kadana (Mahi Stage-II) .
15. Panam .

16. Sabarmati

Haryana
17. Mahj Stage-1
18. Ukai

19. BeasUnit]I

20. Beas Unit II

21. Gurgaon Canal

22. J. L. N. Lift Imrigation

Haryana—-Contd.

23. Loharu Lift Irrigation (Unapproved)
24, Sawani Lift Irrigation (Unapproved)
25, W.J. C. Remodelling

Karnataka

26. Bhadra

Project Potential Remarks
Potential created
upto June
1982
3 4 5
Stabilization
872 742
284 188
30 -87 —
49-76 38
41 -83 22
330 —
1151 H22
434 362
125 124
161 160
22-40 —
57 —
89 89 Completed
53 20
59 31
186 186 Completed
153 153 Completed
.No direct bencfits
Do.
81 60
155 53
66 49
46 35
248 248 Compleled
105 101
70 68

27. Tungabhadra H. L. C. Stage-II
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1 ) 2 3 4 5
Kerala '
28. Chittarpuzha 33 32
29. Kuttiadi . . 31 31 Completed
30. Pamba . . . 42 42 Complcted
31. Pazhassi , . . 32 12
Madhya Pradesh
32. Mahanadi Reservoir Phase-1 . 24 24 Completed
33. Tawa . . 333 246
34, Upper Wainganga . 81 —
35. Chambal (Stage I & II) 273 273 Completed
Mabharashtra
36. Bhima 162 5 44
37. Jayakwadi Stage-I . 142 i16
38. Khadakwasla 62 33
39. Krishna 112 54
40. Manjra . 24 14
41. Mula . . . 86 82
42, Upper Godavari . . . (% 51
43, Waghur - . . . . . 236 —
44. Upper Tapi Stage-1 55 41
Manipur
45. Loktak Lift Irrigation 40 15
Orissa
46. Anandpur Barrage . 40 20
47. Mahanadi Delta 562 -5 562 -5 Completed

48. Rangali Dam
(Irrigation share)

Punjab
Beas Unit I
Beas Unit 11

49. Diversion Weir of Shahnahar Pump
Canal '

Rajasthan

Beas Unit I

Beas Unit II .

Chambal Stage I
50. Jakham : .
51. Mabhi Bajaj Sagar £

§2. Rajasthan Canal Stage-I . .

Tamil Nadu

53. Modemisation of Vaigai .
S4. Parambikulam Alivar .

Nt direct benefits

No direct benefits

Do.
242 219
21 —

7150 — Potential in Guja-
rat will be fully
created in Sixth Plan
& 40,000 ha. in
Rajasthan,

588 541

]O sl

10125 95
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! - T2 3 4 5
Uttar Pradesh
55. Increasing capacity of Deokali Pump-
ed Canal . . 74 31-30
56. East Bajgul Reservoir 15 15 Completed
Gandak Canal 308 308 Completed
57. Increasing capacity Of Narampur
PumP Canal . 73 —
58. Parallel Lower Ganga Canal . 90 36
59. Sarda Sahayak 1582 1456
60. Sone Pump Canal . 31-27
61. KosiIrrigation 48 -80 48 -80 Completed
West Bengal
62. D.V.C. Extension and improvement . 51§ 475
63. Kangsabati . 401 368
64. Teesta Stage-1, Su b Stdgc 1, Phdse i
(B) . 380 — Difficult to be com-

Goa, Daman and Dix
65. Salauli

TOTAL :

RecruiTMENT OF L.D.Cs. IN D.D.A.

3619. SHR1 VILAS MUTTEMWAR :
SHRI DHARAM DASS SHAS-
TRI ..

Will the Minister of WORKS
HOUSING be pleased to state :

AND

(a) whether Government’s attention has
been drawn to the news item published in
the ‘Nav Bharat Times' dated 31 May,
1982 that the answer sheets of L.D.C.
examination in D.D.A. were evaluated by
junior employees in the room of Director
(Presannel)

(b) if so, the circumstances under which
it wiw done and the authority under whose
orders it was done; and

(¢) what step» Government propose 1o
ensure that these irregularities do not occur
in future ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS

AND HOUSING (SHRI BHISHMA
NARAIN SINGH (a) Yes, Sir.

(b) The DDA have reported that the
newy report that the answer sheets were

pleted in Sixth Plant
duc to shortage of
funds.

14-50 —

1141208

8806 60

evaluated by junior employees in the room
of the Director (Personnel) is not correct.

(c) Does not arise, in view of reply to
part .(b) above.

NEws iTEM CAPTIONED “DDA OFFICERS
FAVOUR BUILDERS”
3620. SHRI MOHAMMAD ASRAR

AHMAD : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to news item under
caption ‘DDA officers favour buildery’
appearing on page 3 of English daily
‘Indian Express’ dated 20 June, 1982 vol-
umn 1 and 2; if so, full details there-
of;

(b) whether the full amount of auction
money has been recovered irom 'Skippers
towers” a firm of builders; if not. reasons
therefor; and

(c) why extension of time for payment

was given in violation of condison of
auction ?
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THE MINISTER OF PARLIAMENT-

ARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH: (a) Yes, Sir.

(b Mo, Sir. M/s. Skipper Conttruction
Cc. Pit. Ltd have not made full payment
of the auction money so far. The Delhi
Development Authority demanded th- pay-
ment and the said company made pay-
ments to the tune of Rs. 5.83 crores only
against the bid amount of Rs. 9.82 crores
in the auction held on 8-10-80. A sum
of Rs. 3.99 crores as balance premium
and Rs. 1.46 crores -as interest, totalling
Rs. 5.45 crores, is till outstanding against
the said company. Efforts were made to
recover the full amount but the company
failed to make the full payment.

(c) The DDA ha+« intimated that as
per their practice if succesiful bidder
approachrd the Authority for extension of
time, the same was considered in the light
of circumstances of the case and inter2st
@ 18% was invariably charged. In this
case alwo the request wa- received and
eatention was granted on the condition of
payment of interest @ 18%.

SitTn~c ur COMMISSION OF TNQUIRY FOR
LAND GRAB CASES

3621, SHR] AMAR ROYPRADHAN:
Will the Minister of WORKS AND HOUS-
ING be pleaesd to state :

(a) whether Central Government are con-
videring to set up a Commission of Inquiry
into all cases of land grab in the country;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS
AND "HOUSING (SHRI BHISHMA
NARAIN SINGH) : (a) No, Sir.

(b) Doey not arise.

(c) Cases of land grab (squatting) in
respect of land belonging to Central Gov-
emment are dealt with in accordance with
the provisions of the relevant law.
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PROJECT UNDERTAKEN BY PADI

3623. DR. VASANT KUMAR PANDIT:
Will the Minister of RURAL DEVELOP-
MENT be pleated to state :

(a) the number of projects undertaken by
Pci-ples’ Actirn for Development (India)
PADI during the last five years, the details
of their location, financial aid by foreign
agencies, the nature of work and targets
achieved in each State, State-wise;

(b) whether any of the above completed
projects were subjected to independent eva-
luation of achievement, is so, the project=
and their evaluation result;

(c) whether any projects will be under-
taken by People’s Action for Development
(India) in the Backward areas of Rajgarh,
Guna and Vidisha districts of Madhya
Pradesh;

(d) if not, the pre-conditions and criteria
for selection of projects by PADI; and

(e) the number of projects under consi-
deration of PADI and their locations?

THE MINISTER OF TATE IN THE
MINISTRIES OF AGRICULTURE. AND
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR RAM): (a) According to the
information received from People's Action
for Deveolpment (India)—PADI", it has
provided amistance to voluntary organisa-
tions, etc. for 53 projects during the last



77 Written Answers

five years. The details are given in the
statement laid on the Table of the Houss
[Placed in the Library. 3ee No. LT-4389/82]

(b) Four of the completed projects have
bern evaluated. Requisite details are given
in the statement laid on the table of the

House. [Placed in Library. See No. LT-
4389 /k21,

(c) PADI doe» not directly implement
any project of rural development. 1t helps,

however, in ~ecuring financial assistance for
projects submitted by regirtered voluntary
organisations. institutons, trusts, coopera-
tive uocicties. ctc. A project proposal for
Gana District sponsored by Survodaya Mis-
amn, Indore it under consideration. No
project proposal hau been received by PADI
for Rajgarh and Vidisha districts of Madhya
Pradesh.

(d) According to the latext guidelines
approved by the Governing Council of
PADI, in order to be eligible for assitance

the project proposals should meet the fol-
ki wing conditions:
(1) They should relate to programmes

for the benefit of rural poor such ;4
landless labourers, small and margi-
nal farmers, women and the weaker
sections of the rural community.

The project prposai should be spon-
sored by a registered voluntary orpa-
nisation or institution or by a public
trust, registered trade union, non-
profit company, ccoperative society.,

(2)

The project should be economically
viable, technically feasible and should
generate income and employment for
the rural poor.

(3)

The project proposal should be sub-
mitted in the formot prescribed by
PADI.

15) The spon®iring organisation must be:

(4)

(a) Non-pimtisan with no political
affiliation.
(b) It muat have bases in the rural

areas which it serves through its
established office in proximity of
the rural environment.

(c) It munt be secular in approach
-with a reputation of dedimted
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gervice to all aections of the rural
community. irrespective of religi'mn.
caste and creed.

Tt must be non-profit making and
not for the benefit of its office
bearers.

(d)

It must have a reputation of finan-
cial integrity and honesty.

{e)

It must have the requisits mana-
gerial capability in planning for-
mulating and implementing = pro-
ject and should have accew to
technical advice in planning for-
mulating and implementation, if a
project ~0 demands.

(f)

It must have the support of the
beneficiaries in the form of physi-
cal and financial contributions.
209 projects are under considera-
tion of PADIT as given in the An-
nexure TIT.

G NGy WATER DISPUTE

(g)

(h)

3624. SHRT INDRAIJIT GUPTA : Wil
the Minister of IRRIGATICN be pleased

to state :

(a) whether the dispute betwren India
any Bangladesh over the sharing of Gunga
witter at Farakka has now been referred to
“political level” talks for a solution. follow-
ing the failure of the review meeting held Jt
Dethi on 28 June, 1982;

{b) if so, ~tep~ taken to initiate such

talk-: and

(c) whether Government stand by its
commitment to safeguard the future of
Calcutta Port and the navigability of the
river Hooghly ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (%HRY Z.
R. ANSARTI): (a) and (b) The Sharing of
the Ganga waters at Farakka is preently
governed by the provisions of the Indo-
Bangladesh Agreement on sharing of the
Gang,, waters at Farakka and on aungment-
ing its flows (1977) which will be in force
upto 4th Nowvember, 1982. The #econd
Review of this Agreement was made at @
Minister level meeting of the two countries
held in New Delhi on 26th June, 1982. The
review noted that in respect of Part "A’ of
the Agreement the arrangements for shar-
ing of the Ganga watets at Farakka had
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been fully implemented in conformity with
the provisions of the Agreement. In respect
of Part ‘B’ of the Agreement concerning
augmentation of the flows of the Ganga
during the dry season, the two sides re-
called that the subject was no longer before
the Indo-Bangladesh Joint Rivers Commis-
sion and noted that it is now a matter for
decision between the two Governments at a
high political level and that the process has
already started. The two sides have agreed
to meet in Dacca in August, 1982.

(c) It i# the endeavour of the Govern-
ment of India to make all efforts to safe-
guard the interests of Calcutta Port and
the navigability of the Hooghly.

INTERNAL CIVIL SERVICE IN ANAND VIHAR,
DELHI

3625. SHRI TARIQ ANWAR : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Delhi Administration
recommended provision of intermal civil
services in Amand Vihar, a residential
colony in Trans Yamuna area Delhi;

had

(b) if so, how these have been provided
and if not what is the reason for delay; and

(c) with what justification House Tax is
charged from the residents of the area where
no internal services have been provided ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) (a) to (c¢): The information is
being collected and will be laid on the Table
of the Sabha.

DRIUGHT IN ORiasa
3626. SHRI ARJUN SETHI
SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Central Government are
aware that close on the heels of the devas-
tation caused by cyclone, Oriusa is threat-
ened with fresh calamity—‘serious drought
situation’;

AUGUST 2,

1982 Written” drswers 80

(b) whether it is almo a fact that lack of
rain has caused ‘alarming’ turn and kharif
production is suffering a seripus setback;

(c) whether it is also a fact that with
rain fall ‘rather scanty’ in the State during
the month of June and the mercury touch-
ing 40 degree celsius miseries of the people
have accentuated and hastened the destruc-
tion of Kharif crops;

(d) if so, whether any meeting of the
Central High level expert has taken place to
review the alarming situation; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT: (KUMARI
KAMLA KUMART): (a) to (c¢). Accord-
ing to the report of the India Meteorologi-
cal Department, there was a break in the

Monsoon in Orissg after the cyclone, but
intermittent and scattered showers were
taking place. However, there has been

some rain over Orissa from the middle of
July, which will have beneficial effect on
the Kharif crop. The State Government
have reported that they are taking necessary
steps for supply of seeds and water through
lift irrigation and diesel pumps to farmers
at subsidised rates to save the crops. It is
too early to make an asiessment of the
prospects of Kharif

(d) and (e): (i) The Ministry of Agricul-
ture i~ keeping constant watch over the
mopsoon behaviour and its effect on Kharif
crops. Detailed guidelines have been
issued to all State Governments including

Orinsa, for maximum utilisation of soil
moisture;
(ii) Instructions have also been issued

for the optimum use of the available irriga-
tion water for crop production purposes and
continuous power supply to the farmers for
at least 8 to 10 hours without break per
day during the Kharif season;

(iii) The Government of India have re-
leasel a short term loan of Rs. 8.00 crores
for distribution of agricultural inputs to
farmers in Orissa; and

(iv) The Government of India have also
released Rs. 45.00 lakhs for taking up an

additional area of 3000 Ha. for community
nurseries.
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PERCENTAGE OF UNCULTIVABLE AGRICULTU-

RAL LAND
3628. SHRIMATI USHA PRAKASH
CHOUDHARI :
SHRI GHULAM MOHAMMAD
KHAN:

Will the Minister of AGRICULTURE be
plstsed to state :

(a) the percentage of agricultural land
and also its area that suffers from soil ero-
sion, water logging and salinity;

(b) the land area which is barren and
uncultivable; and

(c) what steps are proposed by Govern-
ment to bring larger areas under cultivation
and to increase production ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Total cultivative/
agricultural land (including fallows, cultur-
able wastes and areas under miscellaneous
tree grooves, permanent pastures and graz-

ing lands) in the country is about 197.94
million hectares. The cultivated area, in-
cluding current fallows. is about 155.38

million ha., which is about 47% of the total
geographical area of the country. An esti-
mated area of 175 million ha. is subject to
soil erosion and land degradation including
an area of 6 million ha. affected by water
logging and 7 million ha. by alkalinity and
salinity.

(b) Barrcn and unculturable land in the

country ix about 21.50 million ha. An area
of 26.50 million ha. comprising fallows,
other than current fallows, and culturable

waste lands, are not cultivable as such due
to various reasons.

(c) The problems of soil erosion and
land degradation are being tackled through
a number of Central/Centrally sponsored
and State sector schemes of soil conserva-
tion. Since First Five Year Plan an area of
24.4 million ha. has been treated till end
of 19881 at an expenditure of Rx. 748
crorea, During Sixth Plan an area of 6.47
milllon ha. is proposed to be treated with
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an outlay of Rs. 85.01 crores. In addition
to these efforts, programmes have also been
taken up under the Centrally sponsored
schemes for drought prone and desert arcas
as well as for stabilisation of Himalayan
region.

With a view to increase area under culti-
vation and increase production special efforts
are being directed for restoration of fallow

. Jands other than current fallows and areas

affected by alkalinity.

News ITEM “RAJASTHAN RESERVOIRS GO
DRY”

3629. SHRI R N. RAKESH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether attention of Government
has been drawn towards the news item
“Rajasthan reservoirs go dry” in the
Hindustan Times dated 8-7-1982, wherein
it has been stated that in rural areas of
western districts of Rajasthan a drum of
water costs Rs. 10/- to Rs. 15/-;

(b) what steps Government propose to
take to normalise the situation and for its
future elimination; and

(c) by what time Government propost
to complete the study of water shortage
of such areas ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND»

HOUSING (SHRT BHISHMA NARAIN
SINGH) : (a) Yes, Sir.
(b) and (c) : Drinking water supply is

a State subject and the schemes are imple-
mented by the State Governments. The
major portion of the funds for drinking
water supply are also provided in the State
Plans. The Central Govt. however sup-
plements the resources of the State Govts.
by providing grants under the Accelerated
Rural Water Supply Programme for pro-
viding reliable water supply to identified
problem villages. Under the programme,
the following amounts were released to
the Govt. of Rajasthan in the first two
years of the Sixth Plan :—

Year Rs. in lakhs
1980-81 559.10
1981-82 1433.19
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Survey CoNDUCTED WY GANDHI PEACE
FounbaTion IN PaLl DISTRICT OF
RAJASTHAN

3631. SHRIMAT1T PRAMILA
DANDAVATE :
SHR1 SATENDRA NARAIN
SINHA :

SHRIMAT! KISHORI SINHA :

Will the Minister of AGRICULTURE
be pleated to state :

(a) whether Government have seen the
report of the survey conducted by the
Gandhi Peace Foundation of the villages
of Pali District of Rajasthan; and

{(b) if so, what are the findings of the
survey 7

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR R. V.

SWAMINATHAN) : (a) No, Sir.

(b) Does not arise.

SETTING UPr FisH SEED HATCHERIES

3632. SHRI AJIT KUMAR SAHA:
Will the Minister of AGRICULTURE be
pleilsed to wtate :
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(a) wheiher it i a fact that Govern-
ment have selected some States to set- up
fish zeed hatcheries;

(b) if 10, whether Government have in-
cluded West Hengal in that list; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR R. V.
SWAMINATHAN) : (a) Yes Sir.

(b) West Bengal is one of the States
celected for -etting up commercial fish
seed hatcheries under the Inland Fisherie-
Project with World Bank as-istance. Ninc
fish seed hatcheries capable of producing
158 million quality fish seed per annum
on full development are envisaged to be
constructed under this Project in Went
Bengal.

(c) Question does not arise.

IRRIGATION
M.

Po-.TtoNn  oF  BeRrRI-KHURD
PRI CT OF RWER SHIVNATH,

3633. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of TRRIGA-
TION be pleased to state :

(a) what is the position of a major
Irrigation Project known as Beri-Khurd on
River Shivnath in the -district of Rajnand-
gaon in Madhya Prade~h;

(b) has the paper been cleared from the
Ministry of Atomic Energy; and

(c) if not, by what time it is expected to
be cleared ?

THI- MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI) : (a) and (b) The Report
for Bihri Khurd Project on River Shivnath
was received in the Central Water Com-
mission from the Government of Madhya
Pradesh in March, 1979. Since the pro-
po-ed dam site involved submergence of
some uranium deposit area, the State
Government was requested by the Central
Water Commirsion {o investigate an alter-
native site and submit the modified project
report. The Govemment of Madhya
Pradesh thereafter suggested an altemative
site & km. upatream but the Ministry of
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Atomic Energy found this dam site also un-
suitable and nuggmted the State Govemn-
ment to shift the dam site by another 5-6-
kms. upstream. The Project Report for this
site is yet to be submitted by the State
Government.

(c) Does not arise.
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TEESTA BARRAGE PROJECT

3636. SHRI CHITTA BASU : Will the
Minister of IRRIGATIOMN be pleased to
state :

(a) whether the Bangladesh Government
have raised certain disputes relating to the
implementation of the Teesta Barrage Pro-
ject in North Bengal;

(b) if so, the nature of disputes;

(c) reaction of Governmnent to those dis-
putes raised by Bangladesh;

(d) whether Government of West Bengal
asked for additional Rs. 10 crores for the
execution of the project for the current
year: and

(e) if so, reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI) : (a) and (b) The river Teesta
flows from India into Bangladesh. India
and Bangladesh each have planned irriga-
tion projects based on the Teesta flows in
their respective territories. The Indian pro-
ject in West Bengal is under execution. The
available natural flows in the river in the
non-monsoon season arc not sufficient to
meet the requirements of both the countries.
The Government of Bangladesh have ex-
pressed their concern over India going
ahead with her project without arriving at
a settlement with Bangladesh over the shar-
ing of the Teesta flows and have asked that
such a settlement should be arrived at im-
mediately.

(c) The matter is still under diseussion
between India and Bangladesh for asriving
at a mutually acceptable solution.

(d) and (e) The Goverumoat of West
Bengal had requested the Planning Com-
mission for an advance plwn amistanece of
Rs. 10 crores for the Teesta Basrage Pro-
ject for the year 1981-82. Jn wiew of the
constraints of resources, the Pisaming Com-
mission regretted its inability to provide
Central assistance to any of W irrigation

proyects.
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ALLOCATION OF FUNDs FOR RURAL JoB
PLAN

3637. SHRI HANNAN MOLLAH : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether Government have allocated
Rs. 90 crores for rural job plan;

(b) if so, the distribution of the same
amongst the States, State-wise details there-
of;

(c) whether the amount is sufficient in
view of the degree of unemployment in the
country;

(d) if so, how; and
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(e) if not, the justification of allocating
such insignificant amount for rural job
plan ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BALE-
SHWAR RAM): (a) to (e) A total
amount of Rs. 90.62 crores has been allo-
cated for the first two quarters of the
current year under National Rural Employ-
ment Programme. Allocations made to
different States and the Union Territories
are indicated in the enclosed statement (I).
The amount is considered adequate taking
into account the past performance of
vanous States and the balances available
with them from the previous year as indi-
cated in Statement (II).

STATEMENT—I

The balances available with the State Governments as on 1-4-1982 under Nationa! Rural
Employment Programme.

(Rs. in lakhs)
S. State/U.T. Balances available
No. with States/U. Ts.
as on 1-4-1982.
1. Andhra Pradesh 2,83:72
2. Assam 5,30 -20
3. Bihar 35,38-03
4. Gujarat . 5,76 -86
5. RBaryana ) . . . . —
6. Himachal Pradesh . . . . 1,81 -62
7. Jammu & Kashmir . . ' . ' 46 47
8- Karnataka 9,72:75
9. Kerala . 4,74 -59
10. Madhya Pradesh . . . 1,92 -12
11. Maharashtra . . . . . 7,39 -40
12. Manipur . : . - . : ; 31 40
13. Meghalaya N N . 3300
14. Nagaland .
15. Orissa . . . 12,01 -84
16. Punjab . . . . —
17. Rajasthan . . . 4,01 36
18. Sikkim . . . . 11-13
19. Tamil Nadu . 7,59 50
20. Tripura . . . . .
21. Uttar Pradesh . . . 42,61 -89
22. West Bengal . ] ' 24,29 -88
23. A & N. Islands . ) ; ) 13 -99
24. Arunachal Pradesh . . . . . . . 24 -02
25. Mizoram , . . . . . . . 3330
26. Pondicherry . : ; 3 . e : 22 06
27. Chandigarh ' . —
Total : . . . . . . . 167,63 13
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STATEMENT—U

The allocation made under National Rural Employment Programmmes for the first
two quarters of the year 1982-83.

(Rs. in lak hs)

5. State/U.T. Funds allocated for
No. the 1st two quarters
of the year 1982-83.
1. Andhra Pradesh 9,48 -00
2. Assam 2,00 -00
3. Bihar 12,10 -00 !
4. Gujarat 2,80 00
5. Haryana 80-00
6. Himachal Pradesh 60-00
7. Jammu & Kashmir 80-00
8. Karnataka 4,14 00
9. Kerala . 4,02 -00
10. Madhya Pradesh 6,60:00
11. Maharashtra 7,10-00
12. Manipur 10-00
13. Meghalaya 10-00
14. Nagaland 1000
15. Orissa 4,10-00
16. Punjab 1,26 -00
17. Rajasthan 2,24 -00
18. Sikkim . 800
19. Tamil Nadu 7,40 00
20. Tripura 30-00
21. Uttar Pradesh 16,70 -00
22. West Bengal . ) 6,74 -00
23. Andaman & Nicobar Islands 16-00
24. Arunachal Pradesh 16-00
25. Mizoram 1600
26. Pondicherry 16-
27. Chandigarh . 4-00
28. Goa, Daman & Diu 16 -00
29. Dadra & Nagar Haveli 8 -00
30. Lakshadweep 4-00
Total : 90,62 00

INDIGENOUS METHOD OF IRRIGATION

3639. PROF. RUPCHAND PAL : Will

the Minister of IRRIGATION be pleased
to state :

(a) whether Government are aware of
any study regarding the efficacy of indige-
nous methods of wmrigation; and

(b) if not, whether Government propose
to undertake such a study ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) and (b) Presumably
thc' Hon’ble Member seeks information

about indigenous pump-sets for lift irriga-
tion. Studies have been conducted by
Agricultural Refinance and Development
Corporation in respect of operational effi-
ciency of pumpsets in the States of Andhra
Pradesh, Bihar, Mabharashtra, Punjab,
Rajasthan and Uttar Pradesh.

FALL IN PrICEs OF LAND IN DELHI

3640. SHRI P. M. SAYEED:
SHRI G. Y. KRISHNAN :

Will the Minister of WORKS AND
HOUSING be pleased to state :
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ia) whether it is a fact that land prices
in Delhi have fallen by about 10 p.c. during
the past four months and the premium on
built up houses has also registered an
appreciable decrease;

{b) if so, whether Government are .con-
fident that land prices in Delhi will further
decrease after Rohini land is allotted to the
applicants; and

(¢) by what time the allotment of land
to Rohini applicants will be completed ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH) : (a) The D.D.A. has reported
that there is a declining trend in land prices
in certain areas during the last 4 months.
However, information about decline in the
premium of built up houses is not available.

(b) Tt is not feasible to indicate the

future trend.

(c) The allotment of plots to the Rohini
Scheme applicants are likely to be comple-
ted in phases during a span of five years.

SURVEY OF GROUND WATER POTENTIALITY
OF NALANDA AND NawaDAH DISTRICTS,
BIHAR

3641. SHRI VIJAY KUMAR YADAV:
Will the Minister of IRRIGATION be

pleased to statc

(a) whether ths Central Ground Woater
Board has conducted any survey of ground
water potentiality of Nalanda and Nawadah
districts in the State of Bihar;

(b) if so, with whant results; and

(c) what specific efforts have been made
for tapping the ground water resources in
the above mentioned areas for irrigational
purpoces ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R ANSARI) : (a) to (c) The Central
Ground Water Board has carried out hy-
drogeolocial surveys in the entire Nalanda
disrict. As a result of thase surveys two
production acquifers have been located in
th= area. These acquifers are being tap-
ped by tubewells to a considerable
extent. In respect of Nawadah district,
tde groumd water surveys done cover about
80% of the district area. As per these
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survays about 3000 sq. km. area of the
district apprart to be promising for ground
water d:velopment. Ground water poten-
tial in the district is being exploited by
medium duty tubewells. The recommen-
dations of the work dons by the Central
Ground Water Board have been made
available to the State Govermment for
preparation of Ground Water Develop-
ment Schemes in the above area. Develop-
ment of ground water is being looked after
by the State Government. No infecrmation is
available in regard to :pecific efforts done
by the State to d:velop the ground water
in these districts.

ADDITIONAL ALLOCATION FOR [IRRIGATIIN

PrROJEr TS

3642. SHRT D. M. PUTTE GOWDA

SHR1 H. N. NANJE GOWDA:

Will the Minister of IRRIGATION be
pleased 10 state

(a) whether his Ministry have sought an
additional allocation of Rs, 2600 crore for
the remaining three years of the Sixth Plan
to meet the escalation of costs of various
projects:

(b) if so, whether the Planning Com-
mission has given its approval; and

(¢) if so, what steps have been taken
by Gouvernment to complete the on-going
projects had been taken up before April,
1976 and are in the early stage of con-
struction ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) Yes, Sir. It has
been assessed that in order to meet the
escalation of costs and to achieve the
revised target creating additional irrigation
potential of 14 million hectares in the
Sixth Five Year Plan set under the 20-
Point Programme, an additional outlays
of Rs. 2600 crores will be necessary
durmg the remnajning three Yedin of the
Sixth Plan.

(b) No Sir.

(c) State ‘Governments have been ad-
vised not to take up tbo matty new pro-
jects resulting in thin spreading of avail-
able resource. They have also heen ad-
vised to allocate maximum available
funds for completion of 65 major on-going
projects, which were taken up before
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April, 1976, in a time bound manner 8o
as to complete these within the Sixth
Plan. In addition, monitoring of im-
portant projects has also been taken up
at the Project, State as well Central levels.
Attempts are also being made to make
available scarce construction materials to
minimise delays in construction.
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DI VELOPMENT OF PLANT GROWTH NUTRIENT
BY M/s. HINDUSTAN LEVER RESEARCH
CENTRE

3644. SHRI GEORGE FERNANDES :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether M/s. Hindustan Lever Re-
search Centre has made a major break-
through in developing a plant growth
nutrient which has been experimented
nponr and has given the increased vyield
ranging from 15 per cent to 25 per cent
in the case of wheat, barley and rice and
55 per cent in the case of tomatoes;

(b) whether Government have taken
steps to bring about effective marketing of
thii nutrient;

(c) if 50, the details thereof; and

(d) if not, the reasons thereof ?
4—591 1L.S§/82 -
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) (a) The plant
growth nutrient developed by M/s Hindusan
Lever Research Centre named (Mixtalol’
has been tested on Cereal Crops like,
Rice, Wheat and Maize at different loca-

tions under the All India Coordinated
Crop Improvement Projects. The results
available from the past ‘one-two years

indicate that there has been variable res-
ponse and in general there hag been no
significant increase in crop productivity,
as claimed by the Company. This chemi-
cal is also being tested in vegetable crops
like, tomato and chillies during current
crop season. Final conclusions would be
drawn only when complete data for 2-3
crop seasons from multi-locations are
available. '

(b) No. Sir.
(c) and (d) question does not arise.

PROGRESS OF RAJASTHAN CANAL
3645. SHRI P. K. KODIYAN

SHRI MADHAVRAO SCINDIA :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that the work
on the Rajasthan Canal has been slowed
down to a point of necar halt due to lack
of project money; and

(b) if so, the details thereof; and

(c) considering the importance of this
prestigeous project, will the Government
release sufficient moncy f{or the project?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) and (b) There is
no slowing down of the progress of work
on the Rajasthan Canal Project for the
amount of funds being made available by
the Statc Government from year to year
which are¢ now of the order of Rs. 25.30
crore*. However, State i finding diflicult
to make available adequate funds for the
project to enable its completion by the
schedule time i.e. 1985-86. The State
Government has allocated Rs. 27.5 crores
for the Project for the year 1982-83.

(¢c) The Project is to be financed by the
State Government within its own plan.
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AWMAN CULTIVATION IN WEST
AND OTHER STATES

3646. SHRI SATYAGOPAL MISRA :
Will the Minister of AGRICULTURE be
pleased to state :

BENGAL

(a) whether Government are aware of
the fact that the Aman cultivation in West
Bengal and other States have been serious-
ly effected by the delayed monsoon in the
country;

(b) whether Government are also aware
of the fact that West Bengal is going to
face drought for the second time during
this year; and

(c) what steps Government have taken to
help the State Government of West Bengal
in order to meet the problems caused
firstly by drought during the summer season
and secondly by the delayed monsoon has
practically damaged the Aman cultivation
of the State ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) According to
the information received from the Go-
emment of West Bengal, Amon crop seed-
lings have withered in about 12 districts
on account of delay in monsoon. No
other State has so far reported failure of
Amon crop.

(b) Sub-Himalayan region of West
Bengal has been having adequate rains. In
the Ganetic West Bengal areas, however,
there was a prolonged break in the mon-
soon spreading over the months of June
and July. The latest reports indicate
that from 25th July onwards there has
been widespread rainfall in some districts.

Worst affected  districts are Hoogly
(—98%), Howrah (—86%), Nadia
(—68%), Bardwan (—58.6%), Dest

Dinajpur (—50%), Midnapur (—44.6%),
Birbhum (—42%), Banura (—40%).
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(c) The requesl from the State Govern-
ment for Central amraistance for drought re-
lief during 19B1-B2 iw under considera-
tion,

As for the current drought due to delay-
ed monkoon, a Memorandum from the
Government of West Bengal, detailing the
extent of damage and the Central assixt-
ance needed to meet the situation, is
awaited. On receipt of the same, a Central
Team will be sent to the State.

SUPPLY OF Fi10DGRAINS TO CACHAR

3647. SHRI SANTOSH MOHAN DEV:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the month-wise allocation of rice,
wheat and sugar by F.Cl. Gauhati to
Cachar and the actual delivery effected to
the District against such allotment;

(b) whether it is a fact that due to non-
receipt of allotted quantity of rice. wheat
and sugar, the public distribution system
of Cachar is breaking down; and

(cy whether it is a fact that rice s
being sold in open market in Cachar at
Rs. 8/- per Kg. ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) The allocations
within the State are made by the State
Government. A statement showing month-
wise allocation of rice, wheat and sugar to
Cachar and actual lifting against these
allotments from January 82 to June 82 is
attached.

(b) No, Sir. The public distribution sys-
tem in Cachar is being maintained.

(c) No. Sir. According to the information
available the retail price’ of rice in Cachar
is ranging between 3.25 to Rs. 3.50 per
kg.

Statement
Allocation of rice, wheat and sugar and actual deliveries to Cachar District

Month Aﬁ&mﬂs Lifting/Delivered

T Wheat  Rice Sugar Wheat  Rice Sugar

' ) {In tonnes)

January 82 . ) 1250 5875 8756 201 2770 659
February 82 . . 1250 5620 8756 845 3671 525
March 82 . 1240 5820 8756 709 2933 840
Apnl 82 . . 1220 5950 981 -5 612 805 806
May 82 . . . 1220 5950 981 -§ 1140 3974 669
June 82 . . . 1210 3817 981 -5 939 1718 711
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INCRIASE IN IRRIGATION TARGETS IN
STATES
3648. 5HRI RAMIJIBHAl MAVANI] :

SHRI MOHANLAL PATFL :

Will the Minister of JIRRIGATION be
plcamd to state :

(a)whether the various States have agreed
to increase targets of irrigation set under
the new 20 Point Programme;

(b) the names of such States who huve
agreed and who have not agreed;

(c) what steps have been taken by
Gujarat and other States to achieve higher
targets;

(d) the names of the States wherc addi-
tional potential is to be created under the
new 20 Point Programme; and

(e) how much financial assistance and
other help will be given to Gujarat and
other States by the Centre for the same
and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF JRRIGATION (SHRI
Z. R. ANSARI) : (a) and (b) ANl the
State Governments have been requested to
take all pos-ible steps to achieve the tar-
getted additional irrigation potential of 14
m.ha. set under the new 20 Point Pro-
gramme against the original plan target of
13.74 m.ha. during the Sixth Five Year
Plan. The States have asked for additional
funds, for achieving the target.

(c) to (e) All the State Governments
including Gujarat are making all efforts to
achieve the higher target. Tn addition,
Central Government have advised the State
Governments not to take up 100 many new
projects resulting in thin spreading of
available resources. They have also been
.advised to allocate maximum available
funds for completion of on-going projects
so that maximum potential is created with
minimum investment. Monitoring of im-
portant projects hawe also been done at the
States as well as Central levels. Attempts
are also being made to make available
scarce material to minimise delays in con-
struction of irrigation projects, QGovern-
ment of Gujarat however have asked for
Rs. 60 crores additional outlay for 6th
Plan of which Rs. 19 c¢rore additional
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fund is requasted by them for 1982-8§3 to
achieve the reviged target as stipulated for
“ew 20-Point Programme.

The Additional irrigation potentiul during
the Sixth Plan is to be created in all the
States. States of Andhra Pradesh, Gujarat,
HWaryana, Jammu & Kashmir, #¥erala,
Maharashtra, Nagaland and Uttar Pradgsh
have proposals to further increase the
potential over the stipulated plan targets
for New 20-Point Programme.

AUCTION ofF PLOTS AND SHoP: BY D.D.A.

3649. SHRJ S. M. KRISHNA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that recent
auctions of plots and shops at various
places have revealed that Delhi Develop-
ment Authority is indulging in making
very high profits and the offers are remlly
out of the reach of the needy and deserv-
ing people;

(b) if so, how many of such auctions
were held during the last three months
and amount of profits earned therefrom
per bid: and

(c) the measures that are proposed to
be adopted to make it possible for the
common needy people to get those small
shops and plots ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING ((SHRT BHISHMA NARAIN
SINGH) : (a) to (c) The information is

being collected and will be laid on the
Table of the Sabha.
PRODUCTION AND CONSUMPTION Ol SUGAR

3650. SHRI MADHAVRAQ SCINDIA:
Will the Minister of AGRICULTURE be
pleased to lay a statement showing :

(a) the expected production and internal
consumption of sugar during the current
sugar season;, and

(b) the steps Government have taken or
propose to take with regard to the surplus
stock of sugar with the mills ?

THE DEPUTY MIMNISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) According to
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present estimates, the production and inter-
nal consumption of sugar during the current
1981-82 sugar year will be around 84 lakh
tonnes and 56.5 lakh tonnes respectively.

(b) The carry-over stocks of sugar at
the end of the current sugar year, 1981-82,
i.e. on 1-10-1982, are estimated to be about
31 lakh tonnes. Increased monthly alloca-
tion of levy sugar from 1-4-1982, more
liberal releases in the freesale sugar long-
with the creation of a 5.00 lakh tonnes of
buffer stock and the full export of the
allotted quota of 6.5 lakh tonnes of white
sugar should be the measures which would
help in tackling the surplus stock of sugar
with the sugar mills.
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ENCOURAGING STATE FISHERIES CORPORA-
TIONS

3652. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Government
have decided to encourage State Fisheries
«Corporations since private sector has failed
though many facilities were given to them
to exploit the marine services; and

(b) if so, the nature of encouragement
to be given ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) and (b) State
Fisheries Corporations are encouraged in
the exploitation of marne fishery resources
since the Government of India are keen
to encourage the Public Sector to have a
leading role in it.

The State Fisheries Qorporations have
been given priority in the consideration of
applications for charter and import of deep
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sea fishing vesgels. In the cas® of charter-
ing of foreign fishing vessels. the present
limitation of five units for each type of
fishing veussrls applicable for private com-
paniga is not applicable to the Public Sec-
tor undertakings. Soft loans are also avail-
able to the State Corporations for acquir-
ing fishing vessels. The State Govern-
ments have also been asked to encourage
their Corporations to acquire deep sea fish-
ing vessels.

AMOUNT PROVIDED FOR THE BETTERMENT
AND DEVELOPMENT OF SCS UNDER THL
“SPECIAL COMPONENT PLAN”

3653. SHRI SURAJ BHAN: Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the total amount provided for the
betterment and development of Scheduled
Castes under the “Special Component Plan™
in his Department /Ministry for the years
1980-81 and 1981-82, separately;

(b) the amount actually spent under the
said plan during the said two years, sepa-
rately; and

(c) the reasons for non/less expenditure
for each years?

THE MINISTER OF STATE IN
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM) : (a) to (¢) : Some
of the major programmes of the Ministry
of Rural Development and the guidelines
relating to the benefits to the scheduled
ocastes/scheduled tribes therein are a-
under :

TH!

Integrated Rural Development Progranime
(IRDP) :

An outlay of Rs. 1500 crores has been
provided in the Sixth Plan to benefit 15
million families belonging io the target
graup, It ham been stipulated that at least
3% of the total beneficiaries muwt belong
to scheduleqd castes/scheduled tribes and
that at least 30% of the total bencfits by
way of credit and subsidies should also go
to them. Duwring the year 1980-81 &
1981-82 an amount of Rs. 91.98 crores
and Rs. 14{.50 crores respectively had
been provided for the programme in the
central secter. An equal amount way to be
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provided for the programme us their share
by the States. Thus under IRDP approxi-
mately Rs. 55.19 crores and Rs, 84.30
crores are expected to have been mpent for
the benefit of families belonging to Sche:
duled Custes and Scheduled Tribes during
1980-81 and 1981-82 respectively. Accord-
ing to the information received from the
States /Union Territories so far, 701536
families in 1980-81 and 999262 families in
1981-82 belonging to scheduled castes/
tribes were assisted under TRDP.

National Rural Employmen; Programnie

(NREP)

During 1980-81 an outlay of Rs. 340
crores was provided in the Central sector
for NREP. During 1981-82 an outlay ot
Rs. 180 crores was provided in the central
sector and an equal amount wes to be pro-
vided for the programme as their share by
the states. It has been stipulated that at
least 10% of the outlay should be utiliced
for the schemes which would bring direct
benefit to scheduled castes and scheduled
tribes. Information regarding the actual
amount spent for the benefit of scheduled
castes is not available.

Drought Prone Areas Programme (DPAP)
& Desert Development Programme (DDP)

These are not beneficiary oriented pro-
gramme but are area development pro-
grammes which .concentrate on the deve-
lopment of infrastructure. However, while
implementing the programmes, due weight-
age is to be given to the development of
areas predominantly inhabited by the sche-
duled castes and scheduled tribes.

[NTRODUCTION OF DRY LAND FARMING
TECHNOLOGY IN M.P.

3654. SHRI SUBHASH YADAV:
Will the Minister of AGRICULTURE be

pleased to state !
(a) whether it = a fact that dryland

farming technology has been introduced in
the State of Madhya Pradesh recently;

(b) the main features of the scheme;

(c) the names of the districts where thig
schem2 hus been introduced;

(d) whether this scheme will aho be
intraduced in Khargaon District of Madhya
Pradesh;
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(e) whether Central Government have
also provided any assistance for the pur-
pose and if so. the details thereof; and

(1f) whether the same dry land farming
technology will be introduced in some
other States alno and if so. by when?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) (a) Two projects
were implemented under the Centrally
Sponsored Scheme of integrated Dryland
Agricultural Development in Indore and
Rewa Districts from 1970-71/72 to
1978-79, to test and demonstrate dryland
farming technology in Madhya Pradesh.
Thereafter the programme was transferred
to the State Sector from 1979-80 mnwards.

(ii) The Iadian Council of Agricultural
Research is implementing an All India
Coordinated Research Project for Dryland
agriculture 'which has two Research Cen-
tre~ in Machya Pradesh located at Rewa

and Indore. These centres are being
operated by the Jawaharlal Nehru Krishi
Vishwa Vidyalaya, Jabalpur. At these

centres the rescarch work is in progress
to develop suitable crop production tech-
nology for identifying efficient crops, fer-
tiliser application, conservation of soil
moisture and efficient utilisation of run-
off water for recycling it as life saving
irrigation under rainfed arecas. An TIndo-
U.K. operational project on Dry Farm-
ing he= also been taken up st Indore in
collaboration with Jawaharlal Wehru Krishi
Vishwa Vidyalaya, Jabalpur. Twix more
operational projects are being sanctioned
by the Indian Council of Agricultural Re-
search to be operated at Guna and Sidhi
Dritricts of Mudhya Pradesh.

(iit)  During current Kharif. Inter-
national Crop Research Institute for Semi-
And Tropics will be laying trials-cum-
demonktrations on dryland farming
technology developed by them on a limited
scale in black soils in Raigen amd Gnna.

{b) Dryland farming programme lays
emphasis on .land development, suitable
crop technology and adoption of site
specific packmge of practices so as to make
best ume of available moil and water re-
sources for increasing agricultural produc-
tion.
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(c) (i) The Integrated Dryland Agricul-
tural Development Scheme is being imple-
mented in the Districts of Indore and
Rewn.

(ii) The trials-cum-demonstrations on
dryland farming technology by Inter-
national Cross Research Institute for Semi-
Arid Tropics are being laid in Kharif
1982 on a limited scale, at Raisen and
Guna.

(iii) The State Government is proposing
to introduce the dryland development
scheme in the districts of Shajapur,
Shahdol and Sagar also.

(iv) The Drought Prone Area Program-
me, which has dry farming as an important
component, is being implemented in the
districts of Sidhi, Jhabua. Dhar, B:tul,
Khargone and Shehdol.

(d) The Inten-ive Dryland Farming
Programme would be introduced in Khar-
gaon District under one micro-Watershed
of 1000 hectares in each of the identified
blocks.

(e) (i) The Government of India pro-
vided Central assistance to the tune of
about Rs. 95 lakhs to the State Government
under the Centrally Sponsored Scheme of
Integrated Dryland Agricultural Develop-
ment, during the period 1970-71 to 1978-
79. No Central Sector/Centrally Spon-
sored Scheme on the subject has been
sanctioned so far, for the Sixth Five Yemr
Plan.

(ii) Under ICAR’s All India Coordina-
ted Research Project for Dryland Agri-
culture, the Sixth Plan outlay for Rewa

and Indore Research Centres is Rs. 20.49

lakhs. Similarly the Sixth Plan outlay of
Indian Council of Agricultural ®enearch
for Indo-U.K. Dry Farming Project is Ra
19.76 lakhs.

(f) (i) Besides Madhya Pradesh, dry-
land farming technology developed by
Indian Council of Agricultural Reararch
was tegted and demonstrated under the
Centrally Sponsored Scheme of Integrated
Dryland Agricultural Development in the
States of Andhra Pradesh, Bihar, Gujarat,
Jammu & Kiashmir, Karnatmka. Mahara-
shtra, Orisna. Rajmathan, Haryana, Tamil
Nadu and Uttar Pradesh.
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Lii) All the State Governments have been
advised to introduce intensive dryland deve-
lopment programme in one selected micro-
watershed in each of the identified blocks
and to hold workshops for re-orientation
of State officers in the dryland farming
technology. The dry farming technology in
all T. & V. States is transmitted to the
farmers through the scheduled visits of
village level workers.

(iii) The International Crops Research
Institutz for Semi-Arid Tropics have offer-
ed their cooperation in adoption of the
dryland farming technology developed by
them in the States having deep vertisols.

oeg Vzam VT A aril &1 qIEa q1Fe CTor

1euy. Y faet® a2 @ur fmter 6k
TR ) qg FaM #1 FT SO fF

(F) #1 a8 9 & fF 3ice JEaw I®
9T IWE FAA AT FoG@l, FFEREE, T8H
TR, FERE, FEAFHgD # 99 d9 F1
¥ 3T FA@ F fam aAy FT grgETEA
TIAT o1 W@ & Ik afz g, @ $§ €
F Wi &3 & &1 &7 §; 4%

(F) oA F g T ATEA TEA FT
T &@F aF Q0 g Jm afs am #3
qrt faa &% !
awatg &1 aan faatu st svave A (s weR
aaw feg) (F) feee) st 93Tg awn adsaqa
Fo[ * gfaa fea d f5 g=ohie @ §
qY F ZEE & g F faw uw g
fasarza g smw #r 7€ @ 1 aurfy, 3F-
IR A Y F FW FE weafnd
9T 7 |

(@) d99 & g fem & 5 T8 s
& fawrig 8 9 39 fear @y & O
A4, 9= FF T & QU & I1A S gwWi-
T R

ACHIEVEMENTS IN THE N.R.E.P.

3656. SHRI ZAINAL ABEDIN : Will
the Minister of RURAL DEVELOPMENT

be pleased to state :

(a) whether the National Rural Employ-
ment Programme succeeded in uchieving
its desired goal since its inception in 1977-
78;
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(b) if so, whether Goverament are
thinking to accelerate itz programme in
more tffective ways; ’

(c) if not, whether Government are
thinking to have soms other scheme for
rural employment, which will be more

effective and result oriented;

(d) if so, details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM) : (a) The pro-
gramme launched in 1977-78 was known
as Food for Work Programme. In the
year 1977-78 the achievements made under
the programme were not very significant.
From the year 1978-79, however, it started
succeeding in its goal when the additional
employment gencrated went upto 3528.46
lakhs mandays. During the year 1979-
80 it played a major role in meeting the
scarcity conditions created by =erious
drought faced by the country. 1In the
year 1980-81 certain defects/shortcomings
were noticed in its implementation and the
whole programme was then reviewed and
restructured and the programme was re-
named as National Rural Employment Pro-
gramme from October, 1980.

(b) and (e) With a view to implement
the programme more effectively the Din-
trict Rural Development Agencies have
since been entrusted with the coordination,
Planning, reviewing and monitoring of the
programme,

BREAD PRODUCTION

3657. SHRI XAVIER ARAKAL: Wil
the Minister of AGRICULTURE be plea-
sed to lay a statement showing :

(a) the production capacity of Modern
Bakery (I9) Ltd. and the actual production
of bread and other items achieved in
1981 and 1982;

(b) whether due to the high demand of
bread and shortage of the same; will Go-
vernment consider to expand- the existing
capacity of the units; and *

(c) whether there is any proposal for
expaosion of Cochin unit of the Modern
Bakery (I) Itd. and if so, details there-
of ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) The production
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capacity of Modern Bakeries (India) Ltd.
and actual production of bread and other
items achieved in 1980-81 and 1981-82 are

given bilow

Annual capacity

2195 lakh
production units

1. Bread Units

2. Solvent Extraction 15,000 Metric
tonnes

In addition to the above, Modern
Bakeries (India) Ltd. also sold 8988 units
and 10567 units of beverage concentrates
in the years 1980-81 and 1981-82 respec-
tively. Each unit of beverage concentrate
represents 10 kgs. which is sufhicient for
preparing 10,000 bottles of the drinks.

(b) The Government have reserved fur-
ther development of backery industry in
the small scale industry. However, Modcin
Bakeries (India) Ltd. have made an appli-
cation for grant of an industrial licence
for expansion of capacity of their bread
unit at Delhi. The application is under
examination of the Ministry of Industry.

(c). The Company is exploring the pos-
sibility of transferring an existing surplus
line to Cochin to serve as a stand-by-
line.

PROPOSALS TI'OR UTILISING (GANGES WATER
IN RAJASTHAN

3658. SHRI RAJESH PILOT : Will the
Minister of IRRIGATION be pleased to
state :

(a) is it a fact that proposals for utili-
sing Ganges water in Rajasthan were sub-
mitted by Rajasthan ‘Government in 1977
and the Chairman Ganges Flood Control
assured that these will be kept in view
while preparing national water grid, but
no action has been taken so far in this
regard; and

(b) do Government propose to take
action now on this very feasible 800 ft.
total life cafal proposed from Narora
Headquarters, entering Rajasthan near
Kama (Bharatpur) and ending in Nagaur
in view of almost perpetual drought con-
ditions in' Rajasthan and enormous money
spent on famine relief programmes ?

Production

1980-81 1981-82

1576 -15 1akh
production units

1489 -57 lakh
production units

3591 Metric tonnes 7162 Metric tonn=s

THE MINISTER OF STATE IN THE
MINISTRY OF (RRIGATION (SHRI
Z. R. ANSARI) : (a) and (b) 1In the
2nd meeting of the Ganga Flood Con-
trol Board held in April, 1973 it was
agreed thal proposals of Rajasthan as well
as Haryana for utiisation of surplus flood
waters of Ganga would be examined.
Accordingly, some studies were carried
out and UP Government was reque-ted to
assist for completion of these studies.
Uttar Pradesh has intimated that in view
of the project already under construction
and those contemplated in future, there
will be no surplus waters available in
the Ganga, for diversion to Haryana and
Rajasthan. '

This proposal again came Uup for con-
sideration in the 7th meeting of the Ganga
Flood Control Board held in August,.1981
when it was decided that a joint discus-
sion between Uttar Pradesh, Haryana and
Rajasthan should be held before the pro-
posals are considered further.
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MaHAR DaM, DisTRrRICT
M.P.

APPROVAL OF
SIDHI,

3bal. SHRI MOTILAL SINGH: Wil
the Minister of IRRIGATION be pleased
to state

(a) whether the project report of Mahar
Dam Project of District Sidhi in Madhya
Pradesh has been received by Central
Water Commission and if so, when;

(b) when the project will be technically
cleared;

(c) will Bana-. feeder be included in

Phase 1l of this Project; and

(d) will Central Government take action
to include this project for financing by
World Bank aided medium line of
credit ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) There is no Pro-
ject named Mahar Dam. Presumably ibe
Hon'ble Member is referring to Mahan
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Dam Project. Scheme report for Mahan
Dam Project has been received in the
Central Water Commingion on 21-7-1982
from the Government of Madhya Pradevh,
for technical examination and obtaining
approval of the Planning Commisuon.

(b) The Project will be technically
cleared after detailed examipation in
Central Water Commission and after cstab-
lishing its techno-economic viability and
cost effectiveness.

(c) Under Stage H of the Project, a 45
Km. long feeder canal. from River Bana¥
to Mahan River is contemplated. Project
Report covering Stage 1I works, has so far
not been received from the Government of
Madhya Pradesh.

(d) This can be considered fter the
Project is technically cleared by ¢ entral
Water Commission and approved by Plan-
ning Commission.

T SeT gawt Aqfe €1 eanll qzd

3662, it aTeTTY 3w Fa1 Fate ok
AT T7AT 78 AoTd Ky I F34 0F

(%) #m faeets frerw wrfasvor § wEmo
YR ! q1fe (I aThe, wodATET) #
TG GTE q¥ A AT TF HET  22-9-80
£ qrF fFar ar;

(@) w1 7 w6 & omgre g7 feen
farm afosn & F=m@ AvwT ¥ W 6T
w1 aff ITA A FT e fEar A

(w) 2z 7@, @ FTER T W oA
Fr gfa Iw@w T A=A IR F AW FTO
g, It

() afz &, & 9 s@ & yfg-gean
¥ ofgds 2 gx o osour ?
qua wvd wer fAwiw swite g s (i
ey FrOTow fag)

(%) et fasm wfwszn § fRaw
22-9-80 & UF HHT grr ys Tenq arfea
frar w1 fr ododre AFEA wifez WA F
q sewm &1 “gf@’ ¥ wERyr faawA
(aforfoas)” & @za & f@T wrew 5O
¥ wy far wo

(w) sfr g

() o (9) : =R fawmr wnifasor
 JEATT HA ¥ q I[WAT B IIFT A



113 Written Answers
I frwfar o @ faae s & fau
& & #7 qfraraq, AT s ¥ o,
At FY Ioeemar awr IwgifiEr A gfe
# I fEm mam #

aeq man & fodt fad & fod greitor A Q@
qQraan

3663 =it At fag ¢ Far fawtor s
g™ §EY A% 9 # FO &G F o

(%) @ wsu @ & fadt fad ¥ fam
mmmu‘rmmwﬁ
@igfs &g ofaa fsdta &) o

(@) afz =, @ 3@ FASAT FT FT AT
FA 7 Iy #Y Fraraay & 7

e w10 qar A it garE qd@ ()
Wiewr armm feg)

(%)
(W) 5% & FAg I GO AE
™ FE WEFW T AR A A
ﬂmﬁw%ﬁ @ @ A WY gwifea
fay Avaem o

Hll

CHECKING oF MLk BooTiiy

SAJIJAN KUMAR :
R. L. P. VERMA :

3664. SHRI
SHRI

Will thc Minister of AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 566 dated 12
July, 1982 regarding milk supply in Moti
Nagar and state :

(a) the number of times the senior ofii-
cerr of Delhi Milk Supply Scheme visited
Milk Booth No. 1205 for surprise check-
ing during the last one month, details
alongwith their designations and the find-
ings thereof;

(b) since how long the present staff of
this Booth is working there and the steps
Government propose to take to shift them
to some other Booth:;

(¢} whether any surprise checking by
senior most officer will be done to find out
about the selling milk to private supplier
by the ataff of this Booth; if not, the rga-
sons thereof; and
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(d) the steps Government propase (o
take to mee that private supplier are not

allowed to take milk from there and the
public get the supply without any difficul-
ties ?

THE MINISTER OF STATE 1IN THE
MINISTRIES *F AGRICULTURE AND
RURAL DFEVELOPMENT 'SHRI
R. V. SWAMINATHAN) : {a) Depot
No. 1205 (Moti Nagar) was inspected by
the Officers of Delhi Milk Scheme, on the
dates as indicated below :—

(i) Milk Distribution Officer—1-7-19%2,

(ii) Deputy Manager (Dlstributitm).—
27-7-1982.

During the course of inspection, no ir-
regularity about the sale of milk wa*

detected.
(b) The Depot Staff has been posted at

Depot No. 1205 from the dates as indi-
cated below :—
(i) Senior Depot Agent with effect from
1-6-1982.
(ii) Depot Agent with effect from
1-5-1981.
There is no such proposal at pre-
sent.

(c) Surprise checks are being conducted
by the Distribution Officers from time to
time and no such. irregularities have been
observed during these surprise checks.

(d) The Milk Distribution Staff is con-
ducting surprise checks to ensure equitable
distribution of milk to the consumers, ©n
the basis of ‘first come first served’.

ALTERNATIVE ACCOMMO-
DF-

ALLOTMENT OF
DATION IN LIEU OF QUARTERS REINI.
MOLISHED IN BAIRED LANE

3665. SHRI K. LAKKAPPA : Will the
Minister of WORKS AND HOUSING be
pleated to state:

(a) whether Government have taken a
decision to demolish old type II1 :ingle
storey quarters in Baird Lane, New Delhi-
1 and to construct multi-storeyed huild-

ings at those places;
(b) whether Government have got vaca-

ted all these type III quarter- and if not,
the number of quarters still occupied by

the allottees:
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(¢) whether the remaining allottees have
applied for alternative accommodation but
no action han been taken on their requests;
.and

(d) the reasons for not taking any
action in these cases inspite of the
fact that monsoons have already started
and there I8 a likelihood of any mishap
because of the dilapidated condition of the
quarters ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) Yes, Sir.

(b) AIll quarters except ten have been
vacated.

(¢) and (d) These allottees were given
alternative accommodation but they did
pot accept the same.

PROGRESS MADE IN THE LAND REFORMS

3666. PROF. AJIT KUMAR MEHTA :
SHRI RASHEED MASQOD :

Will the Minister of RURAL DEVELOP-

MENT be pleased to state

AUGUST 2, 1982-
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(a) whether Government have madc any
assessment of the progress made in the
Land Reforms after 1980;

(b) if so, when and with what rewult;
and
(c) the steps contemplated by Govern-

ment to step up the progress in the land
reforms ?

THE MINISTER OF STATE IN TIHE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (3HRI
BALESHWAR RAM) : (a) and (b) The
progress in the implementation of ‘arious
land reform measures is reviewed regular-
ly and the attention of the State Govern-
ments is drawn to the lacunae either in the
law or in its implementation. A =tate-
ment giving State-wite progress in the
implemenation of revised ceiling laws is
appended.

(c) The State Governments hae been
requested, in the context of the new 20-
Point Programme, to expedite distribution
of ceiling surplus land by removing all
administrative and legal obstacles. They
have also been requested to adopt various
measurcs for updating land records.

STATEMENT

Progress of L.and Reforms under revised Ceiling Laws after 1980.

- (In acre-)
State/Union Territory Area declared  Area Taken Area
surplus Possession of distributed
Andhra Pradesh — 25,288 24,996
Assam 8,047 5,345 6,554
Bihar 8,575 7,826 10,063
Gujarat 78,301 37,125 3,946
Haryana 2,371 2,665 5,612
. Himachal Pradesh — — —
Jammu & Kashmir — -_
Kamataka 133,579 36,495 14,059
Kerala 6,081 4,071 2,629
Madhya Pradesh 641 4,423 4,456
Maharashtra 3,403 9,866 985
‘Manipur 482 36 -
Orissa 3,149 3,446 2,107
Punjab — 1,405 2,022
Rajasthan 18,746 13,301 7,336
Tamil Nadu 6,241 6,074 6,252
Tripura — 154 264
Uttar Pradesh 4,024 5,980 8,038
West Bengal 13,377 4,763 4,361
Dadra & N. H. — — —
Delhi — -— 374
Pondicherry 33 70 69
TOTAL 2,87,050 1,68,333 1,04,120
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NAFED'S MONOFPOLY CONTRACT RE:*
ExrorT oF ONIONS

3667. SHRI K. T. KOSALRAM :
SHRI SURYA NARAIN SINGH :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the National Agricultural
and Cooperative Markcting Federation
{NAFED) has not obtained prior approval
of Government before entering into con-
tract with a monopoly importer of Mulay-
sia and S'ngapore for 50.000 tonnes of
oniens during 1982;

{b) whether more than 20 Members of
Parliament have represcnted to the Prime
Minister about this;

(¢) whether the Governments of Malay-
sia and Singapore have also protested to
the Government of India about NAFED
giving monopoly contract to this importer
in 1981 and have also requested the Go-
vernment of India not to repeat the same
system for 1982;

(d) whether Tndian Embassies in Malay-
sia and Singapore have also written to our
Government regarding canards about his
personal contracts with the top brass of
the Government of India being spread by
the importer;: and

(e) if so. the steps being taken to
cancel this contract and to adhere to the
present export policy of the Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Recently, the Malaysian High Com-
missioner in India wrote to the Governp-
ment of Tndia expressing the concern of
his Government against monopoly situation
with regard to onion supply from India
and suggesting safeguarding of interests of
other traditional importers of onion from
that country.

(d) The Indian High Commissions in
Malaysia and Singapore wrote to the Gov-
emmment of India intimating the concern
expressed by the Government to which
they are accredited with regard to the
monopoly situation of onion supply from
India thereby cutting out traditional im-
portem of onions in their countries.

(¢) Gwvernment advised NAFED to
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cancel the bulk contract entered into with
a single importer from Malaysia. NAlI ED
had accordingly informed the Malaysian
importer about the cancellation of the
contract.
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MARKET TRENDS OF WHEAT PRICES DURING.

THE LAST THREE YEARS

3670. SHRI N. E. HORO:
Minister of AGRICULTURE be
to lay a statement showing :

(a) the market price of wheat in diffe-
rent States in each of the last three vears
as well as the prices prevailing in the cur-
rent year; and

(b) the reasons for the {luctuations in
price, if any ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN) : (a) Statement
annexed.

(b) The fluctuations in wheat prices, as
in the case of any other cereals, are caused
by the interplay of a number of factors
and forces including chaapea in supply and
demand, changes in input prices and ad-
ministered prices, prices of related com-
modities, market sentiments, crop outlook,

general behaviour of prices in the econo-
my etc.

Will the
pleased
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INTRODUCTION OF NEW METHOD OF IRRI- USMAN ARIF) (a) to (c)
GATION IN DROUGHT PRONE AREAS BASMATI rnice procured by Super

3671. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of IRRIGA-
TION be pleased to state :

(a) whether Government have though
of modifying or introducing new method of
irrigation in drought prone areas of the
country; and

(b) whether any scheme has been drawn
up in this connection ?

ANSWER.

THE MINISTER OF STATE IN TUHE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARD} : (a) and (b) Yes, Sir.
The Ministry of Irrigation have formulated
a ational Perspective of Water Resources
Development for optimum development
and utilisation of country’s water resources.
The Scheme provides for storages and
transfer of water from surplus river basing
to the deficit and drought pronz areas by
means of link canals. For improving water
use efficiency and conservation of water,
thc State Governments have been advised
to adopt improved management practice for
which Command Area authorities have
been set up.

SALE o1 INFERIOR QUALITY OF RICE BY
SUPER Bazar, DeLHI

3672. SHRI BALASAHEB
PATIL : Will the Minister of
SUPPLIES be. pleased to state :

VIKHE
CIVIL

(a) whether it is a fact that a recent
test has revealed that Basmati procured by
Super Bazar, Delhi contains 25 per cent of
foreign matter i.e. rice of much inferior
quality;

(b) how much rice was purchased Juring
1981 and 1982, separately;

(c) what action has been taken against
the persons concermned steps taken to ensure
that in future such things do not recur;
and

(d) whether any test of the spices has
been undertaken and if so. the findings
thereof ?

THE DEPUTY MINISTER IN THE
MINTSTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHR1 MOHAMMED

Bazar from time to time is generally test-
ed at the time of purchase and also subse-
quently Basmati rice available in the market
usually contains admixture of other varie-
ties of rice.

During 1981 a total quantity of about
5,230 quintals of basmati rice containing
less than 25% admixture was purchased.
During 1982 out of a total guantity of
about 2,685 quintals purchased, about 198
quintals contained more than 25% =ad-
mixture.

(d) All spices sold by Super Bazar are
subjected to sample test in the quality
testing laboratory to ensure that the product
is fit for human consumption.

INTEREST RATES OF LOANS ADVANCED BY

H.U.D.C.O.
3673. SHRI BATLASAHEB VIKHE
PATIL : Will the Minister of WORKS

AND HOUSING be pleased to state:

(a)whether it is a fact that Gevernment
have recently dccided to raise the interest
rates on loans advanced by the Housing

and Urban Development  Corporation
(HUDCO) :

(b) if so, what are the details 1n this
regard in respect of different income
groups; “"‘}

(c) the extent of loans advanced under

each housing scheme., during cach of the
last three years (State-wise);

(d) to what extent these loans have been
utilized for the purpose in each state; and

(c) what are the details of new housing
schcmes proposed to be introduced by
HUDCO in each State ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) Along with a recent revi-
sion in norms and ceilings costs, the inte-
rest rates on loan advanced by the HUDCO
for different types of schemes have been
marginally increased except for sites and
services, Core housing, Skeletal housing,
Rural housing, Slum upgradation and plot-
ted development (Category A) schemes.
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(b) The details of the revised rates are
at Annexure 1.

(c) The Statewise gross loan sanctioned
by HUDCO during last three vyears i.e.
1979-80, 1980-81 and 1981-82 is at An-

nexure II.

(d) Funds drawn by housing agencies
in different States during the last three
years depending upon the progress of
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various schemes achieved by them is at
Annexure III.

i(e) HUDCO proposes to sanction Rs.
220 Crores of loans throughout the coun-
tcy for urban and rural areas during the
year 1982-83. The schemes submitted by
borrowing agencies are sanctioned by
HUDCO if they are technically sound and
financially viable and meet with norms of
HUDCO.

STATEMENT—I

Revised norms of HUDCO financing

-

for the various housing schemes.
w.e.f. 1st July, 1982

Cost Ceilings Extent of Interest Repay-
(Rs.) financing rate (net) ment
(%) A period
(years)
EWS & LIG HOUSING
(i) Sites & Services . 5000 (2700) 100 4 (4) 20
(i1) Core Housing 5000 100 5 (5 20
(iii) Skeletal Housing 5000 100 5 (5 20
(iv) Rural Housing 6000 (4000) 50 5 (5 10
(v) Slum Upgradation 2000 50 5 (5 10
(vi) Urban Housing (A) 12000 (8000)  As per gliaded 7 (5 20
scale.
Urban Housing(B) 20000 (18000) Do. 8 M 15
(vii) Plotted Development
(a) Category(A) 5000 (2700) Do. 5 (5 20
{b) Category(B) 8000 (4500) Do. 8 (M 15
MIG & HIG
(i) MIG 1 30000 (25000) As per %raded 10 (9-5) 12
scale.
(i) MIG 11 , 50000 (42000) Do. 11+ (10-5) 12
Gii) HIG . 125000 (100000) Do. = 124 (11-5) 10
(not exceeding
Rs. 60000 in
any case)
(iv) Plotted Development :
(a) MIG 20000 (12500) As per graded 11+ (9-5) 12
(b) HIG 50000 (25000) Scale. 124 (11-5) 10
Do.

j Note :—1. ‘EWS & LIG’ category should cater to all families with monthly income
upto Rs. 600 per month. The families will bave the choice a0 opt for
any of the schemes depending upon urban/rural location.

2. The sites & services unit must contain sanitary core,
3. Figures in bracket indicate old rates of interest and ceiling costs.

5—591L5S/82
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Revised norms of HUDECO Bemcing for various housing schemes.

Category of Scheme

Rental

Commercial

Building Material Schemes

Urban Development Schemes

Private Buildings .

Cost Ceilings

(Rs.)
125000
N.A.
N.A.
N.A.
Rs. 30000 for
not less than
509 units and
rest not more
than Rs. 50000

Extent of

financing (77) (net) (%)

70

100

100
(For private
sector 80)*

50
50

Answesrs

128

Interest rate Repay-

ment

period

(years)
13% (12) 7
15 (14 8
13 (10-75) K
10 8(-5) 12
15 (14) 5

*For Working Capital HUDCO?’s loans 1o be restricted to above percentages of core

portion only.

Figures in brackets indicated old ratcs of intcrest.

STATEMENT—II

Statewise Gross loan sanctioned by HUDCO during last threc years i.e. 1979-80,
1980-81 & 1981-82.

State/U.T.

SCooNALAENN-

[ e e et i e
asggwm\lmphwmw

Andhra Pradesh
Assam . A
Bihar

Gujarat

Haryana ! .
Him:cha! Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Nagaland

Orissa

Punjab .
Rajasthan

Tamil Nadu

Uttar Pradesh
West Bengal
Chandigarh

Delhi .

Goa, Daman & Diu
Pondicherry

All India

Loan Sanctioned (Rs. Crores)

1979-80

22 -81
096
207

2763
565
645
620
4-70

04

w

-01
75
12
17
63
-55
-63
23

—_ -
witathha —= 0 BN

-

139-20

1980-81  1981-82
9 -02 29 -69
167 022
4-45 350
16-76 17 -05
4-64 871
0-38 1-30
b-18 4-57
1213 1262
1269 4-54
4 -46 5-28
2628 28 :51
0°1] 148
| -57
0-83 10 -43
10-37 991
8-70 2123
13-39 14 -34
2221 9 -0
647 6 67
5-12 257
094 —
082 0-42
161 68 193 -62
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STATEMENT—II

Statewise amount drawn from HUDCO during last three year 1.e. during 1979-80,
1980-81 & 1981-82

State/U.T.

Andhra Pradesh

Assam

Bihar )

Gujarat . .
Haryana

Himachal Pradesh .

Jammu & Kashmir

Karnataka

Kerala

Madhya Pradcsh

Maharashtra

Manipur

Nagaland

Orissa

Punjab .
Rajasthan . . - .
Tamil Nadu ' .
Uttar Pradesh

‘West Bengal

Chandigarh

Delhi

Goa, Daman & Diu

Pondicherry .

All India . . . .

Amount Released by l-fUCDO
(Rs. in Crores)

1979-80 1980-81 1981-82
8:16 9-67 725
0-22 0-49 1-06
0-25 1-41 0-19
8 -08 9-37 12-93
6-54 261 3-55
0-08 0-61 0-42
0-18 - 240
373 8 -49 6-09
698 5-10 12 -38
320 3:02 194
4-55 5-40 1373

— — 0-02
4-0] 1-89 1-42
005 2-26 7-36
6-05 858 4-07
849 11-39 767

10-50 1251 12-47

1-54 4-09 621

2-60 2-49 4-03

172 0-59 —

0-02 - —

0-10 — 0-05

. 77 05 89 97 105 -24

*Amount is drawn b;Bgrtowing agencies from HUDCO as per the progress of

the scheme and amount already released being fully spent.

SurprLy or ESSENTIAL COMMODITIES BY
FCI

3674. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRICUL-
TURE be pleased to statc :

(a) what steps have so far been taken
by Government to ensure smooth supply
of essential commodities by Food Corpo-
ration of India for public distribution
system to the States and Union Territo-
ries; and

(b) the valuc and quantity of escntial
commodities supplied by FCl to each
state during each of the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND:
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The State

Governments /Union  Territories are re-
quested to intimate every month their rea-
listic requirements of foodgrains from the
Central Pool for issue through the public
distribution system, after taking into
account the stocks available with them
and procured by them locally. The allot-
ment of foodgrains to the various States
is made on a month to month basis con-
sidering the overall availability of food-
grains in the Central Pool, relative needs
of various States, market availability and
other rclated factors.

Monthly allocation orders are iywsued 10
to 12 days in advance of the commecnce-
ment of the month to which the allocation
relates, to ensure timely supplies by the
Food Corporation of India to the State
Governments for distrbution to the Fair
Price Shops.
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Food Corporation of India also main~
1ains adequate reserve stocks of foodgrain
at their godowns in all parts of the coun-
try to meet the requirements of the public
distribution system.

Movement of foodgrains to all the
States is regularly monitored by a com-
posite high-level Group to ensure confor-
mity with movement programme and avail-
ability at the districts and depots.

As regards supplies of Sugar by Food
Corporation of India, allotments are made
every month in favour of Food Corpora-
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tion of India for distribution of levy sugar.
The sugar so allotted is lifted by the Food
Corporation of India from the sugar mills
and despatched to the intended destina-
tion/issue points for further issue to the
State Governments /retailers in the States
where Food Corporation of India is handl-
ing this job.

(b) The quantities of wheat and rice,
and sugar supplied to each State during
the years 1979, 1980 and 1981 are givem
in the statements I and II attached. The
value of these commodities supplied to
cach State is not readily available.

STATEMENT—I

Rice and Wheat supplied to States/Uuion Territories by the Food Corporation of
India for Public Distribution during 1979, 1980 and 1981.

(In ’000 tonnes)

1979 1980 1981
States/UTs.
Rice Wheat Rice Wheat Rice Wheat
Andhra Pradesh 44 -0 234 214 -0 58 -1 3704 58 4
Assam 224 7 280-0 233 -3 98 -6 246 -3 959
Bihar 129 186 -2 77 -8 378 -0 144 -4 179 -5
Gujarat . 124 710 82 - 121 7 185 -2 1129
Haryana T, 232 20 43 -4 02 22-5
Himachal Pradesh . 0-2 13-4 22 199 124 237
Jamou & Kashmir . 633 43 -5 105 -G 46 -3 933 50-6
Karnataka — 132 27 -9 241 194 -0 281
Kerala . . 5539 330 771 -9 47 -1 1077 -8 4571
Madhya Pradesh . 98 1 160 -5 3550 424 -4 218 -1 239 -1
Maharashtra . . 2133 337 433 -5 4593 669 4 428 -5
Manipur ) . 123 66 16 -8 08 204 0-2
Meghalaya . 626 20-3 44 1 — 642 —~-
Nagaland . . 512 153 22-8 — 29 -1 -
Orissa . . 14 -5 42 -9 140 4 650 - 632
Punjab L — 42-3 0-3 651 17 841
Rajasthan . 04 35-1 23 162-9 12-6 1529
Sikkim . . 93 12 19-4 18 316 35
Tamilnadu . . —re 54 56 4 219 295 -1 397
Trpura . . 632 192 537 29 45-5 29
Uttar Pradesh . 1324 469 4 359 -4 684 -2 288 -0 2852
West Bengal . 585-6 6573 384-9 720-0 870-8 637-7
Andaman & Nicobar
Islands . 5-4 35 44 35 48 49
Anrunachal Pradesh . 19 -5 17 15-9 22 241 43
Chandigarh . . 22 0-3 0-9 19 61
Dadra & Nagar
Haveli : . ~— — Neg —- 0-2 01
Delhi . . 33-8 2723 697 354 -8 126 -3 445 -7
Goa, Daman & Diu 21-1 79 299 102 ' 369 18 -0
Pondicherry . . 2-1 12 46 1-4 59 0-7
Mizoram . . 313 04 295 04 383 —
Lakshdweep . 35 Neg 39 0-1 35 0-4
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STATEMENT—II

The Qmuntity of Levy Sugar supplied by Food Corporation of India to each state during
the years 1979, 1980 and 1981.

(Figures in Tonnes)

Name of the State/
Union Territory

— N

Delhi

Uttar Pradesh
Jammu & Kashmir
Chandigarh .
Madhya Pradesh
Orissa

Bihar

West Bengal
Assam

10. Meghalaya

11. Mizoram .

CNAN DW=

o

12. Andaman & Nicobar Islands

— -

IRRIGATION PRroOJTCTS COMPLETED TO BE

IN ORrIssa

3675. SHRI ARJUN SETHI : Will the
Minister of IRRIGATION be pleased to

state -

(a) the names of (he

medium and

major irrigation projects which have been
completed in Orissa during 1980-81;

(b) the names of the

medium and

major irnigation projects in Orissa which
are likely to be completed during the Sixth

Plan period; and

Sl Name of Project
No.

1979 1980 1981
e : _—— T e
864 6 66133 74219
Nil, 498373 126746
198 -0 24046 - 24948
1-6 2988 1223
1648 -4 239594 229264
1642 -8 105216 106163
5278 0 297591 307971
Nil. 194962 241242
1765 -9 79063 94619
Nil. 5482 5860
Nil. 2526 1712
Nil. 2047 . 2188

(c) the details regarding the progress so
far made in the completion of those pro-
jects ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI) : (a) One major irrigation
project, Salandi and four medium irrga-
tion projects, Dahuka, Saipala, Ramanadi
and Nesa were completed in 1980-81.

(b) and (c) The required information
i« given in the statement appended.

STATEMENT

Latest

(Rs. Lakhs/Thousand ha.)
Anticipated Ultimate Anticipated

estimated expenditure potential potential

cost upto upto
March, 1982 June, 1982
A—MAJOR
1. Mahanadi Delta* 6950 6950 562 -64 562 -54
2. Anandur Barrage 965 741 -56 4018 20-00
B—-MEDIUM
1. Sunder 51882 449 -82 423 400
2. Kalo* ; 630-17 582 -56 5-58 5-58
3. Dadra Ghati* . . 649 '93 504 76 4-11 4-11
4. Khadkai* . 68152 681 -52 898 898
5. Dumerbahal* 294 -39 289 -39 3-78 378
6. Ong + 1800 -00 837-39 2496 ° 7 -00
7. Aunli . 20200 107 71 0-89 e
8. Upper Suktel 23505 60 -05 1-52 —
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1 2 3 T 7 5 6
9. Baghua Stage-LII ) 475 45 ’ 2;:1 4-38 —
10. Bonda Pipili . . . 470 -45 216 -45 3-80 —
11. Ramiala 1125 -77 102071 13-18 7-00
12. Ramal : . 753 -35 63835 5-83 -
13. Daha . . 987-19 977-19 6-87 -
14. Pillasalki . . . 574 -97 57397 347 1-05
15. Gobhira : . . . 121975 888 -01 11 -40 0-70
16. Sunei 1200 -00 663 -29 1116 —
17. Kvuanria . . 745 100 697 -90 533 —
18. Jharbandha . 254 -87 184 -87 2-36 -
19. Sgrafgarh . - 326 -86 305 -86 3-38 .-
20. Talasara 420-08 404 -08 4-17 —
21. Hariharjore -;: 1776 -00 53891 1577 -

Note :—1. *= Anticipated to have been completed by March, 1982.

2. +=To be substantially completed.

3. Projects completed during 1980-81 have not been included in this state-

ment.

SuppLy ofF EDiBLE OIL TO ORISSA

3676. SHRI CHINTAMANI JENA :
Will the Minister of CIVIL SUPPLIES be
pleased to state :

(a) whether the Orissa Government has
sent their requirement of edible oil per
month to the Central Government;

(b) if so, the details of the requirement
sent for the year 1981-82 month-wise and
the actual supply made each month of
different varieties;

(¢) whether it is a fact that the quantity
supplied is much less than the require-
ment; and

(d) in view of the fact that the present
allocation is extremely inadequate to meet
the growing demand of the consumers;
what steps are being taken to supply more
edible oil to_Orissa State for the year 1982-
837

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND

CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) : (a) to (d) Allocation
of imported edible oils to States/Union
Territories for  public distribution art
made from month to month on the basis
of various factors, such as demand, con-
sumption pattern, festival season, availa-
bility of indigenous edible oils in. the State
or the region, availability of stocks with
the State Trading Corporation, allocations
made earlier and quantities lifted against
these allocations. Allocations to Ouissa
during the remaining part of the current
oil year will be made in the light of these
considerations. Between November, 1981
to July, 1982 of the current oil year, 2923
tonnes of RBD palmolein oil, 27 toones of
RBD palm oil and 3304 tonnes of refined
rapeseed oil have been allocated to Orissa.
The manthwise break-up of these alloca-
tions i1s shown in the enclosed statement.
The Orissa Government has however asked
for allotment of 8,000 tonnes per month.
€onsidering the factors mentioned above,
the present allocations have been by and
large adequate.
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STATEMENT

Statement showing the quantities of Palmolein, RBD Palm oil and Rupeseed oil
(Refined) allotted to Orissa till July, 1982

Month Palmolein oil RB Palm oil Refined
Rapeseed oil
November, 1981 150 MTs. —_ 350 MTs.
December, 1981 . : 200 MTs. — 200 MTs.
January, 1982 . ) . 250 MTs. — 277 MTs.
February, 1982 . 250 MTs. -— 277 MTs.
March, 1982 273 MTs. 27 MTs. 300 MTs.
April, 1982 350 MTs. — 450 MTs.
May, 1982 350 MTs. — 450 MTs.
June, 1982 400 MTs. — 500 MTs.
July, 1982 700 MTs. — 500 MTs.
TOTAL : 2923 27 3304

FOODGRAIN STOCKS

3677. SHRI ANANTHA RAMULU
MALLU : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the balance stock of wheat, rice,
sugar and edible oils at the end of the
financial years 1978-79 and what has been
the position during last two years;

(b) what are the details of the above
items that were imported or exported dur-
ing the last two years; and

—_—

(c) the prices of these commodities dure
ing these last two years in docal markets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARIL) : (a) The
stocks of wheat, rice, sugar and edible oils
1978-79
and the position during the last two finan-

balance
at the end of the financial year

cial years are as under :—

(In lakh~ tonnes)

1978-79

1980-81

Commodities 1981-82
(Provisional)
Wheat 63-10 3069 4529
Rice . 9707 66 -94 63 -61
Sugar . 42 -38 29 02 42 24
Edible Qils 0-76 2-14 2-75

(b) The quantities of wheat, rice, sugar
and edible oils imported and exported dur-

ing the financial years 1980-8] and 1981-
82 are given below :—

(In lakh tonnes)

Financial year
i)y Imports
0 P 1980-81 1981-82 (P)
Wheat . . Nil.* 20-10%*
Rice , , . . . Nil. Nil.
Sugar - 1-81 2-15
Edible Qils 10-70 11-15

’i"‘)—-A qu;ntity of 48 -5 thousand tonnes of wheat was, however, received from Bangla-

desh in repayment of wheat loan.

(**)—A quantity of 78 -3 thousand tonnzs of rice was, howaver, received from Bangla-

desh in repayment of rice loan.
(P)—Provisional.
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Financial Year

1980-81 1981-82(P)
Wheat 0-53* —
Rice 6-87* 903
Sugar . 0-72 1-54
Edible Qils — —
o (*)—-Commodity loan. T
(P)—Provisional.
(c) Statemcents I to VII showing month- centres during the last two years
end whele-sale prices of wheat, rice, sugar attached.
and edible oils in local markets at selected
STATEMENT—1I
Statement showing month-end wholesale prices of wheat (Mexican)
(Rs./per Quintal)
State Centre - Variety Year June Sept. Dec. March
Bibai Sasaram White 1981-82 152 188 191 —
1980-81 150 167 167 170
Haryana Karnal Grade-] 1981-82 130 150 153
1980-81 122 128 150 145
Gujarat . Dehad Sona 1981-82 195 195 210 -
Kalyan 1980-81 155 160 163 162
Madhya Pradesh Indore o 1981-82 170 185 185 170
1980-81 150 150 160 155
Maharashtra Amravati Kalyan: 1981-82 210 213 208 198
sona 1980-81 160 166 195 191
Punjab Jullundur Kalyan 1981-82 140 158 165 175
1980-81 120 126 148 138
Rajasthan Sriganganagar White 1981-82 171 200 190 185
1980-81 158 152 155 153
Uttar Pradesh Hapur RR :21 1981-82 135 150 150 180
1980-81 120 136 160 150
Delhi Delhi (S—308) 1981-82 153 167 169 187
Kalyan 1980-81 133 140 169 155
STATEMENT—II
Statement showing the month-end wholesale prices of course rice.
(Rs. per quintal)
State Centre Year Sept.  Dec. March  June
Gujarat . . Bulsar 1981-82 220 210 200 210
1980-81 185 190 200 215
Haryana Karnal 1981-82 200 240 210 225
1980-81 180 180 185 200
Karnataka Shimoga 1981-82 252 220 215 205
1980-81 170 173 210 200
Kerala . . Alleppey 1981-82 165 185 275 285
1980-81 159 159 165 165
Madhya Pradesh Raipur 1981-82 230 225 255 —
1980-81 215 NR 215 225
Maharashtra . Ahmednagar 1981-82 235 225 225 220
1980-81 183 215 220 225

140

are
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Not available.
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~ State Centre Year ) Sept, Dec. March June
Orissa Juypore 1981.82 230 195 205 230
1980-81 195 167 190 220
Punjab Amritsar 1981-82 210 190 200 235
1980-81 185 170 170 200
Tamil Nadu Thanjavur 1981-82 251 230 203 227
1980-81 226 226 236 243
Uttar Pradesh Kanpur 1981-82 238 185 220 235
1980-81 192 190 216 225
‘West Bengal Siliguri 1981-82 270 275 280 300
1980-81 245 195 220 255
Delhi Delhi 1981-82 260 295 260 280
1980-81 210 215 235 250
Andhra Pradesh Kakinada 1981-82 240 245 220 225
1980-81 200 205 195 215
Assam Nowgong 1981-82 250 240 245 275
1980-81 230 195 210 210
Bikar Gaya 1981-82 235 238 242 257
1980-81 210 172 230 222
STATEMENT—II
Statement showing the month-end wholesale prices of sugar.
(Rs. per quintal)
State Centre Variety Year Dec. March June Sept.
Andhra Pradesh  Vijawada D—30 1980-81 660 715 715 535
1979-80 460 570 580 850
Assam Gauhali C—30 1980-8] 750 760 790 605
1979-80 440 575 600 900
Bihar Patna C—30 198081 694 NA 660 565
1979-80 408 555 590 NR
‘Gujarat Ahmedabad D—30 1980-81 700 750 700 585
1979-80 440 565 590 NR
Kerala Eranzkulem D-30  1980-81 690 765 735 555
1979-80 520 594 600 NR
Madhya Pradesh Indore ——  1980-81 695 765 715 570
1979-80 475 550 600 850
‘Tamil Nadu Madras E—30 1980-81 680 725 715 545
1979-80 470 580 575 NR
Punjab Jullundur D—30 1980-81 750 810 780 635
1979-80 466 575 685 NR
Mabarashtra Ahmednagar E-30 1980-81 680 740 700 575
1979-80 445 570 590 NR
Karnataka Mysore D—29 1980-81 700 735 725 595
1979-80 306 615 600 800
Rajasthan Jaipur —— 1980-81 700 760 715 565
1979-80 450 550 ‘640 NR
Orissa Sambalpur C—30 1980-81 NA 710 NR 560
1979-80 NR 590 575 NR
Uttar Pradesh Kanpur D—30 1980-81 720 725 760 590
1979-80 475 545 605 NR
‘West Bengal Calcutta D—30 1980-81 700 750 775 625
1979-80 420 535 610 NR
Dethi Delhi —— 1980-81 740 800 755 600
1979-80 485 557 642 NR
Not reported. o
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STATEMENT—IV

Statement showing the month-end I:g_olmle prices of Groundnut oil in
ia.

(Rs. per quintal)

Centre Year March June Sept. Dec.

Hyderabad . . . 1981 1295 1435 1511 1315
_ 1980 900 940 910 —

Rajkot . ) . 1981 1336 1381 1594 1312
1980 1000 1030 881 1180

Bombay ] ] . 1981 1290 1373 1586 1347
1980 955 1005 965 1150

Madras .. . . 1981 1170 1340 1400 1230
1980 900 970 975 1130

Kanpur . . 1981 1200 1325 1390 1285
1980 1010 980 1070 1070

Calcutta , ) 1981 1300 1470 1580 1300
1980 1000 1030 1150 1080

Delhi . . _ . 198] 1240 1400 1590 1220
1980 980 980 940 1120

STATEMENT—V

Statement showing the month-end wholesale prices of Mustard oil in India

(Rs. per quintaly

Centre Year March June Sept. Dec.
Rohtak , . 1981 1150 1245 1250 1200
1980 950 1060 1180 1220

Kanpur 1981 1125 1340 1390 1350
1980 1050 1170 1340 1310

Calcutta . 1981 1400 1450 1430 1400
1980 1130 1270 1450 1520

Delhi . 1981 1091 1242 1255 1200
1980 970 1121 1194 1212

STATEMENT—VI

Statement showing the month-end wholesale prices of Sesamum Oil in India

(Rs. per quintaly

. ——— - -

Centre Year March June Sept. Dec-
Hyderabad . . . 198 1380 1520 1580 1300
1980 1220 - 1070 '
Bombay . . 1981 1220 1260 1343 1248
1980 1140 1300 925 1100
Madras , . . 1981 1225 1295 1350 1310
1980 1263 1238 988 1175
Varanasi . . - . 1981 1500 1500

1980 1352 1667 1625 1310
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STATEMENT—VII

Statement showing the month-end wh

olesale prices on Coconut Oil in India
(Rs. per quintal)

B az;tre- Year March June Sept. Dec.
Kozhihode 1981 1350 1350 1390 1230
1980 1200 1500 1610 1675
Cochin _ 1981 1380 1330 1365 1250
1980 1220 1500 1635 1650

Bombay . 1981 1520 1410 1508 1410 _
1980 1310 1590 1730 1770
Calcutta . 1981 1530 1550 1500 1460
1980 1440 1610 1880 1840

! & wmaew % fag O W egramt
3678. s TWTAAR W . Far fawim
WY S| well gg SO #Y AT A< 6F
() =1 7g 9 & & g@¢ 3 a4t
I =T & fau vom @wrd @ faerg
FgrEen & &,
(@) afe g, o1 freq @ fag asy

dadry 14 aaqr fwfor s wmame St (st
weR g fax)

(F) & g Fx grw WATAS  Ji@
T JEgiy FREER F FRE q@r @G
T gFENE AT 1 e o7 aw gRar
Fu & faF wer gwR F oamgAl W
T gy fadira agrEar & @r @

(@) egar. @R qdeas & faa wg

FT TN FHT [T ¢ 7 gl
L
forymy
X gra yatm afe, awiw eyt sdRa & svara & of Gafi
) (e T ®)
Teafaa 6T &d 1979-80 1980-8 1981-82
1. YT S3W 215.60 436.23 376.75
). HEH 323,15 - 427.11 403. 45
3. fagme r80.45 503.36  8G2.50
4. A . 127.80  358.50  402.25
5. gfaamon 260.19  357.08 337 .34
6. [gome ww 392.86  561.77  3GK.69
7. T &R FEEIR . 182.05  314.75  426.35
8. FAEH 59.00 248. 81 485.50
9. ¥ 282.35  330.08  529.53
10. HEQ s34 357.15 6$0.00 1033.78
11. AU 378.30 HG4.60 554,00
12. wfmge 53.55 106.03 15].32
13. WG . _ 111.60 149.00  246.12
14. ANTRUR } . ] 139.57 150.00 1R2.79

209.00 307.00 603.08
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16. U 68.40  128.95 90. 17
17. THEATT 205.00 559.10 150G.42*
18, fafrrs . : 26.00 18. 50 71.74
19, FfFe=TY 219.37  506.00  569.71
20. faga . . . 97.15  112.44 £5. 50
21. IAC wEW : 709.55  95]1.95 1024.13
22. I¥99 &0 672.72  443.50 380,96
23. g9ETA frwa g9 g : 15.50 6.00 22.10
24, FEMIR g3T ) 16.20 35. 00. 35.00
25. AUENIE . 7 " - — — -
26. faeiy 13.10 13.50 13. 50
27. TR T AL gdar . . . — —
28. AT THW AT A9, : . . 11.95 11. 46 14.25
29. & {9 - — —
30. fastA 19.05 26,25 2. 47
31. gifoesqy 12.00 7.00 12,00
5898.61 8424.38 10u93.57
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ALLOTMENT OF FUNDS TO STATES FOR
RURAL EMPLOYMENT

3679. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RURAL DEVELOPMENT be pleased to
state the amount that has been allotted by
Government to different States for the first
two quarters of the current year for difle-
rent schemes to generate rural employ-
ment ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND

RURAL DEVELOPMENT (SHRI
BALESHWAR RAM) : A statement show-
ing the tentative allocation made to the
Statcs/Union Territories for the first two
quarters of the year 1982-83 under the
National Rural Employment Programme
is enclosed (Annexure I). Under the
Rural Development  Pro-
gramme (IRDP), an amount of Rs. 8

Integrated

. lakhs per block, to be shared between the

Central and State Governments on 50 : 50
basis, has been provided during 1982-83.
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STATEMENT

Statement showing the allocation made under National Rural Employment Pro-
grammes for the first two quarters of the year 1982-83.

(Rs. in lakhs)

-—

S. State/U. T. Funds allocated for

No. the 1st two quarters

of the year 1982-83.
1. Andhra Pradesh 9,48 -00
2. Assam 2,00-00
3. Bihar 12,10,00
4. Gujarat , 2,80-00
5. Haryana , 8000
6. Himachal Pradesh 60 -00
7. Jammu & Kashmir 80 00
8. Karnataka 4,14,00
9. Kerala _ 4,02 -00
10. Madhya Pradesh 6,60 00
11. Mabharashtra 7,10-00
12. Manipur 10-00
13. Meghalaya 10-00
14, Nagaland . : 10-00
15. Orissa , 4,10 -00
16. Punjab 1,26 00
17. Rajasthan 2,34 -00
18. Sikkim 8 00
19. Tamil Nadu 7,40 -00
20. Tripura 30-00
21. Utta- Pradesh 16,70 -00
22. West Bengal 6,74 -00
23. Andaman & Nicobar Islands 16-00
24. Arunachal Pradesh 1600
25. Mizoram 16-00
26. Pondicherry 16-00
27. Chandigarh . 4-00
28. Goa, Daman & Diu 1600
29. Dadra & Nagar Haveli 8-00
30. Lakshdweep 4-00
Total - 90,62 00

REOPENING OF TRAINING CENTRES IN (c) if so, whether it is also a fact that

ANDAMAN AND NICOBAR FOR STOCKMEN
AND COMPOUNDERS

3680. SHRI MANORANJAN BHAKTA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Animal
Husbandary and Veterinary Department,
Andaman and Nicobar Administration had
opened a training centre to train the stock-
men and compounders;

(b) whether it is also a fact that expen-
diture was incurred for construction of
hostels, purchase of furnitures etc. and a
cook was also appointed for such training
centre;

after training 3 groups of Government ser-
vants, this training centre was declared as
closed;

(d) if so, the reasons for closing of that
centre; and

(e) whether Government propose to re-
open the centre and if not, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) to (¢) The in-
formation is being collected from the
Andaman and Nicobar Administration and
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shall be placed on the Table of the House
as soon as received.

Pay ScaLes oF COMPOUNDERS OF VETERI-
NARY DEPARTMENT OF A & N
ADMINISTRATION

3681. SHRI MANORANJAN BHAKTA:
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether it is a fact that the com-
pounders working under Animal Husban-
dry and Veterinary Department, Andaman
and Nicobar Islands, having certificate of
trained compounders were working in the
pay scale of Rs. 80-118 prior to Third
Pay Commission, where as the compoun-
ders working in Medical Departments in
Andaman and Nicobar lslands were in the
pay scale of Rs. 85-110 at that time;

(b) whether it is also a fact that as
per Third Pay Commission, the pay scales
of compounders working in veterinary and
medical departments were revised to
Rs. 210-270 and Rs. 260-400;

(c) if so, the reasons for such discrimi-
nation in pay scales;

(d) whether Government
1revise the pay scales of
working in veterinary and Animal
bandry Department; and

propose 1o
compounders
Hus-

(e) if so, when?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) to (¢) The in-
formation is being collected from the
Andamaun and Nicobar Administration and
shall be placed on the Table of the Housc
ms SOOn as received.

gfen feewm & aoer U & g w1 wEw

3682 = fagm fag : #n pfw =
ﬂﬁﬁﬁﬁﬂﬁﬁﬁ?:

(F) ¥ ag &9 & fF a@ 1980 &
wia AT & sga e o A Iuwi
& fau seugma =i fam & aver q@
e Wiag &1 o1 &9 agifE @
afegr Afyg +@ aren aw= Ffewd #71
A7 8 gan & fod A% foqr mar o
o] W W T W

AUGUST 2,

1982 Written Anawers 152

(@) |7 FATAETT €W WK 9T A
Jwmfam § a7 7% {, fr qw &1 I
ol & TEw™ % fed dwr marogr; e

(7) =T 3w smurawatdl ¥ fasg
™ FOET T amaen sfow sThasd &
gag fag far @ apum F1 3 d9T &
arg fwq w3 fear T oA

v aw grato fawre Aenedl & oo St
(s w2 @o wTEETGR) (F) W A
1 JurE, 1950 & fagray, 1980 &% =
yafg & T Wiy A fm § fagw @
FTRT 2500 WY &7 & TY I IWR
ey g fear ar, faad & 27 @ &
g @9d & foe sugr g aray mvar
g wER FHY WaE ¥ fAm 5 qHm g
3 IR Tl F AIHIG § AZ FT w
seqra fdar g

() =& (7) : w1 & 7 g@T)
“any’ ®t nfafafedl & wEg & IR fez
afafa

3683 it frem Tmg @ +m  wfw W
g% aqM F FO ¥ (F

(%) 77 Iz ¥ “Fee” w afafafagi
# ®9g ¥ Ig= fog afafa & sfedwwi #t
S &t e,

(@) #a1 oz @9 § fx wfafqs & afa
FEA1 & FTI ATE@l THA F gew A7 faiww
TRE @wg AfuEfE &t o FW F
o 91 A ofedt #1 s fy
T 2,

(7) #fe &, @ W =R g gt &
T F § AR IF fag fRy Igerd
QT T g, @R

(q) FFR G 3§ a & a1 FTaETS
FA F7 faa g 7

wfy agr mao fawra dSaedl ¥ 99 q@a9Y
(zwd wwen  gER) : (F) AwE ¥
frsws wvew ¥ 23-5-81 &1 g &
dsx § “sdwifon #r fowraal S s @
¥ fuu s fog afafe &1 = fean 97
s gfafs s ¥ foet, @t sF=fal
i #gr fF o e fosmd A9e & sy
¥ freg ¥ AR SR TR F AW ¥ favq
$® w9 wfafa & amm wwE feg
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afafy o gl ® ford w2 @ @ AT
AR YT AU AT IrAW ¥ Fafgm F-
g & S w @ oA, gl f9 AE
* frXws mvew § 27-8-81 &1 g AT
dw § fvam fear & fRos ooz sreas
FaET AHel 9T faER #1 ¥ foo @ew
afasrd 1 @ : Argx fag afvfa 71 f2us
gved #1 # f@E swp F@ F @
w3 fear M1 1 wafaw TR fag afefa
#l fOk ) g@wR gro Siw FE F
oeq Agl AT |

(@) afafa & 7 a1 #1§ f@ig qae +r
4 3R 7 § & fray wegg 77 o9
Ed 99 ¥ AQESITH ¥ gy 9
FrETG vad fARws Awew & A9 T
T F fou o 0@ W T

() o (%) : T B
fod @ gem Awml ® fEOd g 3

3684. »t fgim fag 71 gfw =&Y
I qAR A FO FG

(%) wrdm s=fagr 3 @ 1977,
1978, 1979 33X 1980 & &YUA wAIZHA
F FOE Ao TFEd & faU fFaAr fawn
s fFog 9T &

(@) oy feEe) mow Awd feaer §

IR FHFN @ Wiy FEATi gedt
9¥FT & AT IAET I A W@ O
() @ 1977, 1978, 1979 W
1980 ¥ fwi & fae@ ox &t € A
qeg At & Iuanr ¥ sfed gFa fa_my
T F FHRE AT §; AR

(w) T fa2wt & fod g &t g7
= YR & RHAR &1 §9 fegr @y 49v?

wfe a1 qwwr fame  waeal § eg
wan (’sﬁ Mo &to mtﬁ?ﬂﬂ?)

Wi # fRg o seEEt § e

1977 - 2
1978 -_ 25
1979 — 69
1980 - 33

L}
W FeAr AR JaaEl F e
FT ATA qT 1 qafw
foa
e
AATTA
Y
Ho
1. AUE T TqAA 2 I 77 XA
#t 53 Mo fofo xR 78 AR
2. FE 12T I 22 W4, 1978 &
fireq FETAT ST fea=at, 1980
fao I®
3. quq FATHH 1 99, 78 ¥
wWHIAd fqo fegmat 78 %
4 T g faaEa g 20 9HEQ, 79 4
1o figo AT, 81
5. gy Tesx fga 25 9Had, 79§
farfr F7a=Y w10 fegeay, g0 dF
feo
6. d4a4 994 §81- 2 fegwaz, 78
gamfiad feads g4, 79TH
foqo

(7) wetr  Fwfagi F faghmt %
IR 1978 § 722,268 IWAFN IR,
1979 ¥ 18,84,852 IWART T|WL, 1980
& 139,386 FIMAF IR F1 fAaq I
gl | @ S A 1977 & Fm oqToaR
g 4 Fw oFE W% wefwwr g wew
mferR famm #r aw & 1 ™ FRER
oy oriwe IUAed gl @ |

(w) sft, & ;

VEERAMAM DRINKING WATER PROJECT IN
TaMIiL Napu

3685. SHRT ERA ANBARASU : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the total cost of the Veeramam
Drinking Water Project in Tami Nadu;

(b) the amount so far spent in exccuting
this project;

(c) the reasons why it was abandoned;
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(d) did Government appoint a team of
experts to study the feasibility of the pro-
ject;

(el what is the result of their

and

report;

(f) is there any proposal for the revival
of the project ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) to (f) Drinking Water
Supply is a State subject. Accordingly,
details in respect of the Veeramam Project
will be available with the Government of
Tamil Nadu. As far as the Central Gov-
ernment is aware, the Veeramam project
has been abandoned and the Government
of Tamil Nadu is considering alternative
proposals for bringing water from either
Cauvery or Knshna rivers for Madras
City. No final decision on the source cf
water has been communicated by the State
Government so far.

Low .CONSUMPTION OF FERTILIZER DUE TO
Hicli PRrICE

3686. SHRI B. V. DESAI:
SHRI M. V. CHANDRASHE-

KARA MURTHY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the high prices of fertilizers
fs one major reason for the slow-down in
the growth rate of fertilizer conmsumption
in the country in the face of a pick-up in
the production of fertilizers;

(b) whether the reckoning was that with
the steep hikes effected in fertilizers prices,
the subsidy would get drastically reduced
but this calculation has gonc away;

(c) whether it is also a fact that for
1981-82 the fertilizer subsidy was of the
order of Rs. 365 crores and for 1982-83
the subsidy is estimated to touch the
Rs. 600 crore mark;

(d) if so, whether
reduction in fertilizer prices will
feasible; and

according to this
not be

(e) if so, what steps Government pro-
pose to take in view of the situation that
the high prices of fertilizers have reduced
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the growth rate of fertilizer consumption
in the country ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) to (e) The con-
sumption of fertilizer is a function of a
number of factors, like, weather conditions,
irrigation types of crops, availability of
credit, prices of fertilizers, etc. During
1980-81 prices of fertilizers were increased
by about 38% and duiing 1981-82, by
another about 17.5%. There increaves had
to be done because of gallopping increase
in the cost of raw materials, transportation
etc. However, in order to minimise the
effect of the above price increases, the
Government have taken the following
steps :—-

(1) While fixing the Support/Pro-
curement price the Agriculture
Prices Commission takesy into
account the element of increase

in prices of fertilizers;

(ii) the subsidies on fertilizers tG
Small and Marginal Farmers are
being allowed under Integrated
Rural Development Programme;

(ili)Government have underlined the
need for efficient use of fertilizers.

(iv) fertilizers are being delivered upto
Block Headquarters at Govern-
ment cost; and

(v) Reserve Bank of India have betn
advised to ensure availability of
adequate credit to the farmers.

As a result of the above steps, the fertili-
zer consumption went up both in 1980-81
and 1981-82 in spite of the increase in the
prices of fertilizers as will be seen from
the following :—

Year Consuniption
(in lakh tonnes)
(N4-P+K)
1979-80 52.55
1980-81 55.16
1981-82 60.64

During 1979-80, the subsidy on fertili-
zer was Rs. 602.67 crores. Durning 1980-
81 it was observed tha at 1979-80 prices,
the subsidy level would increase to nearly
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Rs. 1200 crores. In order to contain the
subsidy to a reasonable level, prices had
to be increased. As a result subsidy went
down to Rs. 505 crores in 1980-81. With
the increase in 1981-82, the subsidy went
down further to Rs. 365 crores. The
subsidy during 1982-83 will depend on the
quantum of indigenous production and
import.

SurrLy oF SUGAR 10 BIHAR

3687. SHRI BHOGENDRA JHA : Wil
the Minister of AGRICULTURE pleased
to lay a statement showing :

() the total quantity and per capita
quantity of sugar supplied, State-wisc. n
the whole country and district-wise to
Bihar; and

(b) what are the chuses for the
proportionate supply to Bihar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) and (b) Against
the monthly levy sugar quoias being allo-
cated to various Siates, 19 State Govern-
mcnts/UniOn Territories are themselves

dis-
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arranging the lifting of sugar from the con-
cerned factories and supply thereof to the
fair price shops, while in the case of re-
maining 12 States/Union Territories in-
cluding Bihar, these operations are being
performed by the Food Corporation of
India.

2. The State-wise monthly levy sugar
quotas were re-fixed with eflect from April,
1982 on the basis of 425 grams of per
capita availability with reference to the
population as on 1-3-198t. The earlier
monthly quotas of a few States /Union
Territories giving a higher per capita
availability were not reduced, that is, the
same were maintained at the earlier higher
level. The quantum of State-wise monthly
levy sugar quotas for distribution through
fair price shops and the per capita availa-
bility therefrom arc shown in the state-
ment at Appendix. Thus, the monthly
levy sugar quotas of various States have
been fixed on the basis of a uniform crite-
ria and there is no disproportionate alloca-
tion to Bihar. Central Government allocate
the quotas for the State as » whole and the
district-wise sub-allocation is done by the
State Governments themselves.

STATEMENT

State-wise monthly levy sugar quotas ensuring per capita availability of 425 grams
on the basis of population as on 1-3-1981 (effective from April, 1982)

S. State/Uniun Territory Population Quota en- States whose per capita
No. as on suring per availability out of earlier
1-3-1981 capita quota is higher than
availability 425 grams
of 425 gms.
(tonnes)
1 2 3 4
1. Andhra Pradesh 53403619 22696
2. Assam . 19902826 8459
3. Mizoram 487774 207
4. Bihar 69823154 29675
5. Gujarat 33960905 14433
6. Haryana . 12850902 5462
7. Himachal Pradesh . 4237569 1801
8. Jammu & Kashmir 5981600 2542
9. Kerala . 2540721 10796
10. Madhya Pradesh 52131717 22156
11. Maharashtra 62693898 26645
12. Karnataka 37043451 15743
13. Nagaland 773281 340 Nagaland 440 grams
14, Orissa . 26272054 11166
15. Punjab . 16669755 7085
16. Rajasthan 34102912 14494

6—591LSS/82
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1 2 3 4

17. Tamil Nadu f 48297456 20526

18. Uttar Pradesh 110858019 47111

19. West Bengal . 54485560 23156

20. Andaman & Nicobar 188254 190 Andamans & Nicobar

1009 gms.

21. Chandigarh . 450061 275 Chandigarh 611 grams
22. Dadra & Nagar Haveli . 103677 44

23. Delhi . : . 6196414 6104 Delhi 985 grams.

24. Goa, Daman & Diu ‘ 1082117 470 Goa, Daman & Diu

431 grams

25. Lakshdweep 40237 65 Lakshdweep 1615 grams
26, Manipur 1433691 609

27. Meghalaya . 1327874 564

28. Arunachal Pradesh . 628050 267

29. Pondicherry . 604136 257
| 30. Tripura . . , . 2060189 876

31. Sikkim . . . 315682 134

Total : , 683810051 294348

WATER SUPPLY IN SAROJINI NAGAR

3688. SHRI BHEEKHABHAI: Will
the Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that L, M and
K Blocks, Sarojini Nagar are receiving no
water for the last six days in the Ist
Floor;

(b) whether the water has been diverted
to the C, D, E, G, H and 1 Blocks in the
Sarojini Nagar (near Market area) wherc
there is no problems for water.

(c) whether the NDMC spent lakhs of
rupees for construction of ground tanks in
the K Block Sarojini Nagar, New Deilhi
so that I, M and K Blocks can get water
in sufficient quantity; and

(d) who is responsible for diverting the
water 1o other side ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) No, Sir.

(b) No, Sir.
(c) Yes, Sir.

(d) Does not arise, in view of
to part (b) above.

reply

IMPLEMENTATION OF LAND ROFORMS
MEASURES

3689. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether the Planning Commission
has fixed March, 1983 as the target date
for the completion of the various Land
Reforins measures;

(b) if so, the appropriate administrative,
political and other measures to ensure full
implementation;

(¢) whether it is proposed to form
popular committees upto block level, con-
sisting, of all political and other committed

elements to ensure widest possible active
political support; and
(d) if so, details thereof and if not,

reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1
BALESHWAR RAM) : (a) In the Sixth
Plan document it was envisaged that the
taking possession and disiribution of cecil-
ing surplus lands would be completed by
1982-83.

(b) The bulk of ceiling surplus land of
which possession has not been possible is
involved in court cases. Implementation
of land reforms is the responsibility of the
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State Governments. The State Govern-
ments have been requested to expedite dis-
tribution of ceiling surplus land by remov-
ing all administrative and legal obstacles
and adopt various measures for up-dating
land records. These measures are also
<overed by 20-Point Programme.

(c) and (d) The State Governments
have sel up committees at various levels
including at district and block levels for
monitoring of the 20-Point Programume.

APPLICATIONS PENDING WITH SHIPPING
DEvELOPMENT FUND COMMITTEE FOR
FINANCIAL  ASSISTANCE

3690. SHRT K. RAMAMURTHY : will
the Minister of AGRICULTURE be
pleased to state :

SRAVANA 11, 1904 (SAKA)
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(a) the detadls of applications pcnding
with S.D.F.C. for financial assiktance re-
ceived from the State Fisheries Corpora-
tion and Private parties;

(b) The names of State Fisheries Cor-
porations who have chartered fishing
trawlers instead of buying them ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Shipping Deve-
lopment Fund Committee has reported that
no applications from the State Fisheries
Corporation and Private parties are pending
with them. Howevar, two cases of private
companies whose details are shown below
pending with SDFC have lapsed on account
of non-fulfilment of formalities by the
companies :—

Name oflh-e éo;npany

M/s Western Water Craft and Fishing
{P) Ltd., Hyderabad.

M/s. Prakash Marines Fxports (P) Ltd.,

No. oftrawleré Amount of Joan
to be imported involved
1 Rs. 30 -00 Jlakhs
2 Rs.116-64 lakhs

Hyderabad. .

(b) No State Fisherics Corporations have
chartered fishing trawlers.

Recoviry or LoANS I'ROM SMALL
FARMERS

3692. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that Govern-
ment have decided to defer recovery loans
from small farmers who have been badly
affected by the unseasonal rains during the
rabi season;

(b) if so, whether the Reserve Bank of
india had already allowed one: 1month’s
extension for payment of loans by cultiva-
tors;

(c¢) whether the Union Government have

taken all the steps to see that the farmers
are not put to great loss because of this;

(d) whether the proposal to postpone
recovery of loans would be restricted only
to farmers who own land upto 4 hectares;

(e) if so, whether the big farmers would
not be able to avail of this benefit; and

(f) what are the total number of farmers
who will be benefited under this scheme
and what are the total number of farmers
affected in the States ?

THE MINISTER OF STATL IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRT R. V.
SWAMINATHAN) : (a) to (f) Under the
existing institutional credit arrangement for
agricultural loans, there arc built-in devices
for providing relief to farmers in areas
affected by adverse climatic conditions.
Thede inclnde facilities for conversion of
short-term loans into medium term loans,
for which the Governmenot of India pro-
vides financial support through State Gov-
ernments, postponement /rescheduling  of
instalment payments in respect of medium-
term and long-term loans. In regard to
the problem caused by unseasonal raing in
some parts of the country during the last
rabi season, the Government of India has
advised the Reserve Bank of India and the
State Governments of the affected Staies to
assess the situation and take suitable reme-
dial measures including extension of timg
for repayment of loans and other measures
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for deferment of loan recoveries. In addi-
tion, the Union Governinent has relaxed
to some extent quality specifications in 1es-
pect of wheat procured from farmers to
mitigate the less caused by unseasonal
rains. All these steps are expectzd to bene-
fit large number of affected farmers. Re-
serve Bank of India has agreed to ¢onsider
the question of extending thc date of re-
covery by one month from 30th Junz to
31st July 1982,

INCREASE IN PRODUCTION OF EDIBLE OILS

3693. SHRI ARJUN SETHI : Will the
Minister of CIVIL SUPPLIES be pleased
to state :

(a) whether India is self-reliant so far
as the question of edible oils is concerned
and can easily, through adoption of prac-
tical and simple steps, increase the edible
oil production within a limitad period to
stop imports and become an exporter;

(b) whether it is also a fact that im-
ports of edible oil are currently costing
the nation huge foreign exchange; and

(c) if so, whether any expert committec
has been appointed by Government to sug-
gest some possible measures to increase the
production of edible oils in the country
and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) : (a) No, Sir. India is
not at present self-sufficient as far as edi-
ble oils are concerned. Several schemes
have been taken up under the Sixth Five
Year Plan for increasing and diversifying
the production of vegetable oilseeds as
a result of which the gap between the
demand for and availability of edible
oils in the country is likely to be bridged
substantially over the next few years.

(b) Yes, Sir. Edible oils are currently
imported. by payment of a substantial
amount of foreign exchange every year.

(¢) An inter-ministerial study  group
set up by the Government of India to for-
mulate a long-term edible oils plan sub-
mitted its report in 1978. Several pro-
grammes for this purpose have been taken
up and several are in preparation.
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PROFITS EARNED BY ON SALE OF
IMPORTED EDIBLE OIL

3695. SHRI ATAL BIHARI VAI-

PAYEE ;
SHRI SURAJ BHAN :

Will the Minister of CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that the State
Trading Corporation made a profit of about
Rs. 90 crores on the sale of imported edi-
ble oil through fair price shops in 1980-31;

(b) why was the sale not made on no-
loss. no-profit basis to help bring down
open market prices of edible oil and
vanaspati; and

(c) what is the present policy in this
regard ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHR!I MOHAMMED
USMAN ARIF (a) to (c) The State
Trading Corporation imports edible oils on
-Government account and supplies them to
the States/Union Territories for the public
distribution system as well as the vanas-
pati industry for production of vanaspati
at issue prices fixed by the Central Go-
vernment. Any surplus or deficit resulting
From the operation is credited or debited,
as the case may be, to the Government
.account.

The issue prices of imported edible oils
have always been lower than the open
market prices for indigenous edible oils.
A large difference between the open market
prices of indigenous edible oils and the
issue prices of imported edible oils s
likelv to encourage diversion of imported
oils to unauthorised uses. This will defeat
the main objsctive of (Government’s policy
to ensure supply of an essential (cooking
medium to the common consumer at
reasonable prices. The surplus earned from
the edible oil operations is credited to the
Central exchzquer which finances devclop-
ment activities,

METTING UP OF AGRICULTURAL CoNsur.-
TANCY ORGANISATION

3696. SHRT B. V. DESAI : Will the
‘Minister of AGRICULTURE be pleased
to state

(a) whether an Agricultural Consultancy
Organisation is likely to be set up;

(b) if so, by what time the final
decision in this regard is likely to be taken
by Government;

(c) whether the basic aim of the pro-
posed organisation is to promote export
of farm consultancy and know-how;

(d) whether it is also a fact that Go-
vernment have been taking a keen interest
in the field in view of the vast scope for
exports; and

(e) whether it is also a fact that India
has already made a name in the agricul-
ture development ?

THE MINISTER OF STATE IN THE
‘MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
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SWAMINATHAN) : (a) amd (b) The
proposal is under consideration.

(c) Yes, Sir.
(d) Yes, Sir.
(e) Yes, Sir.

EVALUATION OF THE INTEGRATED RURAL
DEVELOPMENT PROGRAMME

3697. SHRI B. V. DESAI: Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether the Centre has decided to
carry out a country-wide impact evaluation
of the Integrated Rural Development Pro-
gramme through the Programme Evalua-
tion Organisation of the Planning Com-
mission,;

(b) whether the States have been asked
to undertake quick surveys of the pro-
gramme's effect on the weaker sections of
society;

(c) whether some States have already
carried out such surveys;

(d) what are the States which have car-
ried out the surveys and whether they have
submitted their reports to the Centre;

(e) the main findings of the same; and

(f) what are the other steps being taken
by Government to implement this pro-
gramme ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1 BALE-
SHWAR RAM) : (a) and (b) Yes, Sir.

(c) to (e) A Statement 1s enclosed.

(f) The IRD Programme is implement-
ed by the District Rural Development
Agencies and Development Blocks. The
DRDAs have been strengthened for ensur-
ing cffective implementation of the pro-
gramme. The block level administrative
machinery is also being strengthencd and
50% of the funds for this purpose is pro-
vided by the Government of India. Since
the progress of implementation of the IRD
Programme is linked with the availability
of institutional finance, a high power com-
mittee under the chairmanship of Member-
Secretary of the Planning Commission has
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been set up to identify various constraints
in regard to credit support for the pro-
gramme and to take suitable remedial
action. Steps are also being taken to
strengthen the machinery at the District
and block levels for providing credit sup-
port to the JRD Programme. Monitoring
arrangements have been strengthened and
performance of each state and union terri-
tory is assessed regularly through field
visits by central teams.

Statement

Though different agencies are reported
to have undertaken impact evaluation
studies on IRDP in different states, the
Ministry has received a comprehensive re-
port only from Kerala in respect of an
evaluation study undertaken by the State
Planning Board in that State. The study
was undertaken for a reference period in
March, 1980 before the programme was
extended to all the development blocks.
The study covered in 11 blocks and infor-
mation was collected from 557 beneficiary
families and 220 nonsbeneficiary families
and 95 knowledgeable persons who were
in some way associated with the implemen-
tation of the IRD programme. The follow-

ing are the major conclusions of that
study : —
(1) A major portion of the assisted

beneficiaries are labourers and generally
non-asset or low-asset holders;

(2) There has been a high emphasis on
agricultural and allied activities and low
emphasis on small scale industries schemes;

(3) The percentage of loan assistance
under differential rate of interest for the
beneficiaries has been low;

(4) Most of the schemes taken up were
of short gestation period and the gross in-
crease in income has been reasonable in
such cases. The increase in net income has
been relatively small. In terms of annual
household income, 18.6% of the hoseholds
assisted crossed the poverty line. In the
case of 60% of the beneficiaries, some in-
crease in employment has taken place.

ESTARLISHMENT OF SATELLITE MINI-CORE
AREAS BY PRrROJECT TIGER

3698. DR. KRUPASINDHU BHOI:
Will the Minister of AGRICULTURE be
plcased to state :
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(a) whether under Project Tiger it is
proposed to establish two satellite mini-
core areas outside the Kanha Tiger Reserve
in Madhya Pradesh to enlarge its conser-
vation unit;

(b) if so, the salient features thereof;
and

(c) the co-operation being extended by
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Yes Sir.

(b) Two satellite mini-core areas of
about 100 sq. km. extent each are proposed
to be set up respectively on the east and
west of Kanha Tiger Reserve in the conti-
guous forest belt extending on both sides of
the reserve. The protection and manage-
ment status of these mini core areas will
be the same as that of the main core area.
The purpose is to extend the penumbral
coverage of the main Kanha eco-unit.

(c) 50% of the additional cost to be
incurred on the protection and develop-
ment of the mini-core areas will be borne
by the Central Government.

wTE Gl AR IaEA Nenfre wr seaee
1 & g w0 % gfw anfawt w1

3699 =t TV TW W@ : 1 Hfw @=T
n% &WH FY FYT HGT F

(F) summ s 9EF SoEA ORfuwr
F s 7 3 fau w9 & Ffw fawwwi
¥ UF @ F ARG &1 O w1 e oar

(@) @ § @ TR 1 sezmm fraa
faa frur : 3

(w) @1 ®w & FfE fawwwt F @
HeqET w1 A0 N fEAr a1 s

() afs &, @1 SwF FT FO
g7
¥fa qur et faww garaa ¥ 30 @t

(0 wren  gwTd) (%) zfw
FREA-NET FUFA F dgd 8 =61 ¥

faeat & oF fosdsa F 4 ¥ 15 fgamy,
1980 T WG Frara fwar v

(=) 12 fem

() o, =&,
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(W) fesvzs & Sl 7 qAAS q97T
% Iwa JHreA Nuifr § FIEErQ
TR & fau wraw w1 Q7w fE

T THH I AT @M F AT TF
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& w7 fraifm & o 9 ; A%
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3 4
fastgarz 1 1,000
FRITITQ 1,000
RIS K8 1,000
F@FT 1,000
TEIA 1,000
GEARC 0 1,000
R 4,060
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[ 2 3 4

9. FEATI-TI% 2,000

10.  Ag 2,000

14,0600

L 1. FIEATH 2,800
12, =HTET 1,200

13, 915 1,000

5,000

ARG LD 14. g9 1,000
15 AT 1,000

16, dua g 3,000

5000

Feomaa 93w 17, ANt qEETA 1,000
A5 AAT T 18, ZVANMT AZET 1,400

Ao THo I

19.  SUETAT 1,000

20. fam 1,000

3,400

THIEF o), SFTE 1,000
22, FmER 800

23 &7 1,000

2,800

ey 3N . ) 24. wMeTgETiAGT 5,000
25. faewvmg 4,000

26. X1 3,000

27. #fFeq 3,250

28. #AYg 2,000

29. HRETIAT 2,000

30. AT 1,000

3. W 2,000

32, fast 2,000

33. ®ETT 2,000

34. @ 2,000

28,250
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B 1 2 4 4
L EALUL - . . . 35. @r 500
36. ATfaw 500
1,000
sisic: . 37. &mmT 1,000
3T . : . 38 agwA 800
39. SAfEg I 80
40. TENE 1,000
41, fedamAav 2,100
42. TR 800
43 FEMATE 1,000
44. WYHTET 1,000
45 W@w 90¢
46. FEOw e 2,000
47. TEQTHRT 620
48. iwWmIQ 250
49  ¥uATEY TIZIT 800
50. TEHET 800
s1. 3zgfm 800
13,670
SEir | . 52.  @ifrarge 1,800
edrATT 1,600
54. HIqE 1,800
55. FIHYT 4,000
56. ATEST 4,400
57. fwakk 600
5. @fgar 2,400
59 @fgamar 2,000
60. s 600
61 TIRERT 800
62. 9z 800
63. TATARY 600
64. fadfem 400
45 ATl 650
66. WHAWT 1,500
67. ST 350
24,300
TR, . ) . 68 SEUT 2,000
69. FHAX 2,000
70. ®RET 2,000
6,000

—_—

aframry, _ . . 7. WE® 1,250
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4,000
2,000
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2,000
2,000
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4,000
4,000
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2,060
2,000
2,000
2,000
2,200
2,000
2,000
[2,000
f2,000
t2000
4,000
2,000
2,000]
2,000 !
2,000
2,000
2,000
2000
2,000
2,000
4,000
2,000
2,000
12,000
{4,000
[z000
2,000
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120, 90T 4,040
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123 faara L,&0n
124. AT gng——2 4,000
[25. Zga 1,000
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A T AR &ty # g QS aiw ¥ fauior & mew g3m F A W 0 23
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7 waw F @R F afeg sfreal ¥
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BusTtarps HUNTING

3704. SHRI G. NARSIMHA REDDY :
SHRI ASHOK GEHLOT :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government
are proposing to allow hunting of bustards
once again;

(b) if so, the basis for this;

(c) whether Government’s decision
would also extend to other protected birds
or animals and whether some of the State
Governments have opposed such Central
move; and

(d) if so. whether Government would
reconsider their move ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) No, Sir.

(b) to (d) Does not arise.

ACCOMMODATION PROBLEM TO CENTRAL
GOVERNMENT EMPLOYRES WORKING AT
ERNAKULAM, KERALA

3705. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether it is a fact that so many
employees of Central Government working
at Ernakulam Kerala are finding them-
selves in difficulty for their accommodation;
and

(b) whether Government of India pro-
pose to construct Government quarters at
Emakulam for providing them accom-
modation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) My Ministry has no reports
to show that the Central Governmaent em-
ployees at Ernakulam (Kerala) are finding
themselves in difficulty for their accommo-
dation. -

(b) There is no proposal at present to
construct “general pool” residential quarters
for Central Government employees at
Ermakulam,
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e aqt uwtw fewme waem & o wEg SYa WA 40.05 W@ TRY ¥

s (s A Tw) @ (F) Al (@) WH § 18.79 W@ ow¥ wiw &1 famia
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S ] T s .
ALY H2W . . . 10,00,000 4,34,780 4,74,547
o - . . [5,81,540 5,06,866 74,674
PR . . . 3,00,000 1,47,643 89,947
AT ) : . . 1,41,774 56,106 §5,608
gfaaron ‘ ) . ) t 30,380 18,319 9,343
feam=a R . . . . 2,85,816 93,371 816
TH A FHTT i : . — e —
FATEH , . 4,00,000 1,03,803 1,69,070
F . ] 1,50,000 80,594 40,097
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T ) . : : 3,774,577 2,90,467 84,110
JR | . . . . 1,819 36 993
Ifar . : . 2,00,000 1,20,943 16,129
g . . ) 46,563 16,032 30,531
TIE|H . . : 17,94,000 2,33,496 31,443
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- — _
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¥ oF ¥ fgw @l 9x qEr T gmg
F W9 ) faRR Fan ?

dadty wid aw fAgiw it mwe g
{=t Wom TTOOW fey) (%) ¥ (9):
@A, 1982 & Ty gwEd F wiaffany
% @9 gU wHad H z@ fagg ¢ dYAn
T e qAfadma fefafes § —

(1) Jeis gweameq 9w & Q@ 9o
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gl &Y o FY SEEEt 300 ¥
sfas &, agi 250-300 *1 FAgwT
F fou ow & F AT 9%
Ffaftga &G F e | I
YraX ) gfom afeat 7 sd@=
250-300 ® FA@ear F fag
u FfafEa &9 &7 [qaeEr &1
a1 aJrfea |

FIgan & 9T fear o =g

3710. st THAATA AFAWT wTEAr 4T
gritn fema |1 ag @M & F9T FOY
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(%) avim gawi ¥ faw  eafadsm
gfaew & 93 I/ NI 9T 1980-81

AT 1981-82 F aWt F IRW g9 faa
fr =g & T, H7

(@) @ @ & faow ghow  anfear-

(i1)

© faal #t a fEa afgen e grawatEl

FY, AAT-IAAW, ATV qgT 7

L i mar awiter faww dawl @ ew
qar (xR ™) (F) a) (|)
gaar e el ofea @& &
TFd FI ST W & AR gUGRT WX @
2 AT

‘Foop FOR WORK’ PROGRAMME IN CYCLONE
AFFECTED AREAs OF QORISSA

3711. SHRI CHINTAANI JENA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) whether the farmers and agriculturc
labourers are facing great hardship to eam
their livelihood due to recent devasting
cyclone in the coastal areas of Orissa;
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(b) whether the programme like ‘Food
for Work’ to help the people of the affect-
ed areas has been introduced;

(c) if so, the details thereof, and

(d) the amount earmarked for the pur-
pote ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1 BALE-
SHWAR RAM) : (a) According to the
Memoranda on Cyclone (June, 1982) re-
ceived from the Government of Orissa,
5.92 lakh agriculture labourers are required
to be provided employment to earn their
living.

(b) to (d) National Rural Employment
Programme which replaced the Food for
Work Programme from October, 1980 i
already being implemented in Orissa. The
State Government has an unspent balance
of Rs. 1201.84 lakhs with them from the
year 1981-82 for implementing the pro-
gramme. In addition, they have been
allocated an amount of Rs. 410 lakhs for
the first two quarters of the current year.

An equal amount has to be contributed
to it by the State Govt. as their matching
share. Based on the recommendations of
the High Level Committee on relief, a ceil-
ing of expenditure for relief and rehabilita-
tion of the affected people would also be
approved incjuding that flor employment
generation works to provide employment.

I AN wite faEg ¥ aiT ! wwe w1 g@
® ww axd afa

3712, s VAT AAEC wre o F=@T
wfa w g FOR g oFov R

(%) ®7 IFT FE R WAL 92
am fagr & T T0% F G99 F g
A feafa F Foo gwfaa wrdr gf7 #
FAFA & ;

(@) =fz &, @ 3@ fwfs & fwzd &
fan g@R g0 & FEEE F1 TR
T

(W) 7T T FERI ) TW FeE #
¢ fRe arQ fFe m g7
giR aar quitor faem wamal # ST Aa
(g7 wwen wATR) @ (F) W0 &l
%H‘H’ﬁﬁml?ﬁﬁ‘ﬁ-mméﬂ?ﬂﬁf

t
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(&) & (7) : W@ s @@ few
T IYTET WY QW AT 0% fraon §W
faarzor
1. 3 & & WO A & F ATAGH A4
F g gz g% feafa & foed # fam
Ffy damm  (Ff9 s agwmfen  fawmr)

T W, 1982 ¥ WE ¥ g yHfeAw FAAC
IRA &7 | g T HIX ARG @ &
fafo faweit &1 faga 9rikwa kg a7
¥ R I8 e fem mm a1 f5 &
Fww FY Sfage gideaiaEl & FTO0 J@
g7 are faely o feafa &1 amar 57 &
fre sl ® wmEw & o s
THATE 7 | T G FY J0 T4 T
sfuFaw guair @ T 2w " fasfaq
Ffa Neifnd) F omaR T oTEgT F
¥ I & s g afa  qU A F
fre @t g & w ¥ Ffa sEww A&
faforer F@a@ F Ag #FT w AT M@
¥T Teg J9 g @ 9X 99 A%l 9%
Feat 1 F fAU w0 o o

2. IR g9Y  HIHT UF  FALHATIA
Toaa gl @ Ffv dEem & AYEw
famadi za @0w dww & fag amga &
W A urFfeqw @SETen Y adlET FX
@R

3. g yay & fay FEfeax araen
Y @Ay ¥ F fou & sfemifat a
fafr gt & wem mm g0

4. Q@1 sdu & fou gam = oF1 12
AT FWER Al 1979 F @ FT FRAT
LA FT AT 97, ST & F &4 ¥
gy T g iff @ g@ ¥ feafy & faue
TH |

5. U0 & FT A«madt i g
faad qgat § IqdAew N gwrfaa o=t &t
AT FH, AT & IFAET & JFA &
fy g WET HER Al i g a
gl A’ ® odwefem wor e
a9 & JAEavAFapn o fg=rd g &
Jmak 9T I & sfed A ¥ 3 AR
aqarfas gttt & fou o= & fafea
got #1 gRiET &F w99 gwET F
yareAl & fau sewat § Jqeeg fawré o=
F AR I@M & F gErg & T

&
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6. T ST ® qg W gag & 7§
T fm ¥ el w1 w0 ArEwm § alA
e R s ¥ F7 8 ¥ 10 "R faoh
N faae A= 1 |
7. AT Al @ ¥ oy i man
& fegmi &1 = & gl =
fau Froivas st ggFd IR #) fRw
|

N o9

8 WITT Fowid A FW IRl F @
a1 feaat & gas fagm & o ool
‘® 108.50 e T FT yoyrafy =m
fomr & ) 7@ fage &7 & o 7 w0
QU FYT IO TEW AT 1S FVIY BT HY
@y wmiad &

9. gidwiy faawor guret & meAm
faor & fov wsal &1 @y 30w
FAT AT RE |

TI9T T & WY aX swa faags & ane
§ faaT-faaw

3713. 5t ghw Taw : ¥ W FaAr
ag TqE T F AT fF owm aw gwwm
gfafrew, 1980 &1 Fwww Fw7 &g searfag
frem a1 (svam) fadws 1 d@we #
FANZAE 97 FF F§ g, W+ fafew
A W Tem-EEd F &g faardfans
o S ?

sfe aor gmto fasm Famal & avg w5&
(st ®To gto  EIEIATYA) aq
(aeor) afafmw, 1980 & gwwa 6
FT FIE TEAT AGL ¢ | AT Te¥ TS A
TN FIA FT T & g0 graT |

*2tn 1y Faem @Y oo e s3w § wd-

fari WY T Qo

3714. 0 g0 Traw - w1 feavt  we
ugaaﬁﬁwﬁﬁﬁn

(F) ¥@ ae fmaw fA® gro aw
1981-82 # IaX W ¥ fradt gy
A # € ok I R gW fRewr aam
fem M

(@) ;1 7% WATE w7 fE ai
fraan swt w swawr & fog sdwEw
Hal s Afeqi & IgA & @Al X T
7—591LSS /82
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sl ®t X fgw W ®W § wAfa
£ wT & ;AR

(7) afx g, & T 1982-83 ¥ WM
2w F g foret d, St 9w sXw &)
afasan afcd) & Igm w@a , @ fAgaow
Fr7 ax faAT sg fear st &7

faarf qurqa § T g (+t fear g(gwm
AT . (%) FEm oaw (e
e F1 1977% w F faarf wfaEi &
gad # fawg #¢ fear @i @1 1 SWX
B g g frafea feroor @ ae
froawr FidFH § fAaiwma qur af, et
TR A #E eAd mfww § Fad o
TR L& a9 F14 A3 gER qu Fea-
Iy @E IR @A 99T yaww  gfrafad
g1 af 1981-82 & T FT = W
22,50 FUE T FT TATNAT T GaAT |

(@) sk (7)) w@ @R T ‘“4m
fgn & ar-wawm afzgl F s &=t |
FFa g9 fores wEa” AmE @
Ity & § Tyew @, MEd, mbay &
FI JUX M, IO W@ H JEAET &K
I AW JYAT & ATy g@ whwewr &
AT Fwe W@ F A G 1982-83 & fAy
130 st@ &U &7 qfm @y T # o
Tsd R T 1982-83 & ZrU4  gRTEY
gl ¥ g fman fagiosmt # AT 6o
g &U F ufem &1 Wy oweaE fEn
gt

fag & go foat & o HanEl w1 agow

faaré

3715. = WQa @™ waw awi: T
fard §dt ag IO FY g w1 fE

(7) #n1 ag 7= § f& fe & firdg,
gATdan, g9 T 9 90 R g4
Ffg afq & Faw @ vfqwa & mETa
fe=d o & a=ig W &,

(@) #7m1 a8 WY &9 & & wfama o,
Afert R @ A T F € ¥ g faw)
# fgad sarEt & foe waty o= same
gyay § R Sere faard dommen, Teget
% fmafv sgan samal g S9gIm A |9ran
o1 gar & A3 Ao sus w@sw &
ArAEFAT & |
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(7) =1 wmodY A § 5 T i
WH AR 7g w1 @ T §; AR

(9) =7 ¥ qfive ww aF 5 Ffy
i dY vErd, Awe,  dfgyewanddd,
wdgd-aramaz, fewte s gfew €
¥ Fia MiQiE, we, e, i,
afar, sl fireqe e & aifasarzses-
R & g Aoyt F @ F faw o
@ |

o sen®ia & wem et (sh o b
wwrd) : (F) fagr sow T wwifw
¥ 1975-76 F faamf siwel & sETy

AUGUST 2,

¥a fafaq e &1 faoar wfgwmar
fer-grme & —
(g EwTa)
Fam T ga fafg
gt fofam &=
& gd @
sifa-
e
(R 41 256 13 5.07
gndEmI 239 16 6.7
S (e 869 69 7.9
g T 401 46 10.7
(&R H=R)
P aa fraw  Sueew
(fearet) e
CALLG EE|
‘ EE|
fafcdig 31 5 26
g dan 49 9 40
T 94 11 83
CRIERSUGH 638 9 59

-—

(7) o (9) I Wi Fo
WY & & T FAT F AR T
FAYT F§ Fw@r g | yw # Sfewfws
WA §FT FFAGURHT OTA-F1H, TIT TER
¥ AYAE W@ @F 9T, FETAE adl &
e # @A g, Srow fwar e
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e ot sy et &t A o e o e
T

3716. sy Qa mwr Wy «&f : ¥ wiw
AEr gg A & IO w1

(%) ;T I= g@ER 7 fage o7
4 a9 SEr F & O qWEd 28 W
yrer faat #Y o, 1982 & AF FT gk
UF g

(@) a1 &= Al 1 =g FHvAl FY
WA Y ogend OF a4 g

() F1 Fw fom dec g fael &
%mer g & fou fFar g

(7) afe gi, 1 weawed kT AU
T

(%) ¥ g T &7 IAN A AF
F gAE T F4 ¥ faw DE FEEE
For ot afy 9@, @ sw% T For § 7
gfa aar g fws sameel § 99 dat
(R swen gAY ): (F) g Afew §
sy 7 I 9w & Srfea F 5T TS
qIE@T F1 ST FIFTL  FEEIA T FT
I9eA w77 & fau feg A agt afwgi
Iq-Immed FX W g, Fewar @metr wiar,
gefar fqaan gt & Aemw ¥ AR
A g A | Tew s ¥ a0 far
a1 fF F I I A gFAT ¥ faafa fa
T @ ad I F ;S F AR wR aAfe
siferg =Y Ovd AT gU & | qIAAR ST
ATFTC TU N9 ook st & #12 § ¥
77 afFt @ geamdfed fro oo @ A
FT AET F OATFR FTT A, 1982 &
UF fegr mav g

(") &1 wg 1\ 9w Fwr afaafEeard
PR W AT § 99 T HEY § yEedw
FTQ@TE &1 A |

(m) s (=) S g 1 @ oFTw d
frm feaar mar & fF 30w 9w & oSt
T dig & & gy SfFwal grr Scarfm
I A WE g A faAw 9w q
frgaw & faqr a=r @@r &

(%) =g @R %1 g gEE femn mav
3 fr afc ¥ o@ X Frifem g 9 oA
#T AT WOATE FIAT AR § A F AEAWhTE
faacor somelr & faq SR Mg T mEed
F@T TFEA §, A AEA @ ITE -
der arer aqaT gEe § A I faw A
zoAl & Fraf st @ §)
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Boaous RATION CAlL& SURRENDERED IN
DELBRI DURING LAST 3 YEARS

3717. SHRI NAWAL KISHORE
SHARMA : Will the Minister of CIVIL
SUPPLIES be pleased to state :

(a) the number of bogus ration cards
surrendered in Delhi so far during 1980,
1981 and 1982 upto 30th July, 1982; and

(b) the number of bogus ration cards
detected during the above period in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF) : (a) and (b) The infor-
mation is being collected and will be laid
on the Table of the Lok Sabha.

SHORTFALL IN STORAGE CAPACITY

3718. SHRI NAWAL KISHORE
SHARMA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there has
becn a shortfall in the construction of
warehouse~ for storing the procured food-
grain; and

(b) if so, what is the capacity available
and how much quantity is in stock and
what i~ the quantity procured this time ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) (a) and (b) The
storage capacity available with Food Cor-
poration of India in sufficient for storing
the foodgrains at present available with the
FCI including the current year’s procure-
ment. F.C.I. alone, apart from the Cen-
tral Warehousing Corporation and State
Warehousing Corporations, has a storage
capacity of 18.38 million tonmes (covered
15.97 million tonnes and opek 2.41 million
tonnes). As against that, the stock of
foodgrains available with the F.C.I. as on
1-7-1982 was 9.9 million tonnes. As on
26-7-1982, the total procurement from out
of 1981-82 crop was 15.01 million tonnes
(rice including paddy in terms of rice 7.16
million tonnes; wheat 7.64 million tonnes
and coarte grain 0.21 million tonnes).
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INTRODUCTION OF PRIVATE BUILDIRGS TO
REmovE MoONOPOLY ©F DDA

3719. SHRI ATAL BIHARI VAJ-

PAYEE,
SHRI SURAJ BHAN :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) is it a fact that many town plauning
experts have, opined that the monopoly of
the DDA in developing land and building
houses be broken; if so, the reasons of
their opinion and Government's reaction
thereabout;

(b) bas the Working Group appointed
recently recommended that private initia-
tive be given a dominant role in the hous-
ing sector; and

(c) full text of all the recommendations
of the Working Group and Govermment’s
follow-up action thereto ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) In a Seminar on ‘Policy
Options for Delbi—20001—Shelterw’ held
by the Delhi Development Authority in the
context of the preparation of the Perspec-
tive De-.elopment Plan for Delhi, a Work-
shop was held on the role of private deve-
lopers in housing. The consensus was that
there is scope for private development as
a means of increasing development provi-
sion and reducing public expenditure.

(b) and (c) The Government of India
constituted a group to go into the different
aspects of the matter relating to the role
of the private sector in housing as envisag-
ed in the Sixth Five Year Plan and also
relating to the distinct contribution that can
be made by institutional finance as well as
cooperative housing programme and advime
Government suitably. The main recom-
mendations of the Committee are—setting
up of a specialised financial institution with
a 3-tier set up for housing finance, provi-
sion of fiscal incentives for promotion of
investment in housing, setting up of a mort-
gage insurance corporation, liberalisation of
facts relating to land control and more cm-
phasis on land development and sites and
services schemes. The recommendations of
the Working Group concerning the Central
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Government have been circulated to the
concerned Ministries /Department.  Views

of some of the Ministries/Departments
have been obtained.

MAJOR/MEDIUM IRRIGATION PROJECTS
PENDING APPROVAL

3720. SHRI ATAL BIHARI
PAYEE :

SHRI SURAJ BHAN :

VAIJ-

Will the Minister of TRRIGATION be
pleased to state :

(a) Statewisc break-up of major and
medium irrigation schemes pending approval
with the Central Government
when;

and since

).

(b) estimated loss of revenue and pro-
duction per year in case of each scheme;

(c) measures adopted to accord clear-
ance in case of these schemes pending for
more than five years; and

(d) estimated escalation of cost in cach
case ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) A statement showing
the State-wise break-up of major and me-
dium schemes pending approval with the
Central Water Commission and Planning
Commission indicating the date of receipt
of each project report in Central Water
Commission is enclosed.

(b) Irrigation is a State subject. All the
Irrigation Projects are planned, funded and
executed by the State Governments them-
selves from their own resources. The ques-
tion of loss of revenue and production from
the schemes pending clearance by the

Central Government does not arise since
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the funds available for implementation of
irrigation projects are more or less fully
utilised by the State Governments on the
committed and other on-going projects in
the development plans.

(c) These projects are in various stages
of examination in Central Water Commis-
sion in consultation with the concerned
State Governments. These projects can be
processed further for obtaining the approval
of the

their

Planning Commission only after

techno-economic  feasibility and

cffectivencss is established and

inter-State

aspects, if any, are satisfactorily resolved.
To expedite this proce.s, the Government
has since issued certain instructions to the
State Governments in regard to furnishing
clarifications/additional data sought by the
Central Water Commission as a vesult of
the scrutiny of the scheme reports. It has
inter-alia been impressed upon the State
Governments to ensure that these are fur-
nished within a period of one ycar from
the date of seeking of the clarifications,
failing which the projects in question would
no longer be treated as pending clearance
with thc Central Water Commission.
Therefore, in cases where the States have
not replied to the comments of Central
Water Commission for more than one year,
a modified project report with up-dated
cost estimates and benefits is being insisted

upon for fresh scrutiny and clearance.

(d) The question of estimated escalation
of cost for delay will only arise after the
techno-economic feasibility and cost effec-
tiveness of the schemes are established and
the schemes are approved. However, the
estimated escalation of cost of irrigation
projects has been of the order of 8 to 10%
for every year.



197 Written Answers SRAVANA 11, 1904 (SAKA) Written Answers 198

STATEMENT

Statement showing the names of Major and Medium Irrigation Schemes pending
for clearancein the Central Water Commission and Planning Commission
and the date of receipt of these projects in Central Water Commission.

SI.  Nam: of State/Project Date of receipt
No. of Project Re-
port in Central
Water Commis-

sion
l 2 3
A. MAJOR IRRIGATION PROJECTS
Andhra Pradesh
1. Singur : - . . . 25-10-77
2. Jurala . . . . . 10-9-80
3. Modernisation of Krishna Delta . . . 17-9-79
4. Sriram Sagar Stage-II . . . . . . . . 15-3-80
Assam
5. Puthimari . . . . . . " 24.7-81
Bihar
6. Barari Pump Canal . . . : 20-7-76
7. Siktia Barrage . , . . . . . } 10-76
8. Irrigation from Konar Reservoir . . . . 26-12-77
9. Mb»dernisation of Kamla Irrigation . . . : 14-4-82
10. North Konel Reservoir . - . . . . 19-3-80
11. Masan Reservoir 4 . 28-11-80
12. Punasj . . . : . . 28-11-80
13. Bagmati . 3-3-82
14. Ajgaibinath Pump Canal (Bihar) . . . 3-3-82
15. Auranga Reservoir A . ; . . . 8-7-82
16. Diversion of Tilaya waters . . . : . . . 8-7-82
17. Remodelling of Kanchi . . . 8-7-82
18. Subzrnarekha ) . . . 30-6-82
Gujarat
19. Modernisation of Kharicut Canal System . 14-5.-80
20. Jankhari : . . . . . 11-9-79
Haryana
21. Increasing capacity of Libipur Lake . . . . . 17-12-80
22. Sutlej-Yamuna Link . . . . 9-1-76
23. Jaspur Barrage - . 8-7-82
24. Dhanuara Barrage . . 8-7-82
Karnataka
25. Upper Krishna Stage-T1 . . 5-2-82
Kerala
26. Muvattapuzha . . . 24-7-81
27. Chimoni . . . . \ 8.7-82
Madhya Pradesh
28. Ramhund Diversion . , . . . . 22-7-82
29. Mahan ) . . . . . : 21-7-82
30. Kolar . . . . . . 6-6-719
31. Halali . . . . : . . 11-9-79

32- Mahi N N 1 = = N [ 1 1 2 2“-‘] 1'80
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36.
37.
38.
38A.

39.

40.
41,
42,

43,
44.

45.
46.
47.

whaw

= o

10.
11.
12.

13.
14,
15.
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2 o - T 3 o
Maharashitra
Punad . 12-3-82
Lower Dudhana 1-12-81
Lower Tirna 8-7-82
Orissa
Lower Indra 3-6-82
Ong Dam Project 17-6-82
Samakoi 28-3-82
Subernarekha 30-6-82
Punjab
Thein Dam 30-11-77
Rajasthan
Construction of Rajasthan Fecder-Ganga Canal Link Channel 4-5-81
Bisalpur . 4-5-82
Pipalda Lift Trrigation 26-6-82
Uttar Pradesh
Raising Meja Dam 25-2-74
Maudha Dam 21-11-79
West Bengal
Upper Kangsbati 7-6-80
Tangon Valley 7-6-80
Bomangola Habibpur 7-6-80
MEDIUM IRRIGATION PROJECTS

Andhra Pradesh
Buggavanka 6-5-80
Assam
Khormuza Lift Irrigation 10-5-82
Bihar
Hathu Reservoir Scheme . April, 82
Kesho Reservoir Scheme Apri, 82
Dhansingh toli Reservoir Scheme 8-7-82
Gujarat
Walan 19-4-82
Machhu-11 20-4-82
Karnataka
Feeder Channe] to Dhrampura Tank 1-12-81
Kerala
Vamanapuram - . 3-3.82
Madhya Pradesh
Rampuri 8-7-82
Dokaria 8.7.82
Dajla Dewada . . B-7.82
Mahkarashtra -
Sakol 16-7-81
Raigohan 16-7-81
Masalga . . 5-9-81
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16. Bor

17. Deogad

18. Urmodi

19. Chanerd

20. Sungadawadi )

21. L.B.C. Ex-Girna dam at panjam
22. Tembhapuri . .
23. Shivna (Takli)

24. Gandhari . . ‘
25. Patgaon

26. Hatawane
27. Bori

Rajasthan

28. Bethali Trrigation
29. Gararda

30. Sukli

3]. Barni

32. Lhasi .

33. Piplad Lift Irrigation

Tamil Nadu
34. Modernisation of Kodayan System
35. Anai Maduvu Reservoir Scheme
Uttar Pradesh
36. Lakhari Dam Project
37. Pathrai Dam Project
West Bengal
38. Gajal Lift

Orissa
39, Titilagarh

ALLOTMENT OF QUARTERS BY N.D.M.C.

3721. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Migister of WORKS
AND HOUSING be pleased to state :

(a) total number of quarters allotted by
N.DM.C. from 27 February, 1980 to 31
May, 1982,

(%) number of quarlers allotted on out
of turn basis during this pemod;

(c) is it a fact most of the, allotments
hayp begn tmade on out of turn bagla ig-
nonng the employees on waiting list;
and

(d) if so, the action being takem by

Delhi Admipistmstion to check the out of
turn allotments by the NND.M.C. ?

SRAVANA 11, 1304 (SAKA)
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-

3

5-9-81
19-9-81
17 2 82
26-3-82
26-3-82
11-6-82
16-7-81

8-9-81
26-3-82

8-7-82

8-7-82
8-7-82

10-5-82
24-7-81
1-12-81
3-3-82
3-3-82
5-6-82

26-5-82
July, 82

12-1-82
12-1-82

15-12-75

5-6-82

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) to (d). The informagion
is being collested and will be laid on the
Table of the Sabhas.

ALLOTMENT OF (GOVERNMENT
ACCONMODATION

3722. SHRI ERA ANBARASU : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of Government servants
waiting for allotment of Government
accommodation in various types;

(b) whether there is any plan to stop
allotment of Government accommodation
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to the sons and daughters of, retiring Gov-
ernment servants;

(c) whether there is any plan to
the allotment of Government accommoda-

stop

tion to Government servants owning resi-
dential houses in Delhi, New Delhi area
and other metropolitan cities in India; and

(d) if the reply to parts (b) and (c)
being negative, what are the reasons there-
for ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) A statement showing the
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the
general pool accommodation in Delhi/New
Delhi as on 1-1-1982 is attached.

demand. avadlability and shortage in

(b) No, Sir.
(c) No, Sir.

(d) Housing owning officers have been
made eligible for general pool accommoda-
tion on the the
National Council (JCM). Similarly eligi-
ble wards of the retired Government ser-

recommendations of

vants have also been made eligible for the
concession of ad hoc allotment on the basis

of the recommendations of the National
Council (JCM).

STATEMENT

Statement showing the demand, availability and shortage in the General Pool
Accommodation in Delhi/New Delhi as on 1-1-1982,

Type Total demard No. of residen- Shortage
tial units in the
general pool
A 21198 14181 7017
B 42619 15117 27502
C 22521 12799 9722
D 9041 5011 4030
E . 3425 1648 1777
E-1 1217 478 739
E-I1 242 70 172
E-ITI 121 31 90

— W —— = = -

PROVISION OF DRINKING WATER AND LINK-
ROADS IN VILLAGES IN CHINGLEPUT DPARLIA-
MENTARY CONSTITUENCY IN TaMiL NADU

3723. SHRI ERA ANBARASU: Will
the Minister of RURAL DEVELOPMENT
bz pleazed to state :

(a) the total number of villages in
Chingleput Parliamentary Constituency in
Tamil Nadu;

(b) how many out of the total villages

are provided with the basic facilities like
drinking water and link roads; and

(c) whether the Central Government
have any programme to launch a nation
wide programme to cafer to the needs of
drinking water and link roads facilities to
the rural masses ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRT
BALESHWAR RAM): (a) and (b).
Information is being collected and will be
placed on the Table of the House.
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(c) Rural water supply and rural roads
are components of the minimum needs
programme (MNP) for which outlays are
provided in the State sector. However, for
rural water supply; besides the provision in
the state sector, a centrally sponsored
scheme known as ‘the accelerated 1ural
water supply programme’ has been included
in the sixth plan with an outlay of Rs. 600
crores.

MiLKX BooTH IN MAYUR VIHAR

3724. SHRI ERA ANBARASU : Will
the Minister of AGRICULTURE be pleas-
ed to state :

(a) whether it is a fact that a new DDA
housing colony in Mayur Vihar is lacking
milk booth facilities; and

(b) if so, the action proposed to be
taken to provide the milk booth facility in
this colony ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Delhi Milk
Scheme and Mother Dairy do not have any
milk booth in Mayur Vihar. However,
Mother Dairy in consultation with Mayur
Vihar Residents Association has taken the
following steps to meet the milk require-
ments of the colony: (i) permitted Mayur
Vihar Residents Association to draw 300
litres of milk every day from a nearby
Bulk Vending Booth of the Mother Dairy;
and (ii) installed two Insulated Containers
of 400 litres capacity of milk each at suit-
able shops close to the colony.

(b) The plan to construct 300 Bulk
Milk Vending Booths of Mother Dairy has
already. been completed according to
schedule and it will not be possible for
Mother Dairy .to construct a booth in the
colony. The Delhi Milk Scheme are now
fully committed to the supply of milk in
the existing areas to which they cater.

Extension of milk supply to the colony
is dependent on the feasibility of either of
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the Dairies to open additional milk vending-
points.

FOREIGN COUNTRIES PURCBASING LAND IN
THE COUNTRY

3725. SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND-
HOUSING be pleased to state :

(a) whether it is a fact that foreign-
countries are investing money in purchas-
ing land in the country; and
this

(b) if so, what are the details in

regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND-
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) : This information
is being collected and will be laid on the-
table of the House.

RUrRAL EMPLOYMENT UNDER N.R.E.P.

3726. SHRI AMAR ROYPRADHAN
Will the Minister of RURAL DEVELOP-
MENT be pleased to state .

(a) whether it is a fact that Tural em-
ployment is very unsatisfactory inspite of
heavy investment on the National Rural
Employment Programme; and

(b) if so, the dctails thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMIENT (SHRI
BALESHWAR RAM): (a) and (b): The
position of rural employment is not un-
satisfactory in the States in which the
National Rural Employment Programme is
being properly implemented. A statement
indicating the position of total resources
available with the State Governments/
Union Territories under the programme
and the expenditure incurred together with
additional employment generated in each
State/Union Territory during the year
1981-82 is enclosed.
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STATEMENT
Statement indicating the resources made available, utiled and employment
generated under National Rural Employment Programme daring the year
1981-82,
’S. State/U.T. Resources made Resources Employment
No. available inclu-  utilised during  generated dur-
ding unspent 1981-82 (Rs.in  ing 1981-82
balances of the lakhs) (Lakh  man-
previous year days
during 1981-82
(Rs. in lakhs)
1. Andhra Pradesh 20,27 21 47,43 -49 503 -55
2. Assam . 10,6220 5,32-00 53-20
3. Bihar 51,00 -07 15,6204 58-32
4. Gujarat 12,29 -00 6,52-14 56 -55
5. Haryana 4,10 04 4,42 67 24 35
6. Himachal Prad:sh . 3,10-15 1,28 -53 1238
7. Jammu & Kashmir 2,74 42 2,27:95 1100
A. Karnataka 22,63 ‘86 12,91 -11 23394
9. Kerala 21,9414 17,1955 128 -32
10. Madhya Prad:sh 28,56 -62 26,69 -50 357 -68
11. Maharashtra 38,55-40 31,600 468 -00
12. Manipur 33-10 170 0-20
13. Megalaya 33:00
14. Nagaland 4900 60 -00 136
15. Orissa . 23,70 ‘81 11,68 -97 115-86
16. Punjab 5,54 -34 7,02 -84 33 -48
17. Rajasthan 15,57 -7 11,56 -35 95 -48
18. Sikkim 20-55 9-42 1-00
19. Tamil Nadu 37,7320 30,1870 746 -80
20. Tripura 1,73-12 1,82-08 14-90
21. Uttar Pradesh 89,5816 46,96 -27 23075
22. West Bengal . 39,04 -95 14,7507 195-38
23, A & N Islands 25-30 11-31 202
24. Arunachal Pradesh 25-30 128 0-07
25 Mizoram . 41 30 8 0Q -
26. Pondicherry 25-30 3-24 0-24
27. Chandigarh — --- --
Tats : 461,33-25 295,71 -21 33,44 -83

WASTAGE OF IRRIGATION POTENTIAL

3727. PROF. RUPCHAND PAL:
Will the Minister of IRRIGATION be
pleased to state :

(a) whether Government have made any
aMes¥ment of the wastage of
potential in ovur country; and

Irrigation

(b), if not, whethar Government are pre-
pared to make such a study in view of
some reports revealling such wastage ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) Yes, Sir.

(b) Doeas not ariga.
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ASSESSMENT OF LOSS DUE TO DROUGHT

3729. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to

state .

(a) whether the Central Government
have made any assessment about the mag-
nitude of the drought that has ravaged
millions of people in the affected States
during 1981-82; '

(b) if so, what are the details in this

regard; and

(c) what are the active steps taken by
Government in this regard so far?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) and (b) State-
ment attached.

(c) On the basis of recommendationd of
the High Level Commitice, the Govem-
ment of India approved the following ceil-
ings of expenditure for the various droupht

relief measurgs 1 —

STATEMENT
Name of State - T ‘Ceiling of Expendituce
(Rs. in crores)
1. Andhra Pradesh ) - o 26 25
2. Haryana . 823
3. Hisacha) P.adcsh 2-65
4, Xarpataka . 13 -81
5. Rajasthan 87-83
6. Tamil Nadu 49 -77
STATEMENT
States Period of Cropped  Population Cattle _
deought area affec- affected populations
ted (in (in lakh) affected
lakh Ha.) (in Inkhs)
1 2 3 4 5
1. Andhza Pradesh, Pre-monsoon 14.40 200 -00 36-70
2. Ragyana ., . Pre-monsoon 34l 13-56 30-0.0
Post-monsoon 6-67 2500 N.R
3. Himachal Pradesh PFost-monsoon 164 2207 g-61
4. Karnataka Pre-monsoon 3221 13200 18738
S. Rajasthan Fop-monsoon 87 Q0 16771 413-0Q
Rost-monsaon 74 00 199 -21 275 -81
-6, Tamjil Nadu Pre-monsoon 2374 21990 11700

5 E . arw ———
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DRINKING WATER WELLS IN THE VILLAGES
FOR HARIJANS

3730. SHRI K. MALLANNA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government have conduct-
ed any survey regarding the villages, State-
wise, where there are no drinking water
wells for the Harijans and other weaker
sections of the society;

(b) if so, whether any consideration has
bean made in this regard during the current
financial year, if so, the details regarding

the amount earmarked for the purpose;
and

(¢) the time by when the drinking faci-
lities will be provided to them ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) to (c) No survey of the
villages where there are no drinking water
wells for the Harijans and other weaker
sections of the society has been conducted
by this Ministry. Such a survey is to be
conducted by the State Governments as
drinking water supply is a State subject.
State Governments have, however, con-
ducted a survey of villages suffering from
chronic scarcity or those with unsafe
sources of water. As on Ist April, 1980,
there were about 2.31 lakh problem vil-
lages in the country which need to be pro-
vided water supply facilities on a priority
basis. During the Sixth Plan, the effort
will be to cover all the identified problem
villages with at-least one source of safe
potable water available throughout the
year. The nceds of the scheduled castes
and scheduled tribes population in the rural
areas will be given due priority in the im-
plementation of this programme.

DEVELOPMENT OF INDRAPRASTHA EXTENSION
1T COLONIES

3731. SHRI TARIQ ANWAR: Will the
Minirter of WORKS AND HOUSING be
pleased to state :

(a) whether Delhi Development Autho-
rity hsf recovered any charges for per-
pherial development of Indraprastha Exten-
sion IT colonies from the residents; and

AUGUST 2,

1982 Written Answery 2re

(b) if so, what development has beetr
done and what is the reasons for delay in
executing the remaining work 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) The DDA have reported
that while sanctioning the building plans on-
the plots of the cooperative house building
societies in trans-Yamuna area, the first
instalment of pcripheral charges @ Rs. 6
per sq. mt. of the plot area is recovered.

(b) The progress of development of
peripheral services is indicated below :—

(i) peripheral roads are nearly com-
plete;

(ii) peripheral sewerage line work ior
zones E-8 to E-12 is in progress.

The work of laying peripheral
water mains in zones E-9, E-10,
E-11 is in progress. Tenders are
being invited for peripheral water
supply mains in zones E-8 and
E-12. Two over-head taoks for
zones E-9, E-10 and E-11 are
under execution;

(iii)

(iv) Tenders for peripheral storm-
water drains for zones E-9, E-10,
E-11 have been invited. Tenders
for peripheral storm water drains

for zones E-8 and E-12 are being-
invited.

IRRIGATION SCHEMES CONTINUING IN
DHANBAD

3732. SHRI A. K. ROY: Will the

Minister of IRRIGATION be pleased to
state :

(a) whether there is any special provi-
sion and special type of irrigation proposed
for the hilly areas of Chhotanagpur, if so,
facts in details;

(b) number of such irrigation schemes
continuing in Dhanbad District of Bihar
and the same under construction; and

(c) whether any of such irrigation pro-

jects receive any grant from the Centre,
facts in details ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) ‘Irrigation’ being a
State subject, irrigation schemes in the
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entire State, including tribal areas are in-
vestigated, formulated, financed and imple-
mented by the State Governments. There
is no special type of Irrigation or special
provision for hilly areas of Chhotanagpur.
‘[However, Irrigation development for tribal
areas (including Chhotanagpur) are also
considered by the Planning Commission

under Tribal Sub-plan during Plan discus-
sions.

(b) Only one irrigation scheme namely
‘Gobai Barrage’ is under construction in
Dhanbad District of Bihar,

(c) Central assistance to State is given
in the form of block Joans and grants for
the State as a whole towards Plan expendi-

ture and is not related to any sector of
dcvelopment or project.

APPOINTMENT OF HIGH LEVEL EXPERT
GROUP

3733.  SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether Government had appointed
a high level expert group to study the per-
formance and progress in the implemen-
tation of National Rural Employment
Programme in various States;

(b) if so, what arc the observations

made by the high level expert group on
the above matter:

(c) whether that expert group has sug-
gested the Government to pay better atten-

tion; for the implementation of NRE Prog-
ramme;

(d) whether additional amount is pro-
posed to be allocated to various States as
pet the recommendation of
group;

the expert

(e) if so, the total amount including the
additional amount proposed to be allocated
to Orissa in 1982-83 for implementing the
above programme in the State; and

(f) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRIL
BALESHWAR RAM): (a) An Expert
Group to go into the various operational
issues relating to the effective implemen-
tation of programmes for alleviation of
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poverty was set up by Planning Commis-
sion under the Chairmanship of Dr. M. S.
Swaminathan.

(b) A statement indicating the recom-

mendations made by the Group relating to
NREP is enclosed.

(¢) The Expert Group, inter-alia re-
commended that the National Rural Em-
~loyment Programme should receive very
high priority in allocation of resources and
in the attention given by the State Govern-
ment for cflicient implementation.

(d) A total provision of Rs. 190 crores
has been madc in the Central budget for
implementation of the programme bgainst
Rs. 180 crores provided during the year
1981-82. An equal amount is to be pro-
vided by the State Governments.

(e) and (f) Allocations for the first two
quarters only have been made so far.
Share of Orissa of the Central assistance
for the first two quarters, comes to Rs. 410
lakhs. An egual amount has to be contri-
buted by the State Governments as their
matching share. Further allocations will
be made for the third and fourth quarters
after review of the actual progrews during
the first two quarters.

Statement
1. The National Rural Employment
Programme should receive very

high priority in the allocation of
resources and in the attention given
by the State Governments for effi-

cient implementation of the prog-
ramme.

2. A minimum of one kg. of grains
should be made available for day

for evcery worker under this prog-
ramme.

3. Wherever adequate grains are not
available atleast women workers
under National Rural Employment
Programme should be given grain.
This would be effective method of
ensuring that children get food.

4. In addition to providing food under
the programme, wherever necessary
and situation demands, other com-
modities ike handloom cloth and
other hand made products of com-
mon use may also be utilised for

\ partial payment of wages.
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ALLOCATION OF FUNDS TO THR STATES
uUNDe® THE NREP rFor 1982-83

3734, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether Government have allocated
funds to the State Govermments for the
first six months in 1982-83 to implement
the National Rural Employment Prog-
ramme;

(b) if so, the State-wise allocation madc
for implementing the above programme;

(c) the amount proposed to be allocated
to those States in the remaining six months
of the year 1982-83; and
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(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI-
BALESHWAR RAM) : (a) Yes, Sir.

(b) A statement indicating the State-
wise allocations made for the first two
quarters of the year 1982-83 is enclosed.

(¢) and (d) Allocations for the third
and fourth quarters of the current year are
yet to be made. These will depend also
on the progress achieved during the first
two quarters.

STATEMENT

Statement showing the allocation made under National Rural Employment
Programmes for the first two quarters of the vear 1982-83.

S. State/U.T.
No.
1. Andhra Prad.-h .
2. As.am
3. Bihar
4. Gujarat
5. Haryana .
6. Himachal Prndesh
7. Jammu & Kashmir
8. Karnataka .
9. Kvrala ,
10. Madhya Pradesh
11. Maharashtra
12. Manipur
13. Mcghalaya
14, Nagaland
15. Orissa
16. Punjab
17. Rajasthan .
18. Sikkim .
19. Tamil Nadu
20. Trirura .
21. Uttar Pradesh
22, West Bengal . .
23. Andnman & Nicobar Islands
24, Arunachal Pradesh
25. Mizoram
26. Pondichersry
27. Chandigarh _
28. Goa, Daman & Diu
29. Dadra & Nagar Haveli
30. Lakshdweep ,

Total : . . . .

(R:. in lakhs!

Funds allocated for
the 1x1 two quarters
of the year 1982-83

9,48 -00
2,00 -00
12,10 -00
2,80 00
80 -00

60 00

80 00

4,14 00
4,02 -00
6,60 -00
7,10 -00
10 00

10 -00

10-00

4,10 00
1,26 00
2,34 -00
8 -00

7,40 00
30 -00

16,70 -00
6,74 -00
1600

16 -00

A 16 00
16 00

. 4-00
. 16 -00
. 800
400

990,62 -00
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IRRIGATION SCHEMES PENDING COMPLEIION
IN GUJARAT

3736. SHRI UTTAMBHAI H. PATEL :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether there are a number of irri-
gation Schemes which havel not been com-
pleted even after years of work going on
them in Gujarat;

(b) if so, the names of the same in
each of the districts of Gujarat, particu-
larly of Rajkot and Bulsar districts;

(c) whether Government experts and
other expert teams have stated and sub-
mitted reports that if irrigation facilities
are provided in some of the districts of
Gujarat it will produce more food for
Gujarat and other States of India;

(d) if so, the details thereof;

Through Major & Mcdium Schemcs
Minor Schemes

Total :

(f) Trrigation is a State subject and
neces-ary funds for exccution of irrigation
proj..ts are provided by the State Govern-
ments them selves. Central Assistance is
not ticd up to any particular project or
sector of development.

Agreement for total $ 290 millions have
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(e) what is the acreage of the irrigated
land in QGujarat presently, the acreage of
land to be brought under irrigation mn the
next two years; and

(f) the aids, grants and loans proposed
to be given by Centre, World Bank and
others ?

THE MINISTER OF STATE IN THL
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) Yes, Sir.

(b) The required information is given
in the statement appended.

(c) and (d) The Centre is not aware of
any such report.

(e) The cumulative potential created
through Major, Medium and Minor Irri-
gation Schemes in the State is as under:-—

the end of
1980-81 1981-82 1982-83
(Actual) (Antjcipaied) (Target)
10 47 10 68 11-15
14-54 14 -88 15-296
C 2501 2556 26446

already been signed with World Bank,
International Development  Association
(IDA) and USAID for Major and Medium
Irrigation Projects. Besides these, there
are at present a number of medium irri-

gation projects in the pipeline for World
Bank Assistance.

Districts benefited

Valsad

Bharuch

Vadodara

Panch Mahals, Vadodara
Vadodara

Kaira, Sabarkantha
Banaskantha

Surat, Bharuch, Valsad
Kaira, Panchmahals
Mehsana

Kaira

Surat, Valsad

No direct benefits.

STATEMENT
S. Nam- of Project
No.
1. Major Schemes
1. Damanganga
2. Karjan
3. Hecran . . . ; ,
4. Panam
5. Sukhi . ) .
6. Watrak X . : .
7. Sipu . . ) . .
8. Ukai* . :
9. Kadana .
10. Sabarmati
11. Mahi Stage-I
12. Kakrapar*
13. Mabhi Bajajsagar
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.

S, . .
M™o. Name of Project Districts benefited

— - - -— =

. Medium Schemes

1. Sukheshadur . Bhavnagar
2. Machundri . Junagarh
3. Kalubhar . . . Bhavnagar
4. Machhan Nalla . Panchmahals
5. Amli ) : . Surat
6. Deo v . Vadoda-ra
7. Vinu-11** . Rajkot
8. Aji-JI** . . . Rajkot
9. Und ) Jamnagar
10. Bhadar Panchmahals, Kaira
11, Aji-111** ; Rajkot
12. Mazam . . . Sabarkantha
13. Demi-1[** Rajkot
14. Hadaf . Panchmahals
15. Guhai . Sabarkantha
16. Kelia* . Valsad
17. Jhuj* ) . Valsad
18. Uben X . Junagarh
19. XKalindri . . Junagarh
20. Harnav-II ) . Sabarkantha
21. Rami . Vadodra
22. Baldeva , . Bharuch
23. Pigut . . ) . . Bharuch
24. Vaidy X . . . Subarkantha
25. Bhopal** . - Rajkot
26. Bagad Bhavnagar
27. Shingoda . Junagarh
28. Chhaparwadi** . ) Rajkot
29. Ambajal Junagarh
30. Raval . . Junagarh
31. Nara . . Kutch
32. Sani ) Jamnagar
33. Godathed . . Kutch
34. Amipur . . Junagarh
35. Godadhari . . N.A.
36. Hiran (Stage-I1) . . Junagarh
37. Jangadiya x . . N.A.
38. Bhukhi x . . ) N. A.
39. wankloshwar Bhey Panchamahals
40. Rajawal Bhavnagar
41. Mitti . ; Kutch
42. Dam on Nani Valia! x , . N. A.
43. Lakhigam x ) N. A.
44. XKabutari . . . - Panchamahals ~
45, Sankara x . ) . N  N.A.
46 Dholi x \ NA.
47.  Umaria x : Panchmahals
48. Shedi Branch x NA.

*Projects in Valsad district -
**Projects in Rajkot district

xUnapproved schemes

N.A. Information not available.
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"'WATER SUPPLY AND SEWERAGE PROJECT IN
GUJARAT STATE

3737. SHR1 UTTAMBHAI H. PATEL :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it i~ a fact that the Inter-
national Development Association (1DA)
has approved a credit of Rs. Six crores

to the Government of India for water
supply and sewerage project in Gujarat
State;

(b) if so, the details thereof;

(c) the areas to be covered up;

(d) what is the estimated cost of the
said project;

(e) when these projects are likely to be
completed ;

(f) what will be the outcome thereof;
and

(g) what would be the mode of finance
and recovery of the same ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA:N
SINGH) : (a) and (b) The Board of
Directors of International Development
Association had approved a credit of $72
million (equivalent to Rs. 61.2 crores) on
6-7-1982 for the Gujarat Water Supply
and Sewerage Project subject to TDA com-
mitment authority being made availablc.

(c) The project consists mainly of

(i) development of water supply ser-
vices in Anand, Jamnagar, Bhav-
nagar, Godhra and Nadiad.

(ii) Construction of new 3ewerage

systems for Rajkot and Savar-

kundla and extensions to the exist-
ing sewerage systems for Nadiad

and Anand.

(iii) Piped water supplies to about 255§
problem villages divided into
seven regional groups and to
about 110 individual problem
villages.

(iv) Low-cost sanitation for 15 select-
ed middle sized towns.
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(v) Sewerage works in Ahmedabad.
(d) Rs. 137 crores approximately.
(e) 31st December 1986,

(fy Improvement of water supply and
sanitation serveics

(g) The project is to be financed broadly
through, State Plan funds and contributions
by local bodies. Additional central assis-
tance as a result of ILD.A. credit for the
project will be available to the State Gov-
ermment. Recoveries are envisaged through
appropriate user charges, taxes etc.

RECOMMENDATIONS
GOVERNMENTS

MADE BY STATE
UNDER NREP

3738. SHRI D. M. PUTTE GOWDA :
SHR1 H. N. NANJE GOWDA :

Will the Minister of RURAIL DEVE-
LOPMENT be pleased to state ::

(a) whether the State Government have
recommended that minimum wages noti-
fied for different areas should be assured
to workers seeking employment under
National Rural Employment Programme;

(b) if so, full details of the recommen-
dations made by each State Government;

(c) whether thc Centre has
approval to the recommendations;

given its

(d) if so, by what time these are likely
to be implemented; and

(e) how it will be helpful for the Dis-
trict Rural Development Agencies and
other rural development functionaries ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1
BALESHWAR RAM): (a) to (2) No
such recommendations have been received
from the State Government. Under the
guidelines issued by the Govermment = of
Iodia, the wages to be paid to the un-
skilled workers have to be on par with the
minimum agriculture wages prescribed for
different areas of the region in the State.
The wages to be paid to the skilled wor-
kers will depend upon the rates adopted
for various categories of jobs by the De-
partments like Public Works Department,
Irrigation etc. )
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REDUCTION IN RENT OF NEW T¥eE ‘C'
QUARTERS

3740. SHRI DAYA RAM 3HAKYA
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether it is a fact that the rent of
type ‘C’ newly constructed quarters bas
been reduced in some colonies;

(b} if so, which are those colonies, what
is the present rent of these quarters;

(c) when the rent of type ‘C' guarters
have been reduced, the reasons for not re-

ducing the rent of type ‘B’ quarters (newly
constructed) : and

(d) whether Government will consider
to reduce the rent of type ‘B’ quarters also,
if so, by what date it will be finalised ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSTNG (SHRI BHISHMA NARAIN
SINGH) : (a) to (d). The pooled siandard
licence fee vnder F.R. 45-A for Govern-
ment residences in Delhi is fixed on the
basis of pooled unit rate per sq. mt. of
living area. However, when new guarters
are allotted and where living area is not
simultanously available, licence fee is re-
covered pending calculations of the final
rate of licence fee on the basis of the liv-
ing area avalable for similar type of quar-
ters either in the same locality or in the
nearby localities. Accordingly in the case
of newly constructed quarters of type C'
in Lodhi Road compliex. MB Road. DIZ
arca and Arambagh area. provisional
licence fee was recovered at Rs. 58/- p.m.
but on actual calculations the rales have
been in the range between Rs. 38/- and
40/- per month depending on the living
area of the house. Similar exercisc will
also be done in the case of newly con-

structed type ‘B’ quarters if found ncces-
sary.

MILK SUPPLY IN DFELHI

3741. SHRI DAYA RAM SHAKYA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it i= a fact that Delhi Milk
Schame is unable to meet the demand of
milk of the consumers of Delli;
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(b) the quantity of milk in all DMS
Booths which has been reduced by DMS
and when this cut will be restored;

(c) the reasons in details for increase in
prices of DMS Milk Bottles (empty); and

(d) whether Government will consider
to supply more bottles in DMS Booths
where residents are not getting milk like
DMS Booth situated in Block 23, Lodhi
Colony opposite Railway Station, Lodi
Road etc.?

THE MINISTI-FR OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Delhi Milk
Scheme is at present supplying milk to the
extent of 3.46 lakh litres per day as coru-
pared to ity capacity to handle 3.75 lakh
litres. Mother Dairy. Delhi is supplying
§.7 lakh litres of milk per day.

(b) There has been no cut in the supply
of milk bv Delhi Milk Scheme.

(c) The prices of empty bottles was re-
vised upwards in view of higher purchase
price of empty bottles.

(d) The supply of milk to Booth No.
337 A (Morning) and 338 (Evening) has
been stepped up from 1140 bottles to 1180
bottles. On some days even a few bottles
of un-old milk are received back by Delhi
Milk Scheme from this Depot.

INSUFFICIENT SUPPLY OF WATER TO RESI-
DENTS OF MANDIR MARG/ KALIBARI MARG

3742. SHRT DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is fact that the residents
of ‘)’ & ‘H’ Blocks of Mandir Marg/Kali-
bari Marg are not getting sufficient water
which is being supplied by CPWD;

(b) total numbyr of hours for which
they are being given water during this
summer especially in May. June and July.
1982;

(c) whether it is also fact that the pre-
sent sources from which CPWD is getting
water are not adequate to supply sufficient
water to these colonies, if so, what measures

SRAVAMA 11, 1904 (SAKA)
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are being taken by CPWD to overcome this
problem;

(d) whether Government will consider
to dig two/three tubewells so that sufficient
water can be provided to these colonies;
and

(e) if so, by what dates these tubewells
will be completed and what will be thalr
number ?

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) No, Sir.

(b) During May, June. and July, 1982,
residents of ‘I’ & ‘H’ Blocks have been
getting water for about 4 to § hours in the
momning and about 4 to S hours in the
cvening.

(c) Bulk -upply of water received from
NDMC for distribution in various pockets/
blocks in the area is inadequate. However,
water supply in ‘7’ & ‘H’ Blocks is comaider-
ed adequate.

(d) No such proposal is presently under
consideration of the Government.

(e) Does not arise.

INSTALLATION OF CEILING Fan IN Type I
QUARTERS OF MANDIR MARG/KALIBARI
MARG

3743. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSTING be pleascd to state :

(a) whether it is a fact that the proposal
for installation of IIIrd ceiling fan in Type
II Qrs. in ‘7’ and ‘H’ Blocks, Mandir Marg/
Kalibari Marg is under consideration with
the Government; and

(b) if so, what is the present position
and when the final decision to this effect
will be taken by Government ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) No, Sir.

(b) Does not arise.
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IMPLEMENTATION OF THE N.R.E.P. DURING
R 1980-81

3744. SHRI P. K. KODIYAN : Will the
Minister of RURAL DEVELOPMENT be
pleased to state the progress made in imple-
mentation of the National Rural Employ-
ment Programme during 1980 and 1981 by
different States ?

THE MINISTER OF STATE IN THFE
MINISTRIES OF AGRICULTURE AND

p)

ey
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RURAL DEVELOPMENT (SHRI BALE-
SHWAR RAM) : A statement (I) indicat-
ing the utilisation of resources and employ-
ment generated by various States and
Union Territories under Food for Work,
National Rural Employment Programme
during the year 1980-81 and 1981-82 s
appended. Statements (IT) and (III) indi-
cating the acts creat:d during thvs: two
years under the prsigramme are also en-
closed.

STATEMENT

Statement showing the resources utilised and employment generated
under Food for work/National Rural Employment Programme during

1980-81 & 1981-82
S. State/U.T. Resources utilised including  Employment  generated
No. the value of Foodgrains (Lakh mandays)
during (Rs. in lakhs)

1980-81 1981-82 1980-81 1981-82
1. Andhra Pradesh 20,80 -70 47,43 -49 476 99 503 -55
2. Assam 69 -23 5,32-00 14 -85 5320
3. Bihar 19,20 -56 15,62 -04 34396 58 32
4. Gujarat 6,52 -88 6,52 -14 975 56 -55
5. Haryana 4,90 -46 4,42 -67 257-17 24 -35
6. Himachal Pradesh 3,80-60 1,28 -53 3647 1238
7. Jammu & Kashmir 1,90 45 2,27-95 34 77 11-00
8. Karnataka 4,27 -08 12,91 -11 16-32 23394
9. Kerala 2,03 64 17,19 :55 130-97 128 -32
10. Madhya Pradesh 25,1064 26,60 -50 661 -31 357 -68
11. Maharashtra 8,87 -20 31,1600 430 -77 468 -00
12. Manipur 35-15 170 NR 0-20

13. Meghalaya — - NwW —
14. Nagaland 60 -50 60 -00 NR 1-36
15. Orissa 18,91 -89 11,68 -97 321 67 115-86
16. Punjab 2,22 45 7,02 -84 3640 33 48
17. Rajasthan 28,04 -89 11,56 -35 259 -52 9548
18. Sikkim 10-63 942 047 100
19. Tamil Nadu 13,41 -54 30,1870 147 -53 746. 80
20. Tripura 6528 1,82-08 77 45 14 -90
21. Uttar Pradesh 36,35-15 46,96 27 479 -36 230-75
22, West Bengal 12,48 75 14,7507 328 -51 19538
23. A & N Islands 32475 1131 558 202
24. Arunachal Pradesh 1-40 1-28 0-18 007
25. Mizoram 120 8 -00 0-55 —
26. Pondicherry 8 -87 324 126 0-24
Total : 211,73 -89 295,71 21 40,71 -81 33,4483
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HOUSING FOR PLANTATION WORKERS

3745. SHRI P. K. KODYAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the progress
of the scheme for subsidised housing for
plantation workers has not been very satis-
factory;

(b) if so, the reasons therefor; and

(c) what steps have been taken to accele-
rate the progress of the scheme ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) The progress of the scheme
has been satisfactory.

(b) Question does not arise.

(¢c) The 6th Plan outlay for the Subsi-
dised Housing Scheme for Plantation
Workers has been increased to Rs. 10 crores
from Rs. 5 crores during the Fifth Five
Year Plan. Rs. 1.8 crores released in 80-
81 and Rs. 2 crores in 81-82 to the State
Governments. The budget provision for
82-83 is Rs. 2 crores.

PROVIDING OF SAFE DRINKING WATER TO ALL
THE PROBLEM VILLAGES IN THE SIXTH FIVE
YEAR PLAN

3746. SHR] P. K. KODIYAN : Will the
Minister of WORKS AND HOUSING be
pleared to state:

(a) what steps have been taken to en-
sure fulfilment of the Sixth Plan target of
providing safe drinking water to all the
problem villages in the country; and

(b) what is the progress achieved 3o far
in implementing the scheme ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH):: (a) The outlay provided for
drinking water supply schemes in problem
villages in the Sixth Five Year Plan is Rs.
2007.11 crores which is considerably higher
than the outlay of Rs. 429.27 crores in the
Fifth Plan (1974-79). Supply of drinking
water to all problem villages has also been
included in the new 20-point programme
(Point No. 8). Conferences with rcpre-
sentatives of the State Governments have
bern held and suitable goidelines have been
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adopted to enable fulfilment of the target.
In particular, low cost schemes like tube-
wells with handpumps are to be adopted
and expensive piped water supply schemes
are to be the last alternative. State Gov-
ernmenis have also agreed to monitor the
progress closely and frequently. Monitor-
ing of the programme is also being done
closely by the Central Government.

(b) The number of problem villages
provided with drinking water facilities is
showing an upward trend. The coverage
figures including partial coverage in some
States, are as follows -

1980-81—25978 problem villages
1981-82—29837 problem villages

REVITALISATION OF THE PLAN FOR NATIONAL
CapriTaL REGION

3747. SHRI P. K, KODIYN: Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the proposal for revitalising
the plan for the National Capital Region
has been finalised;

(b) if so, the details thereof; and

(c) what machinery has been evolved for
implementing the plan in co-ordinated
manner ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHAM NARAIN
SINGH) : (a) to (¢) No, Sir, Propo-uls
are being framed for the considcration of
the concerned State Governments/UT and
the work of recasting of the National Capi-
tal Region Plan will be taken up there-
after. TPresently, a central scheme for the
National Region is in operation with a
plan provision of Rs. 10 crores for giving
loan assistance to the State Governments
for approved projects is selected ring towns,
The question of coordination machinerv for
the N.C.R. Plan is under discussion.

HOUSING PROGRAMME IN VISAKHAPARNAM
DISTRICT IN ANDHRA PRADESH

3748. SHRI K. A. SWAMI: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Central Government are
undertaking any housing programme in
Visakhapatnam District in Andhra Pradesh;
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(b) if so, the details thereof; and

(c) the other steps being taken to ease
the housing shortage in Visakhapatnam ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BISHMA NARAIN
SINGH) : (a) to (¢) 'Housing’ is a State

SRAVANA 11, 1904 (SAKA)
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aubject. The Central Government are not
undectaking any housing programme in
Andhra Pradesh. However, the Housing
and Urban Dewvelopment Corporation Lid.
(HUDCO), a Government of Tndia Enter-
prise, has provided loan assistance for hous-
ing schemes in Vishakhapatnam district as
per details given in the attached statement

STATEMENT

Schemes Sanctioned in Vishakhapatnam District

Sl. Agency No. of Project Loan No. of No.of
No. Schemes Cost Amount Dwelling Plot~
sanction- (in cro-  (in cro-  Unils san- sanction-
ed res) res) ctioncd od
l. Town Planning Trust I 0-56 0-42 448 —_
(Urban)
2. AP Industrial Infrastruclure 2 03! 023 200 —
Corp. (Urban)
3. A. P, Housing Bo ard 5 379 4-27 6656
(Urban)
4. Public Sector (Bharai Heavy ! I 13 0-77 30 —
Plutes and Vessels Lid.) {Urban)
5. Vighakhapumam Urban 6 G 63 388 1633 2378
Development Aurhority (Urban)
6. A.P.State Housing 2 053 027 1350 —
Corporation (Rural)
Total 17 1495 9-84 10603 2378
Schemes in Pipeline in Vishakhapatnam District
S. Agency No. of P}c-ajcct Loxn No. of No. of
No. Schemes Cosi Amount D.U’s Plois
(in crores) (in crore=:
1. Vishakhapatnam Urban 2 0-15 0-i0 39 —
Development Aurhority (Urban)
2. AP.State Housing i 0-73 0-39 2600 -
Corporation (Rural)
Total : T3 093 040 2w -

F1sHING TRAWLERS LYING IDEAL DUE TO LOw
SHRIMP CATCHES

3749, SHRI K. A. SWAMI: Will the
Minister of AGRICULTURE be pleased to
state :

{(0) whether Government are aware that
aumerous fishing boats are lying idle in
Visakhapatnam, due to low shrimp catches
and un-economic operations;

{b) the steps being taken by Government
to assist the fishing industry; and

{c) the actual measures implemented to
assist fishing induMry in 1982 in Visakha-
patnsm ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) and (¢) Infor-
mation is being collected from the State
Government and on receipt will be laid on
the Table of the Sabha.

(b) Assistance of the following kinds are
availeble to the fishing industry :

(i) Soft term loan through the Ship-
ping Development Fund Com-
tittee;

(ii) a subsidy of 33% on the cost of
indigenowsly constructed vesvels:
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(iii) rebate on exice duty on High
Speed Diesel with a stipulated

condition; and

(iv) harbour facilities at and

minor ports.

major

BrAHMAPUTRA FLOOD CONTROL BoARD

3750. SHRT SONTOSH MOHAN DEV :
Will the Minister of ITRRIGATION be
pleased to state :

(a) the date from which Brahmaputra
Flood Control Board started its operatiop

(b) the details of the schemes taken sc
far;
(¢c) whether the rivers in Cachar District

hate been brought under the above Board;
and!l

(d) if so, what are the schemes planned
for the District of Cachar?

THE MINISTER OF STATE IN TIIE
MINISTRY OF JTRRIGATION (SHRI
Z. R. ANSARI) : (a) The Board has been
constituted with effect from 31-12-1981,

(b) and (d) The Brahmaputra Board has
started its main function of carrying out
survey= invcstigations and preparation of
Master Plan for flood control and develop-
ment of water resources. Board will also
construct multi-purpose project as approved
by the Central Government.

(c) Yes, Sir.

PROVISION OF CIVIL AMENITIES BEFORE
REGULATION OF COLONIES

3751. SHRI S. M. KRISHNA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that propert civic
amenities are not being provided by the con-
cerned authorities before regularisation of
coloniex, especially in respect of scwage,
parks and community centres etc; and

(b) if so, the reasons for the same and
the steps that are proposed to be taken to
make such provision before the regularisa-
tion of colonies ?

THE MINISTER OF PARLIAMIEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH) : (a) and (b) Instructions have
becn immged by the Government to the
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Lieutenant Governor of Delhi. MCD and
DDA to take up the work of regularisation
and provision of minimum basic facilities
in the 612 unauthorised colonies, identified

by the DDA/MCD for the purpose.

PROBLEMS OF ANDAMAN AND NICOBAR
FortST DEPATRMENT WORKERS

3752. SHR] MANORANJAN BHAKTA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) how many proposals regarding wor-
kers’ problems of Andaman and Nicobar
Forest Department particularly Chattam
Saw Mill received by Government during
Jast thrge years;

(b) the recommendations
taken on them; and

and action

{(¢) how many such propo=als are Iving
pending with Government and since when ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVFLOPMENT) : (SHRI R. V.
SWAMINATHAN) : (a) The following
problems were brought out by Workers
through their Unions :—

(1) Providing selection grade to
various categories of posts.

tool maintenance
carpenters  and

Sanction of
allowance to
masons.

(2)

(3) Regularisation of casual mazioors
who have completed more than 3

years service.
(4) Removal of anomalies in designa-
tion and pay-scale of workers of
mill division.
Revision of pay-scale of munshies
of Forest Department.

Extension of leave benefit to In-
dustrisl Workers as per CCS
(Leave) Rules 1972,

Grant of Andaman Special allow-
ance and bonus to all Workers.

(b) Necessary sanction for proposal at
Serial No. 2 has been conveyed. Proposal
No. 5 has not been agreed to. Proposals
Nos. 1, 3, 4 and 6 are under consideration
in the Ministry of Agriculture and proposal
No. 7 has been referred to the Ministry of
Home Affairs. .

(c) These propmmals were submitted on
different dates from September, 1978 on-
wards.

(5)

(6)

(7)
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DAMAGES CAUSED TO ORCHARDS OF AND
AGRICULTURAL LAND BY FELEPHANTS OF
A & N ADMINISTRATION FOREST DEPART-
MENT
3753, SHRI MANORANJAN BHAKTA :
Will the Minister of AGRICULTURE be
pleaded to state :

(a) how many cases of damages caused
to the Orchard or Agricultural land belong-
ing to villagers in the Union Territory of
A & N Island have been caused by Forest
Department owned Elephants during kast 3
years; Tahsil and village-wise details there-
of;

(b) what action has been taken to pro-
vide the compensation to the villagers:

Tohsil-wise deails:

Rangat Tehsil

Bakulala
Rajuatgarh
Kadamtala
Sabari 3
Kaloi
Rampur
Bharatpur
Urmilpur
Parnasala
Mithla
Shyamkund
Tirnvanchi
Kulla

Ultira

Kiree

Deglipur Talsil

ARNRN 00O NA LA W~

St — ik ok b

Laxmipur
Madhupur
Subhashgram .
Deshbandhu gram
Ramkrishnagram
Sagardeep
Keralapurgram
Sitapur
Durgapur
Sitanagar

Sadesh Nagar
Sibpur

Mayabunder Tahsil

1. Pahalgaon . .
2. Tuugapur . . "
3. Wehi . .

Port Blair Tahsil
Yeraltajig

Udavgarh : .
Sundergarh . .

—

)
W= OWVENAUNBLN—

—

el

Ferrargunj Tahsil

Namunagarh . . . ,
Meihakhari .

Jirratang . \

So:] Bay . . .

-
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(c) when the rate preacribed for the
said compensation wag fixed and why revi-
sion has not been made so far;

(d) whether all previous elephant damage
cla'ms prior to last 3 years were paid by
Government; and

(e) if not, the reasons thereof.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT) : (SHRI R. V.
SWAMINATHAN) : (a) 212 cases of
damages have been caused by the elephants
during 1979-80 to 1981-82.
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(b) Compensation has been paid to 147
cases, the balance of 65 cases are being
processed.,

(c) Rates for compensation were revised
since February, 1982 making the same
effective from 22nd January, 1982.

(d) and (e) All pending cases prior to
April, 1979 have already be cleared cxcept
ane case of Shri A. Y. Daniel of Shoal Bay
village which is still under correspondence.

ARRANGEMENTS FOR TRANSPORTATION OF
IMPORTED EDISLE OIiL AND (QILSEEDS TO
Drissa

3754. SHRI ARJUN SETHI : Will the
Minister of CIVIL SUPPLIES be pleased
to state :

(a) whether Government are satisfied
with the arrangements made for transporta-
tion of imported edible oil and oilseeds
from other cities to the State of Orissa to
belp the cyclone affected people in that
State ;

(b) whether any complaints have been
received that certain agencies entrusted with
the transportation of imported edible oil
and oil seeds are indulging in black marker-
ing, and

(c) if so, the reaction of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMLD
USMAN ARIF) : (a) to (¢) The Central
Government allocate only imported edible
oils and not oilseeds to States/Union Terri-
tories for the public distribution system.
Allocated edible oils are supplied to State
Union Territories by the State Trading
Corporation. For Orissa, these supplies are
arranged through the State Trading Corpo-
ration'n depot at Cuttack. Thereafter,
transportation and distribution of this oil
are done by agencies nominaed by the State
Government. No complaint regarding any
difficulty about transportation of imported
edible oil or its blackmarketing in Qrisga
has been received by the Central Govern-
ment.
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THI) "W T qifiw | W s
IR Aafua wew et F g fray
¥ ®7 F Iuwew g eI g & R
gz qex § 5 9ar 9w w 9wy gwm@mE
UM ®Y 9T ST FT T F FH OF G
I9E FIT A7 97 FF FEAT FAAT AT |

fRR aa grao &= T gEAr F FER
T4 1980-81 T 1981-82 ¥ 9, w
N gardar & fasti F fva=tas aw@ern-

wg aml & segfe qdw & orfdy —

qa frafafeag o=t &
Fafaa TR EgmEd qW
qaTy T geTo-

frar  foen an

IS

1980-81 25 161 33
1981-82 112 105 72
a 137 266 105

EXPORT OF FINE VARIETY OF RICE BY
ANDHRA PRADESH RICE MILLERS

3757. SHRI P. RAJGOPAL NAIDU : Wil
the Minister of AGRICULTURE be pleas-
ed to state :

(a) whether there is any representation
from the rice millers of Andhra Pradesh
requesting them to export fine varieties of
surplus rice which is with them; ang

(b) if so, the action taken by Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) Yes, Sir. A
request from the President, East Godavari
District Rice Millers’ Association, to allow
them to export 40,000 tonnes of superfine
variety of rice has been received.

(b) The request is not covered by the
existing export policy of rice, according to
which export of non-basmati rice is to be
made exclusively through the Food Corpo-
ration of India on Government to Govern-
ment basis.
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DEVELOPMENT OF PEARL CULTURAL
INDUSTRY

3758. DR. VASANT KUMAR PANDIT:

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have plans to
establish on commercial scale oyster deve-
lopment as a pearl culture Industry; if so
where and when; and

(b) what plans have been drawn to pro-
tect and develop the natural beds of oyster
production in the Gulf of Manner and the
Gulf of Kutch, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) and (b) The
development of oyster fishery for Pearl
Culture is taken up by the States in areas
found suitable for the culture. A pilot
project for the commercial production of
cultured pearls has been taken up by the
Government of Tamil Nadu in the Gulf
of Manner. The Government of Gajarat

are conducting culture experimentz since
1979.

At present oyster beds in the Gulf of
Mannar and the Gulf of Kutch are being
protected and preserved by the respective
State Governments.

PLAN TO COLLABORATE WITH FOREBIGN
COUNTRIES IN CAPTIVE BREEDING OF
HouBaRA BUSTARD

3759. DR. VASANT KUMAR PAN-
DIT : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there is any plan to col-
laborate with Gulf or any other foreign
country for *“captive breeding” of the
Houbara Bustard akin to great Indian
Bustard;

(b) whether the Indian Board of Wild-
life has strongly objected the lifting of
ban on the hunting of bustards; and

(c) If so, the decision taken by Govern-
ment on these points ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V,
SWAMINATHAN) : (a) The Houbara
Bustard is actually a winter immigrant to
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India. There is no plun at present for
breeding it in captivity in India.

(b) There is already a total ban on the
hunting of bustards in India. The Indian
Buard for Wild Life has recommended
that this ban =hould continue and there
should be no question of allowing hunt-
ing of these birds anywhere in the coun-
try.

(c) The above mentioned recommenda-
tion of the Board is being followed by
Government.

DEVELOPMENT WORKS IN. SARAT ROHILLA
BY SLUM DEPARTMENT OF D.D.A.

3760. SHRI TRILOK CHAND : Will
the Minister of WORKS AND HOUSIN#;
be pleased to ~tuly :

ia) whethzr it is a fact that under the
Sarui Rohilla Slum Redevelopment Scheme
of D.D.A. Slum Department Street ™o. 1
of Padamnagar and Street No. 6 adjuuent
to dispensary opposite Police Station were
propuwed to be converted into 30 feet wide
rouds and « park was also proposed to
be development near the latter one;

(b) if so. by what time the Slum De-

partment of DDA proposwe to construct
there roads and park: and
(c) the detail. of other development

works proposed to be undertaken by the
Slum Department of DDA in Sarai Rohilla
area indicating the names of place where
these are proposed to be undertaken ?

THE MINISTIFR OF PARIIAME -7T-
ARY AFFAIRS AND WORKS .ND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) Yes. Sir.

((b) The Delhi Development Authority
hap informed that the scheme for widen-
ing of the road+ will be implemented as
goon as som: private propertien  which
come within th- alignment of the road are
acquired and removed. The proposed park
will also be developed.

(c) The DDA has reported that the
following devslopment works are propo-
sed to be undertaken in Sarai Rohilla :—

(i) Construction of Community Halls
in Sarai Basti.

(ii) Construction of 352 slum tene-
ments near Subadhra Colony.

AUGUST 2,
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(iii) Laying of sewer-lines in Sarai
Basti, East & West Moti Bagh.

(iv) Construction of community

latrines.

(v) Development of parks and tot-
Jots.

PREPARATION OF CONTINGENCY PLAN RE-

GARDING KHARIF CRoP

3761. SHRI R. L. BHATLA : Will the
Minister of AGRICULTURF be pleased
to state

(a) whether Government have prepared
any contingency plan in consultation with
the Stale dsovernment. particularly in the
Northern Region for the kharif crop in
view of the forecast of weak monsoon this
year;

(b) if s, the broad outlines thereof;

a2nd

(¢) what steps have been taken present-
lv to provide adequate power and other
inputs for the timely sowing of kharif
crop without waiting for the outbreak of
monsoon which seem to be eluding ?

THE MINISTER OF STATE IN THE

MIMISTRIES OF AGRICUITURI AND
RURAL. DEVFLOPMENT {SHRI
R. V. SWAMINATHAN) : (a) and (b

Ycs. Sir. The Department of Agriculture
and Cooperation started since early May.
a contingency plan on drought. The State
Governments and the various Department-
of. Government of India were given de-
tailed guidelines and requested  to  take
appropriate steps to kcep the  situation
continuously under watch and to see that
timely action is taken for helping the
farmers in combating any  situation  of
adverse weather conditions and to provide
the rural population with employment,
income, feed and drinking water, wherever
the need arise~. Specific action points in
agricultural programme were identified
and communicated for being taken care of
at the State, District and Block levels. The
Prime Ministers Twelve Point Programme
for drought management which wa- the
basis of combating the drounght of 1979.
has also been brought to the notice of ike
State Governsmenia for meeling the drought
situation this year. The Banking Sector has
also been requested to assist the fargars in
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the drought affected areas. Similarly, Minis-
try of Irrigation also issued instructions to
the State Governments in the North Wes-
tern region. Maharashtra and Madhya Pra-
desh requesting them to make the most
optimum use of the available irrigation
waler in the reserviors for crop production
purposes. The contingency plant inter-alia
included the following action points :

(a) Planned release and husbanding
¢t irrigation water in the canaly to
en-ure growing of Community Nursertes
and availublity of water during the cru-
cial stagx of the growth of kbharif
craps.

(h) Availabilty of diesel and electri-
cily for irrigntion pump-=ets during the
growth of rursery seedlings and during
the crucial -tage: of crops growth.

{c}) A massive programme of com-
munity nurseries in irrigated land so
that puaddy seedlings are available to
farmers in unirrigated areas with the on-
set of momoon.

(d) Supply of seeds and a contin-
gency plan for ensuring availability of
seeds of alternative crops in case the
fir~t crop fails and alternative crop i
to be taken up for mid-season adjust-
ments.

te) Discouraging farmers from rais-
ing paddy in the uplamd areas where
rainfall is not assured.

(f) Availability of credit and con-
ver-ion of short term loans into medium-
term louns i case of drought.

() A maussive compaign to repair the
State tubewells. canals. distribution out-
lets, etc. and bring them into operation.

h) Crop weather Watch Group and
Inter-Departmental Coordination Com-
mittee should start meeting.

(c) The Ministries of Energy and Pet-
roleum, Chemicals and Fertilisers have been
impressed upon to augment the supply of
electricity and diesel for running of tube-
wells and pump-sets  particularly in
Punjab, Haryana and Uttar Pradesh so as
to counter the ill-effects of th: delayed
monsopns. Central Teams commisting of
officers of the Department of Agriculture
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and Cooperation, Central Water Commis-
sion and Rural Electrification, have been
constituted to visit the selected districts in
the State of Punjab, Haryana, Rajasthan,
U.P., Bihar, West Bengal, Orissa, Madhya
Pradesh, Maharashtra and Gujarat. These
officers have been instructed to visit the
interior villages and check the supply of
canal irrigation water, supply of electri-
city/diesel for pump-sets and tube-wells,
maintenance of canals and state tube-wells,

availability of other critical agricultural
puts like fertilisers, seeds, pesticdes/
insecticides, plant protection equipments

and credit etc. as well as arrangem:nts for
monitoring the supply of inputs. There
officers are currently visiting the statex.

IMPLEMENTATION OF LAND CEILING
REFORMS

3762. SHRI BHOGENDRA JHA -
Will the Minister of RURAL DEVELOP-
MENT be pleased to stats

(a) whether March. 1983 has been fix-
ed as a target date for full implementation
of Land Ceiling, tenuncy, money-lending
and other measures of Agrariin Reforms;
if so, details thereabout; and

en-
above

(b) what steps are being taken to
sure full  implementation  of the
measures ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE ANWD
RURAL DI VELOPMENT (SHRI
BALESHWAR RAM) : (a) and (b) In
the sixth Plan document it was envisaged
that the taking of possession and digtri-
bution of ceiling surplus lanJds would be
completed by 1982-83. Tenancy. mongy

lending and other measures of Agrarian
Reforms are measures of a continuing
nature. The State Governments have

been requested to take vigorous steps for
implementation of all Land Reforms
measures.

ADHAWARA RIVER PROJEIT 8§
PREVENTION-CUM-IRRIGA TION

3763. SHRI BHOGENDRA JHA
Will the Minister of TRRIGATION  be
pleased to stat= .

FLonD
PROJECT

(a) whether the Adhawara River Pro-
ject has been prepared as flood prevention-
cum-irrigation project; and
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{b) if so. details thereabout and schedule
for its impl2mentation ?

THE MINISTER O STATE IN THE
MIMISTRY OF [RRIGATION (SHRI
Z. R. ANSARI) : (a) and (b) The Bihar
Government ha» reported that necessary
surveys for preparation of a comprehen-
aive plan for flood control for the Adhawara
Group of rivers have been tuken up by
the State. The State Government has fur-
ther reported that irrigation facilities could
be introduced after the areas are protect-
ed from the floods.

ADOPTION OF VILLAGES FOR DEVELOPMENT
BY INDIANS ABROAD

3764. DR. VASANT KUMAR PANDIT :
Will the Minister of RURAL DEVE].OP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 9965 on
7 May, 1979 regarding Adoption of vil-
lages for development bv Indians abroad
and state :

(a) how many concrete proposals under
the scheme SAVIRA—Adoption of Villa-
ges by Indian Residents Abroad have been
received and processed by 31-12-1981;

(b) whether the Coordination Com-
mittee and thc People’s Action for Deve-
lopment—(India) (PADI) received any
donations, selected amy villages and iden-
tified the development programmes;

(¢) if so, the details thereof; and

(d) what action Government have taken
to give high publicity to SAVIRA in
foreign countries through Indian High
Commissions/Embassies abroad ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
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RURAL DEVEI.OPMENT (SHRI
BA1 ESHWAR RAM): (a) 15 applications
had been received upto 31st December,
1981. All had been examined and pro-
cessed. So far only of thes: propo-als has
taken a concrete shape.

{b) and (c) The donations are not re-
ceived by the Co-ordination Committee.
These are remitted to PADI. A donation
of Rs. 30,000 has been accepted by PADI
from Shri Simbhoonath Capildeo, a resi-
dent of Port-of-Spain, Trinidad, for con-
struction of a tubewell for drinking water
in Mahadeva Dubey village of District
Gorakhpur (UP). The Government of
U.P. have been consulted and project will
be implemented.

(d) The scheme was publicised in col-
laboration with the External Publicity
of the Ministry of External Affairs through
Indian Missions abroad.

FoODGRAINS SUPPLIED TO VARIOUS STATES

3765. SHRT1 XAVIER ARAKAL : Will
the Minister of AGRICULTURE be pleas-
ed to lay a stalement showing :

(a) the total quantity of foodgrains sup-
plied to various States in 1981 and 1982;

(b) whether it is a fact that supply of
foodgrains to Kerala for the lean months
is irregular and short; if so, the measure
taken to prevent to stop this; and

(¢) what is the total quantity of food-
grains supplied to Kerala in 1981 aad
1982 ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMI.A KUMARI)

(a) The total quantity of foodgrains supplied to various States/Union Territories etc.

in 1981 and 1982 is as under :—

Year

1981

1982
(up to June)

—— R

Figures in ‘000 tonnes

Rice Wheat Coarse Total
Grains

5443.2 6391 1] 2006 11854-9

3062.9 33599 4-1 64269

(b) Regular and adequate supplies of foodgrains are made to Kcralé throughout the

year irregpective of the lean months.
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(c) The ttal quantity of foodgrains supplied to Kera'a during 19%] and 1982 i* a®

under :

Year

1981
1952
(up to June)

Figures in '000 tonnes

Rice Wheat Total
10907 93-5 1184 -2
566 4 48 -1 614 -5

Lirr JRRIGATION SCHEMLS 10R ALWAR AND
BHARATPUR

3766. “HRI RAJFSH PILOT : Will the
Minister of IRRIGATION be pleased to
state :

{a) whelher it is a fact that several lift
irrigation scheme. for Alwar and Bharat-
pur areas are under submission 10 Central
Water Commission but hav: not been clear-
ed simply because it is not yet decided as
to how the Jamuna water will be shared
between Uttar Pradesh. Haryana and
Rajasthan;

(b) is it also a fact that even though the
technical experts appointed by Government
for this purpose have not yet submitted
their final report; and

(¢} if wo, what immediate steps are being
taken by Government for these plans under
the top priority given to irrigation schemes
under 20 Point Programme ?

THE MINISTER OF STATE IN THF

MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI1) : (a) No Lift irrigation
wcheme for Alwar and Bharatpur areas
has been received in the Central Water

Commiwion from the Government of
Rajasthan for technical «crutiny and
obtaining approval of the Plaoning Com-
mission.

(b) The Technical Experts Committee
on sharing of Yasmuna waters has recently
submitted the final report.

(c) Does not arise in view of the reph
to part (a) above.

Use oF GaNG+ WATER' IN DROUGHT
EFFECTED RAJASTHAN

3767. SHRI RAJESH PILOT : Will be
Minister of IRRIGATION be pleased to
state :

(n) whether it is a fact that 30 per cent
of total water in the country comes from

0_—5911.SS,/82

river Ganga but most of it is not utilised
and it not only flows away to sea but also
cause. flood havoc every year;

(b) whether it is also a fact that this
water can be used in perpetually drought
prone Rajasthan in several possible ways
und projects some of which had been work-
ed out for more than a decade; and

(¢) if so, what is the reason that no
concrete action has been taken so far
though crore~ and crores of rupees are
-pent every year on flood and drought
rclief programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR1
Z. R. ANSARI: (a) to (¢) The water
recource. of the Ganga are about 1/4th
of the total water resources of the country.
Water being a State subject. its develop-
ment is heing carried out by the State
concerned with benefits to the immediately
adjoining  areas. The Government of
Uttar Pradesh is of the view that there is
ot v ater to spare from Ganga for Rajas-
than. However. the proposed national
perspective of water resourcys development
involving the construction of optimal stor-
ages and inter-linking of various rivers of
the country, when completed, may indicate
the availability of surplus waters for utili-
sation in the drought prone areas of Rajas-
than.
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DEMAND OF DRINKING WATER IN DELHI
DURING ASIAD 82

3770. DR. VASANT KUMAR PAN-
DIT : Will the Minister of WORKS AND
HOUSING be pleased to state the esti-
mated normal demand for drinking water
for Delhi during October—December, 1982
and the additional demand assessed for
the Asiad 82 ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : As reported by the Delhi
Water Supply and Sewage Disposal Under-
taking, the demand for drinking water for
Delhi is 50 gallons per capita per day or
225 litres per capita per day. The Uader-
taking has informed that no separate assess-
ment for October—December, 1982 has
been made. The additional demand for
the Asiad 82 has been assessed as 5 million
gallons per day approximately.
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Ni:ws-1T:Ms CAPTIONED “FISHERIES
CURPORATION IN DOLDRUMS”

3771. PROF. P. J. KURIEN : Will the
Minister of AGRICULTURE be pleuased
to state

(a) whether Government have taken
not= of news item titled “Fisheries Corpo-
ration in Doldrums” in ‘““The Hindu”
(Hyderabad Edition) dated June 29, 1982;

(b) whether it is a fact that State
Fisheries Corporations and deep sea fishing
industry in general are facing a crisis;

(c) if so, the details thereof;

(d) the reasons for imported Mexican
fishing trawlcrs operating at a loss, as out-
lined in above news item; and

(e) the steps being taken by Govern-
ment to assist the affected Corporations
and companies ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) : Yes, Sir.

(b) and (¢) No crises in State
Fisheries Corporations and fishing industry
have been reported. However, in order to
meet the difficulties arising out of increase
in fuel costs, some incentive schemes are
being examined by the Government.

(d) The news item does not indicate the
loss on operations of Mexican fishing traw-
lers by Andhra Pradcsh Fisheries Corpora-
tion.

(e) Government has not received any
request for assistance from any company
or State Corporation.

ALLOTMENT OF SCHooL SITES TO
EDUCATIONAL INSTITUTIONS

3772. SHRI R. N. RAKESH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the names of educational institu-
tions/societies which had applied for school
sites during the last five years i.e. from
1977 to 1982, year-wise;

(b) the names of Societies/Schools
which have been allotted land and at what
rate;
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(c) whether it is a fact that there was
a proposal by DDA to allot 37 sites ear-
marked for Nursery Schools to 37 insti-
tutions/societies for running schools in
Delhi/New Delhi; and

(d) if so, whether the sites have been
allotted to them and if not, the reasons
therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) to (d) The information
is being collected and will be laid on the
Table of the Sabha.

PENALTY IMPOSED FOR MISUSE OF
PREMISES

3773. SHRI R. N. RAKESH : Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply given to
Unstarred Question No. 6713 on 5th April,
1982 regarding penalty imposed for misuse
of premises and state :

(a) whether DDA have reported that
they are not aware of the rents being
charged by the Iessees from their tenants;

(b) whether it is a fact that DDA im-
poses misuse penalty on house owner on
market rates even if the house-owner spe-
cifically points out and clearly mentions
the meagre rent receivable for the misused
premises to DDA and also intimates his
total income as assessed by Income Tax
Authorities to DDA;

(c) whether the penalty so imposed, ex-
ceeding the rent receivable and even ex-
ceeding the total income of the Lessee, is
human; and

(d) if so, what steps are proposed to
be taken to relate the penalty to the rents
receivable and income of the persons ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AWND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) Yes, Sir.

(b) to (d) The Delhi Development
Authority have reported that the penalty
for misuse is calculated on rates presceibed.
For this calculation the rent if any, receiv-
ed by the lessess, and whether it exceeds
the total rent received is not taken into
consideration.
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In cases of misuse where the lessee ini-
tiates legal proceedings against the tenant
for eviction, the D.D.A. as per existing
policy, gives concession to the lessece and
charges only 25% of the amount of penalty
calculated from the date the suit 1s filed
by the lessee, calculated as prescribed.

MISHANDLING OF RECEIF1S IN DDA

3774. SHRI HIRALAL R. PARMAR
Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply
given to Unstarred Question No. 1199 on
1 March, 1982 regarding mishandling of
receipts in DDA and state :

(a) whether it is fact that thc terms and
conditions or licenced deed and other for-
malities have not been completed till now;
and

(b) if so. the reasons therefor ?

TBE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) The information
i~ being collected and will be laid on the
Table of the Sabha.

LILAZING OF VARANDHAS IN QUARTERS OF
MoT! BAGH-1

3775. SHRT R. N. RAKESH : Will the
Minister of WORKS AND HOUSING be
pleased to state

(a) whether it is a fact that Varandhas
of some quarters in Moti Bagh-1 have been
glazed on the request of the allottees;

(b) whether complaints have been re-
ceived from the allottees that the windows
have not been properly fitted and there is
leakage in roofs and also they have not
been properly plastered; and

(¢) if so, has any action been taken to
attend to their complaints and completion
certificates obtained from respective allot-
teen before making payments to the con-
tractor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAJRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) Yes, Sir.

(b) and (c) Such complaints are re-
ceived by tha CPWD Enquiry Offices from
time to time and attended to. There Is no
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provision for obtaining completion certifi-
cates from the allottee concerned, but
signatures are obtained from the available
persons in the quarter in toxen of the work
done before making payment to contractor.

WOoRLD BANK AIDED NATIONAL SEEDS
PROJECT

3776. SHRI JAGDISH TYTLER : Will
the Minister of AGRICULTURE be pleas-
ed to state :

(a) whether it is a fact that Govern-
ment have not succeeded in speeding up
the World Bank aided National Seceds
Project; and

(b) if so. the reasons for the tardy uti-
lisation of funds during the first two years
of the Sixth Plan ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND

RURAL DEVELOPMENT (SHR! R. V.
SWAMINATHAN) : (a} The World
Bank aided National Seeds Project in-

volves various agencies and a large number
of components. After initial difficulties,
the pace of implementation has picked up.
‘The progress of implementation is reviewed
vvery quarter by a Central Project Mana-
gement and Monitoring Committee under
the Chairmanship of Secretary (Agricul-
ture & Cooperation). Monthly coordina-
tion meetings are also held with various
agencies involved in the project to ensure
speedy implementation.

(b) tn view of the reply tin (a) above.
the question does not arise.

PAsHMING WOOL PRODUCTION

3777. SHR1 JAGDISH TYTLER : Will
the Minister of AGRICULTURE be pleas-
¢ed to state :

(a) whether Government are aware that
the proxluction of Pasbmina Wool, and th:
trade thereof, is on the verge of extinc-
tion:

tb) the reasons for the producers of

“Pashmina” -slowly being forced out of
business; and

(c) the steps being taken by Govein-
ment to ensure that this budinels does not
perish ?
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THE MINISTER OF STATE IN THE
‘MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) :  (a) Production of
Pa~hmina Wool and its trade is not on the
verge of extinction.

(b) Producers of Pashmina are not be-
ing forced out of business, rather number
of Pashmina goats is on incrcase in the
State of Jammu & Kashmir.

(c) Jammu & Kashmir State Sheep and
Sheep Products Development Board has
taken steps to ensure rcasonablc prices to
Pashmina producers by climinating middle
men.

MOUNTING SUGARCANE ARREARS

3778. SHRT JAGDISH TYTLER : Will
the Minister of AGRICULTURE be plcas-
ed to state

(a) whether it is a fact that Govern-
ment and Coopcrative Sugar Mills are the
major defaulters in the sugar industry who
have failed to solve the problem of mount-
ing cane arrears; and

(b) if so. the reasons, along with a
detailed analysis of thce situation of how
Government intend to tackle this issue ?

THE DEPUTY MINISTER IN THI
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMART
KAMLA KUMARI): (a) and (b) As
on 15-6-1982, the arrears of cane price in
respect of Government and Cooperative
Sugar Mills (excluding the dues on ac-
count of cane purchased in the preceding
14 days, which could be paid within 14
days under the statutory provisions) were
only Rs. 56.52 crores for the current sugar
year representing 6.2 per cent of the total
cane price payable. Against this, the
arrears of cane price in respect of the pri-
vate sector were Rs. 84.69 crores repre-
senting 13.8 per cent of the total cane
price payable. The cane price arrears of
the ecarlier seasons in respect of the Govern-
ment and Cooperative sugar factories taken
together and the private sector factories
were Rs. 2.80 crores and Rs. 5.03 crores.
respectively.

2. The sugar factories normally crush
about 1/3rd of the cane produced but dur-
ing the current season, due to a record
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production of sugarcane, estimated at 180
million tonnes, there was a heavy diversion
of sugarcane from the gur and khandsari
sectors to sugar factories. Incentiver by
way of rebates in Excise Duty for early
and late crushing had to be ziven to en-
sure maximum cane crushing by the fac-
tories. But for these measures much of
the cane would have gone for gur ond
khandsari production at 2 much, lower
return causing distress to the cane growers.

3. The record production of sugar during
the current year, however, created pro-
blems of credit for the industry. It affect-
ed their capacity to clear the cane dues in
time as the off-take of sugar from the
factories could not keep pace with the pro-
duction. To overcome this problem, the
credit limits of the factories were enhanced
to 125 per cent of their last year's peak
Jevel drawings. In addition, individual
cases for grant of still further bank credit
are also considered on merits. The Re-
serve Bank of India have also issued in-
structions to all banks to ensure that the
amounts of credit are utilised for the clear-
ance of cane price dues. The Govern-
ment have also decided to export supgar
and to create a buffer stock of 5 lakh
tonnes which will go a long way in im-
proving the liquidity position of the sugar
factories thereby helping them to clear the
cane arrears.

Low WATER PRESSURE IN SEwa NAGAR
CoLoNY

3779. SHRI CHITTA BASU : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government are aware that
due to very low pressure of tap water the
residents (particularly those living in the
first floor of Sewa Nagar Colony (New
Delhi) are facing difficulties in meeting
their day to day requirement of Water;

(b) if so, the reasons for such low pres-
sure of tap water; and

(c) the steps being taken to improve the
situation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : (a) The Delai Water Supply
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& Sewage Disposal Undertaking has in-
formed that the water supply to Sewa Nagar
Colony is satisfactory at present. Water
is available on the first floor for 3 hours
in the morning and 3 hours in the even-
ing.

(b) and (¢) The Undertaking has
informed that further improvement in
water supply would be brought about after
the commissioning of the 100 MGD (Mil-
lion Gallons per day) water treatment plant
at Shahdara.

SuspeNsiOoN oF F.C.I. OFrFICIALS

3780. SHRI BHEEKHABHAI : Will the
Minister of AGRICULTURE be - pleased
to refer to replies given to Unstarred Ques-
tion Nos. 9559 and 1664 on 26th April,
and 19th July, 1982 re : Shortage of wheat
and rice in Railway wagon loaded at Jag-
raon destined for Sanatnagar and Revoca-
tion of suspension .orders of officials of
F.C.1. respectively and state :

(a) the period of suspension of each

official;

(b) the allegations
each of them;

of chargesheets on

(c) the total amount involved in terms
of rupees and weight in pilferage in all
these despatches; and

(d) the particulars of
appointed in cach case
action ?

enquiry officer
of disciplinary

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARIT

KAMLA KUMARI): (a) The period of
suspension of these officials is indicated
below :—

(i) 6 employees from 12-4-82 to 3-5-82
(ii) 2 employees from 13-4-82 to 3-5-82
(iii) 1 employee from 15-4-82 to 3-5-82
(iv) 1 employee from 19-4-82 to 3-5-82

(b) The allegations
were —

with chargesheets

1. Category 11 (Depot) Officers

(i) Improper supervision while accept-
ing the stocks from the State Agency
and despatch of same to goods shed
for loading.
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(ii) Short weight in loaded in

wheat special.

bags

work
spe-

Improper  allotment  of
among the staff for loading
cials, leading to the bunglings.

(iii)

(iv) Non-provision of convoy notes/in-
complete convoy notes placed in
some wagons and short loading of
wagons resulting in payment of extra

freight to the Railways.
IT. Category IIT (Depot) Official: ;

(i) Acceptance and loading of cut and
torn bags from the Statc Agency &
without proper stitching.

(ii) Acceptance and loading of slack and
damaged bags, resulting in loss to
the organisation.

ITI. Category I & TII (Quality Control)
Officer/Officials :

(i) 1mproper supervision
acceptance of infested
stocks from the State
and loading the same
wagons.

resulting in
and BRL
Government
into the
(ii) Connivance with the State Agency
in the above lapses/irregularity
causing loss to F.C.I.

(c) The total loss involved in terms of
weight and rupees were :—

Wheat : 845 Quintals—Rs. 1,22,542
(Approx.)

876 Quintals—Rs. 1,86913
(Approx.)

Rice

(d)y The enquiry officer in all these
sases 1s Joint Manager (Enquiry) FCI,
Regional Office, Punjab, Chandigarh.

HoUSE BUILDING ADVANCE FOR FK.Cl..
EMPLOYEES

3781. SHRI RAMIJIBHAI MAVANI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the Food
Corporation of India has issued instructions
for determining the eligibility of House
Building Advance after taking into account
the Basic Pay plus D.A. plus Addl. D.A.
subject to maximum of Rs. 1 lacs;
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(b) whether it is a fact that these ip-
structions are not applicable to those em-
ployees who have already been sanctioned
H.B.A. as per previous rules but still they
have to make payment of the cost of flats
to.DDA and they have not taken over the
possession of flats; if so, the reasons there-
of; and

(c) why these instructions are not appli-
cable in cases where the employees are yet
to pay the remaining cost of the flats or
have drawn the full H.B.A. ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMI.A KUMARI) : (a) Yes. Sir.

(b) and (c) These orders in regard to
grant of House Building Advance are
effective from 24-6-1982 and not retro-
spectively. However, the question of ap-
plicability of these orders, in cases where
only part advances had been paid and
where employees have not been given pos-
session of flats by Delhi Development
Authority before this date, is under consi-
deration of the Corporation.

CosT OF¥ PRODUCTION VIS-A-VIS
PROCUREMENT PRICE OF WHEAT AND RICE

3782. SHRI A. K. ROY : Will the
Minister of AGRICULTURE be pleased
1o state :

(a) details of the basi- of calculating

production cost and the latest procurement
price of wheat, rice and other produce
procured by Government facts in details;

(b) whether this is also the remunera-
tive price, if so. definition of the remune-
rative price fixed by Government, if not,
steps taken thereon; and

(c) whether, there is great resentment
over the low procurement price; and

(d) if so, steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) (a) Detailed infor-
mation in this regard is given in statements
I and II.

(b) The policy of the Government is
to ensure that the procurement/support
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prices are remunerative to the farmer and
cover his cost of production and leave him
a reasonable margin of profit.

(c) The procurement of foodgrains this
year has risen to a record level of 15 mil-
lion tonnes which indicates that procure-
ment prices fixed by the Government are
reasonable.

(d) The question does not arise.

STATEMENT-I

Estimates of cost of production are
generated under the Comprehensive Scheme
for studying the cost of cultivation/pro-
duction of principal crops initiated by the
Government of India 1n 1970-71. The
scheme is in operation in 16 States. Apart
from this. a special study on VFC Tobacco
in Andhra Pradesh is also being conducted.

The scheme envisages collection of re-
presentative data on inputs and outputs in
physical and monetary terms and estima-
tion of cost of cultivation per hectare and
cost of production per quintal of the prin-
cipal crops on a continuing basis. The
data are being collected by cost accounting
method i.e. by keeping contact with the
selected cultivators continuously throughout
the crop year.

The design of the study is three stage
stratified random sampling with tehsil as
the first stage sampling unit, a cluster of
three villages a~ the second stage sampling
unit and an operational holdings in the
cluster as the third and the ultimate stage
sampling unit. The size of the sample for
the state is determined in proportion to
the area under crops of each State.

The details of the various items included
in estimation of the cost are as under :—

(i) Value of hirxd human labour.

(ii) Value of hired bullock labour.

(iii) Value of owned bullock labour.
(iv) Hired machinery charges.

(v) Value of owned machine labour.

(vi) Value of seed (both farm produced
and purchased).

(vii) Value of insecticides and penti-

cides.

(viii) Value of manure (owned and

purchased).
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(ix) Value of fertilisers.
tx) Depreciation on implements and

farm buildings.
(xi) Irrigation charges.

(xii) Land revenue, and other

taxes.

cesses

(xiii) Interest on working capital.

(xiv) Miscellaneous expenses
etc.).

(A-ti ans

(xv) Rent paid for leased-in-land.

2, 1982 Written Answers cay
(xvii) Imputed interest on owmed fixed
capital.

(xviii) Tmputed value of family labour.

From 1981-82 crop ycar information on
cost of transport of produce from village
to Mandis/procurement centres as also the
managerial cost for purchase of inputs and
also repair of implement and machineries
in the neighbouring villages are being
collected.

Cost of production per quintal is esti-
mated by dividing cost of cultivation per

(xvi) Imputed rental value of owned hectare (net of the value of the by-product)
land. by the yield per hectare.
STATFMENT-ITI
Procurement/Minimum Support Prices of [Foodgrains

{Rs. per quintal)

Commadity Variuviy Year Year Price re- Price ar-
(Crop year) (Marketing commended nounced

vedr) by the by the

A.P. v Govt.
1 2 3 4 s 6
1. Procurement Prices

Paddy Coarse 1975-76 1975-764 74.00 74.00
1976-77 1976-77 74.00 74.00

1977-78 1977-78 77.00 77.00

1978-79 1978-79 82.00 85.00
1979-80 1979-80 90.00* 95.00*
1980-81 1980-81 100.00* 105.00%
1981-82 1981-82 115.00* 115.00*

Coarse Cereals 1975-76 1975-76 74.00 74.00
(Jowar, Bajra 1976-77 1976-77 74.00 74.00
Maize, Ragi). 1977-78 1977-78 74.00 74.00
1978-79 1978-79 78.00 85.00

1979-80 1979-80 85.00 95.00

1980-81 1980-81 97.50 105.00

1981-82 1981-82 116.00 116.00

Rabi Cereals

Wheat All varieties 1975-76 1976-77 105.00 105.00
1976-77 1977-78 105.00 110.00

1977-78 1978-79 110.00 112.50

1978-79 1979-80 115.00 115.00

1979-80 1980-81 117.00 117.00

1980-81 1981-82 127.00 130.00

1982-83 142.00

1981-82

142.00

N — r————
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It

Barley

Pulses

Gram

Arher

Moong -

Urad

Sugarcane**

SRAVANA 11, 1904 (SAKA)

"

Written Answers 270

Mininnun Support Prices Course Cerals

1975-76
1976-77
1977-7%
1978-79
1979-R0
1980-81

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81
1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81
1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81

1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81
1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81
1981-82

1976-77
1977-78
1978-79
1979-80
1980-R1
1981-82

1976-77
1977-78
1978-79
1979-80
1980-81
1981-82
1982-83

1975-76
1976-77
1977-78
1978-79
1979-R0
1980-81
1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81

1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81
1981-82

1975-76
1976-77
1977-78
1978-79
1979-80
1980-81
1981-82

*—For a common varieties (long bold/short bold)

N.R.—Not recommended.

N A.—Not announced.

65.00
65.00
067.00
N.R.
N.R.
R5.00

90.00
95.00
120.00
140.00
145.00
165.00
227.00

N.R.
N-R.
N.R.
155.00
165.00
190.00
N.R.

N.R.
N.R.
N.R.
165.00
175.00
200.00
N.R.

N.R.
N.R.
N.R.
N.R.
175.00
200.00
N.R.

9.50
9.50
9.50
10.00
10.00
13.00
15.50

65.00
65.00
67.00
N.A.
N.A.
105.00

90.00
95.00
125.00
140.00
145.00
N.A.
N.A.
N.A.
N.A.
N.A.
155.00
165.00
190.00
N.A.

N.A.
N.A.
N.A.
165.00
175.00
200.00
N.A.

N.A.
N.A.
N-A.
N.A.
175.00
200.00
N.A.

8.50
8.50
8.50
10.00
12.50
13.00
13.00

"'* .These prices arc linked to a basic recovery of 8.5 percent with a proportionate

premium for every 0.1 percent increase above that level.
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Minimum Support Prices of Commerciil Crops
(Rs. per quintai)

Commodity Variety Crop year  Marketing  Price re- Price an-
year commended nounced
by the APC by the
Govt.
1 2 3 4 5 6
1. Cotton Punjab . 1975-76 1975-76 210.00 210.00
(Kapas) American
320-F 1976-77 1976-77 220.00 Not an-
nounced
-do- 1977-78 1977-78 255+00 2550C
-do- 1978-79 1978-79 25500 25500
-do- 1979-80 1979-80 265,00 275.00
J-34/414-F 1980-81 1980-81 30000 304.00t
-do- 1981-82 1981-82 389.00 N.A.
J-34/414-F 1982-83 1982-83 380,00 N.A. a-
vel
2, Jute (Raw) Assam Bottom 1975-76 1975-76 133. 00£ 135. 00t
and Comparable
varieties &
grades
W-5 Grade 1976-77@ 1976-77@  140.00£ 136.00£
W-5 Grade of 1977-78 1977-78 136.00£ 141.00%
Jute in 1978-79 1978-79 150.00£ 150.00£
Assam 1979-80 1979-80 155.00% 155.00%
-do- 1980-81 1980-81 160.00£ 160.00£
-do- 1981-82 1981-82 175.00£ 175.00%
1982-83 1982-83 175.00£ N.A. as yet
3. Groundnut FAQ 1976-77 1976-77 140.00 140.00
in shell -do- 1977-78 1977-78 155.00 160.00
-do- 1978-79 1978-79 170.00 175.00
~do- 1979-80 19.79-80 175.00 190.00
-do- 1980-81 1980-81 206.00 206.00
-do- 191-82 1981-82 273.00 270.00
1982-83 1982-83 295.00 N.A. as el
4. Soyabean FAQ 1977-78 1977-78 145.00 145.00
(Black) -do- 1978-79 1978-79 155.00 175.00
-dn- 1979-80 1979-80 175.00 175.00
-do- 1980-81 1980-81 183.00 183.00
~do- 1981-82 1981-82 213.00 210.00
1982-83 1982-83 220.00 N.A. as yet
Soyabean FAQ 1980-81 1980-81 N.R. 198.00
(Yellow) -do- 1981-82 1981-82 234.00 230.00
1982-83 1982-83 245.00 N.A. as yel
5. Sunflower FAQ 1976-77 1976-77 150.00 150.00
seed -do- 1977-78 1977-78 165.00 165.00
-do- 1978-79 1978-79 175.00 175.00
-do- 1979-80 , 1979-80 175.00 175.00
-do- 1980-81 1980-81 183.00 183.00
-do- 1981-82 1981-82 253.00 250.00
-do- 1982-83 1982-83 250.00 N.A. as yet
&6 Mustard FAQ 1977-78 1977-78 225.00 225.00
seed -do- 1978-79 1978-79 245.00 245.00
-do- 1979-80 1979-80 250.00 —
-do- 1980-81 1980-8 260.00

-do- 1981-82 1981-82 330.00 N.A.
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i 1 ) Sy 5 5 6
7. Tobacco VECHF—2 1980-81 1981-82 8.25% §.25%
(Rs. per kg.) 7.50%* 7.75%*
—do-- 1981-82 1982-83 8.50% 8.50
g.00** 800

5

@—The APC recommended a minimum support/price of Rs- 140.00 per quintal for
Assam Bottom. But the Govt. announced a minimum Support pricc of
Rs. 136.00 for W—S grade only owing to revision of gradcs.

* Tobacco grown on light sotls
**__Tobacco grown on Black soils
£—Statuatory basis

N.A.—Not Announceq.

RISERVATION FOR ALLOTMENT OF SHOPS/
FLATS PLOTS BY DDA

3783. SHRI BHEEKHABHAI : Will the
Minister of WORKS AND HOUSING be
plea~ed to refer to the reply given to Un-
starred Question No. 7480 on 12-4-1982
regarding Rexervation for allotment of
shops flats/plots by D.D.A. and state :

(a) why DDA’s rules and regulations
could not be amended so far to allot the
flat-/plots/shops/industrial plots on instal-
ment basis and cost to cost price to SC &
ST a+ they are not in a position to purchase
these on cash down basis; and

(b) is there any proposal for this and if
not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUXING (SHR1 BHISHMA NARAIN
SINGH) : (a) and (b). The costing
formula adopted by the DDA for fixing
the disposal costs of flats has in-built subsi-
dies for the economically weaker sections
including the Soheduled Castes and 1he
Scheduled Tribes and the entire housing
programme is operated on ‘no profit no loss’
basis. Taking into account the paying
capacity of the registercd persons, larger
number of units under the New Pattern
Registration Scheme, 1979 are being allot-
ted on hire purchase basis than on cash
down basis. In the case of shops, the allot-
ments are made to the persons belonging
to the Scheduled Castes/Scheduled Tribes
on the basis of restricted auctions. There
is no reservation for Scheduled Castes/
Tribed in the allotment of industrial plots
by the DDA. There is no proposal for
effecting any changes in the existing method
of disposal of flats and shops.

RETENTION OF GOVERNMENT ACCOMMODA-
TION AFTER RETIREMENT OF GOVERNMENT
SERVANT

3784. SHRT SANAT KUMAR MAN-
DAL : Will the Minister of WORKS AND
HOUSING be pleased to state :

ta) what is the maximum period upto
which a Central Government officer occupy
ing accommodation in the Estate Office pool
can rctain it on the existing rent and market
rent after retirement;

(b) whether there is a tendency on the
part of these officers who have even got
their own houses in the Capital to retain
the Government accommodation as long as
they can on some pretext or the other;

(c) the particulars of such officers who
continue to occupy Government retidence
for more than 6 months—1 year even after
retirement; and

(d) what is penal rent charged from

these officers ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AMD
HOUSING (SHRI BHISHMA NARAI%
SINGH) : (a) A Government seriant after
retirement can retain the general pool
accommodation for a period of two months
on normal rent. Thereafter, in special
cases, on his written request he may be
allowed to retain his residence on payment
of twice the standard licence fec under
FR. 45-A or twice the pooled standard
licence fee under F.R.-45-A or twice the
licence fee he was paying, whichever is the
highest, for a period not exceeding six
months on educational /health grounds. For
retention beyond this period damagex at
market rate is recovered but in the case of
a house-owning officer damages at the
market rate or twice the licence fee he was
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oormally paying whichever 1s
recovered.

higher, is
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(b) Only in some cases has this been
noticed,

) (c) : Name of Officer

dation
Sh. P.C. Gulali. B.
Sh. H.R. Sharma . . B.
Sh. S.P. Mehra D.
Sh. A. Kaushik D.
Sh. D.C. Gupta D.
Sh. R.K. Ohri D.
Sh. S.S. Madan E.

(d) After the expiry of normal/concex-
sional period allowed for retention of
grneral  pool accommodation the retired
officers are required to pay damages at
market rate or twice the rates they were
paying before cancellation, whichever is
higher. However after thc cxpiry of 15
days from the date of service of the eviction
order passed under the relevant provisions
of the Public Premises (Eviction of un-
authorised occupants) Act, damages are
claimed at 3 times the market rates.

STz A0 & fag frarn £ SheRm 3

3745 st gOWM TEa . 9T fw §UY 48
L BB A I Er N E

(%) ¥ 5937 1 faare femas wem &,
W da ¥ "iffeafaw age w1 @ g, 99,
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g [ FY T A @R &1 g R

(@) afz &, & =7 g F e
& g g ¢ ?

vfg aa1 oim farm gaeat ® s gt
(xR seo Ao emEEIEE) () s
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Type of accommo-

Quarter No.

942-SVIl, R.K. Puram.
H-9%, Nanakpura.
B-19, Pandara Road.
B-11, Pandara Road.
674, Laxmi Bai Nagar.
622, Laxmi Bai Nagar.
D-1/30, Chankya Puri.

Ta 3f® faerw wviw & meoa ster
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I FFECT OF FLOOD% IN UDUPI. KARNATAKN

3788. SHRT M. V. CHANDRASHE-
KARA MURTHY : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether State Government of Karna-
taka has submitted its report to the £ .ntral
Govemment with a request to send a study
team to the flood affected Udupi to assess
the loss of life and property;
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(b) if so, what other assistance has been
sought by the State Government; and

(c) the reaction ol the Union Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : (a) Yes, Sir.

(b) The State Government have requent-
ed for a Central assistance of Rs. 99.24
lakhs and that this assistance should not be
apportioned to the margin money of Rs. 200
lakhs.

(c) According to the scheme of financing
relief expenditure, Central assi-tance is
available only when the expenditure exceed-
cd the available margin moncy. As the
demand for Central assistance is within the
martin money. and the calamity wa. a
localised one. the Government of Irdia did
not consider it necessary to send a Central
Team

REMOGVAL OF GUILY TRAPS IN TRINAGAR,
DEeLHI

3789. SHRI RAM LAL RAHI ;: Will the
Minister of WORKS AND HOUSING bz
pleased to state :

(a) whether Commissioner, MCD, Town
Hall, Chandni Chowk, Delhi has received
requcsts from residents of Trinagar, Delhi
for removing two gully traps which being
parallel to each other are creating great
unhygicnic conditions and considerable
hardship to the residents because the traps
get choked during rainy scason and water
overflowing from them gets into the hMouses:

(b) whether some Members of Parlia-
ment Have alio written to him in this
regard;

(¢) if so. action taken in the matter; an.!

(d) if no action has been taken so far
lik ly time by which work will be com-
pleted ?

THE MINISTER OF PARLIAMFE™N.
TARY AFFAIRS AND WORKS AMD
HOUSING (SHRI BHISHMA NARAIW
SINGH) : (a) to (d). The information is
being collected and will be laid on the
Table of th~ Sabha.
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NEwS-1ITEM "] . R.D.P. MOT LIKELY TO MIT
TARGET”

3790. SHR!I A. K. ROY Will the
Minister of RURAL DEVELOPMENT bDe
pleased to state :

(a) whether his attention has been drawn
to the news-item published in the “Finan-
cial Lxpress” ‘dated 19 April, 1982 under
the caption “(IRDP not likely to hit tar-
get”; if so, facts in details regarding
target »et and the present position and the
reaction thereto;

(b) whether the non-fulfiiment of target
by the Integrated Rural Development
Programme is also proved with the parti-
cular reference to Chhotanagpur area of
Bihar in the last two vears: and

(c) if so, steps taken thereon giving the

district-wise break-up of the target and
the achievement for the last two years?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM) (a) Financial
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Expreis dated 19th April, 1982 does not
carry any such news item. However, such
a news item appeared in the Financial
Express duated 14th  April, 1982, The
figures of beneficiaries quoted in the news
item are based on incomplete date. Accord-
ing to the updated data 56 lakhs bene-
ficiaries (provisional) have been assisted
during the first two years of the Plan
against a target of 60 lakhs. However, the
standard of performance differs from State
to State.

(b) and (c). A statement showing the
District-wise position of the targets and
achievements under IRDP during 1980-
81 and 1981-82 in the Chhotanagpur area
of Bibar is enclosed. The shortfalls in
the achicvements are constantly reviewed
in mectings held at the State Level as well
as in the Union Ministry and corrective
steps taken to improve the performance.
Among the steps taken mention may be
made of the scheme to strengthen the
block machinery with 50% assistance from
Government of India and the constitution
of a high level committee to go into the
problems of credit.

STATEMENT
District-wise number of beneficiaries under TRDP in Chhotanagpur area of Bihar,

District No. of Yearly Achievement Achieve-
blocks target of of ment 1981-
beneficiaries 1980-81 82 (Upto

January

1982)

1. Dhanbad 10 6000 N.A. 2966
2. Giridh 18 10800 2913 1954
3. Hazanbagh 24 14400 2617 <2004
4. Palamau 25 15000 2122 1860
5. Ranchi 43 25800 654 788
6. Singhbhum 32 19200 2494 2632
Total 152 91200 10800 12204

LATEST POSITION OF HARRINGHATTA UNIT
oF ICAR CATTLE RESEARCH SCHEME

3791. DR. A, U. AZMI: Will the
Minister of AGRICULTURE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 593 on 12 July, 1982 regarding
Dwindling Cattle Breeding Projects at
National Institute IVRI and state :

(a) the latest position of Harringhatta
unit of ICAR Cattle Research Scheme;

(b) the decision made by Governing
Body, ICAR in this regard;

(c) whether there has been financial
deterioration at Harringhatta unit during

the last three years; and
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(d) if mo, the details thereof and action
being taken to rectify it?

THI MINISTFR Ol' STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAIL DEVELOPMENT (SHRI
R. V. SWAMINATHAN) : (a) The pre-
sent strength of the All India Coordinated
Recearch Project Unit on Cattle located at
Harringhatta is 493 as in April, 1982, Since
its transfer from the Bidhan Chandra
Krishi Vishwa Vidyalaya to the Department
of Animal Husbandry, Government of
West Bengal, the project unit has shown
considerable improvement in respect of
reproduction, milk produaction and survival
ability.

(b) The Governing body ICAR at its
meeting held on 19th March, 1982 had
decided that the Council should report to
the Governing- Body after six months of
the transfer. about the progresg of the
Harringhatta Cattle project unit. The pro-
gres« of the unit after its transfer to the
Government of West Bengal was accord-
ingly reported to the Governing Body at
its mceting held on 29th June, 1982.

(c) and (d). No funds were released to
the Harringhatta unit during the last three
years till it was with Bidhan Chandra
Krishi Vishwa Vidyalaya, sincc the requi-
site audit certificate had not been received
from the University.

1LLEGAL OCCUPATION OF LAND EARMARKED
FOR GAON SaBHA. RAMPURA

3792. SHRI EBRAHIM SULAIMAN
SAIT ::

SHRI
SHARMA :

CHIRANIIT LAL

SHRI RAJEST KUMAR SINGH :

SHRT RESHMA  MOTIRAM
BHOYE :

SHRI SUBHASH YADAV :

Will the Minister of WORKS AND
HQUSING be pleased to state :

(a) whether it is a fact that the land
earmarked for the Gaon Sabha, Rampura,
Delhi next to Traders Bank Building to
Jor Bagh on Hansapuri Road has been
illegally occupied by some villagers of
Rampura and have set up commercial
business;
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(b) if so, whether Government propose
to remove all such encroachments and
take possession of the land; and

(c) if not, thc reasons thereof;

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRT BHISHMA NARAIN
SINGH) : (a) to (c). The Delhi Develop-
ment Authority has reported that Rampura
is an old village abadi, located on Gram
Sabha land. The land next to the Traders’
Bank building in Jorbagh on Hansapuri
Road, is a part of the village abadi. Part
of the residential area is being used for

commcrcial purpose. The village abadi is
in existence for the last several decades.
It is, therefore, not practicable to take
posscssion of the land by clearing the en-
tire village abadi.
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REPRESENTATION AGAINST [RREGULARITIES
JUTE TECHNOLOGICAL RESEARCH LABORA-
TORY, CALCUTTA

3794. SHRI RAM VILAS PASWAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether a number of representations
have been given by the SC/ST Employees
Association/DPC members to ICAR re-
garding the irregularities in the matter of
appointments, promotions and confirma-
tions in the Jute Technological Research
Laboratory, Calcutta;

(b) if so, what are the details thereof;
and

(¢c) what action has been taken by
Government on these representations to
rectify the irregularities. if any ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) : (a) Yes, Sir. Four
representations have been received from an
S.C./S.T. Employees Association and ong
from a D.P.C. member of the Jute Techno-
logical Research laboratory.

(b) and (c) As per statement attached.

Statement

The details of the main points made in
the representations referred to in the reply
to part (a) of the que:tion and the action
taken/proposed to be taken thereon are as
under :—

1. Appointment of Shri S. WN. Jha. a
permanent Superintendent of Jute Agricul-
tural Research lInstitute (JART) Barrack-
pore, as Assintant Administrative Officer
under lute Technological Research Labo-
ratories (JTR1.)., Caliutta. is highly
irregular.

A vacancy of Assitant Administrative
Officer occurred in the JTRL when its in-
cumbent, who was holding that post on
deputation, applied for reversion to his
parent office viz., JARI on his own request
even before completing service for one
year. Since no Superintendent at JTRL
was at that time qualified for promotion to
the post of A.A.O., the vacancy was circu-
labed #0 the gther TCAR Institutes on
14-11-1977 by JTRL In response, the
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application of Shri S. N. Jha who was al-
ready working as A.A.O. from 1-12-1976
in JARI was received and on the recom-
mendations of the D.P.C. of the JTRL, he
was appointed to the post on transfer. The
Management Committee of the Labora-
tories has endorsed the above arrangement
at its meeting held on 3-10-1980. The
Association concerned had been informed
accordingly by the I1.C.A.R. However, the
matter is being further examined in the
[.C.AR.

2. Discrimination against Shri B. L
Choudhuri (then Superintendent belonging
o §8.C. Community), J.T.R.L., Calcuita, on
caste basis in the matler of promotion to
the po.t of A.A.O.

Consequent on the retirement of the in-
cumbent of the post of Superintendent on
1-12-1975. Shri B. L. Choudhuri, Assistant.
was appointed to the po-t of Superintendent
with effect from 15-12-1975. According
to the provisions of the recruitment rules,
became cligible for consideration to the
post of A.A.O. only on 15-12-1978 (ie.
after completion of three years’ service in
the post of Superintendent). However, at
that time there was no vacancy of A.A.QO.
at the Institute. The incumbent alreads
holding the post was not to be displaced to
make room for the junior stafl when they
became eligible for promotion to the higher
post. When a vacancy in grade of A.A.O.
{Rs. 650—1200) was circulated to the
Directors of TCAR Institutes on 14-11-1977
by JTRL. Shri Choudhuri had not even
completed two vears of service as Superin-
tendent. The Laboratories required an
efficient officer to take charge of Adminis-
tration. Shri S. N. Jha who was already
working as A.A.O. from 1-12-76 in JARI.
Barrackpore. applied for transfer to JTRL.
On the recommendations of the D.P.C. ol
JT.RL. he was appointed to the post of
A.A.O. in JTRL on transfer. Subsequently.
Shri B. L. Choudhuri, Superintendent wa-
promoted to the post of A.A.O. with eflect
from December, 1980 when a vacancy
oceurred. The Association concerned had
been informed accordingly by the ICAR.

3. Tllegal proposal of the [Institute to
promote a non-S.C. candidate again t a poat
of Assistant reterved for S.C.

A vacancy in the grade of Assistant
occurred at the JTRL on 22-12-1980. Since
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the vacancy fell on the reserved point for
S.C. and no Senior Clerk of JTRL be-
longing to this community was eligible for
consideration for the post, it was circulated
to the other ICAR Institutes. In response.
two applications from two Senior Clerks of
S.C. Community—-one from IARI, New
Delhi and other from CRRI, Cuttack were
reccived. Both the candidates were re-
commended by the D.P.C. However, both
of them subsequently declined to accept the
offer. This being the position, the Institut=
has sent a proposal for dereservation of the
point. The case is being examined in the
Council.

4. Irregular promotion of non-SC/non-
ST Technical staff from T-2 Category [ to
T-11-3 in Category IT through D.P.C. in-
stead through Assessment Committees and
wilhout completing five years’ service in the
grade.

According to the comments received
from the Director, JTRL, the promotions
were made in accordance with the then
cxisting Technical Service Rules. The
bencfit was equally given to a S.C. eligible
staff.  No discrimination was made. The
allegation made is not correct. The matter
is, however, under c¢xamination 1n the
1.C.AR.

5. Trregular confirmation of Shri S. N.
Jha on the post of Assistant Administrative
Oflicer at JTRL, Calcutta ignoring the
claim of Shri B. L. Choudhury for confir-
mation against the post.

After the retirement of its incumbent on
31-1-1978. the permanent post of Assistant
Administrative Officer became lien-free. As
Shri 8. N. Jha thereafter was the first in-
cumbent to hold the post on regular basis,
hec became entitled to confirmation after
successful completion of probationary
period.  Shri Choudhury, present A.A.O.,
has not. so far even, completed probatio-
nary period of two years on the post and,
as such, he was not eligible for confirma-
tion on that post.

6. Adoption of illegal and improper pro-
cedure in preparation of proposals for
D.P.C. for confirmation and promotion.

The allegation is vague. No specific in-
stance has been cited in support of the alle-
gation,

10—591LSS/82
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FINANCIAL ALLOCATION FOR RAJKOT AND
SURENDER NAGAR DISTRICTS IN GUJARAT
UNDER DPAP

3795. SHR1 DIGVIJAY SINGH : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) has the DPAP financial allocation
in the Rajkot and Surender Nagar Districts
in Gujarat been reduced in the last 3 years;

(b) which are the development items

that have stopped this year; and

(c) what are the reasons for such re-
duction ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BALE-
SHWAR RAM) : (a) No, Sir. The finan-
cial allocation has been made in the Rajkot
and Surender Nagar Districts in Gujarat
at the rate of Rs. 15 lakhs per block.
(which is shared: equally between the Union
and the State Government) since 1979-80.
On the recommendation of the ‘Task
Force' on the DPAP and the DDP, the
coverage of the Programme has been ex-
tended to 3 more blocks (2 in Rajkot and
1 in Surender Nagar district). Allocation
for the blocks now included in the Pro-
gramme will be at Rs. 10 lakhs per annum
during 1982-83. From 1983-84 onwards,
these blocks, (0o, will be eligible to an
allacation of Rs. 15 lakhs per annum.

(b) and (¢). The Annual plans for 1982-
83 have not yet bcen received from the
Stute Government. Since there is no re-
duction in the financial allocation in these
districts, the question of stopping the deve-
lopmental schemes does not arise.

|
SETTING Up oF FisHING HARBOUR iIN

THANGASSERY. KERALA
3796. SHRI B. K. NAIR Will the
Minister of AGRICULTURE be pleased

o state :

(a) whether therc are proposals to set
up fishing harbours in Thangassery near
Quilon and Kayamkumam in Kerala State;
and

(b) the progress, if any, made in this
regard and the future programme
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AMD
RURAL DEVELOPMENT (SHR! R. V.
SWAMINATHAN) (a) No Sir.

{b) Does not arie.

SurrLyY OF DEVELOPED VaARLTIYS OF
SEEDS TO FARMERS

3797. SHRI R. L. P. VERMA:
the Minister of AGRICULTURE be
pleascd to rfer to the reply given to
Unstarred Quettion No. 309 on !2th July.
1982 regarding achievements of  1LAK.
and state :

will

(a) the total quantity of weed -f Jeve-
loped varieties of crops supplied tao the
farmers for their cultivation:

(b) the areas of rtheir cultivation in
different "States of the country; and
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THE MINISTER OF STATE IN THE
MINISTRII'S OF AGRICULTURE AND
RURAL DEVELOPMENT: (SHRI R. V.
SWAMINATHAN) (a) The Indian
Agricultural Rescarch  Institute  and  its
Centr2;i tozated in different region- of the
ccurtry have developed several improved
varictic: of different  crop  plants.  The
Institu @ has the responsibility for pro-
ducing breeder srzd of the varieties deve-

lopcd by the scicntists and  dae~  not
supply  directly  any  certified serd 1O
farmers. The quantity of breeder s-cd
of tha new wvarteties supplied by the

Institute to the National Seeds Corpora-
tion and other agencies, during t(he last
five years is given in annexure.

(b) It is difficult to specify ciact aica
under cultivatian of each of the varietics

developed by  the  Indian  Agricultural
(c) the contribution of these developed Research Institute,  However  the  arcas
sarieties in improving the overall agricul- for which the varicties are recommended
tural production Ix given below
Crop Varieties A¥ea of adoption
Wheat () HD 2204, HD 2281, HDD 2285, IWP-72  Northern Plain
DL.-153-2, MLKS-11, CPAN 1696 Zone.
i) HD 2236, HD 2278. Central Plain
Zone.
tin HD 2189, HD 2278, CC 464 Peninsular Zonce
(iv) DL-20-9, HS 86, HB 208, HB 501. Northern Hill Zone
(v) HP 1102, HD 1209 Eastern Zone.
(vi) HD 2135, HW 741. Souther Hill Zong
Maize Hybrids EH 2380, EH 2420, EH 2310
Composit Diara Bihar
Rice Pusa 2-2| All over India.
Pusa-33 All over India.
Sorghum (i) Hybrids : CSH-J, CSH-5, CSH-6 For Kharif culti-
Varieties : CSV-4, CSV-5 vation in Maha-
rashtra,. Karna-
taka and Andhri
Pradesh,
(1i) Hybrids : CSH-1, CSH-5, CSH-6 Madhya Pradesh
Varieties : CSV-3, CSV-4, CSV-5, (Kharil)
\ CSv-6

. (i) Hybrids : CSH-1, CSH-5, CSH-6
Varieties : CSV-3, CSV-4, CSV-§,

CSV-6

(iv) Hybrids : CSH-1, CSH-5, CSH-6
Varieties : CSV-4, CSV-6,

"Riyjasthan and
Gujarat (Kharit)

Bundelkhand Re-
gion of U.P.
(Kharif)
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Crop

Hajra

Pul-e» : Gram :

Moong

Arhar

Oil=ecds : Brown Sarson

Mustard :

(v)

Varieties

Hybrids : CSH-1, CSH-5, CSH-6
Varieties : CSV-4, CSV-5

(vi) Hybrids : CSH-7R, CSH-8R
Varietics : M-35-1, SVP-86

(vii) Hybrids : CSH-1, CSH-5, CSH-6
CSH-7R, CSH-8R
Varicties : CSV-4, CSV-5, CO-21,
CO-22.

(viii) Hybrids : CSH-1, CSH-7R and
CSH-8R
Varieties : SPV-86

BJ 104

BK 560

BG 209

PS-10, PS-16

Pusa-74

DBS-{

Pusa Bold PR-45

(¢) With the adoption

Yiclding
country. the

Crops

Wheat
Rice
v Maize
%  Sorghum
Bajra

It is difficult to quantify the proportion-
ste contribution of the JIndian Agicul-
‘tural [Research Tnatitute's High Yiclding

Varicties

Rapeseed & Mustard

agricultural

of the
Programme in the
production in

High

Varlatiss, but the improved varietiew and

Area of Adoption

Tamil Madu (Kha-
rif)

For Rabi cultiva-
tion in Maha-
rashtra and Kar-
nataka.

Rabi cultivation 1n
Tamil Nadu.

Gujarat during
Rabi sCaL0on.
All over India.

North Western Plain
Zone. Also suita-
ble for North

Eastern Plain Zone
and Central Zone

For summer culti-
vation in North-
crn India.

Throughout India

Suitable Tor Arhar-
Wheat rotation.

Delhi, U.P., Bihar
and Haryana.

Delhi, U.P. & West
Bengal.

Production . Million
Tonnes
1965-66 1980-81
10 -39 1443
3058 53-23
4 -82 6-80
7-58 10-50
3-75 5-42
I 29 2-25

package of practices developed by
. Institulz have become popular with
farmers throughomt the counfry.

respect of the mujor foodgrin crops, has
shown « tangible upward trend which i#
evident from the figures given below :

the
the
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e wt Whwrifrr fafan &&=

3798, »t wwwrem wvd v gha wE
qg qom ¥ T oaar fr g

(%) o o geqrami @t #rverefed ferfam
fod agiAzi g AT I A3 W & W £,
3

(@) am @ & fam oA ¥ A R
sy afe zi, A1 oz o= 371 & oY 3mr v faa
AN T dar g ?

Ffa Fm unim  faww  g@eml § 99
q@  (fwmQ wwen gw@) ¢ (F) W
# 3T &7 TR 26 FIEE HARATd
FAE A E ¥ few mEmrm OO0,
FACE ® 4, TR ¥ 3 o durmm, g,
IO AW, TREAIR AT JEE 9w weET
T s g g @ as A AT 1900-
1 & R g T AT g 4T

(@) ¢ fam swiR, TTRRR TEAT
Fars fma, Taoae F faen ferarer @ ATS-
AR AL B I SIFTUETS I s cin]
42 23 A3 T AT AT TRAT |

tlhiterrnptions )

MR. SPEAKER Nothing will go on
record without my permission.

(INTERRUPTIONS)

SHRI RAPUSAHEB PARULEKAR
fRalangiri) : I have given notice of
adjournment motion with reference to the
curtailment of the rights of the press.

MY SPEAKER :

SHR1 BAPUSAHEB
it is not a State subject. T will
your affention to cnfry 39 of the
current List. ..

It is a State subject.
PARULEKAR :
invite

Con-

(Interruptions)

MY SPEAKER
discuss it with me.

other motions with me.
{0 me.

You can come and
There are several
You can come
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b
SHRI BAPUSAHEB PARULEKAR :
It is coming under entry 39 of the Con-
current List.

St e fagt amdnt (7 o) o gw
TEEAF A D, A g qImwHE Ow e
A

eqe AENTA ¢ AT AT 90 w47 wfew i

st g fagdt awmdd ¢ TF Fm AT
WHAT @ 0 T 97 997 37 Gt fawar afg
A gIN A Fazwaa g A q@ av ow
™I §

(ezaer)

MR. SPEAKER Without my
mission nothing will g0 on record.

per-

(Interruptions) ™=

N wyra fag (2frer) o am e diee
% Oy é’fﬁ"l” !

gy wgrEm : &€ gian 1Y G
(=TT
WEnRT W1 : A9 AL AvE ghAm
(=maem )
st Tw fas| qrena - wTaEt T /U9 &,

U ¥ gw AW a1 AL fae ey Q
Afam

W wpred . § T orEa Az g R
& wfem &r fam dor £ 0

1 have also got Calling  Attention
Notices with me¢., They are under my

consideration. If any hon. Member has
anything to submit, he can see me.

(Tnferruptions) *
MR. SPEAKLR
adjournment motion.
T REg ¢ Y g7 Sfam, ) smey
GE e 1 A O
(=amr)
wEaet WEMEA : AT TETIT |
(=)

[ do not allow any

**Noi recorded,.
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R v ;A TR aamy & o s PROF. K. K. TEWARI (Buxar) : Sir,
N A € 1 AT W & A ¥ o s 1 have given notice of a privilege motiomn
1o S e (O e 222 i Shrimat, pramil
TAT WY & @0 R AT TAT A d FTOW (,‘,,,l,,f,.l:m,-m”) Accepting 13 T
3T IEIT AT 74T T 1 719 ored & 19 FT@ o ‘

& 9@ % W f6 A 9@ Ffa gEwm drfe- MR. SPEAKER : | will look into it
i@ A E | F et are gaw & foan a3 I am pgetting the facts. It 5 under my
AT AX 9TE HTET 1 WIG r?.} wfda s fx consideration.
Ig o= %_, 11'!1' T IFFT W AT QfIv ({nterruptions)

(maar=) PROF K. K. TEWARY : That i in

we R Aged - I &, § weat g ¥ e av violation of the Foreign Contributions
qTE WY | qE st 7w oy Afw ) &4 emrmr Regulations Act, 1976,

Famy & w7 arq qfam @wa gifaisw MR. SPEAKER : 1t is all right now.
feaTaeie @ o (lnterruptions)

(saen ) | MR. SPEAKER : T have said, 1 have

MY SPEAKER : | will consider il. It gtarted the process L am getting the

is under my consideration. facts.

(Interruptions) s srzw fagrdt aroraay (7% faeely) @ semer

weam wgrRm ;& FrE A A U g AERA, IS FT AU F HTEL 4 N § qE

R Y arer @ ) O gETe

(smer) F foafy oz faare W 4 T

F fr g& Y wgeagul fawm ov w9t @@ &

e WEW @ DA g9 § G T qer T8l gt wifg afew gmwe 2 &% ¥ & @A

Cl 97 qrEw g arfem o weT ¥ e oo &

(=) Wsﬁﬁﬁmaam 3 %Wm 3v-

. IR gH F7ET0 (A9 quT A7 F 9 F3F

TEqE WEIRT . A d2 IR0 ¥ oac g9 F
(s7g) ‘

gadta @ aw fAaior H@ir g@t| |aEr

it Wiew Ao fag) ;. drAEEy, IR OSE

gufg WM fr @ o s sa @1 a9 &

PAPERS LAID ON THE TABLE g afea §@v gemAdm s fagrt arr

. Y ¥ w1 ¢ fF——2m 3oz, W3 a9 ¥,

NOTIFICATION UNDER ESSENTIAL &1 7, 73 I F1 9 G F T W F

COMMODITIES ACT . . - - -
s 7 amfa A & | FF Fa-vdwa A TG
THE MINISTER OF AGRICULTURE M T & a7 ¥ ag T4 @ Ay
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA qeT WEYEd : AN S9-A1G A o e
SINGH) : I beg to lay on the Table a

copy of Notification No. G.S.R. 492 (E) FEAT AR & |

(Hindi and English versions) published in *f wisq ATomm fag ;o fagw T AR
Gazette of India dated the 13th July, 5

1982, making certain amendment to Noti- :
ficaion No. G.S.R. 358(E) dated the (Interruptions) *+
27th April, 1982 regarding fixation oOf
pricas of Superphosphate, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955, (Interruptions)* *

12.05 hrs.

MR. SPEAKER : Nothing r; going on
record.

[Placed in Library. See No. LT-4374/ -
82] ¥¥*Not recorded.
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SHRIMATI GEETA MUKHERIJEE
(Panskura) : Sir, in view of the Govern-
ment proposal. . .

sTq SR ANIF FE-IH-ATET

SHRIMATI GEETA MUKHERIJEE
That is what I was trying to tell you.
You have not specified the time here
The discussion on drought situation is not
taking place today. 1 hope you will not
push my discussion at the tail end.
Already 1 have lost an opportunity. I
appeal to you to put it at a time when
it least some sense can be made. I am
sure you will consider it. (Interruptions).
Yes, [ am immediately prepared.

MR. SPEAKER
scnse now 7

SHRIMATI GEETA MUKHERIJEE
Well Sir, that depends. T cannot claim.

SHR} BHISHMA NARAIN SINGH
Both have to be passed. After that we
can take it up.

: Can you make any

W qPm ;. A qTE AT T F F7 AT
IR T FE, TARY AT &H G |
PAPERS LAID ON THE TABLE—con/d.
NOTIFICATION UNDER CUSTOM ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRY
JANARDHANA POOJARY) Sir, on

behalf of Shri Sawai Singh Siscdia, I beg
1o lay on the Table a copy of Notification
No. 187/82-Customs (Hindi and English
versions) published in Gazette of India
dated the 30th July, 1982, together with
an explanatory memorandum revising the
tariff values fixed vide Natification No.
8-Customs dated the 4th January, 1982,
in respect of raisins and dates, when im-
ported into India, under section 159 of the
Customs Act, 1962,

[Placed in Library. See No. LT—4375/
82.)

REVIEW ON AND REPORT OF

MAHARASHTRA AGRO INDUSTRIES

DEVELOPMENT CORPORATION LTD,,
BOMBAY FOR 1980-81, ETC.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN) : I beg to lay on the
Table :

SRAVANA 11, 1904 (SAKA)
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(1) A copy each of the following
papers (Hindi and Englith versions)

under section 619A of the Companies Act,
1956 :—

{a) (i) Review by, the Government On
the working of the Maharashtra
Agro Industries Development Cor-
poration Limited, Bombay, for the
year 1980-81.

(it1) Annual Report of the Maha-
rashtra Agro Industries Decvelop-
ment Corporation l.imited, Bombay,
for the year 1980-81 along with the
Audited Accounts and thc com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. 1.T—4376/
82.]

(b) (i) Review by the Government on
the working of the Gujarat Agro-
Industries  Corporation  Limited,
Ahmedabad for the year 1979-
R0.

(ii) Annual Report of the Gujarat
Agro-Industries Corporation  Limi-
ted, Ahmedabad, for the year 1979-
80 along with the Audited Accounl¥
and the comments of the Comp-
troller and Auditor General there-
on.

[Placed in Library. Sec No. LT—4377/
82.]

(¢) (i) Review by the Government on
the working of the Rajasthan State
Agro Industrics Corporation Limi-
ted, Jaipur, for the year 1980-
81.

I(ii)) Annual Report of the Rajasthan
State Agro Industries Corporation
Limited, Jaipur, for the year 1980-
81 along with the Audited Accounts
and the comments of the Comp-
troller and Auditor Genecral there-
on.

[Placed in Library. Sec No. LT—4378/
82.]

(d) (i) Review by the Government on
the working of the Kerala Agro-
Industries  Corporation  Limited,
Trivandrum, for the vyear 1978-
79.
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tii) Annual Report of the Kerula
Agro-Industries Corporation Limi-
ted, Trivandrum for the year 1978-
79 alang with the Audited Accounts
and the comments of the Comp-
troller and the Auditor General
th.reon.

(2) Four statements (Hindi and English
versions) showing reasons for delay in
luying the paperi mentioned ai (a), (b).
(c), and (d) of item (1) above.

[Placed in Library. See No. L.T—4379/
82.]

NOTIFICATION UNDER DELHI CO-
OPERATIVE SOCIETIES ACT, ETC.

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI) : | beg to lay on the
Table :

(1) A copy cach of the follonving
Notifications '(Hindi and English versions)
under sub-section (3) of section 97 of

the Delhi Co pemative Societies Act.
1972 . —

(i) The Delhi  Rural  Primary Co-

operative Society Service Rules.

1979 published in Notification No.
34 (32)/80-P & S/Coup/2317 n
Delhi Gazctte dated the 10th April,
1980.
tii) The Delhi Coopcrative Societies
Service (Amendment) Rules, 1981
published 1n  Notification  No.
34(32)/80-P & S/Caop/566 In
Delhi Gazette dated the 26th May,
1982.

(2) A statement (Hindi  and  English
versions) showing reasons for delay In
Inying the Notifications mentioned at (1)
above.

[Placed in Library. Sce No. LT—4380/
82.)

ANNUAL ACCOUNTS AND AUDITOR
REPORT ETC. OF THE SUPER BAZAR,
THE COOPERATIVE STORES LTD,
NEW DELHI FOR 1978-79

AUGUST
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THE " PUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
¢ IVYIL SUPPLIES (SHRI MOHAMMED

USMAN ARIF) : | beg to lny on the
Tuble
(1) A copy of the Annual Accounts

(Hindi and English versions) ©f
the Super Bazar; the Cooperative
Stores Limited, New Delhi, for the

year 1978-79 togather with  Audu
Report thereon.
2) A statemient (Hindi  2ud  Engli-h

versions) showing rea-ons for delay
in laying thc papers mentioned at
(1) above.

[Placed in Library. See No. 1.T—4381/
82.]

NOTIFICATION UNDER CUSTOMS
ACT AND UNDER CENTRAL EXCISE
RULES.

THY DEPUTY MINISTER  IN THE
MIMNISTRY OF FINA~CE (%HRI
JANARDUHANA POOJARY) : &ir, on
behalf of Shri Liwai Singh Sisodia, | beg
to lay on the Table

(1Y A copy cach of Notification Nos.
&= /82-Customs  and 149 /82-
Customs (Hindi and English  ver-
siuns) published in Gazette of India
dated the 31st July, 1982 together
with an explanatory memorandum
regarding  withdrawal  of  vonces-
sional customs dwty on Aluminium
and its products on its import.
under section 159 of the Cu-ioms
Act, 1962.

[Placed 1n Library. Sce No. LT—4382/
82.]

(2) A copy of Notification No. 207/
82-CE (Hindi and English versions)
published in Gazette of India dated
the 31st July, 1982 together with
an cxplanatory memorandum
regarding reduction in  the basic
and additional duty of c¢xcise on
free sale sugar, issued under the
Central Excise Rules, 1944,

|Placed in Library. See No. LT—4383/
82.1
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J12.09 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the Secre-
tary-General of Rajya Sabha :—

“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabta, [ am directed to enclose «
copy of the National Waterway
‘(Allahabad-Haldia Stretch of the
Gang. - Bhagirathi - Hooghly River)
Bill. 1982, which has been passed by
the Rajya Sabha at its sitting  held
on thc 27th July, 1982."

NATIONAL WATERWAY (ALLAH-

ABAD - HALDIA STRETCH OF THE

GANGA - BHAGIRATH]I - HOOGHLY
RIVER) BILL

AS PaasEp B8Y RaJva Saeiia

SECRETARY : Sir, 1 lay on the Tablc
of the House the National Waterway
(Allahabad - Haldia Stretch of the Ganga-
Bhagirathi-Hooghly River) Bill, 1982, as
rassed by Rajya Sabha.

12.10 hrs.
MATTERS UNDER RULI: 377

(i) Need to check and cure  the discasc
affeccting appl: crop in Himachal Pradesh
and J.K.

SHRT CHINTAMAN[ JENA (Bala-
sore) @ Under Rule 377, 1 am making the
following statement :

Apple scab, one of the most dreaded
disease has been playing havoc with the
apple crop in Himachal Pradesh and to
some cxtent in Jammu and Kashmir for
the past several years. Even last Yyear,
this disease caused appreciable damage
to the fruit. The current upple crop in
Himachal which in any case is not in a
good shape owing to the freakish weather
in April-May. is again facing serious
threat {from the discase. Random surveys
conductéd during the past few year have
revealed that this fungal disease has
almost established itself in pockets of all

the major apple growing areas of
Himachal Pradesh. The fungus has been
found to exist in both forms perfect
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(Venturia  inaequalis) and  imperfect
(Spilocaea Pomi). The spores produced

by the gungus (technically called esco®-
pares) have been observed to be the pri-
mary source of infection. It is now
pussible to predict the likely dixt ase poten-
t'al in a particular season by studying
the maturity and productivity of ascos
porse.

Although several methods of controlling
this disease have been discovered, experts
lay more stress on preventive, rather than
curative measures. The ideal method 1~
the growing, thrie hybrids (identified by
number 82, 84 und 157) dJeveloped in
Himachal Pradesh have  remained frec
from this diseasc undcr ratural conditions
as well as in experimenta] fields where they
were deliberately exposed to the infection.
Plurning of such varietie. on a large scale
provided an e¢asy way to combat the
menace, but till now no grower has started
its plantation in a large scale due to
absence of proper persuasion and  wide
proraganda and dJdemonstration ctc.

Some fungicid  spray schedules hawc
b'en worked out as pri-phylactic measures
for warding off this disease.  Spraying
nf G.3 per cent solution of this fungicide
in summer can eflectively control primary
as well as secondary scab on both leaves
and fruit. Other fungicides for this pur-
po.¢ include Bayoor, Sisthan, Bavistin,
Ditkane, Daconil and Dclan. Application
of four fungicides i(Bavistin, Dithanc
M.45, Diforlatan and Cuman-L) in nix
sprays starting with thc release of ascos-
pores  can provide almost completc
control of scab disrease. Thes.z fungicides
have also been found to suppress some
other fungal maladies including l:afsports,
sooty-blotch and fly-specak, and some
pests like the red spider-miters.  But due
to proper knowledge of the apple prowcrs
in Himachal Pradesh and Kashmir
specially who reside in countryside, the
number of such growers would be 85 per
cent in the state, they dont know the
application of the pesticides except very
few whose number can be cnunted on
fingers.

In considering the gravity of the situu-
tion since the economy of the (wo stalex
depend upon this apple cultivation, the
Government may kindly take up the igaue
with the state government concerned KO
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iShri Chintamani Jena]

that sincere efforts to save the crop from
peat attack etc, may be made. The
Honourable Minister for Agriculture may
kindly issue a statement on the fioor ot
the House on their action to check and
cure the diseases.

Wt wATH  fer (3aela)
T T Y T g7

. HLTET ST,

(zraw)
wem AgYem Y 3/ &7 frm e o oag
TE TG E

We will consider it.

(wamarT)
W w2 fAA o ) |1 onar gaE T
AL
weaw wgtag - frmes dendy, et wTA
w9 T570, ¥ 9T 7T g §

(=zaeT)
wWEqw Wgny : # N9 & aw FT WE, T
I A ag W | aw afed AR & 77, aET
& R ¥ ara Rfag

(zmmaT)
WER WElaw WY 91 k¥, W A
W

(zaaur)

weqR wgred A Sd-md Fagr g fFoET
THYwet F 1 a9 qw & fafeam

SHRI RAM VILAS PASWAN
rur) : Under active consideration ?

(Hap-

wrqw agiea  faega  ofsed &A3ww, 3
nfeex HgwT § & + Come on. 39Y AF §
ug & IEA w41 TG Fgaar & 7

(Interruptions)®*

MR, SPEAKER : Not allowed.

(ii) Steps to check kidnapping of children

=Y WY VR (gaRE) ey wyd,
AMEF G AT A T A FIA F AT
O T IA9 WG Hagi &7 g6hT & a1
Faw frdrg aga femt & afig € feeel) & apmedt
AT A gTOW 19 W1 @ ofome G 40

*Not recorded.

AUGUST 2, 1982

-
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7% g TA 9FR & Ay ok sfuw afag
&l T § WX TIT Iew) FT ATEIW KT T
g

12.16 hrs

MR. DEPUTY : Speaker in the Chair.

T T ¥ qea sty mfgard O &€
Td Mg T TFL F CF A FAR R A &
ey Fufa =9 F1 smgIw fvgr @ Y &R
YTE F a1 ATUUE) WY €vF § a3y faar
T | AEF K LA qTg drer T ar, feewr &
geh e 33X fewmr F1 @gea fame faar
uT | Z®Y gEAl mifsgrae fad & feemwr
T & g§ qwi wewA 9x 0w 7feg ¥ ardy A
42 @ a=91 1 71 ZT99 T a7rHg fwar sar |
FoAT F W9 W F1 NHY 1 £ FTA JAG
07 AT qeTTAA! AT H F1 AFE 1 gO W
a9 fed) 9T qEFC W AT § | 9T &
I = Ay Wi § 5 3 3 a1 q9w afk-
T F AN A1 AET FAT AIA 1 WA FW Fo Al
FT qQT AR AT GFT g | FAT TFI KT TFH TAT
I §5 o 9q el F sEww Wleed ®
g% SEr 91 NG uF go9 F7 Jugw FI &
I T, 4% 4 a7 Mgear arfadl A 57 A=A
F1 U 9T T IAW .7 qoF TOHL g
faas & 0w I € &7 971 |

AT Al ¥ AW ganm g fwogwosw
A1 &7 qIET FI F q3 wgQ ¥ I9 ] §
Fgt oF AT frdg o991 & Sf-w & T+ ama-
TE 2 I frem @ gB T W § 1w a
frear @2 35 o o & 1 SR W uT-
Ty FT OHGT FTET AT ¢ | S &1 8§
FT gra Ga1 A 1 qhegr ggw aw g AR T=a
# AW ¥ fag AW Y2 Wy ALY qgiers F A
g

afrars @&t #Y 2@ go IF Z2r-FLT FUAAT
QAT w1 AT o Y oy & arfe T faRw
AIfE Tt d9Er AT qEET FI WG ¥ Fer
TEH N &L T | AT TER F e ¢
TH FR & AATF qqqa & QwarA 3 fod
FIS 319 €89 A°S ¥ @rEar ad |

(iii) Steps to ameliorate condition of
handloom weavers in the country.

ot gheew g (MiEgR) ¢ SemEw
AaEw, gER 2w ¥ qamdd Y anfuw feafa



305  Marters under

Fava farads gt 91 7@ & Firw gIFar
I 5T TH & dF) F AR F AN @
& g 37 Ffowen A siag ogw ¥ & afuw
21 9% 8 A9 AW T &7 WA F) g
¥ FW FWT 9T IAH AFI FOam AT @
g & EEE U a5 oW Fee #Y
TR F @ =mFen &iF AE &) T g
¥ AF0 &1 yaaea wfear &1 gmmar F2AT
T @& | HA aFT ¥ F g wiw F@w
& ga atw &fazew 1 axaar & Iy F
#Y FIR. UF o6 FEW I G JAT A0
ITFU FU AR @ @ Fyer ¢ a@
ForTh nwfagt gTo @9g fqar 907 ) 99w
TE FTW ART IIOAT ATM a9 IF AT AT
aifax feafa ¥ g g adi @) faa qaF<d
¥ 1T 23T ¥ A% T AW fuid § 9% oo off
HTIFIT T qTF 7 AT Frfgm |

(iv) Womens' rally in protest of dowry
dcath~ and cruelties against women.

Mt oew fagt amwddr (aE fooay) c2dw
% fawgar foodt ¥ 29 9 3 F TR0 3E-
g F Afea T R a1 "7 ] A gz
aw @ 2

THT. ATA g g warA-eaA 9 gfem g
afgsil & deran & o e a1 W@
1

zgw faqdt A A1 F37 @AW F fAw 0%
fatas 21A1 g<HT A1 wg7o wa< afufa & faara-
T & 187 smug 2 afas fawa o faTn
afafa wier & o9 F9 @7F HL |

w1 gfasdt wfgenent & faeg sw #d
& I FFul o3 91 wEd ¥ a9 9w
TR FT &% @o @ ar) Fifpe, A7 &
fag g @4

I feeet Y gl afead §a% & gC@
77 oFw 23 & fov owfaa g€ &

ITFT §T4 23 F foro qw 3 ITET RAF |
¥ wfgam sfafafy mfve g€ § 1 werg 710
g qifza AR garfeq & | S@w Wi, @A
AR drqw e A 2 1 fow 2w A wfgen @w=
A @ fafr @, wg 2w Foft 7 @ I
T gy & AR A favr ¥ gEmmwEs @A
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qra FT  FFAT & 1

¥ sz & 5 awErR @ famm @ oAy
feafa =re £33 Sorsy FEaw) 1 avean-
g9 z, A afger & 1 gaem f '

(v) Need for taking immediate steps to
check mosqiuto menace and alleged in-
crease in incidence of Malaria in Delhi.

Nt T fasre qrgEmE (gT) C qX faE
¥ gafwr g g9ed #1 wiF ag § @I
g serare # g9 Ofm) 7 & g & afew
A wafan gea § | oo Eto THe o T
oY gz FAfimr A 3g Fafea =7 & <ars
foeama a1 svg Fsw F90 914 7 3@ fgA
2 A F7 frgr mar & 0 wgT ¥ F%r
TRAY WY FARY ST TEY &1 AT wewTl & 99-
oA g ) afz Sex AISTT F IWAT FT FIAHA
TET T T AT A T Ayt A TrSraTA
I wafaar F1 WE9 IR gy JIy |

. T IH §9U H WreT 1A FC 3
(vi) Soil erosion on the banks of the
river Bhagirathi near Farakka set.

SHRI ZAINAL ABEDIN (Jangipur) :
Six, the people of West Bengal and the
Left Front Government in West Bengal
are worried about the large scale erosion
on the banks of the Bhagirathi near
Farakka at the Mayansukh point which has
reduced the land gap between the Ganga
and the Bhagirathi from § Kms. to 14
Kms. The river’s shifting course was re-
sulting in the loss of Indian territory and
a consequent territorial gain for Bangla-
desh. The West Bengal Government had
asked the Ganga Flood Control Board for
grant of fund to check erosion in the 1980-
81 financial year. But the Board has not
released the said fund so far.

The land gap between the Ganga and
the Bhagirathi was nearly 5 Km. till three
years ago. If the Ganga Flood Control
Board does not take immediate steps (o
check erosion, the very purpose of the
Farakka Barrage would be lost. The
erosion not only poses a danger to the
towns on the banks which include Dhulian
and Jalangi but also threatens the very
existence of the Farakka Barrage itself, the
national highways, the State highways and
the Railway tracks passing between the two
Tivers.
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Benide=, as a result of this large
erosion, thousands of farmers belonging to
the district of Murshidabad have been
suffering from the constant shrinking of
cultivable land on the one hand and loss
of their valuable assets on the other and,
consequently, the questions of their iiveli-
hood and rehabilitation are gradually agi-
tating their minds.

< ul

Under these circumstances, T urge upon
the Government to come forward and help
the State Government of West Bengal
with all necessary help to check the srosion
without any further delay.

1 demand that the TIrrigation Minister
make a statement on the floor of the
House stating the steps taken by his

Ministry in this regard.

MR. DEPUTY SPEAKER : Now, we¢
lake up the legislative Business........

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Sir, before you take up the
next item, if you permit me, T may point
out that it has been published in the
newspapers that the period of the session
is to be curtailed by one week. We want
to know whether it is true or not true or
it is under consideration of the Govern-
ment because we have to chalk out our
programme. The Minister of Parliamen-
tary Affairs is here. He may tell us.

it Trafenm aeaE (2,9 97) ¢ wifsarae

&) GO U RFTT :7TH &7 TG 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) : No. No.

12.30 hrs.

PREVENTION OF BLACKMARKET-
ING AND MAINTENANCE OF SUP-
PLIES OF ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd.

Wt frond s mw (dEam) o 89
AT AW T T ¢

MR. DEPUTY-SPEAKER : The last
speaker would be Shri Chitta Basu. And
the Hon. Minister will reply.
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st frrar) o ae - TR N St e
Fifgr By amAr A d @ g

MR. DEPUTY-SPEAKER : Pleasc sit
down. I am not allowing you.

SHRI GIRDHARI LAL VYAS:
Bogem 3T T § |

1 gave my name first.

MR. DEPUTY-SPEAKER: It is all
right. You need not necessarily be called.

SHRI GIRDHARI L AL
not ?

VYAS : Why

MR. DEPUTY-SPEAKER : No.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Vyas,
I will tell you that we allotted 2 hours.
We have alrcady exhausted 21/2 hours.
And even more than that.

SHRI GIRDHARI LAL VYAS:
get my number.

[ must

MR. DEPUTY-SPEAKER : That is all
right. The time allotted to your Panty is
also over.

(Intcrruptions)

MR. DEPUTY-SPEAKER : No. 1 am
not allowing you. Next the Hon. Minister
will reply. Shri Chitta Basu is the last
speaker and the Hon. Minister will reply.

(fnterruptions)

MR. DEPUTY-SPEAKER : No. [ am
sorry. I have got to see the time also.
The Clock is there. We have got two
more Bills to complete today.

(Interruptions)

MR. DEPUTY-SPEAKER: Not corrcct
Unless you cooperate with the Chair, we
cannot continue the proceedings.

SHRI GIRDBART LAL VYAS: T am a
Senior Member of the House.

MR. DEPUTY-SPEAKER : But, Shri
Chitta Basu is the most Senior Member.
Sce the other Members like you.

Again 1 repeat that Shri Chitta Basu is
ike last spcaker whose time is between 6
to 7 minutes.
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SHRI CHITTA BASU (Barasat) : Mr.
Deputy Speaker, Sir, 1 always speak last.

I rise to oppose this Bill. Naturally the
question should arise why such an innocent

Bill, as somebody has put it, is being
oppased from this side.
({nierruptions)

The first ground for my opposition to
the Bill is that the parent Bill, the Original
Act, provides for preventive detention.
giving no scope for trial for the accused.

Fundamentally speaking, we arc opposed
to any measure which provides for deten-
tion without trial.

Now in this case, you would agree and
the Hon. Miniater should agree that in
order to curb the activities of the black-
marketeers and the profiteers, there arc
many laws available with the Government
and there is no dearth of weapons in the
arscnal ol the Government to curb or
punish ot cven climinate this process.

The original Act and these Amendments
do provide for preventive detention and,
we are., therefore, opposcd to the idea of
preventive detention.

The small amendment is all the more
pernicious because of the fact—I do not
think that the Hon. Minister will agrec
with me—tLhat earlicr the preventive deten-
tion order was to be iwtued under the
original Act by the Government. That
means. it was the Cabinet or the Ministry
or the Homc Seerctary or the Home Minis-
ter whose clearance was nccessary to take
somebody under detention or arrest for
dctention without trial.

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (SHRI RAO
BIRENDRA SINGH) - Is West Bengal not
enforcing this law ?

SHRI CHITTA BASU : If you provoke
me to say so. | shall come to that point
also.

This Amending Bill is pernicious be-
cause of the fact that this authority which
was vested with the State Government that
is, mainly the Cabinet/the Ministry/the
Home Minister/Chief Minister, is now be-
ing delegated to bureaucrats and officials,

SRAVANA 11, 1904 (SAKA)

(Amendment) Bill 310

the District Magistrate, Commissioners and
to the S.Ps, I think. Thir authority is
being given to those officers. Therefore,
there is every likelihood that the law would
be misused.

Under MISA, many people were arrested
and arrested in a way unheard of in juris-
prudence. Some Forms of detention orders
were printed, cyclostyled and they were
kept with Police Officers only to be issued
to any pcrson whom they wanted te be
arrested.

Thercforc, thosc experiences are very
much alive in our mund. If this kind of
power, atrocious power, is given to autho-
rities like Police Commissioner and District
Mougistrates, it is likely to be misused.

MR. DEPUTY-SPEAKER : This is not
an Emergency Act.

SHRI CHITTA BASU : It smacks of
Emergency. I am happy, Sir, you have
reminded me of Emergency. These Acts
arc not being enacted during the period of
Emergency. It is morc pernicious becausr
of the fact that, in peace time, this kind of
atrocious laws are being enacted by Parlia-
ment. | am grateful to you for having
rcminded me of Emergency. Anybody
having an iota of dcmocratic idea or an
iota of civil liberty cannot support this
kind of atrocious measure.

The reason given by the hon, Minister
iIs amazing, surprising. He says that 45
perions could not be arrested under the
original Act and that they require this
Amendment to get them arrested. Does it
speak well of the State Governmenis who
have nagreed to apply this Act? If the
entirc  Government., the Cabinet, cannot
get those persons, whose number iz only
45. arrested, how can they expect that
simply by authorising the District Magis-
trates and Police Commissioners they will
be able to apprehend these social crimi-
nals ? Their own Governments are work-
ing in the States. If it is a Government
that really works. how can it be that the
Cabinet cannot get these anti-social ele-
mentw arrested ? And you expect that you
can get them arrested only if you autho-
rise the District Magistrates and Police
Commussioners ! Therefore, it i all the
more atrocious. On these major grounds
I oppose this Bill.
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He has raiscd one question which re-
=<juirck to be answered, and that is, why
the. West Bengal Government has not ap-
plied this Act. this Act. The West Ben-
val ‘Government shall not apply this kind
of atrocious Act. [ heard somebody from
that side demanding of this Government to
take action against the West Bengal Gov-
ernment for not using this Act. I think,
Sir. Emergency has not yet been promul-
gated. In spite of that, they say this kind
of amazing things!

Sccondly. the title of the Bill is ‘Preven-
tion of Blackmarketing and Maintenance
of Supplies of Essential Commodities
(Amendment) Bill'. My question to the
hon. Minister is this. Have you been able
to maintain the supply of essential com-
modities to your satisfaction ?  1f you are
satisfied, then 1 have nothing to say. 1
want to give only one cXample tO prove
that the Government has failed, and failed
miserably, to maintain the supply of es-¢n-
tial commodities to the State Governments.
T take thc example of Wext Bengal Gov-
ernment. The food deficit for the State of
Went Bengal has bheen estimated to be 33
Takh metric tonnes annually. The Centre
has to mect this deficit from the Centraf
Pool. But the net supply from the Food
L orporation of India during the last nine
months, that i~. from 1-10-1981 to Junc
1982 wax of the order of 19 lakh metric
tonnea. Therefore, the supply falls short
of the requirements by approximately 14
Takh metric tonnes (or the months of lTuly,
August and September or 4.6 lakh mectric
tonnes per month. The average monthly
supplies from March 1982 10 July 1982
ranged between 2.25 and 2.35 lakh metric
tonnes. While the requirements of West
Bengal Governmen! to maintain the public
distribution system is at least 3.50 lakhs
MT which this Government promised to
give, actually the supply did not exceced
more than 2.25 lakhs to 2.35 lakhs MT.
So by 11 lakh MT per month it falls short
of reauirements. This is the situation re-
egarding the supply of essential commodi-
ties. Same is the question of cement and
other mgential commodities which are find-
ing their way to the black-market because
of non-supply, because of drying up of
supplies and because there is no commodity
“in the supply pipeline for the public dis-
'tribution system. . ..
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MR. DEPUTY-SPEARER ;
clude now.

Please con-

SHR1I CHITTA BASU | am conclud-

g,

Regarding Tripura the Government of
West Bengal agrced 1o supply 8,000 MT
of foodgrains every month but ncver has
bcen there an occasion when the Govern-
ment could physically deliver more than
60% of the total requirecments allotied by
the Government of India to mect the food
deficit.

Therefore. my point is that the {overn-
ment has failed and  failed  miserably in
maintaining the supply line with the result
that the essentiul commoditien again find
their way to the black-market.

Therefore, Sir, if you are interested in
curbing the aciivitien of the black-market-
eers and profiteers, supply is to be zua-
ranteced and ensured. The Government of
West Bengal have suggested 14 items that
should be procured by the Government of
India  and announced for distribution
through the public distribution system nnd
at fixed prices and then, and then alonc the
activities of the black-marketeers and pro-
fitcers can be curbed.

Kerala is quoted as an example as 1o
how the public distribuion system could
be utilised so that the price line can  be
held and  pegged at a  particular  point.
Therefore, T appeal 1o the Government that
instead of giving much more atrocious
authority to the Police officers. the Gov-
crnment should concentrate on continuing
the supply so that the public distribution
system can be maintained and the activities
of the black-marketeers and profiteers can
be cffectively curbed. That is the only
way.

MR. DEPUTY-SPEAKER : Now the
Minister will reply.

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIvVil. SUPPLIES (SHRI MOHAMMED
USMAN ARIF): I am thankful to the hon.
Membcers who have participated in  the
debate. they have made verfy valuable
suggestions,
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Most of the hon Members have support-
wd the Bill.

Sir, a3 you must have seen. most  of
the hon. Mecmbers opposing this amend-
ment have dwe't on the parent Act  and
have not said about this small amendment
whose scope is very limited.

Members who participuted on this stde
or that side have laid much stress on the
‘implementation of the Act. We agree
that the impl mentation of the Act should
be niide vigorously.

The implementation liecs with the State
Governments and the Central Government
also feel the responsibility to get it imple-
mented vigorously. Instructions have been
issued from time to time to the State
Governmuents lo implement this Act verny
vigorously and to check this cvil in the
wociety which the black-marketeers are
indulging in.

About the implementation clause some
of the hon Members have put guestions
s to bow fav this has been implemented
and whiat action has been taken under the
National Securiiy Act or under this  Acl.
About the National hecurity Act I may
subm:t that this rests with the Home Minis-
try and wo are not concerned with it

About the Prevention of Black-marketing
and Maintenance of Supply of Essential
Commoditie= § may bring 1o the notice
of the hon. House the action taken by the
diflerent State Governments.  Till 12-7-82,
522 persons were ordered to be detained
by the various State  Governments  under
the Prevention of Black-marketing and
Ma'ntenance of Supply of Essential Com-
modities Act, 1980, out of which, 45 per-
wons are absconding and 49 persons  are
under detention. Under the Essential Coin-
moditics Act, 1955, during 1980, about
(.36 lakhs raids werc madc. about 25,000
persons were arrested, about 2,700 persons
were convicted and about Rs. 38 croren
worth essential commodities seized.

S'milarly. ay, per—reports received, titl
now, in 1981 about 69,000 raids were
made, about |S5.GRM] persons were drreat-
ed, 2300 persoma convicted and Ks 17
crores Wigdh of essential commodities
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were seized. Both these Acts are Deing
implemented by the State Governments,
who are requested from time to time, to
take vigorous zction in this regard. Sir,

this s the kind of action taken by the
difflerecnt States. Here, I must stress  the
point that the laws made by the Govern-

ments can be effectively acted upon ouly
with the cooperation of the people.

Also, it is the duty of all of us in the
Ieuse irresprctive of party afliliations 10
cooperate with the Government. [t is a
crime against soc.ety aad. T must request
the hon. Members opposing this  Bill or
amendment and the people of TIndia out-
sidle the House, that they should co-
operate with the Government in this res-
peet.  Qur national character should be
built up and scntiments should be rousced
to condemn such bluckmarketcers and
hoarders and institutions such s  educa-
tional and othcr social insttutions  should
cooperate with the Government  side by
~ide with the implementation of the Jaw.
The Government is very much particular
about it. Somec hon. Members have gong
10 the length of saying that the Govern-
ment is encouraging the black-marketing
and hoarding. | dismiss this charge as futile,

frivolous. baseless and politically motivat-
ed.

Sir. it s the duty of all of us te join
together to eliminate this social evil jrom
our country. Then. Sir. there arc certain
suggestions made by the hon. Members.
It would be difficult for me to accept all
those suggestions. But, 1 may rcfer to
certain relevant suggestions and | might
tay that Government is very much parti-

cular about ecradicating  this  evil. One
hon. Membcr while supporting, ~aid that
Government should take over the whole

sale trade of fourteen commoditien such as
rice, sugar, edible o0il supplies etc. My
hon. friend, Shri Chitta Basu hix ol
referred to the same thing just now. 1
may sy that already, the supply of rice,
Jevy sugar, whaat and kerzmene i being
namclled by the Government and its agen-
cies and these are iswued at prices below
the market rates generally. Taking over of
whole~ale tradc of fourtecn commditien
limet by the hon. Member would be
wtally beyvomst the iesourcex of the Gov-
erngnl and moy, in fact, be counter-
productive.
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Another apprehension made by the
hon. Member was that the Act would be
used against political leaders and trade
unionats. I may assurc that all political
leaders or trade unionists either belong to
the ruling party or to other parties, if they
do not indulge in such crimes. they wou'd
not be harassed and the law  would not
apply to them. It 1s applied only to these
who are criminals; they will  have to
face this law. I can assure you that no
innocent person would be harassed under
this Act.

Then, Sir, one hon. Mcmber from our
side also suggested that display of price-
Yists of all essential commodities should
be made compulso:y in  all  the States,
throughout the country. In this respect,
J must submit that to prevent  overcharg-
ing of prices, all the Sl‘nles/U.Ts have
imited orders for display of price Lsts of
essential commodities in all the shops cons-
picuously at a promineni place of the
business premises. Besides, the Standard
of Weights and Measures (Packaged
Commodities) Rules, 1977 also provide
for display of thc namc of thec commodity.
name and address of the manufacturers /
packers, net contents in terms of weight,
measure or number. month and year of
manufacture ond ihe  retail  sale  price.
to ensure that the traders do not exploit
the consumcr: by over-charging.

Sir. some hon. Members wanted the
cumaodities dealt with by the FCI to
mach different States in time and in enough
quantities. Both the Central Government
and the FCI review from time to time the
arrangements made for supply of food
articles by the T°Cl to the various States.
It has recently been decided that the month-
ly allocations of foodgrains to various
Statex would be made well in advance, for
FCl to plan its movement and supply of
there grains to the various States in time.
An hon. Member suggested that norm of
one fairprice shop per 2,000 families should
be tclaxed in the case of North Eastern
rcgion. The various States have becen told
a long time back that in far-llung and
rcmote areas which are thinly populated,
it might be necessary to have a fair-prige
shop for a population even smaller thary
2,000 families. In fact under the New
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20-Point Programme, the States have been
told to consider opening mobile shops
for such far-flung areas.

There was a suggestion for setting up
of vigilance committees. Instructions have
already becn issued to State Governments
to form Vigilance Committees to keep a
waltch on the working of the public dis-

tribution system. A suggestion was also
made to build up buffer stocks in every
place specially North-Eastern States. Re-

gular coordination is maintained between
the Central agencies rcsponsible for supply
ol essential commodities to the North-
Eastern region like the Railways and the
FCI and the States of that Region to
ensure adequale stocking of these com-
moditics in that Region. particularly during
monsoons.

Sir, there s again  a  suggestion that
action should be taken against Government
oflicials involved in the rackets in the pub-
lic distribution system. Anybody who
would commit such crime shall meet the
punishment provided under the law and
officers are no exception to it. Lastly, a
suggestion was made that therc should be

no discrimination in snpply of rice and
wheat toc a particular area.  Sir, let me
assuire the Housce that there would be no

such discriminat’on.

Sir, Shri Bapusaheb Parulekar m his
specech wanted to know how much have the
prices of essential commodities come down
after the passing of the Aclt. It may be
mentioned that the prices of such commo-
dities depend on a numb.r of factors in-
cluding their production, the Ilocal availa-
bilitv, the demand by the consumers at
any particular time, etc. In order to im-
prove the local availability, it hay to be
ensurcd that the traders do not hoard the
stocks or otherwiac create obstacles in the
maintenance of supplies of these essential
commodities. [t is with that end in view
that this legislation was originally passed
and, through the proposed amendment,
action under it is now sought to be streng-
thcned. The extent to which this legis-
lation has helped in improving the availa-
bility of any particalar commodity and
keeping its price at a rcasonable level
would differ from State to State and area
to arex, depending on how effectively has
thm legwslation been implemented by the
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concerned State Government. There is no
direct relationship belwecen this Ac® and the
price leve! of essentinl commodities, au it
is only one of a package of measures to
maintain the prices.

Sir, one hon. Mcmber suggested that a
parliamentary committee should be consti-
tuted. In this respect 1 may submit that
there is alieady a National Advisory Coun-
cil on Public Distribution. It is headed
by Union Minister of Civil Supplies and
includes, among others. one Member from

J.ok Sabha; one Member “from Rajya
Jabha; all State Food and Civil Supplies
Ministers and representatives of Central

Ministries connected with public distribu-
tion. Hence therc should be no apprehen-
sion in the mind of the hon. Member that
distribution work w:ll suffer. Then there
are certain other minor things which have
been suggested. I may submit to this
House that the whole debate was on the
parent Acl; and the amendment which is
0 small and limited in scope, did not
warrant all that discussion which has taken'
place. However, T am grateful to the
hon. Members that they have made uscful
suggestions; and I have tried my level best
to reply to those questions.

Now the last point : hon. Member Shri
Chitta Basu said that the supply of food-
grains and other things wcre short. Essen-
tial commodities were not made available.
T say that West Bengal has got the highest
allocation of foodgrains.

In the end, 1 submit that though the
hon. Members coming from West Bengal
oppose the Bill, they at the same time
press the Government that blackmarketing
should be eradicated. Now I pose the
question : what measures are they pro-
posing to take in Wecst, Bengal, where they
have thcir own Government ? I[f they
have evolved any formula, or if they have
evolved any method or if they are taking
any measures which have effcctively work-
ed, we can also adopt them. But I think
no such measures are being taken to era-
dicate the evil.

Objections are made; and Government
is criticized. But merely criticizing does
not pay. In the end. 1 again thank the
hon. Members, and end my speech.

MR. DEPUTY-SPEAKER : The Ques-
tion is :
11—591 1SS/82
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“That the Bill further to amend the
Prevention of Blackimarketing and
Maintenance of Supplies of Essential
Commodities Act, 1980, :+s passed by
Rajya Sabha, be taken into considera-
tion.”

The Motion was adopted.

MR. DEPUTY-SPEAKER : The House
will now take up clause-by-clause consi-
deration of the Bill. The question is:

“That Clause 2 stand part of the Bill.”
The Motion was adopted.

Clause 2 was added 10 the Bill.

MR. DEPUTY-SPEAKER :
tion 1s:

The ques-

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formulua and  the
Title were added to the Bill.
MR. DEPUTY-SPEAKER : Now the

Minister.

SHRIT MOHAMMED USMAN ARIF:
I beg to move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER :
tion is:

“That thc Bill be passcd.”

The ques-

T he motion was adopied.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (RAILWAYS), 1982-83.

MR. DEPUTY SPEAKER : Now we
take up next item, namely, Discussion and
Voting on the Supplementary Demands for
Grants for Railways.

Motion Moved :—

“That the respeclive supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to defray
the charges that will come in course of
payment during the year ending the 31st
day of March, 1983, in respect of the
heads of Demands entered in the recond
column thereof—

Demand Nos. 2 and 16.”

*Moved with the recommendation of the
President. *
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*Supplementary Demands for Grants (Railways), 1982-83 submitted to the Vote of the

Lok Sabha
No. of o Nge of Dengm— - Amount of Ber;xand
Demand for Grants submitted to
the Vote of the House
1 2 3
Rs.

2 Miscellaneous Expenditure (General) 2,004000.

16 Assets—Acquisition Construction and

MR. DEPUTY SPEAKER:
call upon the Members to speak,
there are notices of Cut Motions.

Before 1
I find

I find that Shri Chandradeo Prasad
Verma, Shri T. R. Shamanna, Shri Rama-
vatar Shastri, Shri Bhogendra Jha, Shri C.
T. Dhandapani, Shri R. P. Das, prof. Ajit
Kumar Mehta and Shi R. L. P. Verma

are not here. Shri Chaturbhuj is also not
here.

Shri Jaipal Singh Kashyap, Dr. Vasant
Kumar Pandit, Shri Ajit Kumar Saba and
Shri Sudhir Giri are available, and are
willing to move their Cut Motions.

SHRI JAIPAL SINGH KASHYAP
(Aoula) : 1 beg to move—

“That the Demand for a supplemen-
tary grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acquisition construction and replecement’
be reduced by Rs. 100.”

[Need to provide broad gauge rail

link  between Narora  and
Chandausi via Shajahanpur,
Dataganj, Binawar, Badaun and
Vazirganj.](7)

DR. VASANT KUMAR
(Rajgarh): I beg to move.

PANDIT

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acquisition, Construction and Replace-
ment’ be reduced by Rs. 100.”

[Failure to extend the existing
Guna-Maksi line to Nagda.](20)

Replacement Other Expenditurc

200,50,00,000

SHR1 AJIT KUMAR SAHA (Vishnu-
pur) : T beg to movc :

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
acquisition, construction and replace-
ment’ be reduced by Rs. 100.”

[Need to connect the North-Eas-
tern Region by railways to im-
prove their conditions and to im-
prove their economy.](21)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
acquisition, construction and replace-
ment’ be reduced by Rs. 100.”

[Need to extend the railway line
from Tarakeshwar to Bishnupur
and Bankura in West Bengal.](22)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
acqusition, construction and replace-
ment’ be reduced by Rs. 100.”

[Need to construct a new rail line
from Raniganj to Bankura via
Majhia in West Bengal.](23)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
acquisition, construction and replace-
ment’ be reduced by Rs. 100.”

{Need to convert Purulia-Kotshila
line into broad guage line.](24)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
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‘Assets—
replace-

200,50,00,000 in respect of
acquisition, construction and
ment’ reduced by Rs. 100.”

‘[Need to start a Circular Railway
in Calcutta city in West Bengal.]
(25)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of, ‘Assets—
acquisition, construction and replacement’
be reduced by Rs. 100.”

[Need to speed up completion of
Howrah-Amta railway line.](26)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
acquisition, construction and replacement’
be reduced by Rs. 100.”

[Need to start the work for coach-
ing terminal facilities at Asansol.]
(27)

SHRIL SUDHIR GIRI (Contai) : 1 beg
to move :

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acquisition, Construction and Replace-
ment’ be reduced by Rs. 100.”

{Need for constructing a rail line
from Tamluk to Digha in the
district of Midnapur, West Bengal.]
(42)

MR. DEPUTY-SPEAKER : The time
allotted is two hours. It is now nearing 1
p-m. s0, the Bill must be completed by 3
p.-m.

SOME HON. MEMBERS : It should be
at least three hours.

MR. DEPUTY-SPEAKER : The time
allotted is two hours. Tomorrow, there is
a discussion on drought situation; and we
must see that the Supplementary Demands
for Railways, and also other Supplementary
Demands are passed to-day, so that we will
have more time to discuss about the
drought conditions. We must be rationale
in our approach. Therefore, I want to see
that it is completed by 3 O'clock. Now
Shri Ajit Kumar Saha. The time allotted
is seven minutes for you.
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SHRI AJIT KUMAR SAHA : In only
seven minutes, how can one speak ?

MR. DEPUTY-SPEAKER : I will add
three minutes more.

SHRI AJIT KUMAR SAHA: During
the discussion on the Railway Budget in the
last session several Members including my-
self drew the attention of the House to the
fact that the programme of replacement of
the old, over-aged and worn out rolling
stock, renewal of track and bridges requires
simmediate attention, if at all the Railway
operation has to show any improve-
ment. The Government pleaded at that
time that the Planning Commission could
not give enoughr money for this. Now, it
appears, as also in the Supplementary De-
mands, the Planning Commission has sanc-
tioned Rs. 200 crores for the current year.
This is welcome. But the question is, can
it do justice to the problem ?

According to the reports of the Com-
mittee on Motive Power Plan, Committee
on Coach Augmentation and the Sikri
Committee, the programme though aug-
mented, by additional Rs. 200 crores will
be far from sati-factory.

Let us take the example of EMU coaches
both in Bombay and also in Calcutta. Shri
Kamalapati Tripathi, the former Railway
Minister is here. He stated in this House
that all the EMU coaches in the Bombay
suburban area are overaged and need re-
placement, and sanction of some amount
for acquisition of motors was also obtained.
But we do not know what happened after
that. There are no replacements, because
as admitted by the Railway Ministry in the
meeting of the Consultative Committee of
Members of Parliament, EMU replacement
could not be done ‘due to production con-
straints by M/s. Jessops Ltd. The result
is that irate passengers had burmt the EMU
coaches in Bombay. In the suburban area
of Calcutta, every day there is a conflict
between the passengers and the railway em-

& ployees and those who are responsible for

this state of affairs like the policy makers
in the Government and the Railway Board

“and their officers who are far away escape

the wrath of the people while ordinary rail-
waymen have to suffer.

Nobody justifies vandalism. At the same
time, how long can the passengers and
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commuters hold their patience ? That is
the question. The number of accidents due
to failure of rolling stock in 1980-81 was
146 and it was 144 in 1981-82. Accidents
due to failure of track was 27 and 23 res-
pectively in these years and every year one
person dies on account of these failures.
But what exactly is the position of the
Railways ? The Sikri Committee has said
that in Broad Gauge lines out of 49,522
kilometres of running track, track which
requires renewal is 10,781 kilometres,
which is over 21 per cent. According to
this report, in 1978 fractures have been de-
tected in over 6,000 kilometres of track.
Speed restrictions have been imposed on
nearly 2000' kms of tracks. And the num-
ber of ‘distressed bridges' rose from 1247 in
1968 to 3553 in 1978. But in the Supple-
mentary Demands, not a single paisc has
been asked for repair and replacement of
bridges in spite of the fact that we had
witnessed the worst accident on the Bagmadti
river.

13 hrs.

Now coming to the allotment of money,
1 find that Eastern and North Eastern Rail-
ways have been given the lowest amount.
What is the reason for this ? 1Is there an
element of discrimination ? Similarly, it is
found that while less than Rs. 3 crores
have been given to CLW, Rs. 7 crores have
been given to DLW while the idle capacity
in the former is 32 per cent and in the
latter 35 per cent. I do not know why
there is discrimination.

The people of West Bengal have been
demanding new Railway lines for a Jong
time, particularly between Mejhia and
Bankura. We have been demanding an

express train from Purulia to Howrah since
1971, the first time when 1 was elected as
a Member of Parliament. But the Railway
Ministry is not acceding to our request.
There is a news report in the ‘Ananda Bazar
Patrika’, the largest circulated daily in
West Bengal, which says that Centre is
against all the demands of the people of
West Bengal in the matter of railways. In
the editorial of the same paper of 29th
July, it is said that the Central Govern-
ment is quite indifferent in providing rail-
way lines and if the people feel that some-
thing has got to be dene by the Centre, then
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they along with their representatives have
to fight for that.

In another daily ‘Satya Jug' there i 2
picture of a commuter travelling inside the
EMU coach of the suburban railways hold-
ing his umbrella over his head as the water
is coming inside the coach. This is the
position of EMU coaches.

SHRI BAPUSAHEB PARULEKAR (Rat-

nagiri): Umbrelly provided by the Rail-
ways ?

SHRI AJIT KUMAR SAHA: No. his
own. Since only DC EMU coaches have
been provided for, it is certain that none of
them would be provided for Eastern Rail-
way where every day the situation becomes
explosive. I would like to know whether
a political discrimination is being made
against the people of West Bengal because
they have voted the Left Front Govern-

ment into power again in the 1982 elec-
tions.

What about the trouble in various rail-
ways ?

So far as Calcutta is concerned. I have
already referred to how the daily com-
muters are being harassed. I would like
to know what relief you propose to give to
them.

I notice from the Demands that almost
30 per cent of the funds are allotted to the
Railway Board, who would be free to
utilize this money the way they want.
Naturally, they would have more dealings
with the private sector, than with the sec-
tor, because they would get more com-
mission that way. In this way you are
keeping the Railway Board officers happy.

Lastly, 1 will come to industrial rela-
tions. Despite the claims of the Railway
Minister, T would like to say that it has not
at all improved. The Minister complains
that the workers are indulging in stoppage
of work. But the real fact is that the rail-
ways have gone back on the agreement
that they had entered into with the rail-
waymen. While the railways have violated
the agreement, the employees find that they
are not able to do that. How can you
run the railways for long when the em-
ployees are dissatisfied ? I would request
the Minister to pay attention to this aspect
before the situation becomes more serious.
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ferere 2 wqife, 7w fad Sy frg aige o
¥ & 1| g 3 wEwex ¥ fomEAT gwar §
far @ ¥ gAY &, I e A FIRR
G AAT A & AR o9 aF av ay g Tw
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AT qF T T ATAT AT AqTS B, SO
bk fsomo asw g g oIEEr aEEA
Mg A freA g fa ol 3 o ¥ ETE
g % &, S foqar o § oreg A9 gaean
A, Iy JAAT g1 gueAn ¥ FHY Enir oo

T aTET &7 FEd gu # 9 &A1 g |

SHRI UTT'AM RATHOD (Hingoli)
Mr. Deputy Speaker. At the outset, 1 sup-
port the Supplementary Demands for
Grants on Railways.

At the same time, I would like to bring
certain things Dbeforc the Hon. Minister
which have created lot of confusion result-
ing in strikes and several activities against
the Railway Department in the region of
Marathwada in Maharashtra State.

We are grateful to the Hon. Minister for
Railways for increasing the amount from
Rs. 45 lakhs to 1.45 lakhs for conversion
of Manmad-Aurangabad line into broad-
gauge. We hope that the Hon. Minister
would see that this amount is provided
soon and that the work will go with full
speed.

There is another point about which T
would like to speak. If you recollect,
there has been a consistent demand for the
last 30 years in Marathwada Region to
convert Manmad-Mudkhed-Adilabad Sec-
tion gauge and we had adopted the first
part of this portion from Manmad to Par-
bani-Parli Section and we have also started
conversion of Manmad-Aurangabad Sec-
tion.

Last time, on 17th December, 1981,
when T had put a Starred Question on the
conversion of Adilabad-Mudkhed Section,
the Hon. Minister said that “a survey was
carried out and it was found not feasible
and economical. And so it was not
possible.”

But later on the Hon. Minister accepted
that “since there are new cement factories
coming up in this region, we have decided
to undertake the location survey and we
will include it in 1982-83.”

While giving the Budget speech, the
Hon. Railway Minister said that “we have
decided to survey a number of lines.” The
Hon. Railway Minister did not clarify these
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lines and we all thought that our line is
also probably there.

But now 1 find that the railway line,
Adilabad-Mudkhed, even for survey, is not
shown in the Supplementary Demands for
Grants. 1 would request the hon. Minister
to see that something is dome and the
amount is provided for and the survey
starts soon.

There is one thing which T would like
to bring to the notice of the hon. Minister.
On 24th December, 1981, in reply to my
Unstarred Question No. 5487, the hon.
Minister has stated :

“As regards conversion of the remain-
ing section, Parbhani-Adilabad, from
metre gauge to broad gauge, there is
a proposal under consideration tak-
ing up the survey in 1982-83 Bud-
get.”

This is the reply given on the floor of the
House. But, in spite of this reply, there is
one letter written to Shri Sachkhand Hazuri
Khalsa Diwan, Nanded, by the Secretary,
Railway Board; it is about conversion of
Mudkhed-Adilabad line from metre gauge
to broad gauge; it is in Hindi; in the last
paragraph of that letter, it has been said :

" AF  quwAI-mEEE-anfaerar
ATZA F Y197 f1adw &7 g9 8, U8 Iede-
At & e 1976 ¥ few @ g0 F afomR]
& qar 9w g F Og o1 wevww B Ak
245 fo dto & YA aita®a g7 99
40 TUE I AT WE@AN | dHEAE] &Y
wfeq feafa 1 or § w@d gu fame wiaer
¥ Tw fawfo g g § ¥ ¥we g
grm

I would like the hon. Minister to clarify
which position is correct; whether the posi-
tion that has been taken by the hon. Minis-
ter on 24th December 1981, in which he
has assured on the floor of the House that
they are going to undertake the survey in
1982-83, is correct, or the position that has

" been taken by the Secretary, Railway Board
in May, 1982 is correct. I may bring to
the notice of the hon. Minister that this
letter from the Railway Board has caused a
great upheaval in the Marathwada region;
people have written editorials and they are
agitating at all the Stations on this section.
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I would, therefore, request the bon. Minis-
ter to clarify the position with regard to
the survey of this particular line.

Lastly, 1 would say that this Adilabad-
Mudkhed section is one of the most neg-
lected sections. Some time back I had
asked a question if the General Manager
had visited this section during the last two
years, and I was shocked when I received
the reply that the General Manager did
not visit this particular section in the last
two years. 1 do not know how the Gene-
ral Manager can afiord to neglect a rail-
way section which was constructed for the
benefit of the tribal people ?

Here there were two trains which were
being operated, one passenger train and
the other, a mixed train. Recently I have
come to know that the mixed train that
was operating between Purna and Adilabad
has been cancelled. 1 would request the
hon, Minister to see that this mixed train
is resumed because people who find it diffi-
cult to travel by the State Transport which
is costly will be benefited by this.

I again request thc hon. Minister to
clarify the position about the survey that
was assured by him on the floor of the.
House in reply to the Unstarred Question
that I have referred to, in view of the posi-
tion that has been taken by the Railway
Board.

SHRI RAVINDRA VARMA (Bombay
North) : Mr. Deputy-Speaker, Sir, my hon.
friend, the Railway Minister, has come be-
fore the House with Supplementary De-
mands for over Rs. 200 crores. Perhaps,
a sum of Rs. 200 crores is a very small
amount fqr his Ministry. He presides
over a very big empire, the biggest econo-
mic undertaking that we have in our coun-
try, the biggest public undertaking that we
have in our country; he presides over an
undertaking which is the biggest employer
in our country. The tantacles of the Rail-
ways, if I may call them so, reach every
area and every section of our population
and they provide the arteries for the move-
ment of our people and for the movement
of goods which are essential for the eco-
nomy of the country, for the life of the
citizens. Tt is, therefore, natural that the
Railways have to deal in big money. T
would have liked to tell my hon. friend
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that he has been doing a commendable job
as the head of this big undertaking.

He is a very good and dear {riend of
mine. I am well aware of his competence
and his dynamism. I have the reason, there-
fore, to cxpect great things from him. And
it is in that spirit that T would like to ad-
dresy a few remarks to him about the func-
tioning of the Railways to-day.

Unfortunately, Sir. in the last few years
it cannot be said that the efficiency of the
railway system has increased. On the
other hagd, it is a story of decreasing effi-
ciency, increasing irregularity and increas-
ing insecurity for thc passenger, increasing
number of accidents and dacoities and rob-
beries on the trains and deteriorating in-
.dustrial relations. T am sure that my hon.
friend can do much better if he takes the
bit between his teeth and dccides to em-
ploy the dynamism and competencc of
which he has given evidence elsewhere in
other fields.

1 shall not accompany him on an ins-
pection tour of his vast realm and deal
with every aspcct of the Railway Minis-
tty. But I shall deal with the working of
the suburban railway system particularly
in Bombay which 1 have the honour to
represent.

As far as the suburban railway system
is concerned, the mildest description that
T can give of the present situation is that
the suburban railway system has become
a byword for brazen incompetence and
callous unconcern for the needs and the
woes of the commuters. We have fre-
quent troubles in Bombay. Recently there
was very serious trouble on the Central
Railway system of which my hon friend
is aware. Traffic ground to a halt. Hun-
dreds of thousands of commuters were in
difficulties. The life of the city to some
extent was paralysed on that day. The
transport system was thrown out of gear.
The functioning of offices went away and
the normal business and the normal life in
the c¢ity was thrown out of gear. Irate
passengers, provoked by the failure of the
railway system, provoked by their help-
lestness in the face of repcated failures
and breakdowns and the callousness of
the railway administration, indulged in
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activities which cannot be condoned. As
my hon. friend who spoke before me said,
none of us can hold a brief for any kind
of violent attack on the railway property,
whatsover. Therefore, when we make this
criticism of the Railway Ministry, we are
not condoning any violent activily on the
part of any onc who might have legitimate
grievances. Whatever -the legitimacy of
the grievancer, the sanctity of the railway
property must be protected. Not only the
sanctity of the railway property, but also
the life of the workers, the life and limbs
of the workers who are employed in the
railways must be protected. When there is
a situation, an explosive situation, and
when comenters want to give expre-sion to
their indignation, on the one hand we find
an attack on the railway property and
on the other, recently we have seen in-
stances of attack on the running staff, the
employees of the railways. This i+ a case
of vicarious visitation of vengeance on
those who are closest to thc crowd. This
is unfortunate, and a way must be found
to avoid this by promoting better relations,
better understanding between . passenger
associations and trade unions and the offi-
cials of the Ministry who can removc the

shortcomings and explain the difficulties

from which the Ministry suffers.
Regarding the trouble in the Bombay

Central Suburban system, the primary

cause is very well known to my hon friend.
It i» the condition of the rakes to which
the hon. friend who spoke from this side
referred. About 31% of the rakes are
sick. The rakes used in the central system
are not indigenously manufactured. They
were imported. The company from which
they were imported no longer manufactures
them with the result that we cannot get
replacements, with the result that we can-
not get the essential spare parts required
for repair. There is a constant competi-
tion in cannibalising as far as spare parts
are concerned. This leads to the reduc-
tion in the efficiency of the system and
constant breakdowns. Under such circum-
stances disrepair will be perennial, break-
downs will haunt the commuter in the
Central Railway system so long as you do
not find a solution for the situation.

What is the solution ? The solution lies
on complete replacement of these rakes im-
ported from the United Kingdom. My
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han. friend will agree with me. Instead of
imported rakes, we have to introduce indi-
genously magufactured rakes, manufac-
tured at the Integral Coach Factory at
Perambur. The process is not so simple;
it will take money; it will take time and it
will mean some temporary dislocation. But,
if the hon. Minister is able to convince the
computers that what is being done is a
sincere attempt, (o remove illhealth as far
as the lakes are concerned, by the induc-
tion of new rakes, indigenously manufac-
tured, and by dovetailing the induction of
new rakes with the delivery schedules and
rescheduling of the time tables, and if pro-
per public relations are maintained by the
ministry, it will be possible to elicit public
cooperation if one goes in for such a
major venture.

Now, Sir, the frequency of suburban
trains has been recently reduced instead of
being increased. My hon. friend knows
that the frequency of trains has been re-
duced. 46 suburban trains have been dis-
continued in the Central Railway system.

I shall now come to the Western Sub-
urban system in Bombay. The number of
break-downs in the Western Railway system
is comparatively less. (Interruptions) My
bon. friend will have his opportunity and
1 will listen to him with avidity. The num-
ber of breakdowns in the Western Railway
system is Jess because the Western railway
system. uses indigenously manufactured
rakes. But, there are problems for the
commuters in the Western Railway system
to which I rmust make a reference. First
of all, there is the problem of linking the
Western Railway system with the Central
Railway system because the commuters
have to switch over when they travel from
one system to another system. You are
very familiar with: the situation in Bombay.
There is a fiyover at Bandra. It occupies a
pivotal, @& crucial, position a strategic posi-
tion in ensuring the flow of traffic from the
‘'Western Railway system to the Central Rail-
way system. The work on the flyover must
therefore, be expedited and, for that, if
necessary, increased allocations must be
made available.

Then, Sir, there is the question of the
Diwa-Bastein line. The present scheme is
1o restrict the use of this line for freight
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trafic. But, if the line is to be laid, and,
if it can be opened to passenger traffic as
well, it will obviously benefit the hinterland
through which the line passes.

Now, Sir, I have to refer to the fishermen
and milk men who travel from the suburban
areas using the Western Railway system to
come to the town, to provide these essential
commodities to that big metropolis. A
number of fishermen and milk men travel
by the Western suburban railway system.
They face certain difficulties. Some com-
partments are notionally reserved for them
but those compartments are flooded with
and submerged by other passengers with
the rcsult that these fishermen and milk-
men have to sufler acute hardship while
travelling on these trains, particularly,
when they travel towards the town. It is
all the more important because many of
them who travel to the town are fisher-
women. Therefore, you can easily under-
stand the problems that they face in view
of the fact that the reservation of the com-
partments turns out to be only notional.

There are certain other problems of the
commuters between Borivili and Dahanu
Road. My hon. friend is very familiar with
Bombay. Hec visits this city very often.
Therefore. T am sure. he knows that it is
an expanding city. Where is the expansion?
The expansion is not into the sea; but the
expansion is on the land and, primarily,
the expansion is to the northern area.
Therefore, the population has been increas-
ing to the North of Borivili and, from
Borivili right upto Dahanu Road, new
coldnies have come up and the people are
migrating; the people who were formerly
living in South Bombay are now migrating
to North Bombay to the Northern subur-
ban areas. This is a trend in migration
which must be known to my hon. friend
who has also held the charge of the port-
folio of Works and Housing once before.
Therefore, the problem must be known to
him. The population is increasing in that
area and in addition to that, small scale
industrial units and medium scale indumtrial
units are growing in the area between
Surat and Borivli.

On the one hand the population is grow~
ing and, on the other hand, the industrial
units are also growing in number.
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Sir, the needs of the area have increased
enormously. What is the response of the
Railway Ministry to the increase in popu-
Jation of these areas and the needs of the
areas. It has unfortunately been very
meagre and disappointing. Workers find it
difficult to commute to their place of work
and travel in either direction. There has
been no increase in frequency as far as
this area is concerned. The frequency of
electric trains to Virar is once in 2(} minu-
tes. It should be increased to once in 25
minutes. There is no appreciable increase
in the number of shuttles from Surat and
Valsad through Dehanu Road, Palghat. etc.
to Virar. These must be increased, and
extended upto Borivali or Andheri so that
commuters can avail of the services of
electric trains.

Sir, there is no increase in the number
of coaches. The condition of the coaches
is astounding. There is no coordination
between the timings of the shuttles and the
timings of the electric trains they have to
take and the hours of work of the com-
muters thus leading to passengers getting
stranded and finding it impossible to attend
to their work. There is demand for stop-
page of some long distance express trains
~at Virar and Borivli about which T have
written to the hon. Minister. Now, you
don’t increase the frequency of electric
trains; you don’t extend them to Virar;
you don’t increase the frequency of shut-
tles; you don't extend them to Borivli or
Andheri; you don’t extend roof over plat-
forms or godowns; you don’t increase the
number of coaches; you don’t increase
booking windows and facilities for booking
of season tickets in outlying suburban areas;
you don’t complete pedestrian overbridges.
But the population goes on increasing. How
do you think they will be served, and if
they become indignant and angry. then
who is to blame 1 know it takes money
but if population increases, and services are
to be provided, then who will provide the
services to them except you. What is
worse is that you throw salt on injuries and
wounds. In the face of their helpleusness
and your inefficiencies, when the travelling
public writes to you, you don't even reply.
I heve received hundreds of letters from
my constituents complaining that the Gene-
ral Manager of the Western Railways does
not acknowledge letters. He seems to be
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presiding over a Dead Letter Office as far
as communications from commuters are
concerned. If you are not willing to pro-
vide facilities and acknowledge letters then
what will be the reaction in the mind ot
the public.

Sir, T write to the hon. Minister and
many of my hon. friends and distinguished
Members write to the hon. Minister but
the hon. Minister sends the usual reply
that he will look into the complaint. A
little later another letter is received saying
that it has been looked into and not found
feasible. We have never received a reply
that says that something is possible or
something will be done. I wish to make a
concrete suggestion to my hon. friend to
make an appeal to him. If the situation
is such that you don’t have money; if the
situation is such that you are not able to
provide efficient services and you have your
genuine difficulties, then at least explain
them to the people. I suggest to the hon.
Minister that he should convene a meeting
of the representatives of passenger associa-
tions in Greater Bombay including the
MPs, MLAs and Corporators from Bom-
bay and officers of the two Railway systems
and discuss these difficulties so that people
and passengers may at least know that the
Government is aware of their woes and
that the Government wants to deal with
their difficulties. So, I will make an ear-
nest appeal to him that the least he can
do is to mcet them and explain to theo
and try to tell them what he intends to
do.

Sir, the last point is about safety. My
hon. friend Mr. Jatiya has already referred
to it.

As far as the Western Suburban system
is concerped. the bridges need to be
renovated without delay. The automatic
sigpalling system on the Western as well
as the Central Railway needs complete
overhauling. You can very well under-
stand the connection between the signalling
system and the safety of commuters. The
signalling system needs complete overhaul-
ing and this must get top priority in the
interest of the safety of commuters. The
subject of safety of women commuters and
other paseengers has been brought up in
this House very often and the hon. Minis-
ter is very well aware of it. I shall not
take more of your time, Sir. But T do
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hope that at least in the future we will get
more positive responses from the hon.
Minister. Sir, up till now, we have been
repeating these demands and placing these
problems before him and his distinguished
predecessors in the House and through your
indulgence, Mr. Deputy Speaker, we have
been given a patient hearing. But there
has been no response, no positive action.

I hope therc will be a change for the
better.

W ®Tet wR (YTmaE) 0 ITeTer WRI-
T, 4 74 framgm F1 AWgR A &
foa @71 gam g 7 mmm dT & ww
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MR. DEPUTY-SPEAKER : Hon. Mem-
bers, when the Cut Motions were moved,
some hon. Members whose names wers
called were not present. They have mads
a request to the Chair that they were not
able to come for certain reasons—which 1
am convinced are genuine—and therefore
as a special case I am allowing them to
move their Cut Motions but this shall not

be quoted as a precedent in the future,
And that is the understanding.

SHRI RAMAVATAR SHASTRI
{Patna) : Thank you very much.

MR. DEPUTY-SPEAKER : Are you
moving your amendments ?
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SHRI RAMAVATAR SHASTRI : Yes.

SHRI RAMAVATAR SHASTRI : T beg
to move .

“That the Demand for a Supplementary
Grant of a sum not exceceding Rs.
200,50,00,000 in rcspect of ‘Assets-—
Acquisition, Construction and Replace-
ment’ be rcduced by Rs. 100.”

[Need to lay a new railway line
from Rajgir to Gaya.] (37)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acaquisition, Construction and Replace-
ment’ be reduced by Rs. 100.”

[Need to convert narrow gaug.
lines into broad gauge lines.] (38)

“That the Demand for u Supplemen
tary Grant of a sum not exccuding Rs.
200,50,00,000 in jr.spect of ‘Assets—
Acquisition, Con-truction and Replace-
ment” be reduced by Rs. 100.”

[Necd to convert the loop line into

double line on Eastern  Railway.]
(39)
SHRI BHO+.ENDRA JHA (Madhu-

bani) : I beg to move :

“That the Demiand for a4 Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—-
Arquisition, Construction and Replace-
ment’ be reduced to Re. 1.”
[Failure to revive the Nirmali
Tharbhitha railway line.] (9)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acquisition, Construction and Replace-
men!’ be reduced to Re. 1.”

[Failure to speed up completion of
Chhitan-Bagaha railway line.] (10)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acquisition, Construction and Replace-
ment’ be reduced to Re. 1.”

{Failure to convert Samastipur—
Darbhanga line into broad gauge
line.] (11)
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[ ]
SHRI R. L. P. VERMA (Kodarune)
I beg to move :

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200,50,00,000 in respect of ‘Assets—
Acquisition, Construction and Replace-
ment’ be reduced by Rs. 100.”

[Need to start detailed survey for
the proposed line from Giridih to
Ranchi via Kodarma and Hazari-
pagh town.] (41)

PROF. AT KUMAR MEHTA

(mamastipur) : ] beg to move :

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs.
200.50,00,000 in respect of ‘Assets—
Acquisition, Construction and Replace-
ment” be reduccd by Rs. 100.”

|*vced for proper maintenance of
¢neine= on . E. Railway.] (40)

SHRI RAMAVATAR SHASTRI: I beg
to move :

‘That the demand for a Supplementary
Grant of a sum not  exceeding
Rs. 20,50,00,000 in respect of Assets—
Acqui-ition, Construction and Replace-
ment' be reduced to Re. 1.7

[Failure to construct sufficient rail-
way lines in Bihar in accordance with
the nc.ds of the people] (8)

“That the demund for a Supplementary
Grant of a sum not exceeding
Rs. 200,50,00,000 in respect of Assets—
Acquisition, Construction and Repluce-
ment’ be reduced by Rs. 100.”

[Delay in construction of a broad
gauge rail line between Arah and
Sasaram on Eastern Railway] (12)

“That the demand for a Supplementary
Grant of a sum not exceeding
Rs. 200,50,00,000 in respect of ‘Assets
Acquisition, Construction and Replace-
ment’ be reduced by Rs. 100.”

[Need to construct a new rail line
from Bihta station in Patna district to
Anugrahanarayan Road in Aurangabad
district via Bikram-Pali-Arwal.] (13).
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“That the demand for Supplementary
Grant of a sum not exceeding
Rs. 200,50,00,000 in respect of ‘Asscts—
construction and replace-
ment’ be reduced by Rs. 100.”

[Failure to double the Patna-Gaya
rail linc on Eastern Railway.] (14).

SHRI BHOGENDRA JHA: I beg to

move

“That ts+ demand for Supplementary
Grant of a sum not exceeding
Rs. 200,50,00,000 in respect of ‘Assets—
acquisitior  construction and replace-
ment’ be reduced by Rs. 100.”

[Neceerity of constructing Sikri-Hasan-

por ncw line on N.E. Railway.] (15)
“That the demand for Supplementary
Grant o a sum not exceeding
Rs. 200,50 00,000 in respect of ‘Assets—
acquisition construction and replace-
ment' be reduced by Rs. 100.”

[Need to convert Darbhanga-Sita-
marhi-Pasaul line into broad gauge.]

(16).
“That the demand for Supplementary
Grant of a sum not exceeding
Rs. 200,50,00,000 in respect of ‘Assets—
acquisition construction and replace-
ment’ be reduced by Rs. 100.”

[Need to
Nagar mectre
sauge.] 17).

o ®zs fag (277r) @ AWAT SqTEAy
g™, & W fawm &Y ayeE "
THYR TSAT g W RS §TT-ETd A
TANE 38T W@ w6 o swtw =
A S Tt gEm & oatardy g fe swm
Y ¥ o4E AT 97w fFm, smA
WEd & H(WEl § AT 9T §F 9
s % =7 ¥ mEAfw € w ¥ dwor
FY & AIA 9499 WM™ ¥ gy fw
FAM T T A H S wATEn JOW G

convert Darbhanga-Jay
gauge line into broad

Agr @ gafawrd & Y X # amawr
B HTFR AT AT |

AT § %o fEEmlzr #1 O W
FgrTaie ¥ %9 ME &1 Q@ 3T W
fomr wmar B, {998 giezAS ¥ el
wo a nfaat &1 o agfrar
2 TR HEATET FEEER ¥ qTT &
faq s mfen sz § @ fefa &
7z uFigAE W Fwewx @) wafEyg
I oaaw @ f& oaw omd EiAnw @
AFT qIAT AF UFEHH MET Q@ | YR
grer @ qrfaser @1 feaaa &, amam
g AT HET ST 3 oA @A &
T AT sgfeant = gwi )

14.13 hrs.

[SHRI CIIINTAMANI PAINGRAHI

in the chair]

A7 977 4 ¥ mAw H AR ™
qdr 1 & g femr ar fE o &
WET & a9 7 I 9 dav Agr &
wWa AW &Y yafgmr @y g1 9w
g1 2042, feAi® 3-12-81 & WO ¥,
Tgr mr 91 f evo ¥ walw am
A, MR, afrage drgq 150 fee)-
Mz & gt A ™ 9 30 T
T A} ANTA AT | GHIEAT ®T AT
¥ T TE ARA * fAwiw &7 FW AN
gg W S BWF 43 ¥ IH OGEw o
7 fAAz 2 f& o ¥ T@E &
FNU TEERT HHIFNT aF FT fgm o,
amfe "z & vmRlT I Aga fqe-
a9 &1 3z oo fadeiee @R @R
I fgama & om= @1 20 U2 @ SO

g gy ¥ T AR wmm fxan
ST #T APT AT A7 o EMA @1 AQ
f@ T o1 qTAq, O W JA IIEAW
FW a7 AL AGA @9 1 AT AW w0
X & 3k W TR Gw 8, g
aEd & & & sr Y afgs Jav e

. : 2

yatifed vw 1881 [--feAiw  4-3-82
% IO H RGN a1 f& ¥m A @R
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[ & W fay)

wiW s wRfEaF fAfFaq da@ @A
A F@ F IRW  fxar o g afE
W aFamr s fim faem wone-
gifmm &1 fafcr fFar a1 =% 1 &7
gEgon &ar  of@omni @1 st
F@ & I gTAT Ayt & wWifE
sameat Y Ay @ ¥ faee wfaor
¥ fwfw sw groa F7@ & far g9
I9qy AKT BT 0F AxE AT oY (&)
§ x3x ¢ f& =T Fregw A gRm W
O o o gy g fR ogdw & smew
¥ few ™ & afy fadrm emmifaen w
frator famr o &% 1 ag fadmmrg @ ot
Y FAw WA war 2 & muwer § fw
I GF TAGT FT FTH TUA AT T
99 7% T 9137 & @t & omgem A
qg FWHT AT TR TE (W9 ARG AR
# Jaar # fow sewea gumrEnt fAg @

FFart g1 % @ g fF mAw A ¥ sw

saRa gl T FHAr § FET &1 fAar
T | AR AW FRfww 7w R, AF
g a@R &) @ v 2 fF Smar &
sfemg@ &R srgfaueli &1 ax 7T AT

] e & AR oAty § Yed
A §F G J wxp gug fEar 4ar g
[f@ G0 1881, fFATE 4-3-1982]
TG A F s & glaur g &
H] wox fear mn fE geigr ok awed-
g7 g F BIU § FRHPH dF &
gfad qgd § Ig9aw ) II@d H
g OEHER & A eTa A
¥ YAEr IgaEe & AfFA W A
awa, J&1 agy wfas @r & R zEw
gre-gTg W ® IO SfEargEt A
WAl WY & 7@ ¥ 1 BYT & qA-
TG AR TARHEIIE & Ndgrd arr &
FHE @ TN &, A W agw A<
grr & dafm & fr ¥ oy ammw
@ A4 ATEA BN ¥ a0 #
f& ™ mag & safa e a7 fagr J19 )

gvafsd gvv 277 @1 3 fea=t 1981
® q@1 T 9T IAE IAT H FF T
o f& v feer YE &S Awwa A
¥ wmifs s & @E®) @ o7 Ay
e WET § I8P Har F9 § o
BT & W fwAw k oami gfaed sw

AUGUST 2, 1982

D.S.G. (Rlys)) 1982-83 364

EeAl

10 He ! :

TR aF  dr woa ¥ e
F Ay W At T @ § @ ey
ATET FAM FONA E T [ AT
)y qf@ad ¥ 93 I wEr
g gz Wl AT ¥ @
FAAT FY FeATEET FT Z HE T
Fifn FvAr wfgd A oTH fRwr w®
sty Ifem &mw 3zm e

T FIuE graE ofedw @
qrgey | yATCfEd Y9 "RT 1954
fers 431982 & IEX W g JAT
™ oqr 3 www FUwE & AT
afeem #1205 fEAEERT aEA &5
g gnfg FT @ & W Ime faw
frawe 1982 & sT ;AT ) R
frage & fF =@ & wiaar ar§ d
Amfgg 1 3w ¥ 93 3TA AgA!
FH 2

TEAT H A9 qEEEERE § W
977 (@ qF ¥ §@E W HATGies 9w
3276 . W1 29 AATE &1 gBI W o
IO X I oy a1 B oam o qvqe F
freior & fou Sugsa @@ 91 & fou
g w9 o foser ygHem
qF ¥ FAT qdEw Ru oSr @ €
g g afaw I HF R W@ @ ¥
g @d#a sEgifea s $@ &
gearm o yfras SN0 o amamra
qIEw FT FH W 1981-82 ¥ qIeT A
mfrer & faar @ § T ag &
Tifd T & ) wWF ogw W I audifed
9 Ho 1907 RRA® 3-12-81 F sAm
¥ afr Iux fer wr v fo Fwr owwfa
@ ¥ 0z wfa #1 T@F wF FF femr
AT R ? wg T FAA Wy &
&7 § A THET We 3y Qi
formy 39T R &% a1F, faam, -
Tw, W g T W F ARG,
Tafmn, afemr s sge fasy &
aatdor fFaws @y &% | @@ AW Trag
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t 9@ qear § v owe sk qgen 97
F g oF W g9 famr wnd o swfed
A o g f& g@ a1 s W Qi
F |

@ d & BUOgRE T TR O FAT
99 AT HEAWEF ¢ | FWAfEFT T
Ho 1558 fgarF 26-2-81 & IAX H
T T fF eva FuEd €A F 09
¥ eUoqRg Us 97 INA €IF 9F
FAX & wewia UL TG A@ER & THE
¥ M faae 7 @ & dfFa et
%t faor & % wwfy a@ gf £
T g ¥ wawifsa 9 do 10203
feai® 294-31 & 39« H @1 wm fw
BI0 FHed wmE F gl 81 g7 frgA
F ATERA ¥ g famr wan ogry AT
gramra #1 fAwrdy €1 mmEwar /N
A AT 43 T F¥ o4& W A7 | aqg
TG g7 &1 aret fRem gzrfewTd ¥ A
quwwr X fagr Afem mrrg owendo
To 3T URoflo & 97HW Agl fear
fagsr adran ag gur f& o &1 wmw
feawa gt 21 gwrd miw g fx faw
WS &1 @m w7 foar & oged IO ow
q@ fear o™ W sva www & ofew
sea-afagr T e W, fawd @ "
IR gemE W fgmr ¥ f5 fagre
FER & JORW & Og X FAO I F
fmtor @1 e fasmaeits &, @ 99
Y Wt g fagr s wifs ag sfqam

T Q@ ¥ IEAIENT @A a7 o

fasra F1 sEET £

QU ®WH ¥ 0@ aR ¢fEmw I
& 63 mfegi # Fodm & gfaar @8
g1 & Ff wgrm ¥ g fFowm AR
it am oo & fasd @am oW &
FZ A AN

T WAzl ¥ At F osmgew Wi
™ AR A F wrmErh fzEm ¥
fad sz sz owom g o
=t wmre foy (zfar) o swmfa gy,
A H FEE T W AE q2T e
FL Q& AR F oA TE T WA
&, wadg ¥y S agi & gu & AT 7
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A & qAar g IR w3l @
qEA1 ¥ o oA & R fr wifs e
¥ fma 3@ M § zEfad, AR
g & AR T8 g afet gR qx
78 W #Y foear ¥ & sager Wi
7 qwogT #k W fewr ¥ 99
aFat ¥ e H FEar digw g &
AT AT qTAT  More o9 77 § @, ...
oo wF ¥ fr sy TR faam e
1

(ermarm)

mrA o & fe s TR ¥R W seer
Al A %Y F7 9%, AfRT Iy @i
¥ faa a7z @ifef wifs gnt qm &
wigac 71 3Rl fodinafadl & sEwr
™A gr At faEr T afed
fasm 2/ g7 a9 & Fwz A I
FrAA1 g7 a9 faET F@ §, M @R
% gv feuddz 7 g7 agw g% femiz
A § fg mEe § OfER gramal 9%
FTH AT £ oW I Y $198 dYeEe
77 &\ &7 2 T Fgar 3 fx Imm
79 #1 frrafeEaE gamc ag WI
gAT Wm, AR AT @ § WA, qaA
T avE ¥ T9e AW T fw AT AW ®EA
§ guArazdy feaiz o7 faar &4
FETA F T |

ZAL §EE@T 4 A9T &@T #1 qra Wl
3 A" # AW  mA Jown
Al 1 gmifs T &= =
ﬂt*ﬁ'&ﬂﬁ?ﬁ"ﬂb a:fq"-
ar@r wfer qEf @it adfaww *
m?mmmi‘qrqu'ﬁ’?ﬂ'
q¢ F1§ PTAVHETA I T A v
2| 89 T FYAT AN JerwT SR @r
WX g AT AF IMN AR FE A EW
A Wy | TH M W IR FT @@A
g wfadi ®1 ogTET F O oW QR
moF A e OF TEE W o g
AT T AT A% AR AT &
wim Wt ¥ Azaer, Hfaal SR
e g &1 A3 37 g9 9 ) T
a f& v 3R W w3 IR feey
afat % az favae & w% fr I
TR ¥ gear AT @ mie §



367 D.S.G. (Rlys.), 1982-83

[t worw (o)

A qW M AT 5 AW FT 9
%.wﬁm#fﬂ;araﬁ?&irmgmxrun

R T T O o&T, dTE fEmddz
¥ 9N W A qz-EER T E ) T-
W|H A oF WA A d-mer § [y
w4 agi ¥ FTITO9E F qTiEar
5 W T Az fagr ) gnF mfagdt &
W e ¥ oy fam f& s
T W feh ok, fawely ¥ gR@y aw
wRIT A7 T@ F 5T wqn 1 i
o W1 T AAGITE Mgd, 1T OME
WY1 5 AT qm WA & ARl
A I M Tz AA HIATT T AT
ok &1 F gear aew g f& faw -
@t & aw 5 A T oga 2, IR
e ot w1 FvaaEr At {7

T AATG AT BRI WG faAm # IqFwt

st wffewri=) 97 WREZ oA AT

T Halt (s swTw SR #EY) ¢ ag aRAT AT
oy fae W g aw A 4@ gwEa ar
afed S wer THewd §1 o ¥
% EWrvA aF fagemsz oWy oEmr
aw fag a9 )
o ww fag cwizdz N3 R oGiw avF &

a1z ©9 arfaar F1 sy femighz &
ATHA AT FnAfm| 7§ TR waEH H
] ORY D W TEE IR TT aITE
Afgmfal & fmm 0 oz g 7@ @il
f& toar TTi oiwwer @ @i fw
5 @ &1 afaat & fem mar g, @0
TR ¥ AFT Fv4 %Y e &) wE gl
W oamd faw £ w1 9 aga
fore oY | 37 & o7 &qmr femar
mar ¥, e oy mar @

T 9TAT TGN &, §C WIF 9T W[,
2 &% W @7 & FaFqv w®1 § e
et gfqw & wig faet g€ g 2
THE W MeMTodre  wifEw grar
E. v i1 8y x7@ § | vxox S_WW
& T W oIAwT 9ET §iaT R, ST
W oearew feméde § ¢, S AW
O P oTa T @@ ¥F AT wwId § o
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goN & AWE H UF &F A =
M A E 97 fyesdr ae WY 3y AT
fe @ M o §F 9F @1 T\ AEHI
EEY ¥t ag a1 Tm dwr agd fw
FWEAT F IW@W ¥ Se@Ar &% ¢ 4l
A AR 9T R o wowWd g
Tfeq | @ gEr awE FEER AW
7 § a wftw s § f& wewdr
F= F7 & T &1 a7 Jg1 ¥ AR A
g0 g ¥ mer qz oWy g s
7

ATz AT AT H &9 Ariagl &1
VIET g9 Rt &, two9F ot @A
afzm | FF M wvEr 3, 80,90 fFET-
Wz7 &7 TE 9¥ Adl AT misai #
G LA B (5 A S | 41
®Uq 97 w41 ¢ wei 7 fr q@vwa
F ATEE AT WA FRIA FET & AT
i ca BT CT I VI R £ 1 I A
IEr ¥

W & g 39 71 SHnwse O
2| BV gl Tee 3 g, dfEa
T spAeqr AE @@y ) feeeat &wA
X OEER A BE g I &1 W -
qET AN GO FEAS FA F AR
aET AT AN AR F WA TT SIF &9
g1 9a7 w oFEARE AT wIAM g
grama fadr T|@a @ wvnm F oAm™
XEL § Feme gldr € T Im ger
Frar & fv Iy fedr &1 qz=mEr ) wfz-
ad £F TFA awAr ¢

offmseyr &1 W89 HERT ITWT AT
i s ST T E TR oAw
¥ TEE o §, A9 ¥ qeeATd
g€ & @ wew g & fe dfed
¥ gHeATsii F X OwA A
g€ @ | are W ggens @ @

N [P

:

) Eas ¥t faeig aw # gt
™ e H 5 WAl WX M HR 20

aEe @ | feara’g wEEEE  gNEeT-
78 gk 4Y |y A9 A og@ew ¥
12 MZHN WX AT R 140 AAA EU b
g3 ar Fgql & fodd g am=
ey ¥ R A "X Ao
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¥R FAE W GFT XA A i
* gRAT ¥ A 9X g% qf@rd #r
Fidz fear omar & | ¥ws Fw HF
EC T JI9 &Fe! @M gdenwl #
AL WMT § 1 WA WElRw &1 3@ 9
W fa=r g aifer o 3@ sa ol
st Aregy Hvir & st of@r fwgE
v AWy §r oA §, g W awee
fem amo

T84 &1 F2E & g0 fage wix qdf
IR U T AGT AN A T W
X 4T o gfamr am €1 F faFe
aq % dffw 3| @3 o @ Fv g@r
TET AT gt (su¥em)  famw @)
IhT NAM & g ey gEwr fe
AT~ AET 3F &) 0F a1 TR 9@ 97
dz a7 ®wv F AT TETAT & R FWC
Ig Aredmedre & famfgat s frag
Y 9z &, ;s & ¢ e § Jaad
g Ty gf AdY &Y oF X 83 gu
F & faordt & @ kR @) & =
WX AT I g AR &% andt AR qEW
¥ frk 77 wx 9@ § | HAY AR A
9 & T F 733 I 1dE @ F
fav wva 37 &Y smEw & wfgm

fzesf1 & HTET a% Tgw ARA ¥
AWRANT § FERAYE OF 7| and
TFAYT & wEel as &7 S99 aEd
F1 AMEAIT F APAR IF FT ST
80,90 A T aw ZFE ¢, T TS
N WY &SR & F1 € A% &
g 2, wEfav ¥ oY g fawr @
TF1fem

X7 wa ¥ @AmY T T &)
FRaTYE Y, 9T AT g F v aee
T g d@fsm Al o @@m ¥ faw
W e A & A7 9@ St v
1w ik ¥ fawr gr, dfFT SR\ N
TEME TG A F A wERm &
A & F waeIR &9 g,
MM 50 & U <eed a9 & =-
Wt F3 |
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*SHRI ERA MOHAN (Coimbatore) :
Mr. Chairman, Sir, on the Supplementary
Grants of the Railways, presented before
the House by Shri P. C. Sethi, Hon.
Minister of Railways, I wish to make a
few suggestions on my own behalf and on
bechalf of my party the D.M.K.

In the Supplementary Grants, a sum of
Rs. 3 crores has been allocated for doubl-
ing of the track on the Southern Railways,
Rs. | crore for Karur-Dindigul BG line
and Rs. 20 lakh. for Tirunelveli-Talayi-
yuthu BG Track. | am grateful to the
hon. Minister for allocating these sums
and T wish o request him that out of
Rs. 3 crores allocated for Southern Rail-
ways, o substantial  sum  should br
allotted for the development of TRACK
in the Tamil Nadu Arca. | am -ure that
my humble reque-t will b> hceded to by
our Railway Minister.

Sir, another important thing is that there
i scarcity of wiagons ull over the coun-
try., The main rcason for this is poor
wagon turn-round. The wagon utilisation
also is just 30% and the remaining wagons
reported -ick or in repairs or as overaged.
I will give the following example how in-
dustrial production comes to a grinding
halt on account of non-availability of rail-
way wagons.

Tn Baicillv. Utiar Pradesh there i a big
industrial unit.  Synthetic: and Chemicals
exclusively manulacturing synthetic rubber
needed by the tyre industry and footwear
industry in the country. Inspite of abun-
dant availability of coal. about which there
are [ull-page advertisements in the news-
papers, thi~ industrial units gets only 40%
wagons out of the total requirement. Con-
sequently, this unit is unable to exploit
fully the installed productive capacity. This
unit is producing only 40% out of its
installed productive capacity. This has got
another effect. Due to paucity of synthe-
tic rubber. it is reportcd. that the Govern-
ment have allowed the imports of synthe-
tic rubber just to mcet the gap in supplies.
But. as wsual, the importx are quite sub-
stantial, thus wasting our precious foreign
exchange resources. How can you achieve

*The original speech was delivered in
Tamil.
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[Shri Era Mohan]

the goal of making 1982 as the successful
Year of Productivity, which our hon.
Prime Minister has declared. In making
1982 a successful year of productivity, the
Railways have got a major role to play.
I am sure that the Railway Minister will
bear this in mind and take the necessary
steps for improving the wagon turn-round.
It is not only one industrial unit which is
suffering like this. There are many such
industrial units all over the country. which
are handicapped for want of wagons.

Sir, the accidents on the Railways have
no doubt been controlled, but they have
not yet been completely climinated. The
railway travel has becomne a hazard for the
people, particularly for people coming from
South to North. It has become a night-
mare for women because of frequent da-
voities and robberien taking place. Unless
the passengers are given adequate protec-
tion, they will not undertake rail travel
from South to North. This must be looked
into by the hon. Minister of Railways.
%imilarly, annually, the railway property
worth Rs. 100 crores is being pilfered and
stolen. Though there is R.P.F., it is wide-
ly rumoured that even the personnel of
R.P.F. are involved in such pilferage and
thefts of railway property. The hon. Minis-
ter should tone up Railway Protection
Force.

In Podanur, Tamilnadu, we have the Sig-
nal and Tele-communications factory, a
unique one in the country. I have repeat-
ed stressed on the floor of this House the
need for expanding this unit. I have also
written letters to the hon. Minister of Rail-
ways. If this unit is expanded, then we
will be able to save substantially foreign
exchange which is being frittered now in
the export of these equipment. In fact,
we will be able to export such sophisti-
cated cquipment if we expand this unit in
Podanur. near to Coimbatore. T appeal
10 the hon. Minister to look into this per-
sonall¥ and do the needful. Before T
conclude, T would like to point out that
the level cruwsings in North Coimbatore and
m Singanallur-Ondiputhur are cloted more
than ten times a day, causing great incon-
venience to the road users. In these two
placas, flyovers must be constnucted soon.
Thaugh the Railway is prepared to under-
1ake thi~ work yoon, the State Government
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is delaying the action-process. I request
the hon. Minister to get into touch with the
State Government and do the needful for-
thwith.

The Madras-Tiruchirappalli MG track
must be converted into Broadgauge. The
Madras Metro-Rapid Transport .system

should be included in the Sixth Plan and
1 »ubmit to the hon. Minister of Railway:

that he should use his good oflices in this
matter.

With thewe words. T conclude my spezch,

W) THTEAR wveAt (9E) o oA4rif S,
wqE 9gF A # faR s A1 aEe A
f& mmfgmr &1 femeg 3 T3 oo
W AT 2 owtw § f e 3T g
m,az AN g% qT 47 1§ 9EF WY

Tg 30 § f& = 7 T A7 TS

mﬁan‘-ﬁqa:ﬁ’rmg’rmwag’l'

FAHY L oI AEEEm ™ fEmm o qY

WTH 92 F A97 FAEr ¥ zEfAn 3w oswm

# am fam=me & oA® @ woAfaihT

A AT T W ST AT AT
2, 4 AAT IFEIW AT SEW | 0T 5
T Ar W " Qwraiw & Avrsg &1 AR
RIGEECAREE I 1T A A P F i rg
FV FIA & | AEATIE F HIAT F A fowy
g @ Tl AT WATIA TG UTTRI
AT AR §

“Danapur Railway Division—A centre
of corruption and crime.”

“Nothing seems to be right with the
Danapur Division of the Eastern Rail-
way and the worst suffercr of neglect
is Patna Junction It has become a
centre of corruption and crime.”

T ot TR A AA EF AW
st fazy & 3T R@T FATA FEAT

grafa wgEg : 99 T9T ST 699 59
fafar & s=7 = s $ifam
it TR wre 3RO A a7 § fE age

e TR ¥ nF frar @ owmy ogaw
ar
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“fawr M1
™ Tz

wreg ¥ wfwn wm wiigerd

qeT SFAA & 2R FOAF W FNw
IqreaTd A WEET ¥ oagraw gfEEd
afEE & 93 9 WA S IAE
WM 9T 14 74, 1980 F fexe alEen
FE F STaa S [EAMF TG B GESAT
AT FT LA FEAF g4 aar &

g qar and v ag &s§ g A
THA | HAT WEr g AT WA IAFT FAAT
FC |

Mr. CHAIRMAN : You can write letters
individual

1o the Minister.
things here?

Why raise

Y URTFIAR wveat - (6L ag aee fha ara
F fau 27 99 sw@Et # ar o fwc
Tz sfedivom #8 w T ? d9fF #
agl F1 ® AT g @i gy @) %%
=g

wamfa wgram (»t fegmfo afsdn)
ATY JIAT TRA AT 29

st T w9 f S agifn
JI qAT @Od

¥T # v ¥ faafasd # g
SARRM & @ g, | Eledro, Fwfima
F®, FET 2%, famar sfs =gw
T F FHafal & q@F a4 A W
T A Uw OF NEHY ¥ 3 FI W
AT 9 gL WU AT A &G Q|

qF wAlg wre : fee fag v

st T qveE gt & d99 q8 SiEaT
I AN ag v @ & a@ ¥
JTCoUXe & IR TAT & @I &1 fax
F-AEHY AT ager ¥ ooft ag A @
W gIZAYT ITEAT § W qE@ &
frq awpx &1 9ER W ow oag R
g A @ €., (smamw) ... =@
T qQIg ToTdoTHo ZATIX fedlmm o
€ N uF @ § IFR A3 g0 § 1 SAAy
FRT PodToTao F 7 T ﬁf ¢
wifs & g8 % ¥ w w & wfm
I AR T FY A Wk Wk e

qE

M gF 9 KT T TEA]

;

1 wn & «gn IEEr KR oA

WEET &7 @A §F &A@ R T& AN
ilﬁqlﬁmqﬁl%ﬁmmt.
agh 9% AR & ard awf 7€ g1 & AW
AT wa wiad g, a1 Fg dfvg fe
TS g, ¥ dEr g @ gOFK W e
& Tifgy, arfs W @ w1 AW AW
T A g1 e{wsEr ¥ amEme 9T Wl
few om0 & Ga1 7 2| AT a9 ¥ A
THE FAR AR AT g R g@e w@nn
&1 wdl g T g gw oW ¥ w% T
EATOWOWO e ﬁmmtmrr,
a oFg oA § fE oama oA 3 9w
mmwr%—fwsﬁmaﬁ
213 ofariz & &= § A . A=

TFd 1
UF [IAAIT @20 . GAT A KT RA G99
% qa fom &7

oY TIATHT WOEAY 0 4TH EF qEmar & | AT
TR-EAR § § 9 w® & 99 FJW A
W I AT a7 F 3o Ag w91
& S A1 TR G AE g oag &
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BANATWALLA
This 18 a serious thing. This
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MR. CHATRMAN : Now, the Minister
of Petroleum, Chemicals and Fertilizers

will make a statement. I have allowed
him. Shri Shiv Shanker.
STATEMENT RE BLOW-OUT IN A

WELL BEING DRILLED IN BOMBAY
HIGH FIELD.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKER) : Mr. Chair-
man. Sir, I have to inform the House
that a blow-out occurred at 9.30 P.M. on
July 30 on Platform SI located in the
southern part of the Bombay High offshore
field in position 19° 26/N71° 18'F, about
100 miles from the shore. Therc is an

uncontrolled flow of gas with tracecs oOf
oil.
The jack-up rig ‘Sagar Vikas'® was

drilling a well on this platform into a new
formation where the available geological
and reservoir data indicated the presence
of hydrocarbons. The blow-out occurred
when drilling at a depth of about 1660
metres. Seventy-four ONGC personnel
who were on board the rig were evacuated
in this dangerous sitvation, by helicopters

without mishap. Despite the serious
danger, an ONGC officer was able to
climb on to the rig on August 1, 1982

AUGUST 2, 1982

Blow-owt in Bombay 380
High (St.)

and switch off the generators to prevent
further .mishaps. Unfortunately the well
caught fire early this morning at 0617
hours.

The ONGC has mobilised all possible
resources to control this situation. A

multi-support vessel with  sophisticated
fire-fighting chemicals and  equipment,
spares and materials together with = five

off shore supply boats, are at the site of
the blow-out. A jet of water is being
sprayed over the well to check the spread

of the fire in the well. Naval ships,
planes and helicopters have also been
mobilried to provide assistance. Two

naval ships are in position ncar the site
and naval aircraft immediately carried out
reconnaisance. Coast Guard personnel
are also on board to control and monitor
any pollution that might ari-e. Other
potlutiin control devices have also been
mobilised in case such a danger arises.

The leading world experts in the control
of blow-outs have been called in to ussist
the experts of the ONGC who have been
working all hours of day and night at the
site in a difficult and dangerous situation.
Experts of the consultants already avail-
able in India are also at the cifshore
site.

uncommon in oil
Bombay High off
blow-out occurred

Blow-oufs are not
cxploration. In the
shore area itself, a
some years, ago and it was possible to
control it soon. Similar blow-out. have
occurred in Narsapur, Arunachal Pradesh
and Assam and of course elsewhere in the
world. The cause of this blow-out will be
investigated thoroughly just as soon as
conditions permit.

1 will not minimise the dangers in this
situation but can assure thz House that
whatever can be done to control this blow-
out in the shortest possible time is being
done. I am sure the House will join me
in extending to the ONGC, our full
support that their efforts in controlling the
blow-out will quickly succeed.

SHRI G. M. BANATWALLA
(Ponnani) : This should not rest with the
statement. A discussion on this wvery
important subject should be allowed. Our
Calling Attention Motions are under consi-
deration. 1 believe.



381
High (St.)

SHR]I P. SHIV SHANKER My
request will be that if the discussion is
held after investigation, that will be betier.
You kindly permit us to complete the
investigation and then we will have a dis-
cussion. T have no objuction to that.

SHRI G. M. BANATWALLA
long will you take ?

“HRI SAMAR
iHowrah) : Sir, we expre.s tull
to the staff and :the scientists who
working there to control the situation.

SHR] P. SHIV SHANKER : Sir, may
I have the permiusion to convey the feel-
ing« of the House to the stalf working
there

How

MUKHI RIEE
support
are

SOME HiN. MEMBERS : Yes.

“HRI SOMNAIH [ HATTFRIEFR
We hope they will succeed.

“UPPL1 MENTARY  DEMANDS FOR
CTRANTS (RAILWAYS). 1982-83,

“HR1 JAMILUR RAHMAN (Kishn-
ganj) : Sir. 1 want to makc a submission
with regard to the facilitics which we
used to get i the Parliument  }tlcuse
Railway Booking Office. These facilities
hitve been withdrawn by the DRM. Now,
wi cannot pur.hase tickets of 1st cla.s for
our relations and friends from here. We
will have to go to Connaught Place. The
facilities of quota which we used to get
his been reduced te half causing great

inconvenience to the Members of ITarlia-
ment.
MR. CHAIRMAN : [ think vyou have

drawn the attention of the hon. Minister.

SHRI JAMILUR RAHMAN : We can-
not go on tolerating the*® action of the
DRM.

MR. CHAIRMAN : The hon. Member

hes uvsed certain unparliamentary  word.
It will be expunged.
THE  MINISTER OF RAILWAYS

{SHR! P. C. SETHI) : Sir, such orders
were tsued but when 1 came to know of
it. I immediately cancelled these orders.
The original position has been restored
and all reservations of the hon. Members
and their guemx will be done from the
""Expunged an ordered by the Chair.
13—59]1 LSS/82
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Parliament House booking office and DRM
has been asked that on such policy mattcrs
he should not issue any orders without con-
sulting the Ministry.

SHRI JAMILUR RAHMAN: 1 wrote
a letter in this connection to DRM. The
result was that the Supervisor of the Rail-
way Booking Office has been transferred
from here. Thi- iv the respect that the
DRM has paid to the Members of Parlia-
ment. It is not by the grace of DRM that
we are getting it but it is as a matter of
rigbt and privilege that we are getting the
tickei~ from here. (lurerruptions)

PRO¥ AJIT KUMAR MEHTA
(Samastipur) : We want to know whether
any action has been taken against the
DRM.

SHRI P. i+ . SETHI : The step has been
re-traced and T have further instructed the
DRM not to issue any -uch orders in future
otherwise action will be taken against him,

Sir, 1 am thankful to the hon. Members
who have participated in the debate. While
presenting the Railway Budget for the cur-
rent year. I had mentioned that considering
the crucial role of the Railway. in the
economic development of the country, it
would be possible for some more alloca-
tion. to be given 1o the Ralwaiys during
the course of the year. It was also the
consensus of the Hous: that the Annual
Plan allocation for the Railways particular-
ly for their Rehabilitation Programme
neeced stepping up. It is against this back-
ground that the present Demands for Sup-
plementary Grants aggregating Rs. 190
crores in the net are before the House.

One of the hon. Members has mentioned
here that we should not come piecemeal
with such demands. But the main question
is that we have recently been granted this
additional amount which we are disbursing
for which we need Parliament’s sanction
and. therefore, T had to come with this
additional demand. 1Tt is only a demand
for the sanction of the amount which hasg
been given to us by the Planning Conrmis-
sion and it is not any budget imponing any
new levie~ or taxes.

As the Houir musi have noticed. the
important highlights of the Plan allocation
are that Rs 60 crores are intended for ex-
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penditure on rolling stock, Rs. 25 crores on
New Lines, Rs. 30 crores on Line Capa-
city Works including Gauge Conversions
and Doublings, Rs. 30 crores for Track
Renewals and another Rs. 30 crores for
Wheel and Axle Plant. It is also proposed
to allocate an additional amount of Rs. 15
crores for the Road Services.

With the grant of additional funds, it
should be possible to expedite progress of
certain works in order to movc extra §
million tonncs of freight traffic over the-
budgeted level of 230 million tonnes and
also for initiating a state of preparedness
for creating additional rail transport capa-
city in the subsequent years. As already
mentioned by me, Rs. 30 crores alone
would be =pent on Track Renewals which
are in heavy arrears.

The final figures show that the Indian
Railways achieved a  record loading of
221.2 million tonncs of revenue earning
freight traflic against 195.9 million tonnes
during 1980-81 and 220 million tonnes pro-
jected at thc Revised I stimute stage. The
Railways continue to make rapid stride- in
their transportation cflort during the cur-
rent year as well.

The Productivity Year 1982 is a year of
challenge for the Railway-. During the
first six months of the Productivity Year,
we have cuaricd 114.6 million tonnes 1if
revenue carning f{reigcht traffic against
107.3 million tonnes carried during the cor-
responding pxriod 1 f last year.

Another significant achievement during
this period has been that against an aver-
age oul-turn of 1930 coach units  per
month la-t year from repair workshops. the
out-turn in June this year has gone up to
2170 coaches. Likcwise, periodic overhaul-
ing of wagons rose to 8327 units in June
1982. again-t a monthly average of 7213
wagons la-t year, rogi-lering more than 10
per cent increase over 981, There is every
pwssibility of higher out-turns in the coming
months.

Not only this. The capacity utilisation of
the workshops has considerably improved.
It has touched a peak figure of 95 per cent
for periodical overhaul! of coaches and 90
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per cent for wagon periodical overhaul.
I have impressed on all railwaymen to
adopt a work-oriented approach during the
Productivity Year as, on their perform-
ancc depends the overall economic deve-
lopment of the country. I have every hope
that productivity in various spheres of
railway working would improve by at least
10 per cent during the year.

Sir, Prevention of rail accidents has been
receliving my attention. High-level compo-
site teams ol officers both from the Rail-
way Board and the Railways have been
regularly making intensive inspections and

monitoring the working of safety
measures; at the same time arous-
ing safey consciousness amongst rail-
way staff at all levels. Apart from my-

self, my colleagues and Members of the
Railway Board arc periodically meeting se-
nior Railway Managers to discus- safety
problem with them. We also had a dialo-
gue with the repre-entatives of the wor-
ker- and worker themselves about improve-
ment in safety standards.

Greater attention is being paid to repair
and maintenance of such important assets
like locomotives. wagons, track and signal-
ling equipment. The rate of periodical over-
haul of wagons and coaches has been step-
ped up. The condemnation of unservice-
able locomotive-, coaches and wagons has
been accclerated. Tn my Budget speech, I
had mentioned that during the year, 600
coaches, 18250 wagons and 550 locomo-
tives are likely to be condemned. During
the first thrce months of the current finan-
cial year about 350 coaches, 4900 wagons
and 40 locomotives have already been con-
demned. A watch is being kept to ensure
implementation of this programme. A time.
bound programme has also been drawn
up to man the un-manned level crossing

gates.

This relentless safety drive has produc-
ed encouraging results. The incidence of
accidents during the period from Januvary,
'82 to June 82, is 20 per cent less than
that which occurred during the period from
July '81 to December, '81. T am fully
conscious of this vital aspect of railway
operaion and I entirely share the concern
of the House that we have still a Jong
way to go to make rail travel safer.
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Another important aspect which is caus-
ing anxiety is the incidence of robberies
and dacoities in running trains as also of
thefts and pilferages of booked consign-
ments. Recently, the strength of the Gov-
ernment Railway Police on the Railways
has been augumented by nearly 7000 per-
sonnel and the Railways would be sharing
50 per cent of this cost with the State Gov-
ernments on this account. Coordination
with the Sate Police is being maintained
at the higher levels; and the Railway Re-
forms Committee is also examining the
issue. T am glad to say that the Cabinet
Secretary and the Home Secretray are mect-
ing me on the 4th, to discuss this very
problem, and evolve a solution to the prob-
lem betwecn the RPF and GRP, so that
proper authority could be given to the Rail-
way Police Force.

Another national evil which is being vi-
gorously tackled by us is checking of tic-
ketless travel. During the first five months
of the current calender year. over 13 lakh
perrons were detected travelling without
ticket. or with improper tickets. As a result
of this check on ticketless travel and un-
booked luggage, an amount of Rs. 3.7
crores was recovered by the Railway dur-
ing this period, against Rs. 2.77 crores re-
covered during the corresponding period of
last year. I intend continuing this drive
more intensely and extensively.

Another important matter which has been
a subject of persistent complaints is about
malpractices and difficulties in the matter
of reservation in trains. I have, there-
fore, deeided to computerise reservation of
berths/«eats in Delhi area. Accordingly,
a proposal has been included in the supple-
mentary Demands for Grants for starting
preparatory work. Earlier in the year, we
had amended the Railway Act to provide
for sufficiently deterrent punishment for un-
authorized sale of tickets and procurement
of reservations. We have not been able to
implement the provisions of the amended
Act, because the issue has become sub-ju-
dice.

The question of punctuality of trains
has been raised several times on the floor
of the House. I am fully alive to the con-
cern of the House that punctuality of
trains must improve. I may inform
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the House that the performance of abowt
200 important Mail/Express trains, which
are treated as prestigious trains, is being
daily monitored in the Railway Board’s
office. During the period from January to
July this year, the punctuality of these Lrmitg
has considerably improved, particularly
from March onwards, as compared to the
corresponding period of last year. (Inter-
ruptions)

There can be two opinons (Interrup-
tions) As a matter of fact, the improve-
ment is more than 10%. There bhas also
been some improvement in the overall
punctuality of other Mail/Express trains.
Uniortunately. punctuality on Eastern,
North-eastern, and North East Frontier
Railways is particularly bad, while it is not
satisfactory on Central and South-eastern
Railways. The punctuality performance of
Mail /Express trains on Northern, Southern,
South Central and Western Railways is
now over 90%. However, we are looking
into the punctuality problems of Eastern,
Morth-easterm and North East Frontier
Railway, and also of the Central and
South-eastern Railway-.

I need not elaborate on the various cau-
sey resulting in bad punctuality. 1 can
only assure the House that this is one of
the important matters which is receiving
foremont attention of the entire Railway
Ministry, and Chairman and Members of
the Railway Board.

Within the existing constraints, we have
tried to speed up the on-going works 1o
the extent possible. Examples of this
approach are:

—Allocation of an additional amount of
Rs. 6 crores for the Bangalore-Gun-

takal conversion project. I should
think that this should give =some
satisfaction to Shri Shamanna who

raised this point during the last de-

bate.
—allocation of a further amount of
Rs. 1 crore to the Karur-Dindigul

project which has beerd referred to
by Shri C. T. Dhandapani and Mr.
Kosalram.

—allocation of an additional amount of
Rs. 4 crores to the 8ix new linsa in
the North Eastern region. 1 am zure
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that Shri Ajit Kumar Saha will take
note of this.

/Efforts will continue to be made for
speeding up the other works subject to
availability of funds. Completion of sur-
veya and sanctioning of projects will also
be subject to the availability of funds and
clearance from Planning Commsision. 1
am fully conscious of the need for under-
taking more and more railway projects in
the various regions of the country, but
unfortunately the resources available are
far too inadequate. This applies equall:
to the rehabilitation programme also. I am
grateful to the Planning Commission apd
the Ministry of Finance for the additional
allocation of Rs. 190 crorcs now made
available, approval to which I have
sought through the Supplementary  De-
mands under discussion.

My endeavour will be to persuade the
Planning Commission to consider our case
in the mid-term plan appraisal for a -ub-
stantial increase in the allocations.

I »m thankful to the hon. Members of
this House for their active participation in
the discussion and for giving useful sug-
gestions. It would not be possible for
me 1o go into details. but 1 would like
to reply to some of the points made by
the hon. member.. For example, Shri
Qazi made a point regarding the shifting
of the Division from Aurangabad and the
allocation was also reduced. 1 have
ordered keeping the division there and the
allocation has been increased to Rs. 1
crore; and in future also, we shall do more
for this. Mr. Staya Deo Singh has spoken
with regard to the improvement in the
train services and thc slow running of the
trains between two stations, which is hardly
30 miles. T would certainly look into them.
Mr. Shastri has mentioned about two cor-
ruption cases. I only promise him that I
would certainly make an enquiry into them:
and o~ far as pantry car on Son Bhadra
Express and the question of bringing the
trwin upto New Delhi is concemed, 1 would
surely consider this point. Mr. Rakesh has
given to me personally this case. Thiy is
wranp to say that 1 have not given orders;
1 have given orders to enquire into the case.
MNow he him come out wAth the fact that
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CRB: has acted against my orders. I would
certainly go into it; and if I find that CRB
has acted against my orders, then I will
have to take a severe notice of this.

SHRI R. N. RAKESH : On that paper
you have ordered immediate transfer of
those culprits, but that was not executed.

SHRI P. C. SETHI : No, no but you have
given along with proof, signatures of 145
persons.

SHRI R. N, RAKESH : Already 1 have
given you all the relevant documents which
are with you.

SHRI P. C. SETHI : As far as track re-
placement is concerned, I have said tha¢ we
have provided additional Rs. 30 crores; and
as far as bridge repairs are concerned pre-
viously, when the question of bridge repairs
was discussed, I had already said that
bridges arc being comsidered. As far as
Mr. Banwari ILal and other mem-
bers {rom Rajasthan are concerned,
Kota-Chittorgarh  is now already an
approved work. We have further in-
creased the amount for this line and
we hope to complete this line before
the cement fucltory on thi- ling cames into
cxistence.  He alwo said that morc defence
projcct- in Raja-than should be tiaken up. 1
would like to inform him that Suratgarh-
Anupgar and Suratgarh-Bikaner new broad-
gauge linc- have been taken up and they
arc mostly defence lines and from the de-
fence point of view, they have been taken
up. Mr. Jatiya and other hon. members
have also given some suggestions which 1
wonld surely look into them. Mr. Ravin-
dra Varma has made a point about the rail-
way suburban services in Bombay. As far
as +uburban services in Bombay are con-
cerned on the Western Railway, he himself
has admitted that the services are compa-
rately better. But on the Central Railway.
the EMUs are old and they are 1ot being
imported; now they are being manufactur-
ed by Jessops; and we are now trying to
acquire more EMUs from the Jessops and
ICF. We have already received two or
three; and in another 4-5 another 9 rakes
are likely to be received. The trains which
were damaged have beén repaired; and now
almost 805 pairs of truins on the Central
Railway in the suburban are ronning. As far
ms meetine in Bombay i# concerned, I met
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the consumers there. I also met the Mem-
bers of Parliament who were present in the
town and 1 had discussed it with them. If
M. Varma so desires, 1 can have another
mecting when all the Members from Bom-
bay and other representatives of the associa-
tions could be present.

15.24 hrs.
[MR. DEPUTY-SPEAKER in the Chair].

SHR1 R. N. RAKESH : What about the
illegal possession of land

MR. DEPUTY-SPEAKER : 1T am sorry,
the Minister has completed his reply. If he
has not replied to your points. you will get
some communication from him as to what
action i4 being taken on your demand.

Now some cut motions have been moved
by the members on the Demands for Grants
in respect of the Budget (Railways) for
1982-83,

It hon. Member- agree, I shall put all
the Cut Motions to the vote of the House.

(Fnterruptions)

The House
Cut Moticns

MR. DEPUTY-SPEAKER :
has agreed to putting all the
together.

(Imrerruptions)

MR. DEPUTY-SPEAKER : What is that
you are objecting to ?

SHRI SUDHIR GIRI : I want to speak.
Only a small speech.

(Interruptions)

MR. DEPUTY-SPEAKER : No. You
cannot speak on cut motions now. The dis-
cussion is over. You cannot now speak on
Cut Motions. That s what T am telling.

(Interruptions)

wMRI R. N. RAKESH : Under what rule?
(Interruptions)

MR. DEPUTY-SPEAKER : If you want
I will put your Cut Motion separately {0
the vote of the House. I am nrepared to
agree to that. Yoy caZnot now speak. No-
body &n spk on Cut Motions now.

» BHRI SUDHIR GIRI: How is it? I
want to speak.
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MR. DEPUTY-SPEAKER : I have al-
ready told you.

{([nterruptions)

MR. DEPUTY-SPEAKLER : Nobody can
speak now. No speech now. Shall T put
all the Cut Motions moved to the vote of
the House ? Or do you want your Cut Mo-
tions to be put to vote separately ?

(Interruptions)
SHRI SUDHIR GIRT: [ want to speak

on each. Please allow me to speak on the
Cut Motion.

MR. DEPUTY-SPEAKER : No.
niol the practice. I am very sorry.

This i8

(Interruptions)

SHRI SUDHIR GIRI : Why are you do-
ing so?

(Interruptions)

MR. DEPUTY-SPEAKER :
all the cut motions together ?

Shall T put

I shall now put all the cut motions mov-
ed to vote of the House,

Those in favour will please zay ‘Aye’.
“OME HON. MEMBERS : ‘Aye’.

MR. DEPUTY-SPEAKER: Those against
will pleace -miy 'No"

SEVFRAL HON. MEMBERS : ‘No’.

MR. DEPUTY-SPEAKI R : I think the
*Noes™ have it. The ‘Noes’ have it.

SOME THON. MEMB' RS : The ‘Ayes’
have it.

MR. DEPUTY-SPEAKER : Lct the lob-
bics be cleared. The lobbies have been
cleared.  Now, 1 shall put all the cut mo-
tions to the vote of the House,

The Cut Motions Nos. 7 ro 17, 20 to 27 and
37 10 42 were put and negatived.

SHRI SOMNATH CHATTERIJEE:
Whatever you have -aid. will that be taken
as vour ruling ?

MR. DEPUTY-SPEAKER : Whatever 1
have said, it is all there in the proceedings.

SHRI BAPUSAHEB PARULEKAR: If
whatever you have said is in the proceed-
ings, that will become a precedent. So, that
should be deleted.
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MR. DEPUTY-SPEAKER : Now it is all
gettled. Why do you want to take it up ?

Now, I shall put Supplementary Demands
for Grants (Railways) 1982-83 to vote.

The question is :

“That the respective supplemecntary
sums not excceding the amounts shown
in the third column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to defrav
the charges that will come in course of
payment during the year ending the
31st day of March, 1983, in re-pect of
the head< of Demands entered in the
second column thercof —

Demand Nos. 2 and 16.

The morion was adoplced

APPROPRIATION (RAILWAYS) No. 3
BILL*, 1982

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI) : 1 beg to move for
leave to introduce a Bill to authorise pay-
ment and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1982-83 for the purpose- of
Railways.

MR. DEPUTY-SPEAKER :
tion i :

The ques-

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the uervices of the financial
year 1982-83 for the purposes of
Railways.”

The motion was adopted.
SHRI P. C. SETHI : Sir, I introduce the
Bill,
I beg to move 7:
“That the Bill to authorise payment
and appropriation of certain further

sums from and out of the Consolidat-
ed Fund of India for the services of

*Published in Gazette of India Extra-
erdinary Part II, Section 2, dated
2-8-1982.

tJatroduced /moved with the recommen-
dations of the President.
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the financial year 1982-83 for
purposes of Railways, be taken
consideraion.”

the
into-

MR. DEPUTY-SPEAKER
moved :

Motion

“*That the Bill to authorise payment
and appropr.ation of certain  further
sums from and out of the {onsolidated
Fund of India for the services of the
financial year 1982-83 for the purposes

of Railways, be taken into con-idera-
tion.” B
SHRI SUDHIR GIRI (Contai) : Speak-
ing on my cut motion. I would like to say

that my constituency is lying in a very
backward region of West Bengal. Rail
communivation in  thi- region i. nil

Thou-ands of people of this region have
1o travel daily a long di-tance by bus and
truck to reach Calculta, Haldia and other
tradc centres to transact their daily busi-
ne-s. If this long distance is covered by
railways, apart from a great deal of
revenue to the railways, the travelling
public would be greatly benefited. For this
purpo-e. a rail link between Tamluk and
Digha in the district of Midnapur =
urgently needed.

In 1980-81 a provision of Rs. 20,000
wa- made for a preliminary survey of the
viability of the rail link between Tamluk
and Digha. In aniwer to my oral question
the hon. Minister, Shri Muallikarjun, stated
on the floor of the House that from the
view point of the passengers the prospect
of the proposed ra#l link is very good. To
1 sub-equent question in this regard, it was
mentioned in a written reply that the
Planning Commission has not provided
any amount of money for this rail link.

T may state here that Contai Taluk, my
constituency, being by the Bay of Bengal,
thousands of tonney of dried fish are trans-
ported from there to cater to the needs of
different parts of the country. Further,
there are many salt factories in the region,
producing thousands of tonnes of salt,
which is also transported to different regfons
of the country. Belel leaves constitute
one of the principal economic crops of
the region. These are also transported to
different parts of the country. Transport
of all theme items by truck, besides being
coitly, is also time-consuming..
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The region to be covered by the pro-
posed rail link, between Tamluk and
Digha, s inhabited by nearly 15 lakhs of
people. At present, the requirements of
thesc peopl: of consumer goods such as
foodgraine, cement, building materials,
cloth, oil etc. are transported by motor
vehicle. and country boats, which cause
much inconvenience and suffering in terms
of higher tran-port cost.

Furthermor., Digha is n sea resort,
which attracts tourists in thousands. The
only communicition at pre.ent is motor
vehicles. Naturally. this causes inconvezni-
cnce to the tourists. a: much time is
con-umed in transport. Taking all these
factors into consideration, I would appeal
to the Mini=t.r to arrange for the cons-
truction of a rail link between Digha and
Tamluk at an early date,
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write a letter to the Minister. How do you
speak all these things through the Parlia-

ment ? You can discuss only some points
at issue.
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SHRI BAPUSAHEB PARULEKAR
(Ratpagiri) : I am thankful to you for giv-
ing me this opportunity to express my
views. I promise you that I would not take
more than five minutes.
MR. SPEAKER : No, no.

SHRI BAPUSAHEB PARULEKAR: |
want to invite the attention of the hon.
Minister for Railways to only one point,
I was listening to his spcech very carefully
and he said, “I am thioking of taking new
projects but for want of funds I am unable
to do it But I would like to invite his
atiention to ome project—the dream of
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people of Konkon in Maharashtra i.e. West
Coast Railway line which is popularly
known as Konkon Railway line. When
Prof. Madhu Dandavate was the Railway
Minister during Janata regime, he pushed
through this particular project. But I find
that the construction is being made only
from Bombay to Roha. People from two
districts which I repre-ent—Raigarh and
Ratnagiri—and Sindhudurg which Prof.
Dandavate represents, more than 70%, have
not seen the railway. Does it look nice ?
We are coming at the end of the 20th Cen-
tury and people have not seen the Rail-
ways | Konkon is a narrow strip. On onc
vide there is Sindhu Sagar and on the other
side is Sahyadri Mountain. It is very
imporfant from the point of view of defence
becausc defence experts have said that
when we have long coastline, it is absolu-
tely necessary to have a parallel railway
line. Taking into consideration all these
fact I will appeal and request him to a-sist
us to fulfil our dreams or at least tell us
what steps you have taken, If yon have
not taken any steps what steps do you
propo.e to take ? Is it possible at least in
my life to get an opportunity to travel
from my place to Bombay? I hope Shri
Sethi will assist me.

MR. DEPUTY-SPEAKER
ber of Parliament.

As a mem-

SHRI BAPUSAHEB PARULEKAR :
Even as a Member of Parliament or other-
wise, I have nothing to say. But at least
try hard to help us in getting a railway
linc and assist to fulfil the dream of people
of years living in this strip of Konkon.

$it wwen fiog wawe  (Wia@dr) o 39TsmEr
§ mEAm HE@Y ST FT earA WA
F Arg g@ A@1F A7 A fen IRA§
fe & & wamr o = FaL W@ S A
ofsas 7 % arfAurdkz ¥ T91 9 qITRL-
ARG ATEA F W TR
¢ dres # oAt & IEw g f*
IITE-ATAfETTT ARA FI AT A
W OW RO A AT ST W E

W ¥ g ¥ oag b w5 o
8 OF TG & AT wWE { wH

oy FRA wr awan ¥ A S

4,

Appropriation (Rlys.) SRAVANA 11, 1904 (8AKA) Appropriation (Rlys.)

398
No. 3, Bill 1982

f&  greTgT-amamw-dm=T-agatia-vafar
TgET-gRiy € &7 gt & an a< fre
oz Wew Fuiz qfan # ggar § @R Al
¥ frmw & a7 g anawowar ko €"
FT G40 ™7 FOC T T & T /g
gt Tifzr satfe .’ & A«uer & e
w1 won WfE god oway ¥ R Q-
zifes v W @1 SR gAEE G
T 2 93 @I, quEE AR d-
Al 1 Jred * AU oaga waws k
g7 fBe & & fawma & fQC W
P 9RA &7 TN aga T &1 qEiwn
T A & fE W oF AEHT IR § TR
77T AC H AARROIT & Afeania
W7 TIEF AF UF qTL ATEA &ATE AT |
M I FT 47 AE | §A
nE & AT WA AT 3T FAT § |

(Interruptions)

MR. DEPUTIY-SPEAKER : Hoa. Mem-
ber, evciybody wants to sp-ak. As a
matt-r of fact, thi~ is a wrong precedent
which 1 have done because so many popple
wanted to spcak. This should net have
been a precedent. Shri Somnath Chatterjee
al-o knows that.

(Interruptions)

MR. DEPUTY-SPEAKER : You should
have given in writing to participate in the
Appropriation (Railways) BIll,

(Imterruptions)

MR, DEPUTY SPEAKER : Then, all
right. write your points to the Minister.
He will reply to it. All of you write your
points to the Minister.

Now, the Raifway Mini-ter will reply.

(Interruptions)

MR. DEPUTY SPEAKER : 1 mm ot
calling you. Write your points to the
Minister. As a special case, in the Ap-
propriation Bill di cussion, I have permitted
and this should never be quoted as a prece-
dent. Now the Railway Minister will pepiy.

(Interruptions)

THE MINISTER OF RAILWAYS
(SHRI1 P. C. SETHI1): I have alremlly re-
plied to the points raised by the hon.
Members,
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MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1982-83 for
the purposes of Railway-, be taken into
consideration.”

The motion was adopted
MR. DEPUTY SPEAKER : Now, we

shall take up clause-by-clause consideration.
The question is :

“That Clauses 2 and 3 and the Sche-
dule stand part of the Biil.”

T he motion was adopted.

Clauses 2 and 3 and the Schedule were add-
ed to the Bill

Clause 1, the Enactinge Formula and the
Tiile were added to the Bill

SHRI P. C, SETHI : Sir, I beg to move-
“That the Bill be passed.”

MR. DEPUTY SPEAKER : The
tion is :
“That the Bill be passed.”

The motion was adopted.

ques-
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SUPPLEMENTARY-DEMANDS* FOR (GRANTS
(GENERAL), 1982-83

MR. DEPUTY SPEAKER : Now, we go
to the General Discussion and voting on
Supplementary Demands for Granis (Gene-
ral) for which time allotted is 2 hour-.
Thix Bill has also got to be completad w-
day.

Motion moved :

“That the respective supplementary
sums not exceeding the amounts on
Revenue Account and Capilal Account
~hown in the third column of the
Order Paper be pgranted (o the
Prevident out of Consolidated Fund of
India to defray the charges that will
come in course of payment dur ng the
year ending 31st day of Maich, 1583,
in respect of the following (emands
entered in the second column there-
of —

Demand Nos. 12, 13, 26. 30, 42,
52. 63, 78, 79 and 100.”

Moved with the recommendation of
the Pre.ident.

Supplementary Demand for Grants (General) for 1982-83 submitted to the
Vot: of the Lok Sabha

N_o. of Nam.: of Drmund

Demand

I b}

MINISTRY OF COMMERCE

I2—Foreign Trade and E.prt Production

13—Textile, Handloom and Handicrafts

-Amount-of‘ IDemand for Grant
submitted to the Votc of the

MINISTRY OF EDUCATION AND CULTURE

26—Education

MINISTRY OF ENERGY
30—Department of Power °

MBNISTRY OF FINANCE

42— Other Expenditure of the Ministry of Finance

MINISTRY OF HOME AFFAIRS

52—Other Expenditure of thc Ministry of Home Affairs 5,83,000 -
MIMISTRY OF INFORMATION AND BROADCASTING

6§3—Broadcasting

MINISTRY OF SHIPPING AND TRANSPORT

78—Ports, Lighthouses and Shipping
79—Road and Inland Water Transport

DEPARTMENT OF OCEAN DEVELOPMENT

100—Department of Ocean Development

House
Revenue Capital }
Rs. Rs.
- 480,00,00,000
- 11,70,00,000
- 1,60,90,000
1,000 7,00,00,000
1,000
— 1,000
2,50,00,000 1,000
— Slm,msom
5,99,00,000 —

MR, DBPUTY—SEEAKAR : Notjces of cut Hl_otiom--SlTri_T. R. Shamanna not | resent.
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SHRI P, K. KODIYAN (Adoor): I beg
to move :

“That the Demand for a Suppiemen-
tary Grant of a4 sum not exceeding
Rs. 11,70,00,000 in respect of ‘Tex-—
tiler, Handloom and Handicrafts’ be
reduced by Rs. 100.”

[Need to tone up the working of the
National Textile Corporation] (5)

SHRI SUDHIR GIRI (Contai): [ beg
t0 move :

“That thc Demand {or a Supplemen-
tary Grant of a sum not exceeding
Rs. 1.60,90,000 in respect of ‘Educa-
tion" be rcduced by Rs. 100.”

[Need to curtail expenditure on Asian
Gamy~ in view of the stringent finan-
cial condition of India.] (6)

“That the Demand for a Supplement-
ary QGrant of a sum not exceeding
Rs. 5.83.000 in respect of other ex-
penditure of the ‘Ministry of Home
Aflairs’ be reduced by Rs. 100.”

[Necd to expedite the inquiry by Kudal
Commission], (7)

“That the Demand for a Supplement-
ary Grant of 2 sum not exceeding
R-. 1.000 in respect of ‘Broadcasting’
be reduced by Rs. 100.”

{Need 10 review the policy of introduc-
ing coloured T. V. in the background
of appalling poverty in the country.]

(8)

SHRi P. K. KODIYAN : 1 beg to
move .
“That the Demand for a Supple-

mentary Grant of a sum oot eXceed-
ing Rs. 8,00,00,000 in respect of
‘Road and Inland Water Transport’,
be reduced by Rs. 100.”

[Need to provide more D.T.C. buses
for commuters of Delhi.] (9)

SOMNATH CHATERIJEE
Mr. Deputy-Speaker, Sir, of
feature of the

SHRI
(Jadavpur)
cours’, it is a regular
Government to come with the Supple-

mentary Demands. If you kindly look
at the lit of Supplementary Demands,

you will find that several Demands have
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been made ad nauseam. But 1 canaot
but take this opportunity of referring to
the very disappointing and disturbing
feature of our national economy and how
greater and greater imbalance is being

created in the relationship between the
Central Government and the State
Government, and how the whims of the

Central Government are being sought to
be thrust upon the State Governments and
they are forced to bear the brunt as a
result of this. Although we are hearing
ad nauseam about the 20-point pro-
gramme, about the productivity year, about
the negative rate of inflation and what not,
today the situation in the economy is
that there i a steady price rise together
with recessionary trend.

Thy view of the friends of this Govern-
ment who are coatrolling the economy
of this country, namely. the chambers of
commerce and other organisations like all-
India manufacturers organisations which
are bung pampered by this Government,
their charge or their concern, is that there
is a recession already which has started.

Even Mr. Y. R. D. Tata has said that
the goods which are produced cannot be
sold. He says :

“It was natural that producers who

could no longer s2ll their products or
could do so only at a heavy loss
~hould consider that at least in their

business there was a sign of reces-
sion.”
He hu- given particular~ of some of the
industries like, soda ash, aluminium,

polyester and special steels where, accord-
ing to him,. there is a clear indication of
recession.

The Secretary-General of Indian
Merchants®  Association has expressed
concern about the recessicn. The Presi-
dent of the all-India Manufacturers
Organisations has also spoken about the
recessionary trend in the economy. There-
fore, both the 20-point programme and
the productivity year have become mere
jargons and it is only to create an atmos-
phere which may mislead the people into
thinking that the economy is picking up.
But, the situation is really otherwise. On
the one hand, there is recession and, on
the other hand, we find that the pricea
have becn rising steadily.
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According to the latest figures that we
have, between April 24 and July 17, the
wholesale price index has risen from
274.3 to 291.2 that i to say. the increase
in percentage terms comes to 6.16 during
14-week period. The pri e increase for
th week ending 17th July has been 0.3
per cent compared to that of the previous
we k and the harpet ri ha been in
the primary article groups which ro e by

.7 per ccnt during the week cnding July
17, 1982,

On the face of it, the claim  of this
overnment thal there is a nepative rate

of inflation is a deliberate attempt to
mislead the people. The figures thatl
have given are wholesale ® price indices.

if th wholesale price index is going up
at an average annual rate of 30 per cent,
one can imagine whut is the position with
rcgard to the consumer price index. The
a sessment is that the annual rate of in-
re ¢ in the consumer price index is in
the region of 50 per cent. Whatever may
be the propagandi or the publi ity 1hat
i b.ing given by the Government. this
is what is happening. This is the position.
The pecople are completely groaning under
heavy price increase. The ituation has
become criiical.

We find in West Bengal. th2 construc-
tion of a hospital building was st pped
for a year and a halfl a the court injunc-
tion was given.

The co:t of Rs. 70 lakhs projects has
now become Rs. 1.30,00.000. ulmost
double.

Thi is the tage of inflation in the
market. As there was a delay of one
and half years bccaue of the court in-
junction, now the cost has gone up to

Rs. 1.30,00,000/-. That gives an idea as
to the state of inflation in this country.
A a result, the development work was
compl tely coming to a halt. Even what-
ever development programmes would have
been carried out. have been sacrificed at
th alter of the Asiad here. That is an
unproductive expenditure.

We cannot build one fiyover in West
cutta. With great difficulty, we have
to find out Rs. 3 crores.
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But we find there are 3 or 4 flyovers
here !

(interruption )

It is only for publicity's sake th t they
ay that the expenditure is only R . 4 or
S crores. The road have been widened
here.

But we cunnot build up road in my
Constituency. I have been trying. 1 got it
approved. But the money i not there.
Thi i the position. This imbalance is
being creat d.  Development projects are
acrificed.

(Interruptions)

Plea e keep quite for a while, for a

change.

Therelore. the position is that we are
coming to a complete halt so far .. deve-
lopment projects are concerned.

Kindly look at the in ungruit w
cannot provide for h.uing. for the daily
necessities of people, for setting up proper
public distribution system through which
the vulnerable section of the soci ty can

get e ential arlicles at proper price, but
we are having 5-Star hotel in the capital
of India jut to suit the private intere ts
of certain powerful person .!

How an this country proceed in  thi
way? 1 am wure, most of th 5-Star
hotels will not be ready for the Asiad.

Even though alm: st at throwaway prices
the land, cement and tecl have been
given for building 5-Star hotels, these will
not be utilised for thi purpose for Asiad
but for some other purposes. How is thi
country to proceed ?

1 would like to YXnow what 1 the
Go ernment”  attitude towards recessionary
tendency and what is the attitude towards
this inflationary tendenc  that we arc
having.

After 35 years of independence, we find
that we are getting into tremendou
cri es. There are no rains. Drought
condition is there. The irrigation facllities
are not provided. We are still dependent
so much on nature for the purpose of
producing our foodgrains.

ayin
Te

The Hon. Minister has to come
“Well, the situation will improve if
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are betwer rains.” Is this the way we are
going to regulate our economy and attain
self-safficiency ? At one point of time,
we were having drought situation, tremen-
dous misery for the people. Every State
is suffering.

Centr 1 Study Teams would be sent to
State Governments. They will come back
and in their wisdom they will make re-
commendations and then some¢ money will
have 10 he provided for the drought
stricken pecople. Is thi= the way the
countny has to procced ?

After ncuarly four decades of indepen-
dence, we are in this position. We can-
not meet our minimum requirements !

But plea-¢ look at the incongruity,
We arc cxporting farm products! We are
exporting food! It has been very rightly
said B Dr. Ashok Mitra

The slogan was ‘Export or perish’. Now

the po ion is that we have to export and
perish.  This i the position today. But
export: niast be carricd on because therc

is a complete failure so far as our export
perform: nce is concerncd; there has been
no impro ement; the gap is becoming
wider and wider. We find that, so far a»
foreign trade is concerned, there is a
dcmand for nearly Rs. 480 crores or some-
thing like that a. capital expenditure for
export products. This i~ our position in
foreign trade.

Lo tar as power is concerned, they are
asking for R-. 7 crores for power. In the
Consaltative Committee it bhas  been
admitted that the performance of Central
organi.ations like the DVC has declined;
there is a stecp decline in the performance

of the DV( as the Minister himself has
admitted. Of course, what he says, we
do not understand. I do not know

whether he understands himself what he
may<. Thiv is the position. There is a
completc chaos in the power sector. In
Delhi we arc, in a sense, privileged per-
sons; probably our circuit is linked up with
number one and we do not suffer power-
cut so much. but the other areas of Delhi
are tuffering from load-shedding.

We are hnving Farakka in the Central
sector. But it i» there only om papers.
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Recruitment is going on ngainst all morms,
all principles; nothing else is being done.
This is the performance in the Central
sector. There is an admitted failure in
the power sector. I do not know what
the Ministers here are doing. Good for
nothing !

There is a Supplementary Demand for
Education. Today the work in the Central
Universities, in the Central educational
institutiona. has come to a standstill. In
Delhi itsclf therc arc serious problems.
Because the time is limited, I am not goinp
into the dctails.

So far as Shipping and Transport is
concerned, today the Indian shipping is in
a great predicament. The Indian shipping
companie. are going out of circulation.
Mout of them have become sick; they
canpot function. The Shipping Develop-
ment Fund Commitice provide funds only
to their specially-favoured companies like -
the Birla companies. The -maller com-
panie+ are facing the bigge-t difficulty in
shipping and they are caught in the pro-
blem of recwvssion in shipping alto. I do
not know what they are going to do with
the~¢ moneys.

So far road and inland water transport
arc concerned, we sec only the roads of
Delhi being widened. In water transport
we have not found any improvement.

I want to take this opportunity to refer,
as T indicated in the beginning, to tge
imbalance that is being created in our
national economy becausz of the attitode
taken by this Government with regard to
States’ expenditure. So far as the Cgpgtral
Government is concerned, during the lpst
three years, it has over-spent to the extent
of Rs. 7.000 crore.. So far as all the
States together are concerned, they have
resorted to overdraft, over a period of
three years, the cumulative effect, to the
extent of about Rs. 2,500 crores. So far
as the Central Government’s overdcaft is
concerned—there is no ‘overdraft’ in the
technical sense; it is ‘overspending'—they
have got the Reserve Bank; the Treggury
Bills are given to the Reserve Bank
which the Reserve Bank has to honour.
There is no question of repaying any
liability to the Reserve Bank by the
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Central Government. They are over-
spending on projects, the outcome of
‘which does not percolate to the ordinary
people of the country. That amount is
realised from the Reserve Bank. The
Reserve Bank is bound to give them the
money.

But on the plea of disciplining the
States’ expenditure, you have to-day totally
stopped overdraft and the result is—I can
warn the Government—that by this you
will not be able to teach a lesson to West
Bengal alone, every State in this country
will have to face the music and [ have
no manner of doubt that you will have to
withdraw your policy of overdraft because
the State Governments where you are
functioning or mailfunctioning more with
your internal fight going on—I am not
concerned with your internal fight—. . .

SHRI GIRDHART LAL VYAS (Bhil-
wara) : What about you ?

SHRI SOMNATH CHATTERJEE: 1
um very happy that Mr. Vyas went to West
Bengal during eclections as Congress (I)
observer. (Interruptions) In recogni-
tion of his great services rendered there,
people have elected only 49 Members. ..
You understand. Sir, only 49 members. ...

SHR1 GIRDHARI LAI VYAS: What

about infighting in your State ?

SHRI SOMNATH CHATTERJEE: 1
hope you go there once more and you will
go down. (Interruptions) What his
Party is—he knows. 1 will be very happy
to see in the papers one day that he will be
the next Chief Minister of Rajasthan. I
can only sympathise. ... We are discussing
a =scrious matter and this gentleman docs
not know what he is talking. ..

MR. CHAIRMAN :
diverted.

Please don’t get

SHRI GIRDHARI LAL VYAS: He is
talking about Congress Party, but what is
going on there ?

SHRI SOMNATH CHATTERIJEE : Sir,
the situation is that State Governments’
development project programmes have to
be curtailed. It is extremely difficult to
spend for the State Govermments only out
of the existing balamce in their accounts
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with the Reserve Bank. The history of
India’s fiscal policy has never been such as
this Government wants to introduce now.
For 35 years it has not been possible. Why
does the Government want to change it ?
So many States, almost each of the States
has to take recourse to these overdrafts.
Now you dry up at the source the possi-
bility of taking recourse to this money and
refund. When inflation is there and costs
arc increasing by leaps and bounds, re-
course to overdraft having bcen stopped,
necessarily it will slow down the tempo of
development not only in West Bengal but
throughout India. The Central Government
policies are that when prices are raised,
they are only accountable to the people
herc in Delhi because they are in direct
contact with the people here. So far as
peoples in the State~ arc concerned, it is
thc State Governments that have to face
the mwusic. When price. rise on cement,
-teel and sugar, the people from your con-
stituency do not come to Delhi to a~k Mr.
Poojary or Mr. Pranab Kumar Mukherjee
or for that matter, the Prime Minister as
to why you are not able to control the
prices. They will go theie to the State
Government. Here it is being done and
a calculated policy has been adopted now
to dry up the resource~ of the State
Governments. Thiv may be a precursor of
your Presidential -ystem of Government—
1 do not know. But the monetary and the
fiscal policy which ha- been adopted by
this country ha- been likc that but it is
now being put in a particular shape which
will bring havoc in the national economy.
Instead of having a productivity year—
Productivity Year or the 20-Point Pro-
gramme. whatever you may say—we are
going down and -liding down very fast and
we have to reali-¢c that. ..

MR. CHAIRMAN : The hon. Member’s
time is up.

SHRI SOMNATH CHATTERIJEE : Only
two minutes more—Sir. T know the cons-
traint of time.

So far as the State Governments are
concerned, now the Committee presided
over by Pandit Kamlapati Tripathi is exer-
cising on that. There is going to be an
enlargement of the list of items on which
Sales tax can be levied or which are going
to be brought under the umbrella of the
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additional excise duty. But, additional ex-
cise duty rates are not increased. The sales
tax rates are increased. You know, Sir,
the textile, tobacco and other industries
which can bear a greater burden of im-
position are kept out from the additional
duties. No sales tax can be levied—not
more than 4% can be levied by the State.
If the State Government levies the sales tax
then they cannot participate in the distribu-
tion of additional excise duty., Now, what
is going to happen? We have shown the
sales tax realisations as having been increas-
ed up to 47% and the additional duties to
thc extent of 13 to 14%. But, the benefit
of these additional excise duties should go
entirely to the States. They are not en-
joying that because you are not increasing
the rates of additional excise duties to
placate tho-c persons who are in the big
business.

Now, the income-tax rate Is being reduc-
¢d. You know that 80 to 85% of the in-
come-tax realisation is distributed among
the States and if the income-tax rates are
increased, there will be more realisations
of income-tax and the State benefits out of
that. But, if there is an increase in the
surchiirge. that entirely goes to the Centre.
Therefore, the policy that has been adopt-
ed is to lower the income-tax rate and in-
crease the surcharge so that entire realisa-
tion from the levy gocs to the Centre alone.
How can the States then survive ? To-day
you may be thinking that you will put us
into difficulites. We are resilient enough
and our people will bear all the difficultie-
that they have to face. But, they will never
surrender to these types of machinations.

Therefore, 1 would like to impress upon
this Government that by taking up the at-

titude of gimmick, you cannot <olve the
problem. You have to reducc the im-
balance, the disparities between the re-

sources of the States, their standard of
living. By indulging in this wasteful ex-
penditure, within we are witnessing in Delhi
everyday, you cannot solve the problem.
The unproductive expenditure is increasing
and it is bound to affect the inflationary
tendencies in this country. Therefore, 1
would very strongly urge this Government
to change its policy. The public distribu-
tion system, if they, has to be strengthened,
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if any benefit is to reach the common
people. We have been crying hoarse every-
time and we had been raising this. Why
can’t you find money for the purpose of
strengthening the public distribution system
by giving 14 essential articles to the people
through the ration shops/fair price shops
at the same rate throughout India, at least,
to the vulnerable people of the society.
They will get at least this benefit. But,
nothing is being done. The IMF has now
got hold of the economy in our country.
We have surrendered to IMF and we have
surrendered to big business. The MRTPC
Act is amended. That is why we go on
protesting. We know that the capitalistic
structure cannot solve the main problem.
You talk of socialism. You go there and
elsewhere and talk of so much progress
India 1 supposedly making. After all,
what progress is being made. It goes to a
handful of the people. The people will
naturally resent this and we shall certainly
protest against this calculated attempt which
is being made to denude and deprive the
state Governments and thereby, the people
of the State tery much of the re-ources.
That is why we oppose these Demands.

*7 wHmEA  (Egst) : Aawmia TgEa, o
FAe &1 w1 aEges ey mwA #
gm Y wE g, & aFgd § gFAEw &R
g & anv 1 fEn ¥ 3axy ade sy
g 8 W sgdmiEdt gwe § oaga oY
NF wawn £ Y9 ¥ afafsm adr
F FAwr A, fAwrd @1 @ mEdEr & W
q1 O 1T AT 1 ®mEAT R4 § IS
|l & A7 F TIF-AATE KT AT

t

bel'}

I W 9T e g R, fam
OF T a7A guN | JATET U &F
azv ey & fy o9 ofow R &, W @Y

19~1 & A

IR W F o T fam oW &t
ara ®hG% 1w d T R wEe
o ) dfFA awEw oW oaw w1 &
m 3ff T ogh gt & weh Ak
T F19 ¥ R, ew fem owE
faw farf 2w agw &Gr & fAg
Afew & 2\ 1 0% T & FT N
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7 oY it 3w fev go feard
feom & mex afwgAn, gafefen g,
gRgfea gt anEmT a1 aea
#ia & sFag At ¥ ATy TATR &
g Tl gr | #F IF e f@ oA
1 ge g W aw g oW g At
aft aF Fgl gl TR AGT geT R, WA
fex 1 fveE W A4 F Arfza fao
TR & T A A fran, AfE e
qq F W oFY W OEr A T FUA]

gEl 9 JET gE & T SRIT)
s & 2 #

g1

E-4

A Fvqs F AZT0 AT |EE AT
T™ v a7 . owm 3 3 owifEs-
adw &1 Afem 9 3w am feEmEr
B w1 TET 9T w7 7™ fm
FAT AS FATT & IIATHT 1 OTET £
qei fcd o At ® R oma AT O
gt fean mr & W Aw TR X
et frmr M @ A1 1979 ST 1981
¥ FgrE o4 @ T ? WA A |
Ot = & T W AN AF 0F A
qAY WY ag fzar mar 2 3w oTEE &y
ara Y= @ gem g Iy 2 Afew agt
w foe aweit f& agi W wgw o
Py @ g oo nEY SRR g froamT AR ey
m g oW Iy aTEr o#y
AR 7 F F FE AT ERT 8
iger e IR & foamr &
Oy 0 F oA @ fE e
A fawri 7 fFAET #1 oaew
TR ora oA ¢ fa J@ T omg @
| 71 9 T fFE oF qEHT F7 &
W omd T g AT BT T @)

@ e A fewn awems § ool s

amwr feem @t 30 o A A oo
i R Ay w e
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Afeq ¥ afrsm qarag & &} F FEAT
g g | Afen wawg ¥ wASE
fe TFRUR gizRE ¥ fav owe § @
1 wIg #Y e &7 o, «fFA a7 A
TR /Y FT a% Far fear WU oo
79 W Y gu wwm ¥ ff omaR
N o oAgr 3 gure fawrfon ¥
fagnit & aYr Tog WA & & W
IThoTHodro F UF FEAMANT TAIRT
F AT T FITN IRAT § ) IR YGA
@ &, afF 4 fa ot agA R T
g foady qog & g7 F1 wH gFFA
F FA R &) uFORE Fgd AT @
AT UmyE FT FIW A T & | TR
ST #7 g ¢ fme sm ogw &
TFET F AT Q@ § | FEAEAT TEAR,
o &1 am**

MR. CHAIRMAN : Don’t Yring an indivi-

dual name.

s wrTe arfew : IEF WA ZEW HOwTE
FAY E A F1 oNTT AMAA  dwH-
T FITRET & 99 FIAIT vo W@
™WU FT AT T [ & A4 fv 9 fewis
g fear- mr 1 K WA der o &
Tear qrear § fF 9q ¥ Ame dFewa
FGT onfyd gom @1, @ ¥ HH IF
g feam dW % qE 7 wm v AR
TAEr ¢ fagd o Ay sam R
TAF aET & @ &, w9 f& wwae s
% wiftee E|r &1 Well TERT ®1 %9 &
R § W g wfge | IwE e
FRATA Ft gA g oo ok g, Ford
¥ fT Tz § AR 3¢ faegw TREW
¥ IEd &) W A A AT AgRT &t
e T 9rfen )

__:-Hot recorded.
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g e f& @ dAR =
7 uw qE--IOW AT F &3
iﬂﬂﬂ’ffﬂﬁé’fﬁﬁalﬂw
3' g‘ﬂilwémg,
O &M g, a1 s @31
g1 8 gyw A Agr smar @
#®T HACET ¥4 qF FIAA
| FQEY ST gY IW §E & W,
m‘ﬁ’mﬁmﬁéfiﬁ
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Tyt faenfaal v = a7 H § rw g
8 & &9 g yfafem g @R
® N & a7, oW Wwod § A fa
T 7 9 9@ co g faemaf furer @
dfvd ®® T, IF FT FwET ¥ Wl
g fFar o1 gRT—aR EmTd e ¥
gfrofa @ )

TAH FM wame ¥ fAn ameT
SUT &9 FT AT RN qE 2 qmoH
TRaEr feAt & A o g H & @
g frem qo-qy et & faoet a1 &t
@ T@ AT R A X W <w g
FH fasqelt @rdt & A1 FW oI AT
21 980 F wmft sf=w w1 ¥
¥ 97 & 77 F FH &R IO eI
T FT I T AW &7 SA4T ¥ 99 #T
W&wmwﬁaﬁm?
g, dfeq oform s fawer ! oAm
 TEE A G ¥ fF ooy e e
FR &1 AT ar o s 2
B9 9 TR FaT AF Y €
war 2 ¥ fm ¥ A ooF o9 @4 gk
TR &, 39 ) g “‘mE” &
#T 7 &9 aftw § wwar

i
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FAUT AT A9 1 IO &1 T ooehwe
FATT AT &, 9 F AT AWT § WKW
qQU A gAT ddaT IW KT FWE q¥A
I &) WA A1 O9E gEd R—a¥
TA-TE & fawer s #, dfEA g
g & f& fom omx & sf=a ot #t A

qg g8 feaar W1 g0 9% £ I
feordi fym st 2, afew ofw faelt
%qmqfawaﬁrmsmﬁz
w%sﬁ:ﬂuﬂaﬁirza—;ﬁfm
39 &1 fqadr 3@ foodr o oW

faswdy 79 97 AT @ SW W SOmEr &=l
“Fgmen’ 9T EAT § ) AT U7 mAEA
TEt & f @@ a8 gm a9z, adieen
g afeg, dfes afz 39 a1 a=t fawr
I ORI A7eZ § SATRT AT E T @ uTT-
af T F g1 89 77 T EAT Avfed |

W qAz 9 9z warw ¥ faw oW
gaertn ARt 7 g frem AT geal
¥ ggr & ¥ ¥ AT &1 ALH W1 AR
A & g7 @ g v oszw, faEw,
7y W2, gfvamor, fRwEeaRw & am
¥ oaymErt # e ogad yar & R
gl wfgael & A™ soyEr G T,
F A & Y &, #ED AT AT WA
% aE dW T T 2 os@ mRTTS
F oAl ¥ W ™ ywe FoageEr
ya @k § & sz 97 g9 S8 0F, #9
97 g OE), ITETH AT EH AN &y

@@ T ar afFaq & &M AALE
¥ a@gA yET Ge T 21
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Tgar Nfgd 5 omt H gfasr T A )
AT A1 A mwge g arfed & gfee-
arer  guTar gwetor w4 dfew oWy
A AN AG AT g ) @A & a9 F
TR ¥ AT He) ARG ¥ AR FEAT
Tem 4, f& o g & oaF €, s
AT ¥ AX §, &1 G €0 FI4 &
41w %1 fRZEET 9fEe | o oA &
IAZ J9 qg9 AN o AFA I F 4
W Az @ A FeEed fewgm AEw
¥ oama & a0 &1 A7 faeadr wee-
wh fearew W wEmw A AEA W
AT T, A § HUF AA® A &AM
T g FH T En Al AT & foOm =g
gl FON | BT v AgE W awiHedl
fagrgn a9 & ama SE1 =91 AW
EEANE A

WAt gz &) fewigm g7 Y I
T AR a™F &1 ®YeT feor, 3 F fAw
# 9™7 w1 geTaTg &g |

A freurd @™ s ;o gwmfa ®gm, S

aefzd femEw ¥ #RT F  ATRA
T 2, 39 & K g & g

T OF @F A1 § nF (Ea FT
aeT g fr veem ux a7 fewm
gmméwmmfmﬁrwﬁr
Fogm AT @1 T g, 3w ¥ feAw frew
TReaE &1 AT o=fam, IvAl Ad
for o1 T3 A gATT mET &g AE
A ¥ fases § fa9 o7 FvE geelw
cwnoaw o7 @9 %= 9 § famd W
99 & frem 1 oa% | W g &0
I ATE o &Ar wfEw 1§ sy #
fagms son 3w 3 f& ogm? g
qrET, =AW gg *H A fAw Ay
39 ¥ ¢ 70T 9 fegifar 2 six
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Toarr fot, ¥ am § fF @ a9 &
feqifir fas &1 fFe &7

W &1 qE7 ¥ T A IIF HAIAT qEEHT § |
W F A9 Fing 1 I6 & ST owe-
o=t gn § AfAT T e &1 a9 #
T RS & oo g 2, fewm &7 aER o®
FAULT FOUT ZH w9 mIHEE A&
FIAT q3AT &1 300 F918 WY ¥ EW
gl 9% [T wifR F7 @A § oHT
FEA OFRA KT TE F7 AW KT AT
9™ 4T I oAwA § a7 sfadis
T GFA § |

(#ft drAM =St dere go 16~

48)

a0 & a4z @ fF € g &1 Fr4i-
fad &@ & 41 @41 O @ 9T
W ORI W & ged ez fem
ST R oF g faE s e agl
av. sy I, faw oo gz smefRat
F AR fow ¥ AR IR I
F QWA F W AKAMGT @1 8@F
™ SFIT & WAl goa & 9, A
T 39 ¥ fAIE g

a1 AN fAEgw TR @ OO @
F Y ¥ ¥ ™ OIM F §W el
T ared: fear &) fage ® fawean
g2 UvmE ¥ Wndars ¥ fAwea o aR
ara sxw # fAsam & smeA mgEr
¥ T FT FTRAT AT FT IgT ATAW
Z fegm @, @1 TAMH F o< WY WiW-
a¥ W, IET AT AT JAT L ATERY
frserr 8, 99X & &I AR &Y
YA &R AT %L1 T AL
agl 99T FT u¥ AP F@TET A Ar@T
b, a1 fafraq odF & e T Wn
¥ 99T T A A FA AR WY
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AT AHY & AW A ¥W IW & &7
ged g afed SIVd  TFTERR ST F7
A& | g GV TS $EE aT
gon a9 "ET AT W A gAR AW R
;Y ®WTT &M RV ¥ KW F
W qen g § AW oATRT

7 ¥ fraga & f& T
frowr zan ST & WY F Qo qxHe AMM
FN-ardy o7 frdr &3 § ) ag ¥ fAm
7 @ ¥ oFvET SqE F7ogrwar 8
—mF M 97 ammfea, ©F TE GERE
9T ymarf@@ T 0w ardirie 9¥ AT™T-
frg 1 7 a7 safA sEes A
i =gfa § W9 1 ¥q fAEEa 2
" & g o T am e fw
F & FwAEd A1 A9 A oAw
NF wrege A7 arEerdz 97 3marfA
wTgE AY 3g safam g afedd
TE FieRZ a7 agA 3% Wi 9X fas-
g g o gz W agm A MWW
w fAsear 31 @ @ smaf@ AR &
wTtars W afr wARwE § oFw S §
N e < § o9vE A8 2w
F oy WM FT A ATAL AT 4T FrH
BT FT AFA § HYT BT TEHIA
AW gl " &1 o5 77 qTURT @rEq
F yEvEEaT 3

e faRr gar wiw & W W
et #1 qge w9 AWM T TF
TERW ¥ TN gvwew ¥ fawer
fowdy & X % 99T ¥ grEEw Sreed
¥ faas foed) ) @ AI™WET Y
q faodt @ faw gy ) sEiew
THNEH F wEw g9 98 gE
frdr $TEY ® agr 50 ox@e R et
F 100 T &F fFwe Ag faor @t
i ¥ TowmW § ffRAEE R®REK
AEF Y I9g ¥ 4 FAK FUT ¥
T OAHAA AT &1 ¥ FWE F M
A1 §F® A F@ g ag @ faoEy from
¥ Afeq s ot dr W g § SR
ym faaey 7 21 A gw I w7 feaar
B AwEW g & TeEmA & et
qTe qET. Srowen A wifen e &
& Towm # fagg 1 sTwen N

a B A%
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Fg1 o f& qErd ® Fwe g oAfew
FZ WY AR gAT | FW ET Y s AT
qF qr § fF ag @ mert A 9%
T & e wT wfasg geers g
arfg a1 SRR fawe w ot ¥ A9
# wamm w1 wlewm I oagy framn
T TET 2\

faer wedY wgEm 7 v fazw & f&
A9 A O o[ AfqT | ggt o e
97 stgifa fagq &1 amen §w o AEA
2 W wETOE ¥ET A R F
Fizr 0 4 gfvedam gw e § T
W ARG GATT €79 FL ITOEA
af fagy #r ofs T & I FEm
= & & woreqm= Wfﬁiﬁm%'rf_
I &7 9% |
AT w1 @ A ¢ fawm frow oRe
T femr ) owa @ T fAg s W

st wfgy | ¥ J@Ame o1 G
fofts & fav @ iR g @7 3AFT
ﬁawmw%«mnaﬁqnmwﬁ
g TG @ R W] dATHI
21 wae wew & fau s arfwu-
F SEEY T gvwrr A @F A9l
fogr, s0 & ©9€ Fom Tgd ¥l @
Al ® o T fees A oW A
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FETRT memndz T ARE TRRmE
=& F) omF mAesTofofte, THIT
Ao ATToF ofl o #Y1T Ffrq'ﬁg'rﬁwwm?rw
2 T = w oaga @t Tow /TN
A wwefine Y fem @ e mgw @
e AFT 7 osaw Ao R @ AW o+
w9 A fam ¥ emifs e ANAmt F
o = w7 = ¥ F feEw
TANRT F W ZAT gty Fga W@ e
it & M W ez A awg & G
g9 AE &7 q1 Y & wwfaw § ey
W gF Y Gl w1 enfeE T
7Y, THE) ARG T T WY AR ¥
TFAT | B OATI ®r g @) f§ osaw
TNl ¥ oM Z, &fER  amw Ym-
MW AR dwEed g1 T iz
Tar ofwdy e ol St st A
2, 7 ATETO ¥y a9 B, 9% IE-
g FT aAg # ¥ graaw  famnfEm
AR M O & E e oAverd ®
fasms T wEEm W A Tifge

WaT eE O A W AR dEd
w=gT P fRur 2, ImA gwmr fHo
g1 & agt v gwar F fev faamw
T® @ F gewam w8 T
fae swuad # g wifgm o smw
wEr drEnal ¥ 6T a1 e
g9 Agt &, fFm w twa a dan
qNIET A0, qAr Ef & #T W AU
FIX § g7 swafsl FY AT Fw@Ar

% fau dmr s W, G Tew
el ¥ faaw @edl ¥ FxW IO
I e ) dF & AR 7W g7 @
fo @Ei-Tgi Wt aaEe adE & dwr @+
fFmy W B, S99 AT &1 @i wTw
rqaﬁmwm%mm?r&rr

I A fad Wt wHAT @
ﬁﬁmaﬁmmmmm

% fau @ @i g, § (free
T ¥ gh §t o wfgi—3q am

%, 1 4T T [ITm &y QA wifem

MR. CHAIRMAN : You wanted time
for two points.

st frearl et s @ # HT9FY AT &

TNE F OF qTIT A dEAT

MR. CHAIRMAN : Whether you wpport
or not, you have exceeded your time.

st fregm) st s el faew

I owfEm o &9 ggw W §W ad
F1 dv wma frAvn o fe S et
W gr.7 gewm e fawiege
foen I 7@t 20 & fraem wT
T g g T y feRanm faww
A T@r ZA AT AAAr W @ Ag
AT At A | FH+ fqe wemyded
qagz 1 AFER AT OEW,  IAE
anfas A=z A7 #nh, A9 STET F JAY-
At fn @ e s §1
SELE AR I

T W1 T OBTT 9 THAT OH9d §0
L

Wre wfaa wAT AWt (FRAIgT) o gwmfa

mw qéaw%qatmagaﬁs'?

agré‘rmumu'gﬁmtﬁaﬁﬁm
A% wowT g fF far ool & R W@

47, 9r% AT gy oA A ¥
YA % WaR 7 ag a7 % gw & fA
7 % at afew gk ¥ wwiag avd
FHF ElA T AWtAAr @) X oD
! A § fo zxgenn s & 7 cww
am Wy F oam o gwm o feafy ®

F f& gar fomm ssd o & fAn



431 D.S.G. (Genl), 1982-83

[site weiv eurz Bza]

FTHATA FF FX A qEar TEAT &
T & # weft waen A@ g)oqm
g s Wew N gfmaaar « @@
&N AR 7 7% «7 ¥ w=Er wT &
foat &1 agamm o7 fasiv W oam EWM
F UF dgq ¥ gwiw g A faEm
TIT & ay@ F®O7 | a7 709 T AE
YT A9 £T mEen w74 97 §9 @
™ ¢ afFa aw o = frafd o
} 5 foum A 7 fao awi a7 fave
T F ) HMT I=OT FGT g oSMT ¥ &l
At Wve) g1 St & T Agr g @
A FF W ey A g F o A
e g9 FW § gz o @l WEw
gRfgaar 97 fauv a1 & T &4
1 IT FJTE BET AT wiTETA FT
YT 3gITa sAT # afz aet smwy &
S g ar gm gz 3 £ fF ogwry fnard
TEIWT JEA AEA TN, TRAT 97 W A
A3 § unAT F weiwe 39 5 § wfe
SF WA &7 g AT ¢ AT :HvErT
WTETT F1 IE 9 & 1 ¥H AT eI
el & g B feemg ammr geEE oA
BN F FTw mz avmidT g ¥ 3@ ar
g g % swioov faeri 1 o
e &r 97 W fEET sAr & awr sh
Qe & f[sF & F19w gRE gvarE gy
Y § 1 BT TSA &1 IFA F 47
gqoq F1 afaxr & f& 071 T g @7
gt famg & =waTqr g g oam oar
A § afew sei—Inaré At w1 o@Ewar
g @ o ;O &—3Aw fAv @
AN &, FY7 T R, @@ dEA 4
s & afgwre @ =ifem o Amr
wmiwaa! & faAe an osrad &1 nt 2
g WA T W AT &1 afgwr gEr

a1feg |

gig & 3wl o fazmw gwt 97 fsam
FA gAT § IAS! T AW AT qAT A
fs #fu aad fas =91 97 @@ =+
feer Y amr & oo oawAT Foam 2
1978-79 & g sHw@ 27 7w I w30
u fag @z & aw & f&5 @ wov
feeir fram & Fawz Wi FomT w&
fasrozr safsa =a & FE ofr &1 @@
w waw dm wfrm g wafe zmoa

AUGUST 2, 1982

D.S.G. (Genl). 1982-#3 432

gzAr g€ wmadr #1 9= wvq & fAm oag
F9 ¥ ¥ I Wfawa FHET aTrfEd
IH ATE A A & &F AW, 747
LEA

a7y H A vmy am A1 fE o107
AF zw Pf9 3IMZA 7 Aewtadae g soow )
feg w3 frar sraear geem W@ gf @
ZHOF T AW &1 &3 F A FAN
&at Fx feqr ) Afen T g 3 A
F3F g9g ¢ fqa am@Ar 3 337 & oW
T g & oA Ataw & wfafegaar o
R OTAAr T®A U oAd #g £ fv oA
g EwAY A% fY Zw ozA Ag &1 9
7 QU |

zar s 7 Afen w1 FHEr AgE 2
FHI & A1 Fa= gIaaAg =1 7 37 Af7
¥ O F AeNOTT #Y ) ¥R g7 A7
geag g f& ™ ozw ¥ ami afa
aff fawet a1 ;TA & dwA agw
aw & o TsEl 7 owfh =f@wm faas
1 W ged § IRNY A & famTe W
wfr safeq faaht ¥1 &R aga &r #3721
arv zw & ufy safe offs a0 faa=it 71
qUA 188 fFvaEe & F9 fx fa=r &
162 Az wr afx Fav 7 fage
Fi T aT A1 14 frammz afqr sufe
sfa a1 foaeps & o7 397 fAE
T foa #1 wre & safem fR oA
qUA A7 =EWE # #H7T IAF W 9Ig
qrer afow fawdt =« #ZF ¥ wfE
FZi THTw AT AT NME FITATN R,
1 FTF TP &1 IR 7 oa IR
frzrr #ofa ==f= ofr a@ o, 7 Prefiame
w ufgr fawr f1 7@ Ag #Rr 2
war frafr @ 2w ke ¥ @7 mwfa =
T 7 oAEE o ompr a1 R oy RoEw
FTET & MZ 49 T aigA K FJA AN
A1 33 dM fEear fawe & IoTEA
qeqT | $49 Afegl ® IR IHA F
graar oEr gHY TfEw R oA @ &%
A = §r @ ot fawsr &1 oA
T g1 A @A Y &7 a7
ga ¥ xga A yEamFa b fad 33
e fEfiae faweh faaq & araE
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¥ st qw § v faERT F1 oagy awm
frear Smw fafaer @1 aomr ) ey G
grar ¢ faeq s & W avw #
fafen a1 foa® wvwm R@ oA TE
azq awar ¢ fowg fage ¥ oW qandr
grit ) wmfer o gEE ¢ f5 sm
F AUz &3 A FHY K T 47 N9
THTATES G

aFTe #Y o feufq fage & G @7
T & T fam svd s v 97 TEw
7 & fog szivar frend 2 @f&T 3z
aaR & T I/ FI9 AL TAAT &

1

q1
owm g g & ff o e alv gaEr
¥ oA § Tzq 39 @ faee 9@ 9w

At AF # g7 | FEETe & a3 gqrAey
§ wwAT gt & F1 PTHA TEA F A
g &z o el & a1 agA 4w oI
famr v 2L W AT 9E FATTT
AT R oawm AL AT 3R TEE OB
THEY IQEM g1, g AT ¥ ow|T ATl
2 g aadT @ §v @Y T mETEan
T & WA sEmE 4 el o RiaE
g 7 g f& I & g7 Tgy EAY
T | AT 7 IRE g ¥ & T/ @3-
¥ &7 fagr 18 7

1967 W OART TR ¥ qiET ¥ ORES
AN #7F & fag adr §ogEifET
¥ TWErqr F¥4 &Y I G TS 4T
T4 AT F 9 AT WA AR O
Fgrr gy &% A ¥ fam 7 mwMr R
mifes X T F1 AfdF gAW FEd
qear @@ & ¥ @ @ Age fAwan
7 wfeard ¢ | rafag wafen o sEe
¥ AT X ¥Y g ar T TAF A g
=y faam

tH W'l F AIY W 499
F7ATZ |
sl M feg ua (¥937) . AREw, FEF
ATETT A 3 mEM & @ &1 W W
ﬁzﬁumbﬂﬂémz#mam
%R foam & & = % w=wr &
fady frafs Sa@st w97 @ e @
v g% wfq #w adl &1 wREgdE
arAT R | et 3 WEM § O 2,2626]
T £ izt Bweem " osv

andt, o & A Hr arw § fevww
F IR gz fan ¢ 6 og &2 4= K
frt st adiiedt fenmem @ W7
AN FO AL FgT AT FHAT | T§ &H
IT F AFw Tar g fF amowr ag wE
¢ & A sy emy gAe ¥ TRANA
gr, faasr AT amfga ase a@ W
LA LEAR B ILE 2 B 10 O B £
AYT & FHAFTA A9 3

¥ fragg s<m 9Em £ oImE awe
v faa TOF § wWET &4 @1 H &,
IJq 97 @ AF g fagam ag &3,
a9 IF A9 faAr avF ¥ @7 @2 wgad
FT o §79 @rzA|d & fawaor #
T T oAFA g 0§ IEETW ZAT ATEA
g 5 e deadfa amm F srgAfead
Tegnya T 3 qafAs szvifeam 0%
YITET 12 FATT FITE ROl SO, WA
B2 @ T o FATY FIT3 WD AREHA
TFETHET gar # 1 3 qO+F ¥ &G H
tefaz @1 wr &1 o weeEfEn o
s et s dFm & 9w
12 g7 FUOT TIH FT GRT 3 HE-
TEw a7 g a1 fqw g @ IEE 2w
TV F7 O[FA AT TV OATTRT AT
& g Trfaa

I W gEr A fawizg AW
ai § #7 9™ FT1 A9 €, a8 a7 &
HEIET 2 | ST a1 4F &1 §RAT
g, wfeA w=e wapRed 9 aweT
fraam & 7 srx ww ¥ g et g &
qg A T AT AXT AT §, ATAV
frefas Taem ad) s T @t T
FAET 4 2A F ITRT GE AE ;A
A FFT AAT ) F ST AT ATAEY
T 7 o fofe fam oww & fAg
sy fem amr & 3w drEe 97 wat
AOFT % A7 AT A% @ Weq ¥
T @S Fv4 g WeR A v+ f&h
gu g 1 faw A7 @ wd gAEm
frar & o wdY, ™ am & FE @e-
mmmma@munw
Ay ®2 7 oFr veawra qgt e & &
I7% fuss w9R F@ oFang &k ?
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WTETT I ) e ¢ fw o gemr fgew
fas, m sSowen fad, sfgs woar fao, o+
aR F oawAr gy Afa § 7 s 3w Afs
fryiter FEf &6 G §4 A% IFRT TR
w7y w7

AR IEe THo UFo &T 5 ZAL
faffgm 1 &7 & @I | WX AT AR
wF Ag W AT owy war fmafr gl ?
Fiw @t W wfedfm wm ® oAmA E
TR TP & FA F1 fEAr A7 7 oATH
79 T ¥ z7 Fifea 7 %, mmAw 7 %
w7 AW A AN WA @ w9y a1 few
gart fadim foafg sm ZEi ? ™ oawm 1
2T 8T T AEGEAT £ | TeAw  ITET-
tem =2 2z TAARe I FIH! #1 a7 @3
Tadte 9 F7 & {E QT OH 9w A
‘im o@ A A T AW ITET SR
I AF Tn

g7 e T7o4™ fqm oA g oan
foo fao =1 T &9 Fvd ¥ 1 A
arEAy, ¥ I AT 2 &Y ATy geR &R
Fw AW W AR E 1 s avg zfeew
&) yEvetsn #, ag #f A% & wEnsmm
gige= § fam 77 awwA  oy@afesv g
g | I TTANET FE FRH AL & | AT
€ A grsfze ST A & 1 9 aF w1
W stuw faufer o swfEea 9 21, aEES
W OIHR ATA A N Al A9 & IFW A
d 7w £ 7 IAE AO&T v AW F ?
feem faemm =&t &

AT A 1742 FUB WU FT @ TqATHT
1 A AT FETAE 5 77 9muE 2 fa,
T q@ W AT aTTH Ew g f fre
Mg Rz TEAEA & O, S A
¥ wEAlz w1 2 ) M AT AAITRA
JUFT § | WF A F A IUHr T@AT
fF a7 siEv-zTe N a7 @1 & | S dw
AT TR T AGE FIX TTH 97 Fg 1 TG
N AFAT § | W HAT-R FWLT g ar
WIEAR 9T FWIF F7A KT AT NG H HEAT
AWM |

frm Ry @ Aww wifede andy @
T ¥ WA FF EQA RTEAS FHEW  dIT
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g Afew o™ v f5ft 3@ aw 57

fen i fem, st afamag g1, = @,
foer, 79w @1, AY g o e
21 I favew ¥ f90 FOmy oA

Faw 77 fafEr @ Fr srEawmwAar A
% qog  fegag  avm #r foR &
AT § ¥ AR @ R OF e e gl
gu WY AR uF qA-vwas frqre oA
Fwew #gAMAT Fr M 77w Ao
I A &Y mATFEN FY O§ | "I
fea FH9 ®r foe & A9 120 T
9z 9" I8 B -

“OUR RECOMMENDATIONS ON
OTHER TERMS OF REFERENCE

In the light of the cxisting policy and
arrangzments in regard to the linan-
cing of relief expenditure and after
roniidering the expenditure  incurred
by the ntate Governments in  pro-
viding gratuitous relief and on repair
and restoration works of publci pro-
pertic.  after natural disasters, we re-
commend the following annual provi-
-inns  (margins) under the Head of

Account™ 289-Relief on account of
natural calamities for differcnt
Statew -

Rajasthan Rs. 774 T.akhs per vear.

W7 TR AR OSRW R, IR ARMAT
e W ¥ qET 9T YT A, 7 AT -
T w7 fagr A, & A® LT @ OH
fgfr & &% fraz swaY2 ? 3® Treui
¥ Ff wwgrnd OdY & ff e dzv 9
Zrg &A@ Wn, 31 T @ SR M
A A W gF A AT WEG | IIFEIM
& fao TT9wm # g & FweEr &
¥q A% AR sadd F TEH ¥ WE
Aq AT F@TA F S| # 4 F
qET & g A &7 AT AFN ) gHY
e TwAER A7 feId & amenm B
I ofr ol wRew ¥ W & ogmm @A
ozifn® qER AeME §2 1 0% AT
T S9HE P | AT 175 ST WU FT
THEE 2 T T 400 FmEE fawen
=1 gAY wEw, AR SEw S
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TAE 100 FEE & o Agr Rk o¥d
Y & fom sEcs @ e i gEw
AT A FwD § AR gewm § afg &
TN F, owT & @ & W g, at
amzafes e Far 27

FRT FT GH e 1980 ¥ FHOA
gt ar, d@ffa ag oame g v AR
Fl a1 %1 H2w 7aqde a1 o1 @
T2 AT 7R 2 fF 4w F\ & amm
Ft wHWS FAT 1 . R AT SHEATHT
F1 afes FRmTEza @ @ & TH
¥, A1 AzS qEAdEr @ FIg@g sy ?
T 97 TIRN AT WS FaET )1
fasrt 7@ foadt & fEamww s
F vdmie feor ¥ f& o F9w & wd-
weafaen dv sefzafwea &1 oF "™
T 4,000 FIF U FT TFAE gAT 2 |
g fam 7z a0 & & S oFATESIT
1 F§ fFgr S0 e OFr Sivs aArg
T, faaR wredE @3 AT gv aREY
T IGFT AW FY

At AT FTEAT AT & AT
79 § aa gt f& e favoeq
wEET F @0 A A ITAw A=
g 9w fom @m %itﬁrmm
i famm #r g9 ¥ @ NHxe &
nF  ofefRym A9 gvr oo ¥
Fra ot #1 rear @ T g &
THRE RFES F1 AE g¥E TEY R
AfeT F=m AvF s dF AN A
T4 ¥ & uvdwaA W F9 qd @
AT | IAEF & AT 1980 ¥ FEOAR
Bl ST 9, JfFA it A% g T &
r#-fagré a1 uw-arf fe=m g7 ganm
2 ofg iR & FEe & @y

I

700 fFelHiee & @A & T IAWT -

nE Zifas AgTd g, g g &t
ez § Jg9T HE® FIHY [ A9
¥ . 39% T AW FTeE. W gTO
§ 99 §7 g9d & AN qTEFE &7 T
w&iaﬂtmmﬁﬁﬁwﬁrﬁ

[Th

I TT W F Ay wzm x fmoamdt
i R §§ F oTERE FTw gem

¥ F #F fd37 F0 qww § fR
02e fRame FHwT a1 fasr faor o dfew
qT TF JT TATHAT FEYOT ;Y
AT W W F AT, A9 AT HIEAw
F1 RN A T ARY | AT oFRTEET
FANT ALY, SZH F I IA AT O
[RIET ) S 2w oa@ Ay ' Reida
& AfEEs T8 7w W w9 &%
TS & 4 F@ T F faAw d7 A%
T o g oAw AT fam feafr wg
# A w

TE I®T ¥ A F =3 femrem &7
TG FANF |

AR afer pead (af 3av wen)

9 3 wqa fod o fome fgar & &
AT FT BEAW I A TV S wwAY
T AT dT oA f FAE awe &9
AT Ffos AT A & & omfan
¥ e gmam T oFgar g oF fE
frest mer & oF T W owE &
ur f& wAFgfar ameR & 3w awaw
az feu, avgaw I, A w awr famT
@ FR ¥ FW AWNAN aFT FT G
®F g Jm ¥ dar fe e w7 wmr fe
g TBAT G AT ¥ Nt AR feeaw
Hrad FY T AGT |

g vy faar faw @Y g @
mwtglqgmmiwﬁaw
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R &fFr 39 % 77 F21 F a@a o
gaTr M ¥ AW AT@ zd i, war gar
3 g W aferw Feefiepm Teew
& xfor gamt Tw F adw Al 31 @
AT q541 | A9 F1 R} g€ fRAqrar wwm
% fF oF T w7 9w age fafua
ATLHT EFATL AW & AT @1 o@d &1 f2a
T 0% ATE § GATH M FT Ied1gA
wq fear 9@ a1 I &7 a2 fEur s
oy A7t gt @ @ gk wfe o FEd
g & ag v A dwar ) @0 aw
77 Fgd § fF AW A e W qar
g R fe W q@W § @gi s I
I ¥ o fau ot a7 femm A 2,
ot U Y€ & 39 ofr 1 #+
gr ! FoSgRY TIESE  AETERE! o%
e oF swgmd avATEIEE &, I A
ai o®r g 3R ger & fF oW & fam
N afw wa @ v oIwoF oA
g ? TR §FR g 8§19, TE WA
gz AN 2 fF ogwt Tw & Am &
W @ &, @O ) qeqt Wr @eET 9%
at &/ A @ AfFA 7R qmar & &F
IR AT F X W TTHER W TE B
IE FAT & A AZ I TS aTT R
# qr G f& s ot & AR §
T w AT W @ 8 SR g
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fam wara &1 A9 ¥ g R o@md
ATF 39 % A9 4™ WHAT AT A
gfgr a@T & R, &7 & syymar A
Sucull

I @@ A1 0z wmer faeuew &
i u® g@ ¥ wmw oywm @ f5 a1 g
s faqmmw #1 a9 A T oH Afgw
FATY FeAl 9T EHON E W ¥ gfe|
FTAE AT FaaAT w7 % ¥ Ifew
&1 o &% fwarad & Ffearzar & @
# fam g 7 w9 #w F oF qfem
FAME dr | FEA T qre foee
& ¥ dfFw 39 w1 ag AR GmA Wl
ARl WYY W gH &F A ¥ I
I dET S &Y 9% A1 g I &f3-
AT@T ZT S F IW &Y Ay T MR
feqrem %71 3 ¢ w2 &1 @@ Aw
¥ T} & fau e uw femimwm &
T &N TF QA AT ¥ W oqw ¥
ga &74r qear 3 f5 fam awff|m & ax
g 2 F own ot g ATEst }
T s &=t gt & 0 F AW
maw faary ot srforwm faidy =7 w2t &
U W IL9 & ¥ TRIAY swara 77
f ag 37=7 gaw foam Frsiftwsar o

They want to show their grudge.

I8 T

WM F am St oangae & o afsw
feiamm foes = @ a@ ¥ e

This is too much of a simplification of
the whole problem.

17.26 hrs.

el a@ g7 oFer ¥ fF 3w
TR AW F A aga d ax q@r gk
P& Twm @ g @ oww & mmn
wpet Tifge A At anfex ¥ o ge-
fems s 9 @37 ah ¢ O
v HioF TF R AR W

(MR. DEPUTY-SPEAKER in the Chalr.)

Frs A F fam starar €1 W E )
@ fexcliffdes & & ag s A
AT XA g 2 fR e o afa
g9 Fw & ofqw Fumm & g, faee
fqR q=r aegss # O, e A o§an
¥ @ @ agw weeEr ¥
el & JWR A S e WA gen

e B S A O V|
g &
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FIVE ART AT T OE T A MMA AW
W E ormAr ferrvat it vl 2 AT
de aET ¥934 79 F P ogw o
A &7 T § dfFA ¥§ A% W RS
¥ A 97 A AWH AL AT IZ A9A
qUIq A A &

APPT g 77 & % o7 7@ apas

g ufzardl &1 o FTw ommA § oA
#rere a1 wfeAre® ¥ P e gueeg
77 &1 M @ Wi owd =
Ty 4 § ge mwma § Afad
IAE 3T FET AF FAGAYT fTowr ®
EL AR E L A A B A R 1 AL
TH WA ¥ AW Wg TRl AR
gaz wyrm g, i d oo fRAe arEe
T qAT B £ ufa o kR oY s
T § a1 3% wlemst & fAv e
v afzArst & fwen sl T oA
ATy g1 Tifg0 | g@ A% >R A
gmM 43 A% A 7T gz &Y famgueA
YT AL AFAT R law and order
situation i. linked up with the situation
of the women of owr country who are

totally and economically dependent on
somebody else.

g oymy wgAT 2 fe T oA AN

THA 9T dg TETW SO &7 F6l AL

St makwm gt (fgaix) oy e anw
AT St ART ATZ FIA |

MR. DEPUTY-SPEAKER :
Kodiyan.

Now, Shri

Onmly five minutes to each Member as
we have got to complete it by 6 O'clock.
Shrimati Geeta Mukherjee is waiting.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : It can continue tomorrow.

MR. DEPUTY SPEAKER :
Kodiyan.

SHRT P. K. KODIYAN (Adoor)
This is the first list of Supplementary
Demands. As many hon. Members have
pointed out, I do not know how many
more supplementary demands are going to
be introduced.

Yes, Shri

Though the Government is claiming that
the economy has improved and the infla-
tionary rate has been almost controlled
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or reduced to 6%, the situation in the
country in far from satisfactory so far as

the life of the ordinary people is con-
cerned.

There has been a continuous rise in
the whole-sule price index in the last thres
months which, 1 think the Government
cannot refute and the rise in the retail

prices will be much higher than the rise
in the whole prices.

Apart from the prices of essential com-
modities different sections of the working
people of our country have als0 been
affected by rthis inflationary situation.

Now, Sir, whil: the prices of essential
items are going up, there has recently been

a decline in the prices offered to the
farmers fur their produce. Take, for
examaple, sugarcane, jute, cotton and
coconut. Therefore. 1 do not agree with

the Government’s claim at all that the
in flationary situation has been controlled
and the economy in picking up. -

Now, Sir, the first major item in the
Supplementary Demands for Grants is on
conversion of overdrafts into loan. Since
I have no time. I do not go into the de-
tails. The States have been accused of
overspending—They do not live within
their means. The charge is often heard.
1 do not deny that in some cases, the
States are overspending. But, then they
are accused of financial indiscipline, I
do not think the Centre is also free from
the financial indiscipline. If we look into
the deficit financing in the last few years,
we can find that there has been a con-
siderable increase in the deficit financing
by the Centre. So far as the Centre’s
deficit financing is concerned, there is no
limit because there is the Reserve Bank of
India. Treasury Bills could be produced
before it and it will give the currency, the
money. But. so far as States are con-
cerned, there is a limit to the deficit.
There is a limit to the overdraft. The
overdraft from the Reserve Bank has now
been stopped and it is converted into loan.
I do not think that this is a solution to
the problem of constant financial com-
plaints on the State Governments. Tt is
the State Governments which are reapon-
sible for directly solving the problem of
development in the States and they are
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finding it increasingly impossible to meet
the growing expenditure on the develop-
ment schemes. The distribution of re-
sources between the Centre and the States
i very Inequitous. Now the highyielding
revenue sources like the surcharge on
Income-tux and import duty are outside the
divisible pool. The Centre is also trying
to take away more items out of the sale,
tix net by subjecting them to excise duty.
Take for example, sugar. textile, tobacco
and tobacco products. If you see the
total transfer of resource. from the Centre
to the States in the last three years. you
can see that the percentage of the transfer
of resources from the ( entre to the States
had been decreasing.

In 1977-78. the percentage of total trans-
ferred amount from the Centre ta the
States has increased by 23% in {97E-79
the increase was by 33% uand in [979-80
it was only by [9%. which came down
further to 16% in 1980-8] und 10 a
meagre 4% in 1981-82. One of the
reasons for the increase in non-Plan c¢x-
penditure of the State Governments is the
natural calamities like droughts and floods.
of course, Central aid is given but that
meets only a part of the expenditure on
drought or flood reclief works.

Another reason for the rise in non-Plan
experditure in the States is the heavy
burden of repayment of interest charges on
the loans which the Stat: Governments
have taken from the Central Government.
More than one-third of the total loans
advanced to the States every year is being
paid by the States by way of interest
charges. 1In 1982-83 budget loans and
advances to the States amount to R
3.972.93 crores. The projected capital re-
ceipts by way of recovery alone in the
budget is Rs. 1,643 crores. My point is
that out of the loans and advances made
by the Centre to the States a big portion
is being every year returned to the Centre
by way of interest and principal. These
are the main reasons for the increase in
the non-Plan expenditure of the State
Governments. Therefore, merely convert-
ing the overdraft into loan will not solve
the problem. It is a temporary solution.
The bmic reason is the inequitous distribu-
tion of resources between the States and
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C’entre. Therefore, 1 would request the
Government to seriously consider the ques-
tion affecting financial reforms. There
must be a conference of the Chief Ministers
and the Finance Minister and the Planning
Minister presided over by the Prime Minis-
ter in order to thoroughly examine this
basic question of Centre State financial
relations. So, this is my main request.
I have got many other point*.  But since
is, no time, I am concluding my speech
with thesc words.

MR. DEPUTY-SPEAKER : Now, Shri
Ram Lal Rahi. (Iuterruption)
No commentary pleasc. The hon.

Memb:>r may complete his speech in five
He will be the last speaker; then

repliy. T request
I will give

minules.
the hon. Minister will
hon. Members to cooperate.
mor: chance from tomorrow.

SHRI RAM PYARE PANIKA (Roberts-
ganj): You give justice to all, including
Treasury Benches: therefore please give me
S minutes to speak on the Supplementary

Budget.

MR. DFPUTY-SPEAKER : | .o justice
to all. Shri Ram Lal Rabhi.
ot Tw e gt (fasf) @ 3 mayg wErEy

T 3AT® IEE o @ @ gomt X
AeA X qw gl & a1 O AW & BT
FE A4 g Sw fFm oand, 39 F AU
T v S § wmE mTEE #Y qer
Afet & arvo ow ffe oger AfR %
FN qG A F M AG AT &, A
W Wi v S & o aw faw-
foemr @gt o & FW VAT ., 9MET 0%
g IE ¥ FAT o7 @ AR U AT
2 & gz gfwm A s=@r @Y
q¢ AW dT WERAYU ¢ A7 0F gt
fem 3 wE Fw B Gt wfamaw o
IR AT AT AAA TR, &7 A qAAY
R, W IIE qEgaX g g & T
IALT g9 W g, a1 I8 H W Fg
F1 w6 SEa[E #7 fan s Tfge f&
T FqE Aq & f&m I ar it
F oaw xgr & s Iy s &
far g7 %1 3R AT AT qE, A w9
e ¥ g T fam W gen w3 & aRm
949 T §uq J9ET o7 a%9r §, &
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W & FTH @ WM A IR F A
§ age wrd wex fael e ww %y
tF23 wIS  agre e gR 0 wmfem
gg agg IR Fw ¥ AR W ® ¥W
F7 AW GBS FCN AU 41 ) o TF
am d W) & e ] ¥ I, gEe
wm IR OF TRY 97 AT T, ug FSO!
aw ¥

w ¢
areRy A agt ¥ A osgd § 6 -
Afs i wemt ww g @@
ag ¥ g g & TR ww w A
¥ oaidie &, g & an g9 4 IR AW
F o &7 EW oy ¥ E 1 IW
qe f& fres md¥ ¥ #7 9 s s
7 & & v waE gt 2 qud, R
FaE & W #1 zewdw &< % &
&ifF JUH FET F W & g ¥
aw 3¢ § dlv T wwet F1 e A
HEFT TE € |

frem fom o & feEme s ¥
IgF T AN T A ¢ dfewm =g W
S fEEr T ¥ orRme T g
IuE W @@ A g Afvw 97 faEw
1 d7 gf fat & xw wwwy A
FA T B A 39 T4 femm W O
g A% & ¥y e, T2 At IuW
AN A 7T @W @™ S99 9
g al o ow o AW X W T
s ", a1 &t fram ot aw g Al
Tt o9t v ¥ feme owrao @
WOg ) wNEY wEeer §  fRwm &Y
g@wn s 4g feafa wa@ mw =l ?
afat arv fam &1 ITH F IV, IWH
IFEA 74, I9E AP@A F HART, T,
s, A FT AU A A ¥ Wi AGS
@ I § 7 4m g, W@ R gEd
gt & W IAEY AW FT @ FT Ag
FE gz WO " & ™ oAw &y Owr
T F g a4 e @l @ oaR
a9 I 99w @1 9w fed g
&y W T @ '

sy st fafe &Y @ Fw o
g @d 98 ® f& 4T & §Mw smA
¥ gy wifex &1 AWT? 39y Aw ¥ gne
Fud, FEX srd agraly fHF o#e,
3 21 ¥ A dienga A 2 @
¢ wfae fRas & 3 &M oawx 98
Fg AFr A T @R

% R gF Tt 9 q9Er 9Re

£ TEY TR W ¥ g g b
A AAA P FC T TeET FOTR Ay Ay
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THE DIPUTY MINISTER % THE
MINISTRY WF FINASNC- tSHRI
JAMARDH %™ 4 POO" YRY) Mr.

Deputy Speaker, %ir. T am grateful to the
hon. member- for pgiving valuable sug-
gentivxny, and alsa making valuable contri-
bution. On this +ubject, 9 hon. m.mbern
have spoksn. Th.y have wpoken about the
recimsion, inflationary  rates, public
distritution system, shortage of cement,
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shortage of power, setting up of power
plants, imbalances; so many issues were
raised. At the very outset, | may submit
what is the scope of the debate. 1 may
be permitted to bring to your notice rule
216 of Rules of Procedure and Conduct of
Business in .ok Sabha. 1t says as follows:

“The debat: on the supplementary
grants be confined to the items con-
stituting the same and no discussion
may be raised on the original grants
nor policy underlying them save in so
far as it may be neccssary to explain
or illustrat=  the particular items
under discussion.”

r

! request the hon. member~ to forgive me
for not meeting all the points as I have
got limitations so far as timc availability
is concerned: and under these circumstan-
ces, T will not be in a position to oblige
the hon. members.

This is the first batch of the supplemis-
tary demands for the current financial year.
It covers 14 demands for the gross addi-
tional expenditure of Rs. 2,262.61 crores.
Tt includes the expenditure of Rs. 1745.75
crorcs charged on the Consolidated Fund
of India. The expenditure on revenue
account will bs to the tune of Rs. 8.55
crores and a balance of Rs. 2.254.06
crores for the capital outlay which inclu-lex
the disbursement of loans and advancex,
1t also includes the additional plan efpen-
diture of Rs. 1524 crores. The related
reecipts for thc period would be ahout
Rs. 4KQ crores. Besides this. the rupple-
mentary demand-. include the capital ex-
penditure charged of Rs. 2.25 crores of

loans to be given to the states. Hiw. this
supplementary demand invofves ua net
total expenditurc of Rs. 1780.36 crore-.

Su, in other words.. we can say. the nct

out-go from the  onsolidated tund of
India i~ to the tune of Rs. 17K0.36
crores.

Now ref_renc has bern mad. regarding
the deficit. 1t hav been stated by the hon.
member, Shri Somnath Chattery. e regard-
ing the deficit of the Central Government.
H.: has gonr to the extent of saying that
the Central Yiovernment ha- gone to the
eatent of spending to the tune of R-. 7000
crores
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1 do not agree with the figures given
hut who is responsible ? Who is responsible
for this deficit in the Central Budget ?
Now, we have to analyse it. My submis-
sion would be, in this particular budget,
as ‘1 have stated, 1 bring to your kind
notice that the deficit has bzen caused
because of the deficit incurred by the State
ijovernments. What js the total deficit
incurred by the State Governments ? 1t is
Rs. 1.743.46 crores and out of this, West
Bengal—to which Shri Somnath Chatter-
jee belongs—according to the figures given,
hay incurrzd Rs. 340.71 crores.

SHR1 SUDHIR GIRI (Contai) : He
helongs to lidia. not only West Bengal.

SHRI JANARDHANA POGOJARY
I know. But at the same time, you can-
not attack the Central Government saying
that the Central Goernment is responsible
for the deficit. Who is responsible for this
deficit 7 Who is responsible for it?

Now, we have to get in the form of
Supplementary Demands. We have to
<over Lhis deficit. How can we cover it ?
We have to come before the House in the
form of Supplementary Demands.

This is the first batch of Supplementary
Demands.  Particularly, in this batch
the total States’ deficit to be covered under
the supplementary Demand is Rs. 1,743.46
cror;s out of the total demand of Rs.
2.262.61 crores. So, we have not come
up before the House with this Supplemen-
tary Demand without any reason. Who is
responsible for this? You cannot bhlamc

ls.

SHRT ATAI BHARI VAJPAYF +
(New Delhi) : Government of India.
SHRI JANYRDHANA POOJARY

I appeal to all one State Governments to
observe financial discipline. '

AN HON. MEMBER : Wyt Bengal 1o

not going to abey you.

Why are you

SHRI SI.DHIR GIRY :

interfering ?  (Interruptions)
MR. DFPUTY-SPI AKI R
order, plea=c.
AN HON. MI-MBER : You cannot dis-

miia West Bengal (Interrup-
tionsy

Order.

SHRI JANARDHANA POOJARY : [
am deailng with the points raised by the

hon. Members.
The main expenditure for which the Go-

vernment have come before this Hon.
House relates to the transfer of Rs.
States for clearing

1,743.46 crores to
their deficits as on 31st March, 1982. As

the House is aware, the Hon. Finance
Minister madc a detailed statement in this
House on 8th July, 1982 on this subject.

Therefore, T will only very briefly
touch on this subject. Out of
the 20 States which bank with the Rescrve
Bank of India—Jammu and Kashmir and
Sikkim do not bank with the Reserve Bank
of India—18 States closed their accounts
as on 31st March, 1982 with a total deficit
of Rs. 1,743.46 crores. The deficits ranged
from Rs. 340.71 crores in the case of West
Bengal a to Rs. 85 lakhs in the cate of
Uttar Pradesh. (ITnterruptions)

SHRI SUDHIR GIRI:
Rajasthan ?

SHRI JANARDHANA POOJARY : We
are not ¢xcluding Rajasthan.

What about

AN HON. MEMBER : What s the
amount ?
MR. DEPUTY-SPEAKER : They want

State-wise figures of deficit. You read out.

SHRI JANARDHANA POOJARY : 1
will give you the figures.

Andhra Pradesh R=.  18.95 crorex
Assam : Rs. 127.43 crores
Bihar : Rx. 197.39 crores
Gujarat Rs. 74.60 crorew
Haryana R 75.79 crores
Himachal Pradesh Rz, 36.91 crorcw
Kerala . Rs. 93.9i% crimrus
Madhya Pradesh R«. 154.88 crorcs
Maharashtra : Ry, 81.40 .10mes
Manipur - Rs. 66.29 crores
Mrghalaya : Rs. 16.4]1 crores
Nagaland . Ks 21.96 crures
Orissa . Re= 2443 crores
Punjab - R, 97.35 cromes
Rajasthan . R«. 283.46 crores
Tripura : Ruw. 30,72 crores
U.P. : R+ BS lakhe.

West Bengal : ¥a. 340.71 crores
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In the given situation, the Government
of India decided to give term loans to thes:
States aggregating Rs. 1743.46 crores in
order to clear these deficits. These loans
are for a duration of 10 years for special
category States, namely, Assam, Himachal
Pradesih, Manipur, Meghalaya, Nagaland
and Tripura. For other States the duration
of loans is 5 years. The loans carry uan
interest of 6.5 per cent per annum and the
repayment of principal and interest will
start after a moratorium of onc year i.e.
from 1984-85 onwards.

18 hrs.

The Reserve Buonk has also takea action
to double the ways and means limits wh ch
the States have with the Bank to provide
a larger cuwnion against temporary im-
balance~ betwcen their receipts and expxn-
diturc. The normal ways and meuns I'mits
of the Statv~ have accordingly been ra'sed
from Rs. 260 crores to Rs. 520 crorex, Over
and above the-e normal ways and mean-
limits. th; State- can also avail of special
ways and means advances against their
pledge of wccuritie-. This amount now iz
Rs. 152.31 crores. It is hoped that with all
these meusures the States will not run into
overdrafts. But if unfortunately, thcy do
run into overdrafts for a period of more
than 7 working days. the Reserve Bank of
India will have no option but to «top their
paymentz.

As mentioned by the hon. Finance Minis-
ter beforc this House, this Supplementary
Demand will, no doubt, increase the bud-
getary deficit of the Centre—Shri Somnath
Chatterjce is correct when he say._that
there will be increase in the budgelary
deficit of the Centre but it would have no
impact on the economy as such,-since thi-
deficit by the States has already bcen
absorbed by the economy.

The second main item relates to provision
for technical credits under the bila“-ral
Trade and Payments Agreements. The
Budget provides Rs. 80 crores for this pur-
pose, but this provision is now required to
be augmented by Rs. 480 crores taking into
account the drawals so far and those
expected during the rest of the year. Tt is
aluo expected that the related repayments
will be of the same order and hence there
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will be no net outgo on this account from
the Consolidaed Fund of India.

As the House is aware, the technical
credits are sanctioned by the Government
of India to enable trading partners to make
purohases of the goods from this country,
when due to a temporary imbalance in
trade, the rupee funds generated by their

c¢xport to India are not adequate for the
purpose.

The other items about which would like
to mention are the Supplementary Demands
of Rs. 11.7 crores for National Textile
Corporation and Rs. 8 crores for Delhi
Transport Corporation. For NTC it has
become necessary to provide working capital
Joan to enable the Corporation to cxecute
a contract for supply of 30 lakh metres of
terrycot cloth worth Rs. 15 crores to Def-
ence Services. Since the liquidity position
of the Corporation is not saiisfactory, it
has become neceisary for the Government
to advance this working capital loan.

In the ca.c of DTC. as the House 1
aware, whereas the operational costs have
2 ne up over the years, the fares have not
b ¢n raised for the last several years. The
Corporation is at pre-ent incurring a cash
lose of about Rs. 2 crore~ per mionth.

SHRI ATAL BIHARI VAIPAYEE : Do
you want to increase the fares ?

Ataga wYT afcagn Ao & wea waEr (e
@A W ®\Q) AT qRT & 7

MR. DEPUTY-SPEAKER: To make
cood the loss.

SHRI JANARDHANA POOJARY : It
ts under consideration of the Shipping and
Transport Ministry. While the budget pro-
vides Rs. 2 crores for this purpose, a supple-
mentary demand of Rs. 8 crores is being
requested in order to meet the requirements

of the Corporation upto the end of August
1982.

Coming tu the rise in prices, it is true
that the price situation, which showed
remarkable improvement in the past year
or so. haw come under renewed pressure
since May. But these pressures are mainly
due to seasonal factors, which have been
aggravated by the inclement weather and
delay in the onset of the monsoon, which
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has cncouragcd speculative activities and
thus adversely affected the market psycho-
logy. However, we should note that thc
annual inflation rate of wholesale grice
index as on 17th July 1982 was 1.2 only,
compared with 10.6 in the corrcsponding
period last year.

The hon, Member. Shri Somnath Chatter-
jec. was plcased to raise the point regarding
recession which usually means a declire in
production. In 1981-82 industrial produc-
tion increased by 7.9 per cent. In April
1982 there was a further growth of 7 per
cent. Considerable growth in production
has been registered in May 1982 in many
industries, like coal, crude, petroleum.
cement, vanaspati and sugar. Some de-
celeration jn output has been witnessed in
certa'n pockets like cotion textiles. As the
underlying reason varies from industry to
industry. onc should not generalise it and
say that recession has sct in the economy.

Shri Ram Scvak Yadav mentionced that
the Seventh Finance Commission has pro-
vided only Rs. 7.74 crores for natural cala-
mity relief for Rajasthan. What has been
provided is the minimum amount.

MR. DEPUTY-SPEAKER : Was it men-
tioned by Shri Yadav or Shri Vyas?

SHRI JANARDHANA POOJARY : It
was mentioned by Shri Yadav. Shri Vyas
referred to power shortage and setting up
of power plants.

MR. DEPUTY-SPEAKER : Shri
might have forgotten to mention it.

Vyas

SHRI JANARDHANA POOJARY
The Finance Commission recommended
that if the expenditure in the year is likely
to exceed this level, then the State Govern-
ment should sent a memorandum to the
Centre, detailing the needs of relief expen-
diture, when the Central Government will
send a team to assess the needs of the State
Government and recommend additional

funds.

I find that Shri Somnath Chatterjee is
not present here. I have already referred
to some of the points mentioned by him.
He said that we have given up the slogan
‘export or perish’. We feel that exports are
exiential for earning foreign exchange.

which is so necessary for importing euwsen-
tial commodities. The budget provision for
export promotion and market devclopment
in the form of subsidy is to the tune of
about Rs. 500 crores. So, we have not
allowed export to perish; on the contrary,
cxport is being encouraged.

The hon. Member has raised some other
points. Apart from the fact that the time
6 limited. 1 have got the further limita-
tion of rule 216.

The hon. Shri Vyas raised a point about
IRDP. The budgetary allocation for IRDP
for the plan period is to the tunc of
Rs. 1,500 crores in the form of subsidy.
Further, assistance to the tune of Rs. 3,000
crores has to be ploughed from the banking
and other financial institutions, including
co-opcrative banks, 1in order to lift 1.5
crores of families above the poverty line.

And so, for that purpose beneficiaries 1ave
been identified; the Reserve Bank and also
the Government have issued the dircction
to all the units of the banking sector.

SHRI RAM PYARE PANIKA : Your
banks are not cooperating under this
scheme. So, even the 25 per cent of tlic
earmarked money has not been spent in this
sector. Kindly instruct the banks.

SHRI JANARDHANA POOJARY : We
are going to have meetings with the State
Governments to discuss all these points and
we have started the dialogue with some of
the State Governments also.

Some of my friends have referred to the
need to observe financial discipline. Now.
I appeal to the Members to cooperate with
the Governments.

Some of the Members have referred to
productivity, the 20point programme and
implementation of the 20-point programrmpe
also. They also referred to the improve-
ment of the working conditions of public
enterprises. Sir, in this connection I may
refer to the 20th point of the 20-point pro-
gramme. It says, we have to improve the
working of the public enterprises by increas-
ing the efficiency. So far as banks and LIC
are concerned, we have taken mneceisary
steps, I can say this because I am also deal-
ing with the banking sector. You might
have also seen that we are moving from
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one place to another to improve the work-
ing conditions of these public enterprises
and financial institutions like banks and
LIC. My submission. would be, let us work
together, let us cooperate in this.

SHRI RAM PYARE PANIKA: Who

will cooperate ?

SHRI JANARDHANA POOIARY : The
Opposition has to cooperate in this.

(Interruptions)

MR. DEPUTY-SPEAKER : Taey aie
cooperating. Their cooperation is very
superb. They are cooperating. Why do
you doubt it ?

(Interruptions)

MR. M. RAM GOPAL REDDY:
Regarding cooperation in production, they
should not hamper production.

SHRI JANARDHANA POOJARY : Sir.
my submission would be that so far as
productivity is concerned, the answer is
hard work and discipline. This is the only
slogan we can give to the nation and in
this respect, I appeal to the hon. Members
from the other side also to cooperate.
(Interruptions).

Let us work together. With these words |
conclude. Thank you very much.

1 may also submit that there are valuable
contributions from the Opposition side. |
am grateful to them. But I am sorry, 1
could not meet all the points because of
the shortage of time. Thank you very
much,

MR. DEPUTY-SPEAKER : Some cut
motions have been moved by hon. Members
for Supplementary Demands for Grants
(General) for 1982-83. If agreed, 1 shall
put all the cut motions to the vote of the
House together. I hope you will all be
agreeable to put all the cut motions to-
gether.

Cur Motions Nos. S to 9 were put and
negatived.

MR. DEPUTY-SPEAKER : 1 shall now
put the Supplementary Demands for Grants

(General) for 1982-83 to the vote of the
House.

The question is :

“That the respective supplementary
sums not exceeding the amounts on
Revenue Account and Capital Account
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges that will
come in course of payment during the
year ending 31st day of March, 1983,
in respect of the following demands
entered in the second column thereof-—

Demand Nos. 12, 13, 26, 30, 42, 52,
63. 78, 79 and 100.”

The motion was adopted.

18.15 hrs.
APPROPRIATION (NO. 3) BILL®, 1982

THE DEPrUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): | beg to

move for leave to introduce a Bill {o authe-
rise payment and appropriation of certain
further sums from and out of the Consoli-
dated Fund of India for the services of the
Tinancial year 1982-83.

MR. DEPUTY SPEAKER : The ques-

tion IS :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1982-83."

The motion was adopted.

SHR]I JANARDHANA POOJARY: I
introduce the Bill.*

I beg to move **

“That the Bill to authorive payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for their services of the
financial year 1982-83, be taken into
consideration.”

*Published in Gazette of India Extra ordi-
nary Part 11, Section 21 dated 2-8-1982.

** ] introduced/moved with the recommenda-
tion of the President,
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MR. DEPUTY-SPEAKER: Motion

moved :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1982-83, be taken into
consideration.” Shri Ramavatar Sastri.
You must be as short as possible.

#t TR wteaE ¢ (9eAT)  TIETE HE Ay,
FIET JUM A7 dF6 F WE< § ®AT
ga %l:m F IEE @eq § R
I A% . f& mw A ¥ W sfew
Erw,m&%eﬁwmm
T gEAE AT W I & FEiom
Y o T zAY ST 94 & gIA § A
FTF AT IA F ITE FET W Y
e Ag & T g 9 Sfasr &1 faww
a1 FI TH TIATA & A&y FAl AT
7 & 5w F7 yET Rt g 97 afiusw
¥ ogfaF 9z wr B A AAEm g &
ATFETX. AW W7 ST @ gFer o4 mIEe
g T magdl & gfaaai  §rq gEwEr
et 99T FX AT e JT @ §we
1 ZA F 1.

T a fugr sewa & owhn oy
aeafem &1 3w owAT € f§ @ fel-
A ay gfrafadm @ FEew ®
od g famt ¥ ¥ Fdtmw 7 omaa
F aFT I IO AL HAWI FT A AT
A g1 @ ¢ fawe & 16 g
T F FTAT A WA AF gEarT oA
F1 | sfga ATTAT  £M€E  GEINF 94
® &1 I & A g owEw § T
faagx grH, §@X & T fEEr e
1975 # 5 37 #1 7 a1 v ghm
19757 9T g1, HA 1982 1 AT IA
F ¥ fets &Y aoe e ST =

I FF ¥ osE & gEWeI &
A wgwT ®9 W g feeet WO @
9YT gL g &\ TH &1 Wy wEan fAwran
s afgr @ifs A1 @@ @A AR
¢ 39 &1 TedfwE g1 A%

0 aw ? wewifeEw fafeY ot
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TAT 92T H Todfo Rwa & at ¥
1975 ¥ wfit Zo¥lo WA T *Y
aTaznrnarﬁrrv{ 1975 &1 &g FT I

Fodto ¥z srﬁsr%r nﬁa =nfeas  fEan
FC FH F IO H IT FT O AEfET
FLA ATEAT |

Hﬁ“mﬁ'gﬁﬂiﬂmllﬁﬁmf
19 [ mm 1 geifR gww 9x qgl
AT wET AE 4T §  FAET AT
IURT AN & g | 98 NAAF A9AT
g 97§ =R EEY 399 g afeu |

T gad & ag o1 @ og F
IEA aAR A AT XYT IO &S

itz W@ S W AmM GEw H@y
at Rfesw € 37 ffm <& #fard
GaT &1 ML &1 qW 9T T AR
foaer &\ @@ T F gAt TEW AN
agd  HE-AEr @AY € | emed K
gt W IFdr § ) qwT 9T GEF @
qg dgF 7 N § | wiew ¥ @ ¥
frazm &A1 AT g & T Teeaw 7
@ fAw@ar grm )t 2w @1 qgw
& frwten wmn wifen av ot g9 &
gt g|r oy, o, fww am, ag
g A e A ifAmd ¥, g
feamm & @t aifgr Y | SRR a8 A
ferrr & 7@t W@ dfew @§ @ ax
agq G ¢ v wEw D # -9,
ATEREE AT Wig F9T gE¢ JOF
¥ g 9T YR FY ST guwemy & IEE
]t & fau s« o giw@e g ST o

T #Y A faEgw ¥ S avyw
g 9%ge € |

T F g F & Amgar g+ wal
e 42 0 &1 § S & oW AR
FTET ITedT g, 417 A7 AET RAW I3

SHRI JANARDHANA POOJARY: 1
fully share the views and also the concern
of the hon. Member especially regarding the
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Textiles strike. He has raised certain is

sues.

MR. DEPUTY-SPEAKER : You send
it to the concerncd Departments.

SHRI JANARDHANA POOJARY :
Yes, Sir. Regarding the T.V. Station, T
think, the hon. Minister who is present.

might have taken note of. So far as olher
issues are concerncd, they are administra-
tive matters and his views will be convey
cd to the concerned Ministries.

MR. DEPUTY-SPEAKER : I shall now
put the motion to the vote of the House.

The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Conscii-
dated Fund of India for the services
of the financial year 1982-83, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, we
take up clause by clause consideration :
The question is :

“That Clauses 2 and 3 and the Sche-
dule stand part of the Bill™.

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added 1o the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JANARDHANA POOJARY : Sir,
I beg to move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The ques-

tion is:
“That the Bill be passed.”

The motion was adopted.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1 MALLIKAR-
JUN) : Before we go to the Half-an-Hour
Discussion, 1 suggest that because of the
discussion on the Drought Condition to-
morrow, we¢ may slip over lunch-hour to-
morrow. (Interruptions).

Mr. Di PUTY-SPEAKER : [+ it the
scnte of the House that we will not have
lunch-break tomorrow ?

SEVERALL. HON. MEMBER-:
Sir.

MR. DEPUTY-SPEAKER: We will

have lunch tomorrow but the lunch-interval
will not be there.

Yes,

18.24 Hrs.

HALF AN HOUR DISCUSSION

LATE RUNNING OF TRAINS

SHRIMATI GEETA MUKHERIEE
(Panskura) : Mr. Deputy-Speaker, Sir, in
reply to my Question (a) whether Gov-
ernment are aware that most of the trains
including the most prestigious trains are
running inordinately late; (b) if so, reasons
therefor; and (c) remedial steps taken
thereon, hon. Minister, Shri Mallikarjun.
said in the first sentence :

“Yes, some prestigious trains do run
late sometimes...."”

Now, Sir, T shall call this reply to be the
under-statement of the decade. Sir, the

reply is as coy and shy as the newly mar-
ried bride.

Mr. Mallikarjun is sitting io front me.
To imagine him as a coy and shy bride is
a little difficult. For that I have to cover
my eyes. But nobody else would have
made that kind of a statement. It would
have been much nearer the truth had the
Minister said, “Yes. Some prestigious trains
do run on time once in a blue moon.” Will
you not agree with me, Sir? I ask any
hon. Member sitting here, is this not the
situation ? Can anyone say that is not true?

Is it not the situation that some prestigi-
ow trains, sometimes, once in a blue moon
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Jun-on-time ?  (/nrerruption) You have no
other alternative. But I know some people
have conscience and they will agree with
me.

Now, 1t 1s not just my word against his
word. In reply to the preceding debate
on the Supplementary Demands for
Grants for the Railways, the hon. Ratiway
Minister, Mr. Sethi, made a claim ithat irom
January to July, the punctuality perform-
ance has considerably improved—you mark
ine word “considerably™. He, of coursc,
saidd that in the Eastern, the North-Eastern,
the South-Eastern and the Central Rzailways,
there is unpunctuality. But there also he
claimed that from January to Junc. i has
considerably improved. On June 22, 1
pcrsonally reached Howrah by Kalka Mail.
Tt is supposed to reach Howrah at 8.45
AM.—I will come to the re-schedule tim-
ings later—but it rcached Howrah at 12
O'clock. not very late, only 3 hours and
15 minutes late. But as T alighted from
the train at the station, T heard an an-
nouncement saying. “A. C. Express will
be 11 hours late “and another announce-
ment immediately following the earlier one
said that such and such train from Bihar
will arTive 23 hours late. This was in Tune.
Doubtless, there has been considerably im-
provement from JYanuary to June.

In Delhi, when we were coming to
Parliament—some six of us MPs were
there—the A.C. Express, a prestigious irain
reached here at 2 P.M. instead of reaching
here at 9.35 A.M. (Scheduled time).
Doubtless, there has been considerably im-
provement. If this is called considerable
improvement. I do not know what can be

general deterioration.

I would like to mention another ihing
before going to other “considerable im-
provements”, The Sealdah line of Calcutta
has really become a plague in everybody’s
life. Thousands and thousands of commu-
ters travel by that route. Everyday, therc
is such a chaotic condition about the run-
ning of trains that the plight of the people
cannot be imagined. Commuters reach
home at 1 O’Clock in the moming and it
is no surprise that every time there is
some riot, something, somebody getting bea-
ten up, etc. etc. That being our own re-
gion, T particularly wanted to mention

it,
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Then, the hon. Minister, Mr. Sethi, said
that it is true on such and such railways
the things are not so good. But he claimed

that there has been great improvement on
the Southern Railway and that here

has becn 90 per cent punctuality. You
‘yourself, Sir, come from the soulhern
side; here and some hon. Members coming
from the south,

There is a train called KK Expiess, the
prestigious train? You ask hon. Mem-
bers Shri E. Balanandan or Shri P. K
Kodiyan or Shrimati Susheela Gopalan-—I
do not know if there is any othe Hon.
Member prewent on either side—at least
you are there—ask the Hon. Minister to
say how many times during the course of
the last three months, the KK Express did
come on itme ?

MR. DEPUTY-SPEAKER: I beclicve
better late, than accidents.

SHRIMATI GEETA MUKHERJEE :
That is another thing.

The Hon. Minister said :

“200 trains, mails and expresses ar¢
being particularly looked into.”

1 would request the Hon. Ministcr Shrt
P. C. Sethi to make a statement here whe-

ther any considerable improvement has
taken place at any time by any of these
200 trains from the month of January to
June this year? How many times trains
came on time within the six months ?

If there is any improvement in the sit-
uations, then that would be real news be-
cause trains running late is no more a
news. But here, if the Hon. Minister
really can say that on such and such date,
this train came on time, that would be
banner headline.

I would request everybody here to canvass
that if such a thing comes about, that
would be a banner headline.

What are the reasons ? They are even

more interesting. I quote :

“On account of alarm chain pulling.
miscreants’ activities, disconnection of
hose pipe, rolling-stock failure, defects
and other operation failures.”
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Among the remedial measures also :

“Liaison with the concerned State
Governments is being 1naintaincd by
various zona! railways for arresting the
incidence of alarm chain pulling, hose
pipe disconnection &nd other mi.creants’
activities.”

Put together, onc would come to the
cnclusion that it is all the miscreants of
the world who have wunited against the
railway administration for making the

{rains run late!

I do not deny that in sume parts of the
country there are some people who go on
pulling chains etc. and that causes delay.
But, after all, this is the statement made !
On the strength of it, it seems that it s
miscreants’ affair.

T ask the Hon. Minister to definitely tell
me how many times is it due to the mis-
creants’ activities that all over India this
chaotic condition has been created in the
railway train running and how many times
is it due to really certain other serie; fac-
tort which need considcration ?

Before going to those other factors, 1
would like to deal with {wo other “rcme-
dial measures”.

In reply to my question what

steps were taken thercon. the
sy .

remedial
stitement

“Punctuality of the performance of
important mail and expresy, train., Is
watched in the Railway Board's Oflice on
day to day basis.”

“General Managers are paying per-
sonal attention about matters pertaining
to puctual running of trains.”

One remedial measure to muke is “day
to day watching in the oflice.” Very high-
sounding phrase “day to day watching from
Railway Board Office™!

I would like to know how many officials
of the Railway Board including its Chair-
man have travelled in trains during the last
three months out of their schedule on
touring. Let the Hon. Minister say.

1 would also like to know how many
times have the Hon. Ministers of Railway
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travelled in trains of late and how Mlny
times have they performed their touri by
aeroplanes ?

Day to day watching from housc-tops.
from ivory-lowers, is very good but the
results naturally are what they are. 1
have already described. [ do not want to-
repcat them.

Another question is the General Mana-
gers arc paying personal attention to mat-
ters pertain‘ng to  puacwual  rvunning  of
trains. 1 cannot say about all General
Managers; surely they are defipitely paying
personal atiention'! But 1 quote one per-
sonal reference.

In June, one day. T wias in Kharagpur.
The General Manager of South-Eastern
Railway happened to be there on that day
having travelled by train to Kharagpur. He
had to go back to Calcutta. On that day
it was found that the East Coast LExpress
was running late by six hours. The Gene-
ra] Manager paid ‘personal attention’ to it
and arranged for a special train lor him-
celf to go back to Calcutta. This is one
of the performances that T know of. Very
great personal attention indeed ! This can-
not be denied. T do not know how many
more are paying that kind of personal
attention.  But this is from my own very
little personal experience that T have said.

All that T want to say is that, really, this
Lind of answers are irrespansible answers,
to sav the least, considering the seriousness
of the situation with regard to late-running
of trains which dislocates everything. You
go to the station and stand there for hours
and hours together to receive somcbody
who is coming, maybe a pregnant woman,
but coming after giving birth to a child,
maybe a heart patient but coming almost
collapwed. There are so many other things
also which are happening.

Actually the reasons that are mentioned
are reasons which are true for all time to
come. Tn Bengali we say and, perhaps, in
Hindi also :

“Yuge vuge kale kale satya”

They are eiernal truths. Whatever the hon.
Minister may say in his reply, our own
personal experience shows that, in the lmat
three or four months. the situation has
very much deteriorated. What is the
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actual reason for this special deteriora-
tion, apart from the general deteriora-
tion ? That was my question. But that

his been totally ignored.

[ would like to mention two things in
this conncction. Already there is an in:-
truction from the Railway Board—if the
Minister would controvert ine, let him, but
according to me this is the position—that
half an hour’s late will not be considered
late any more; there is an official insiruc-
tion {o that cflfect. That apart, as you
know, from last May, most of the trains
which are long-distance trains, prestigious
trains, have been given more running time.
For example, the Kalka Mail has been
given more than one hour extra running
time, officially. So, alrcady one and a half

hours’ late-running is absorbed. The K.
K. Cxpress has bcen given three hours
extra running time. Three hours are

absorbed by this extra running time, and
then half-an-hour is also given, over and
above that.

Now you can see how this brilliant cal-
culation of 90 per cent punctuality is
arrived at.  All the trains are put together,
long distance trains like the K. K. Express
and the Kalka Mail and also short distance
trains covering a few kilometres are lump-
ed together and then this wonderful pcr-
centage is given which will confuse cvery-
body. I have given our expcrience which
cannot be denied.

So, Sir. you will please remember the
instruction part.  You will also remember
that, when the new administration started,
when the new Chairman of the Board
came, sincc the question came up that the
railway revenue has to increase and we all
agreed that the railway revenue should
increase; ticketlems travel should be avoided,
etc. etc. But in the name of augmenting
the i1ailway revenue, it was decided that
the goods trains would be given prece-
dence. So. the entire coordination between
running of goods trains and running of
pissenger trains has been destroyed. Since
then, the late-running has really been on
the increfise.

Now. whatever is written here. ‘on day-
to-day basis’ and all that, T firmly deny
and call it bogus. Our experience shows
that, in this very time, the situation has
deteriorated.
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Another factor, which everybody men-
tioned here yesterday and today, is track-
repair. Dandavateji the other day pointed
out that out of 61,000 km., 10,000 km.
are in deplorable conditions, splitting of
rails, etc. is there and als0  some other
Member said that in your arca the trains
are no more moving, they are to be
pushed.. .

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : They are wa'king.

SHRIMATI GEETA MUKHERIEE : [
say they are not walking, thcy are absolu-
tely lying down practically. There are some
rcally very serious shortcomings

MR. DEPUTY-SPEAKER : Even-walk-
ing—you do not agree ?

SHRTIMATI GEETA MUKHERIJEE :
That is a good fortune that some of them
are walking. This is the siuation. Some-
timey they do not walk, let alone run. At
lcast walking is an improvement,

Sir, in order not to waste the time. T
would like to point out that there is an-
other big area that in this list of wo-called
reasons. ‘mi-creants’ etc. are there. But I
would like to say that two or three very
important ones have not been mentioned.
I would like the Minister 1o make a
thorough examination of it und not to give
such perfunctory answers to such important
question- which can cover them with glory
but that is an imagined glory—totally an
imagination. Let him come back to the
reality and stand on his own legs. Hec has
big legz=. He can stand frmly. After all
let him not behave like & newly married
bride and let him answer our questions and
find out what are the real reasons. Other-
wise this kind of an answer is not going to
satisfy anybody. not only me. but not only
the Members of the House but the whole
country is absolutely dissatisfied with this
performance of our Railways. T, through
you, would like 1o register that and T
would like the Minister to come out openly
with the answers that T have sought for.

PROF. RUP CHAND: PAL (Hooghly) :
This is an international phenomenon !

MR. DEPUTY-SPEAKER : One amend-
ment to your suggestion. Instead of being
called a ‘newly married bride”. ymr cam
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IMr. Deputy-Speaker]

call him a ‘newly married bridegroom.’
No bridz will be like Mr. Mallikarjun.

Yes. the Mjni'ilcr.

THE DI PUTY MINISTI R
MINISTRY OF RATLWAYS
JH1I DEPARTMI NT O' PARIIAMEN-
TARY AFFAIRS (SER! MALLIKAR-
TUN) : Unfortunately, I am not tbat shy
bridegroom or a bride if somebody consi-
ders me in his imagination a4 a bride.

I~ THE
AND TN

Coming back 10 the cxact reality as has
been expected by the hon. Members in this
august House the Government would never
make any attempt to deviate from the
existing reclities in terms of the service to
the people of the country and particularly,
in relation 1o the commonest man, thc poor
man, who has got various programimes and
who has to reach his destination in time
and with great difficulty to mcet his own
schedules. Sq, it has been the constant
effort on the part of the Railway Adminis-
tration to see that the pcople arc transport-
ed from one remoic corner {0 another re-
‘mote corner of this big country. In carry-
ing them in proper times, all out efforts
are being applied by the railway adminis-
tration. In our work there is nothing to
hide. The punctuality of trains is one of
the basic factors which has been very
much concern with the people and the
«Government.

Everyday about 10 million people are
carried by the Indian Railways from onc
part of the country to the other. The
-cartying part we take as a secondary phe-
nomenon. The means of carrying is more
important and it consists of about more
ihan 1636 passenger trains, 2376 EMUs
and 517 mail and express trains which are
‘being run daily to cater to this 10 million

passengers and in which, of course, the
suburban passengers in  Bombay itself
account for 4.5 million. commuters. How-

ever, it becomes an important and basic
duty of the Railways to see how best in
1ime the passengers can reach their desti-
nations and without any sort of incon«
venience 1o the travelling passengers. For
various reasons which are known to this
au=ust Flouse—it has been earlier informed
alao.
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Punctuality had been affected in the
past few years also. If you take the pust
ten years or so, the punctuality was po
doubt quile satisfactory to the tune .f
100 per cent. But, during thc period of
two years of emcrgency and a year pre-
ceding it or cven earlicr 1o thit, th- punc-

tuality was aff:cted. Now, alwo it has
been affected. 1f you take the years
from 1980-8! to 1981-82, what ha- been

mentioned by the Minister of Railways
in this august House is that considerable
improvement from January to June had
been made in the punctuality of trains, It
might not have been to the contentment
of the hon. Member. But, there has been
a considerable improvement as commared
to the previous year. The punctuality of
trains—the performance of the trains—
was much more satisfactory, comparative-
ly, from January to July, 1981. T do not
dispute the punctuality of the trains that
is being experienced by the Members on
that side as well as this side. 1Instead of
entering into a controversy I want to tell
you what exactly the Government is going
to do. Our effort is to see that the punc-
tuality or better performance by trains is
maintained properly. For that, a cell has
been created with a Joint Director to look
after the punctuality of trains in the
Railway Board. Apart from that, we have
created an emergency cell through which
the running of trains is monitored. There
are various factors which come in the way
of punctual running of trains. As has
been mentioned by the hon. Member,
alarm chain pulling, hose pipe disconnec-
tions and various other factors are also
responsible for the late running of trains.
I do agree to this extent that one of the
factors responsible for this is due to bad
coal somstimes and our telecommunication
system sometimes is a little bit affected
by the miscreants—One has to take cog-
nisance of this factor. As the Member
rightly said, track condition and rolling
stocks are also the other factors respon-
sible. Th= factors which are, of course,
not within our control are alarm chain
pulling and hosepipe disconnection and
so on and so forth. If the railways do
not take up the remewal of track work
that is also one of the factors for not
running the trains punctually. Sometimes,

there will be spesd restrictions imposed on
trains also. At the moment, on about more



469 Late Running of

than 2,000 K.M. track, the speed restric-
tion is there. This covers the trunk routes
through in which all mail and express
trains and other prestigious trains pass
when they come from one end to the other
once they come under those restrictions
in spite of proper visualisation made by
the Administration before the tabulation
of the time-table itself is made. I.ater
too, particularly when an emergency arises
with regard to the bridge or track being
nct in order, there will be a lot of late
running of trains. Sometimes, because of
the failure of the locomotives—thcy may
not, move out of the; shed within the
scheduled time—there will be a delay of
two to three hours. Then from the originat-
ing point itself, the train may start late or,
in-between, for various reasons, the trains
m@ay not run punctually. You know we
are also very much concerned with the
coaches and because of the lack of funds
allotted by the Planning Commission we
arc not able to produce the requisite
number of coaches alvo for the replacement.
India being a vast country combined with
various factors of this nature definitely
there 1s some shortfall in the maintenance
of punctuality. However, Government is
making all endeavour on its part to enture
that the punctuality is maintained.

As regards 200 prestigious trains there
are a number of trains which had about
90% of punctuality. In the eastern zone-
and the NF Railway, of course, punctual-
ity is much more affected but still we are
making all possible efforts to see that they
maintain punctualty. In the 1 Up Kalka
Mail we do maintain 90% punctuality.
(Interruptions)

AN HON. MEMBER :
lieve ?

Who will be-

SHRT MALLIKARJUN : 1 will come
to the DN train. DN train does not main-
tain punctuality. 2 DN Kalka Mail main-
tains only 43.3% punctuality because of
various factors like electric failures, track
renewal and bridge work. etc. There are
various combined factors which are really
coming in the way and Government is
making absolute endeavour on its part as
a moral obligation to see that the passen-
gers—particularly the poor passengers who
travel mostly in trains—do not suffer. We
have constituted some teams which will
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go and report back on the safety measures
as well as on the technical side so that if
any lacunae persists it can be attended to.

Sir, what the hon. Minister has told
needless to be taken lightly but politely
speaking in this august House I would
say that it is the sincere effort on the
part of the Railway Administration to see
that the punctuality performance of the
trains 9 improved to the maximum extent
at the earliest possible time.

“SHRI SATYA  GOPAL MISRA
(Tamluk) : Mr. Deputy Speaker, Sir,
at the outset I will thank Shrimati
Geeta Mukherjee for raising discussion on
such an important matter, in the Lok
Sabha. Sir, from the points raised in this
discussion and from the statement of the
hon. Minister, it appears that the Govern-
ment i+ not able to correctly evaluate the
seriousness ol the situation. A little while
ago the ‘Kalka Mail’ was mentioned.
] do not know on which day the Kalka
Mail runs on time either on the UP or on
the DOWN. The Minister has stated that
90% of the trains run on time. But do
our travelling public believe that? Sir,
this serious matter is being taken rather
casually and the root of the problem iz
being bypassed in a rather well-planncd
manner. Sometimes we have seen that
there i+ a lack of cohesion in what the
different Ministers state in this House.
One Minister’s statement does not tally
with that of another Minister. I will cite
a few examples : In the ‘Hindustan Times’
dated 25th March, 1981, the then Rail-
way Minister \Shri Kedar Pandey was
quoted as saying that within one month he
will establish punctuality in the running
of trains. Then, Sir, on 23rd Aprl, 1981,
Shri Mallik Arjun said just the opposite
thing. He said that in our country per-
hap~ it would not be possible to run trains
on time. Today again the hon. Minister
is saying that considerable improvement
ha- been achieved in the running of trains.
This way, Sir, conflicting and contradic-
tory statements are being made
peatedly.

very

re-

Ours is a vast country, and lakhs of
people depend on the Railways for travel-
ling to earn their livelihood or to carry

*The original speech was delivered -in
Bengali.
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on their business or to trunsport their
goods etc.  Over the last two years and
a half, the Railways have increased the
fures and freight on several occasions.
Bur their main achievement has been that
only the proportion of late running of
trains has considerably gone wup. The
late running of trains gradually came to
be recugnised and the running time was
extended by two hours or three holrs but
in spite of that the trains are running
late. Tl: main causes for latc running of
trains arc being cited as disconnection of
hose-pipes chain-pulling agitations etc. That
means the public are being held mainly
responsible for the late running of trains.
I concede that some cases of chain-pulling
etc. are there. But to say that they arc
the sole reasons for this ill, is not based
on facts. Sir, the maintenance and repair
of tracks and equipment is the responsi-
bility of the Government. Who else is
responsible for the faults in the railway
tracks, signalling equipment etc., other
than the Railway Ministry ? In our coun-
try there is a dual authority incharge of
the Railways. One is the Railway Board
and the other is the Railway Ministry. We
do not know who is responsible for what.

They run like two parallel lines that
never meet. Other countries have some
law for their Railway system. Wc too
have our own s2t of rules and law. For

example there is penal provisions for chain
pulling or ticketless travelling. This is of
course correct. Such miscreants should
be punished. But what about the adminis-
tration ? They are wasting valuable time
of crores of travelling public through late
running of trains. Now who will com-
pensate the people for this loss? T know
such a system of compensation exists in
Sweden. T would like to know from the
hon. Minister whether he will introduce
rome system of compensation for the
peculiar types of damages or losz suffered
by passengers due to late running of trains.
The Minister had -poken high sounding
wordx like ‘Monitoring cells’ stc. We are
nat niterested in monitoring cells and all
that. We simply want to know when he will
be able to restore punctual running of rail-
way trains for the convenience of the
people ?  Sir. thrusting the entire blame
for late running of trains on the public
will not do. We want to know what sateps
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he will tike to punish the railway officers
who contribute to or cause late running
of trains. He may amend the Railway
Act, and provide for punishment to the
erring oflicers. When is he going to do
that ? It is a fact that the day to day
experienze of the travelling public do not
tally with the statement of the Minister.
Practically every train today runs late.

In the end Sir, 1 want to state a few
specific things—] would usk the hon.
Minister whether trains have run regularly
on the Lalgola-Sealdah Section of the
Fastern Railway for a single day at any
timz ?  Sir, about eight lakh people travel
to and from the Sealdah station every
day. 1 do not know of any other station
which attracts so many passenger. every
day. 1 would like to know what stepy
he is going to take to ease th: situation
at ‘Sealdah’. In Bombay they have sepa-
rate tracks for suburban trains. But at
Sealdah where cight lakh people u-¢ the
railways every day there are no separate
tracks for local/suburban trains. 1Is he
going to attend to this problem ? We are
not interested in high sound words. We
want to know whether he will take the
suggested steps so that the inconvenience
and harassment of the travelling public is
removed and the trains run on time.

19 hrs.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, Late running of trains
in this country has become a Terpetual
phenomenon.  (Interruption) 1t may be
part of a global phenomenon also. Some
people here feel that if there i~ any
kind of corruption anywhere, that has to
be consider:d as part of a global pheno-
menon. But what T feel is that it i» there
only because of the mo~t callous and in-
different attitude of the Railway Adminis-
tration.

In spite of the fact that the hon. Minister
kns'ws that trains ar: not running on time,
he i- ju-t trying to defend the whole
thing. 1 should ~ay that in no part of the
country are trains running in time. I.
would like e-pecially to talk of the ™ rth
Eastern Railway. 1. in fact come from
Gorakhpur.

MR. DEPUTY SPEAKER : Tell about
your personal experiznce.
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SHRI HARIKESH BAHADUR : Yes;
that is why 1 am talking only about ihe
«orrect things, and not about wrong things.
You should just try to find out how many
drains in the North Eastern Railway are
sunning in time.

The Minister is telling that about 90%
of the trains are running in time. He is
saying that they are having a monitoring
cell, and that the punctuality performance
iv being watched by the Railway Board. 1{
he tries 10 fAnd out how many trains are
running on time, he will find that 90% of
the trains in the North Eastern Railway
are not running on time. The Railway
Administration in that particular Zonal
Railway is completely paralyzed. It does
not appear that there is any Railway admi-
nistration there. One gentieman s the
General Manager there. If you ring him
up at the office, nobody in his office will
receive the telephone call. When we made
complaints in the Railways’ Consultative
Committee the Chairman of the Railwny
Board was defending that administration.
He was also praising that person whe was
responsible for the whole thing. But/I can
tell you that the people who are residing in
that area are the worst victims. Every day,
the fare is being increased; but the com-
mon people are not getting any benefit or
facility, and there is no improvement in the
facilities provided to the people by the
Railways. Government must take all the-e
things seriously and try to improve the
situation.

I would like to give =n example. There i-
a Rapti-Gomti !} wpress running between
{ ucknmow and isorakhpur. Thi- train is al-
ways running fate. In fact, its running time
wvhould not by more than five hours. But
thit train. according to the schedule men-

tioned in the Time Table, should reach
within nine hour.. According to that
schedule, the train should reach f{rom

Gorakhpur to | ucknow within 9 hours + r
w3, but this train always take- about 10-11
hours like that: and the people are very
much harassed. Thi. time -hould be re-
duced; first according to the Railway time
table schedule, that time must be redu.ed
and at the same time, it thould br .een that
whatever has been mentioned in the time
table, the train should run accordingly, but
it has never run like that. 1 have already
made a complaint about it. Therefore, 1
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request the hon. Minister to look into the
running of those trains and at the same
time I would like to .ask omne question
about it. 1 want to know whether he is
going to take any action to improve the
running of the trains in the North-Eastern
Railway so that trains must run in time
and the passengers who are travelling by
those trains may not be harassed. This is a
very specific question and I would like to
get a categorical reply from him.

MR. DEPUTY SPEAKER :

You can
reply to Mr. Misra and Mr. Harikesh
Rahadur. Mr. Arjun Sethi is not presenf

here.

SHRI MAILLIKARJUN : What the hon,
member Shri Mishra has mentioned merely
giving a plea that trains arc running late
because of the chain pulling or hose-pipes
d.sconnection is not a satisfactory factor. It
is true. 1 have already informed that, apart
from this, there are other factors like loco
failure also; sometimes bad coal is also
being supplied; sometimes the signalling
telecommunication system also get obstruct-
ed because of miscreants, because they will
lake away some important metal from this
signalling for want of no remwson and then
it becomes an hindrance. As he has sug-
gested that there should be improvement in
the signalling and telecommunication sy=-
tem, the Government is aware of this
factor because sometimes cven the urchins
also without knowing anything. some veted
intcrest. +ometime. will simply =end some
boy» on the track and they will take away
some copper material; they do nit  know
anything about that and that will be ~old to
-ome vested interext for ju t Rs. 2; and that
man makes money out of it. 50, such fuctors
of ¢nti-social element- involvement j. al-o
there. 1t Jdoes not mecan that thi. - mercly
the cause; so many varicty of caus=cs are
ther- for the impniper running of the train-.
Being cautious the Liovernment is making
all intensine efforts cvent to :c  that the
punctuali'y on the lines Lalgola and Sculdah
and some other part- of the Eastern Rail-
way be maintained; and po.itive measures
can be adopted on the part of the t+overn-
ment; that T have already informid.

S.1 far .x the compensation for the delay
or the late running of the trains is concern-
¢d, because of the passengers losing their
own intereat, there i+, no proposal with the
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Government of India to compensate to the
passengers as the passangers in Sweden or
elsewhere are being compensated.

Shri Harikesh Bahadur has expressed his
views about the North-Eastern Railway. 1
fully agree with him that there is no 90
per cent of punctuality; it is below that.
But there are other factors also. For exam-
ple, he is kecn and desirous to seek an
mssurance that in the NER the trains should
run punctually. For example, he has given
the name of a train from Gorakhpur to
Lucknow which takes about 9 hours. I do
agree with it. What bhas happened in the
recent past because of the conversion of
the Smastipur—Barabaoki; and after the
conversion work has also been completed
in that there will not be the possibility to
maintain any train at the optimum speed;
there will be a gradual increase in the speed
becausc it 1 a converted track ? So, far that
reason, from Gorakhpur to Lucknow, the
experience of the hon. member, whatever he
has got, may be true. And apart from that,
in the N.E. Railway itself for example,
from Brnrauni to Katihar, that section is
also bad. That section has been approved
for conversion but for lack of funds we are
not able to undertake all these things. And
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because of the track condition, as you have
rightly mentioned, safety is given priority.
Even if someone reaches the destination late
it does not matter; safety is the prime thing.
In this context due emphasis has been laid
on it and the Government is fully conscious
of the various lacunac persisting; and for
this reason itself, first priority is given to
punctuality of trains. Ever since Shri Sethi-
ji has oome, he hes been openly declaring,
and he has been taking positive measures
also, to see that punctuality is properly
maintained. For the attainment of punctu-
ality of trains Government is making
all eflorts. If there is a mechanical defect
it is removed immediately and a SIG-com-
inittee has been constituted for this pur-
po=e. Other reasons like defects in the
track which I have already mentioned in
the House are also being looked into to
attain puactuality and to meet the aspira-
tions of this country. The Railway admi-
nistration will not spare any eflorts to main-
tain punctuality of train.

MR. DEPUTY-SPEAKER : The House
star .+ adjourned till 11 a.m. tomorrow.

‘(.
1912 4. .

The 1ok Sabhy then adjourned till Ele-
ven of the Clock on Tuesday, August 3.
1982 /Sravana 12, 1904 (Saka).
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